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SEVENTEENTH REPORT OF THE COMMITTEE OF PlUVILEGES 
(FIFTH LOK SABHA) 

I,. Introduction and procedure 

I, the Chairman of the Committee of Privileges, having been au­
thorised by the Committee to submit the Report on their behalf, 
present this their Seventeenth Report to the House o'n the question of 
privilege raised by Shri Ajit Kumar Saha, M.P., regarding the alleged 
harassment and ill-treatment met'ed out to him by certain Railway 
Staff, Police and others at Asansol Railwa,y Station on the 29th 
June, 1972, and referred' to the Committee by the Speaker in the 
House on the 4th September, 1972. 

2. The Commit"t:ee held 25 sittings. The relevant minutes of 
these sittings form part of the Report and are appended hereto. 

3. At the second sitting held on the 13th December, 1972, the 
Committee decided to examine in person Shri Ajit Kumar Saha, 
M.P. 

4. At the seventh sitting held on the 11th May, 1973, the Com­
mittee examined in person Shri Ajit Kumar Saha, M.P. The Com­
mittee also decided to examine the following persons, 'named by 
Shri Ajit Kumar Saha, M.P., as having ill-treated and causett 

obstruction to him:-

(1) Shri R. N. Chowdhuri, Senior Ticket Collector, AsansoI; 
(2) Shri B. D. Singh, Ticket' Collector, Asansol; 
(3) Shri D. B. Banerjee, Head Ticket Collector, Asansol; 
(4) Shri A. T: Mahapatra, ASI of G. R. P. S., AsansoI; 
(5) Shri S. Banerjee, Second Officer, G. R. P. S., Asansol; and 
(6) Shri A. Bhattacharjee, Officer-in-charge, G. R. P. S., 

AsansoI. 
5. At the ninth sitting held on the 19th June, 1973, the Commit­

tee examined on oath Sarvashri D. B. Banerjee, R. N. Chowdhuri, 
B. D. Singh and S. Banerjee. 

6. At the tenth sitting held on the 20th June, 1973, the Commit­
tee examined o'n oath Sarvashri A. T. Mahapatra and A. Bhatta­
charjee. 

7. At the eleventh sitting held on the 9th August, 1973, the Com­
mittee deliberat'ed on the matter. 

S., At the thit;"teenth sitting held on the 31st Oetober, 1973, the 
Committee decided that ShFl Krishna Kanta Dutta, on whose a!-

1L.S. Deb., dated 4-9-19'72, c. 2. 
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leged false information the R8ilway and Police IOflicials had acted 
and against wh'Om. a case in that connection was pending in a Court 
of Law, be called to appear before the Committee in person for 
examina4;ion. I 

9. At the fourteenth and fifteenth sitti~s held on the 25th Jan­
uary and 25th March, 1974, the Committee considered the matter 
further and decided to await the judgement of the Court in the 
criminal case being proceeded against Shri K. K. Dutta under Sec­
tion 182, I.P.C. 

10. At the sixteenth sitting held on the 30th Sepfember, 1974, 
the Committee perused the judgement of the Sub-Divisional Judi­
cial Magistrate, Asansol, acquitting Shri Krishna Kanta Dutta of 
the charge under Section 182 of the Indian Penal Code against him. 

11. At the seventeenth sitting held on the 5th November, 1974, 
the Committee decided that Shri Krishna Kanta Dutta be directed 
to appear before the C~mmittee for oral examination. 

12. At the eighteenth sitting held on the 29th January, 1975, the 
Committee examined Shri Krishna Kanta Dutta on oath. The Com­
mittee also decided that the following persons might be called again 
to appear before the Committee for further oral examination:-

(i) Shri A. Bhattacharjee, Officer-in-charge, G. R. P. S., 
Asansol; 

(ii) Shri A. T. Mahapatra, ASI of G. R. P. S., Asansol; and 

(iii) Shri Krishna Kanta Dutta. 
13. At the nineteenth sitting held on the 26th February, 1975, 

the Committee examined on oath Shri K. K. Basu, Deputy Secretary 
(Judicial Department), Government of West Bengal, Calcutta and 
Sarvashri A. Bhattacharjee, A. T. Mahapatra and Krishna Kanta 
Dutta. 

14. At the twentieth, twenty-first, 1!wenty-second and twenty­
third sittings held on the 19th Ma:y, 8th July and 17th and 18th 
September, 1975, the Committee deliberated on the matter. 

15. At the twenty-fourth sittli'ng held on the 27th September, 
1975 the Committee further deliberated' on the matteI' and arrived , 
at their conclusions. 

16. At the twenty-fifth sitting held on the 27th December, 1975, 
the Committee considered their draft Report and adopted it. 

II. Facts of the ease 

17. On the 31st July, 1972, Shri Ajit Kumar Saha, M.P., gave 
noticet of a question of privilege regarding alleged harassment _and 

?Se. Appendix-L ___ . _ . 



-. .. 
m.treatment meted out to him by certain Railway· Staff, Police and 
.,thers at Asansol Railway Station on the 29th June, 1972. The 
JIOtice read in.ter aUa as follows:-

"With a view to attend the meeting of the Joint Committee 
on Untouchability Offences (Amendment) Bill, due to be 
held on 1st July, 1972, I intended to come to Delhi ..•• l 
reached Asansol Railway Station on 29th June, 1972 at 
about noon to catch the train which was due to reach 
Asansol at about 1.48 P.M ..... While I was waiting there, 
in the First Class Waiting Room, a Ticket Collector, whose 
identity is not known to me, repeatedly came to the wait­
ing room and asked for the prodUction of my Identity Card 
as a Member of Parliament, which I showed to him and 
the same was verified by him more than once. The same 
procedure was repeated by the Head Ticket Collector on 
two occasions. I was greatly harassed and felt humilia­
ted by such repeated requisition for production of my 
Identity Card in the presence of a number of people 1n 
the waiting room. I protested against such treatment to 
both the Ticket Collector and the Head Ticket Collector 
and I was told by them that there was a complaint against 
me. I wanted to know what the com,laint was but they 
refused to disclose the same. Soon atiter, a young man 
came to the waiting room and asked me to accompany 
him to the Police Station. When t demanded his identi­
fication and pointed ·out that he was not in uniform, the 
young man stated that his revolver, which he produced, 
was his identification. I refused to go to the Police Station 
and instead approached the Station Master and complain­
ed to him about the harassment meted out to me. 

'Subsequent1y, I came down from the waiting room (which 
is on the first floor of the Railway Station Building at 
Asansol) and I was going to board the Train (81 Up) 
two Constables prevented me f·rom getting into the train 
and took me against my wishes to the GRP Thana in the 
Station. There, the Oftlcer Incharge forcibly took my 
Identity C8ll'd from my hand and tore the cover (jacket) 
of the card to examine it. When r asked him why r had 
been brought to the Police Station and what the com­
plaint against me was, he stated that one Shri Krishna 
Kanta Dutta had complained that I was not a genuine 
M.P. It may be stated that the said Dutta is a notorious 
criminal of Bankura with many criminal eases pending 
against him. I was detained lnsfde the Police Station tor 
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rome time and was harassed on such a rid~culous charse­
that. I w~ 110t a genuine M .. P. 41though the PoJ,ice ~­
cer had removed the IdentityCaJ;'d lram my possession 
and had inspected it, he did ·oot allow me taboara file 
traln with full knowledge 'of the fact that I wasta catch 
the '1radri to cOUle to Delhi to attend the meeting of Par­
liamentary Committee, which I disClosed to :him .... As 
the train was about to leave, I somehow came out of the 
Police Station, after getting back my Identity Card which 
I demanded from the Police Officer concerned, and was 
just able to catch the train." 

18. On the 31st July, 1972, when Shri Ajit Kumllll' Saha, M.P., 
BOught to raise" a question of privrilege in the House on the above· 
matter, the Speaker observed4 inter alia as follows:-

"I am sending it to the Minister for a report. Then I will 
allow the han. Member to mention it in the House." 

19. The Ministry of Home Affairs, to whom the matter was 
referred for factual comments forwarded G copies of the report8 of 
enquiry :ma~e by the Executive Magistrate, First Class, Asansol and 
the reportT of the General Manager, Eastern Railway, in the matter. 

In these two reports, it had been stated inter alia as follows:­
(i) Report of the Executive Magistrate, First Class, Asansol-

"On 29-6-72 at about 12.30 hours the bearer of the First Class 
waiting room reported to Head Ticket Collector Shri D. 
B. Banerjee that a passenger was challenging the identity 
of another passenger who had e'ntered his name as Shri 
Ajit Kumar Saha, M.P. in the waiting room register and 
was going to travel in 81 Up train as an M.P. The Head 
T.C. sent Shri R. N. Chaudhuri, a Senior Travelling Ticket 
Checker and Shri B. D. Singh, Ticket Collector to check the 
tickets of the f;)Usengers waiting in the 1st Class waiting 
room. After a while Shri Chaudhul"i came back and repor­
ted that all the passengers in the' waiting room were 
genUine 1st class passengers with tickets except two 
ladies who accompanied Shri Ajit Kumar Saba, M.P. Shrf 
Saha had, however, his Identity Card (as M.P.) bearing 
No. 494. 

3L.S. Deb., dated 31-7-1972, c. 236. 
41bid. 
5Vide Ministry of Home Affairs U.O. note No. 301601'72-PoIHA), datect 

the 2nd Au;ut, 1972, at Appmdix-II. . 
8S.e. ADIaNure I to Appendix II. 
7S.e Annexure II to Appendix II. 
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In the meant'ime, Shri ·P. K. Das, the reservation clerk came 
to Head T. C. and told him that Shri Ajit j{\UJ1ar Saha 
had boOked '3 berths by 103 Up on 28-6-72 by 'Rnding a 
requisition froin l!arikura in an M.P.'s Post Card and 
giving the n\UJ1ber of his Identity Card. Thinking that 
it was necessary to' ascertain the fact, the Head T. C. met 
Shri Ajit Kumar Saha in the waiting room and . examined 
his Identity Card. The M.P. isstatea to have informed 
the H.T.C. that he had already cancelled his reservation 
for 28·6--72 at Ba:nkura Station. The H.nC. expressed 
his .regret for disturbing the M.P. and came back to his 
office. 

Shri Saha then went to meet the A.S .. M. but, without finding 
him, told Shri K. N. Ganguly, Asstt. Yard Master who 
was dOing A.S.M.'s work at that' time about the incident. 
Obviously he took exception to the checking of his iden­
tity card more tha,n once. Shri GanguJy looked for the 
person who had complained about the identity of the 
M.P. 

In the meantime Shri Krishna. Kanta Dutta (t'hat was the 
name of the person who had challenged the identity of 
the M.P.) lodged a written complaint with the G.R.P.S. 
to the effect that the person who was giving his. name as 
Shri Ajit Kumar Saha, M.P. was not actually the M.P. 
and tha.t the identity card he was carrying was counter­
feited. This complaint was entered in G.D. as Entry No. 
1396 dated 29-6-72 by Shri A.T. Mahapat:ra, A.S.I. of 
G.R.P.S., AsansoI. Shri Mahapatra met the M.P. in the 
waiting room and requested him to show him his identity 
card and also to come to the G.R.P.S. which was down­
stairs. Shri Saba refused to do anything of the kind. Then 
Shri S. Banerjee, 2nd Officer of the G.R.P.S. met Shri 
Saha, introduced himself (he ~as in plain. clothes and 
was carrying a revolver) and requested Shri Saha to show 
his identity C8;rd an~ .also come to the P.S. The M.P. 
according to Shri Banerjee, was sh'Own 4ue courtesY and 
was seated in the room of t~e OIC, G.R.~.s ... These facts 
were rerorded as Asansol G.R.P.S. G.D. Entry No. 1397 
dated 29-6-72. 

ThE' OIC, G.R.P .. S. ahri A. Bhattacharjee, who .had already 
been informed of the incident. then .,arrived ,8£ the P.S. 
and took _~P t~e f.r;tves.tfgatiwn. At .flr.at lie interrogated 
tlie cOmplainant, Shti Krish~, ,Ka~~", Dutta~. Shri Dutta 
stated that he did not know Shri Ant :KumaII' Saha, M.P. 
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.person~y np..f cPl.lld he give the. name and. other' parti-
culars of the .person who was alle~edly impersonating the 

.M.P. The 0fC then looked into the identity card produced 
by Shri Saba. It was duly signed by the Secretary of 
the Lok Sabha and bo.re No. 494 dated 22-3-71. The OfC 
found that .the Pbotosraph fixed on the Card to be that 
of the person carrying the card. Shri Saha told him that 
he was elected M.P. ;from Bishnupur Oonsti'1lUency of 
Banlwra Distdctand was on that da.y at Asansol Station 
to avail himseolf of the 81 Up Train to DeIhl 

. The O/C was fully satisfied about the identity of Shri Ajit 
Kumar Saha, ~M.P. and directed A.S.I. Shri Mahapatra to 
escort the .M.P. to the compartment of the train and stay 
with him till the departure of the train. The OIC entered 
these facts in G.D. entry No. 1398 dated 29-6-72. 

"The OIC, G.R.P.S., also lodged. prosecution report against 
Shri Krishna Kanta Dutta, s/o late Bejoy Gopal Dutta of 
Machantala, Bankura Town, Distt. Bankura (who was 
responsible for starting the whole thing) uls 182 I,.P.C. 
for giving false information with intent to cause a public 
servan( to URe his lawful power to the ann'Oya.nce of 
another person. This has reference to G.R.P.S. N.C.R. 
No. 682/72 6ated "20-7-72. . 

. The young man referred to in the letter of the M.P., addres­
sed to the Speaker of the Lok Sabha, was Shri S. Baner­
jee, Second ufficer Of Asansol G.R.P.S. He stated that he 
had discl'Osed his identity to the M.P. and approached him 
with proper courtesy. He denied having produced his 
revolver, but said that it was in holster and was visible. 

The staft of the G.R.P.S. involved denied that the M.P. was 
prevented by two constables from getting into !be train. 
They stated that he had come from the waiting room to 
the P.S. on the request of Shri S. Banerjee, Second OfBcer 
of .Asansol G.R.P.S." 

.t(1i) Report o-f the General Ma'IV'J.ger Eastern Railwall-
"On 29-6-72 Shri A. K. Saha, M.P. had come by 351 Up ex. 

S.E. Rly. to Asansol and occupied lsf Class waiting room. 
At about 12.30 hrs. Shri Sukdeo Manda1, waiting room 
Bearer, informed the Head Ticket Collector that one gen­
tleman was complaining about the bona "fi,d.es 01 a passen­
g~r who gave his name in the waiting room register as 
Shri A. It. Saha. M.P., Identity Card No. 4M. On this, the 
Head '1'l~ket Collector, Shri D. B. Banerjee, directed TI'E, 
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Shri ,R. N. Chowdhury, No.2, and TCs. Sarvashri B. D. 
Singh and Upkar Singb to check the waiting room. Shri 
R. N. Chowdhury (2) approached. Shri Baha and requ~ted 
him. to show his identity card. Shri Saha. showed. the same . 

. Meanwhile, Shri Oas, Reservation Clerk, who happened to 
be in Head Ticket Collector's Oftice, pointed out to Head 
TC that he had .received a letter dated 9-&-72 from the 
same M.P. requesting for reservation of three III class 
Sleeper berths by 103 Up on 28-6-72, .i.e. the previous day . 

. At th.is, the Head Ticket Collector himself went to Shri 
Saba and again requested him to show his Identity Card. 
On seeing the identity card, the Head T.C. was satisfied 
and returned to his office. Shri Saha was a little upset 
by the repeated checks of his identity card and expressed 
the fact 110 the ASM on duty Shri K. N. Ganguly. Shri 
Saba, however, did not lodge any written complznt at 
the stattou. 

One Shri Krishna Kanta Outta, an outsider, who had earlier 
complained about the bona fides of Shri A. K. Saha to the 
waiting room bea,rer, also reported tic Shr.i 'Mahapatra, 
ASI, GRPS/Asansol that a fake person carrying identity 
card in the name of Shri A. K. Saha, M.P. was occupying 
the 1st class waiting room. When asked by the ASI, Shri 
Outta lodged a writte'n complaint with the GRPS, on 
which G. D. Entry No. 1396 of 29-6-72 was made and the 
ASI went' to meet Shri Saha and requested him to come 
to GRPS. Shri Saha declined to come to Police Station, 
on which the ASI came back and informed his Officer-in­
charge. Meanwhile, the Second Officer, Shri S. Banerjee, 
met Shri Saha and requested him to come to Police Sta­
tion. At this the M.P. asked Shri Banerjee as to who he 
was. Shrt Banerjee was in mufti but was carrying his 
Revolver. H~ stated that he was a GRP Officer. Shri 
Saha wanted to see the identtty card of Shri Banerjee at 
which Shri Banerjee sta.ted that the police officers were 
not supposed to be in possession of any Identity card. But 
the fact that he had a service revolver would indicate that 
he was a polft'e officer. 

·Finally, at the entreaty of Second Officer and the ASI, Shrl 
Saba came to the police statton. Meanwhile, the Ole, who 
was on sick list came down from his residence and inter­
rogated Shri K. K. Dutta, the complainant, a. 1'0 whether 
be knew Shrf Saba in perIOIl. Shri Dutta replied in the 
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negative but stated that this gentleman was not Shri Saba,. 
the MP but was someShri Mondal. Since Shri Saba 
produced his identity card to ole GRPS Aaansol which 
'bore the signature of the Sec1"etary, Lok 'Sabba, and also 
bore Shri Sahals photograph tallying with his, ,per90n~ 
the OIC, GRP did not take. any :cog~nceof the com­
plaint. Ra~er, he directed his ASI to escort Shri Saba to 
the platform till he entrained 81 Up. 

It has been ascertained from SRP IHowrah that a case haa 
already been started against the complainant, Shri K. K. 
Dutta, by Asansol GRPS for lodging a ,false complaint 
against the M.P. Thecae is under investigation." 

20. A copy each of the two aforesaid reports, received from the 
'Ministry of Home Affairs, was given to Shri Ajit Kuttlar Saha, M.P., 
under the directions Of the Speaker. Shri Ajit Kumar Saha, how­
ever, in his letter8 , dated the 20th August, 1972, addressed to the 
Speaker, stated inter aLia as follows:-

',' 

"From a perusal of the said reports it will be clearly esta­
blished that there has been a gross and delibera.te breach 
of privileges on the part of the persons concerned, with 
the intention of deliberately interfering with the discharge 
of my duties and functions as a Member of Parliament .... 

It is a clear cast" of deliberate misbehaviour with 8A Member 
of Parliament resulting in ftagra'nt breach of my privilege 
as a Member of Parliament. It is abs'olutely false that the 
Head Ticket Collector expressed any regret to me at any 
point of time ..... . 

A3 stated in my earlier statement, when I came down from the 
waiting room and was going to board the train, two cons­
tables prevented me iTom getting into the train. It is 
completely untrue that I was escorted to the compart­
ment of the train by the ASI .... 

There are clear contradictmns in the report of· Executive 
Magistrate, 1st Class, and the report of the Ministry of 
Railways, which will appear from a mere perusal of the 
same. I submit that the reports submitted are wholly un­
satisfncw~"Y and in many respects, untrue- and on the 
other hand they clearly establish the charges that I have 
n'Ulde. In view of the above, i 'submit that shri R. N. 
C'howdhnry, Senior Tl-avellbig Ticke~. Checker, Shri B. D. 
Singl" TickE't Collector, Shri D. B. Benerj~, ltead Ticket 
Celleetor, Shri 9. P. Mabapetta, ASI 'Of cRPs, Shri S. 

8.!ee Appendix-m. 



Banerjee, Second Ofticer, GRPS, Alansol, Shri A. Bhat­
tachatjee, O.C.,· GRPS, Asansol, and the said Krishna 
Kanta: Du'tta· are guilty of delibetste breach of my privi­
lege as a Member of Parliament having intentionally in­
terfered with the discharge of my duties andf'unctions, in­
tending to prevent me"tromattenditig Ii meeting of the 
Parliamentary Committee for which, to their knowiedge, 
I was coming to De~ They are also guilty of. deliberate 
misbehaviour towards me and also of gross illrtreatment. 
The above incident also amounts to molestation towards 
me as well as to illegal detention. 

I respectfully submit that the Hon'ble Speaker will be ~nd 
enough to- refer the matter to the Committee of Privileges 
unless the House itself is pleased to deal with the matter, 
in view of the clear case of breach of privile,e involved." 

21. On the 2nd September, 1972, the Minister of State in the 
Ministry of Home Affairs (Sbri K. C. Pant) made a statementll in 
the House on the matter in which he stated inter alia as follows:-

"According to information re:::eived from the Governmenf of 
West Bengal, one Shri Krishna It.anta Dutta 5/0 late 
Bejoy Gopal Dutta is being prosecuted under Section 182, 
IPC, for allegedly giving false information with the in­
tent to cause a pubHc sel"Vant to use his '!awful po~ fa 
the injury of another person and the criminal case"iS .. b 
judice in a court of competent jurisd'iction. 

Shri Ajit Kumar Sah2. has made some further observations 
on the reports received from the Government of West 
Bengal and the Ministry of Railways. Since a criminal 
case arising out of this matter is sub judice, I would like 
to refrain 'from making any further statement on the 
subject." 

22.Sume Members, thereupon, urged that the matter might be 
referred to the Commit'tee of Privileges. 1,n this connection, 8hri 
Jyotirriloy Bosu, M.P., "biter edid 1tatetl" as fOllows:-

'.'There are th~ things involved. One is complaint against the 
railway staff. The second is complaint against the Asan­
solGRP. The third is complaint against 'Shri Dutt. of 
Bankura. The c~se has been started against Shri Dutta 
of ·Bankura. The matter relating to that is nib judice, 
and we shall say nothing against that Dutta or about that 
case. But whEt about the railway persons ahd the Police 

--::9'-=:S~ee--:Appendix:rV(i.s. Deb~ated 2-i"i972, cc. 15·18). 
lOL.S. Deb., 2-9-1972, cc. 15-22. -
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persons who had tried their best to prevent him from 
performing .the journey to come to Parliament to attend 
to his duties? This is a very serious case of breach of pri­
vUege. Therefore, 1 submit that the matter should goo. to· 
the· Privileges Committee." 

The Speaker, however, observedu inter alia as follows:-

"I quite agree there are three parts to it. The whole thing 
started with the action of Shri Dutis. He gave an infor­
mation to the police. The second is that when the police 
were so informed, they should have exercised a bit of 
their own sense alSo in ascertaining the fact. The third 
·one is obstlr1.1ction caused to the membell. One matter· 
concerning the first, wrong information given about the 
member, is already under investigation. About the other 
two, 1 will see it again. 1 will re-examine it and also see 
what is the positioon, when one part is already u·nder in-
vestigation. Or if we can wait, let this matter be an open 
issue, no decision on it; let us see what comes out of the 
first part. If that judicial inquiry takes one view and 
your PrivilE'ges Committee takes another view, I will 
have to separate them .... l will have to exalPine it." 

23. On the 4th September, 19'12, the Speaker informed the House 
that he had decided to refer the matter to the Committee of Privi­
leges under Rule 227, and observed" as follows:-

"1 have decioed to send it to the Privileges Committee .... 
There are three parts of that privilege motion. One was 
under prosecution. Previously T, had decided to refer only 
two but now I think they could not be sepa.rated from 
each other Bnd I had referred the whole matter to the· 
Privilefes Committee-aU the three parts." 

24. On the 30th September, 1972, the Ministry of Home Aftairs· 
intimated'" that they had forwarded a copy of the letter" dated 
the 20th August, ]972. addressed by Shri Ajit Kumar Saha, M.P., 
to the Speeiker, Lok Sabha, to the Ministry of Railways (Railway 
Board) and the Government of West Bengal, and also furnished a 
copy each of the replies" received from them. 

The Government of West' Bengal confined their comments to the 

l1lbid.. c. 20. 
12L.S. Deb., dated 4-9-1912. c. 2. 
13See Appendix-V. 
14See A.ppendix-III. 
158" Annexures I '" n to AppendiX-V. 
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allegations against the Police Office" of G.R.P.S., AsaDlOl, and~ 
stated as follows:-

"It is a fact that on 29-8-72 A.S.I. A. T. Mahapatra went to the 
tirst clais waiting hall and told Shri A. K. Saha about a 
written complaint received by him against Shri Saba and 
requested the latter to show his identity card. Shri Saha 
refused. to show his identity card. It is true that Shri S. 
Banerjee, S~nd Oftlce:r of the GRPS, Asansol, was in 
plain clothes and was carrying a revolver. Shri Baner­
Jee disclosed his identity and expalined to Shri Saha the 
details of the written complaint and requested him to 
show his identity card. As Shri Saha refused to accede 
to lus request he was requested to come to the Police 
Station. Shri A. K. Saha was shown all courtesy and was 
offered a chair in the room of the Officer-in-charge of the 
P.S. 

It is not true that Shri Saha, was prevented by two constables 
from getting into a train. On the contrary, A.S'!. A. T. 
Mahapatra was directed by the O.C. to accompany Shrl 
Saha up to the platform and to stay there till he boarded 
the train. 

It is a fact that a case was started against Shri Krishna Kanta 
Dutta on 20-7-72. The prosecution could noi be launched 
earlier a~ the C.C. had to go to Bankura to verify the 
antecedents of the complainant. 

We do not think that the reports of the Executive Magistrate 
1st Class and the Ministry of Railways are contradictory 
in nature. If there is any discrepancy between the two, 
it is absolutely insignificant. No untrue report has been 
submitted by the Executive Magistrate. 

In fine, it may be stated that whatever has been done by 
the police omcers of the GRPS was done by them in good 
faith in discharge of their duty. When a written com­
plaint as to the genuineness of an M.P. was submitted it 
was quite natural for the police officers to verify whether· 
the allegation of impersonation was true or not. There· 
is no evidence or hint that the police officers (or the Exe­
cutive Magistrate 1st Class) had any previous grudge­
against the M.P. So it ~ Dot proper to jump to the con­
clusion that the police officers intentionally tried to pre-· 
vent the M.P •. from attending a meeting of the Parlia­
men_y Committee or deliberately showed discourtesy 
to him." 
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The Minbtry of Railways in their reFly dated t~ ,26th Aueust. 
1812, statedinterltUit'as, follows:- ,": . 

" .... W,e do not, find anything unreasonable in the conduct of 
the ~ail~ay emp~()yees., .. Nor do we see any:self-contra­
dictions in the said report. As such' we have nothing 
further to say in the matter." 

III. Summary of evidence 

25. The concerned Railway and Police officials who were examin­
-ed before the Committee deposed as 'follows:-

(1) Evidence giv'en by the concerned, Railway 'officials 

(i) Evidence Of Shri D. B. Banerjee, Head Ticket CollectO'l", 
A.aMol ' . 

"I was working in the office when the waiting room bearer, 
whose office is just at the entrance, right hand side of my 
office, came and told me that one gentleman is complain­
ing that one Shri A. K. Saha sitting in the waiting room 
is not holding the identity cards, the number of which he 
has written in the waiting' ri!.0m registar. I, therefore, 
called, through the peon of my office, one of my Ticket 
Collectors from downstairs. In the meantime, Mr. R. N. 
Chowdhuri, one of m":f senior 'l'TEB came to my office. I ' 
thought that as it was a case of an Hon. Member of Par­
liament, I should go personally instead of, sending a 
Ticket Collector. I took' Mr. Chowdhuri with me and 
personally went to the waiting room .... Mr. Saha, I came 
to know later, was sitting on the Southern end. Mr. 
Chowdhuri started checking just from the left hand side 
after entering the room. Then we came to Mr. Saha. He 
took out his identity card and gave ~t to Mr~ Chowphuri. 
Mr. Chowdhuri gave it to me. We saw it and returned. 
In the meantime, Mr. B. D. Singh, Tick~t Collector, 
whom I had called through my peon, came .... 

Normally, one Senior Ticket Collector checks the waiting room. 
Because this was the case of an honourable visitor, it was 
done this way. My di~rysays that .,aiting rooms are 
cheeked every now and then. 

After checking the waiting room, I came to my office. I 
asked the waiting room bearer where the gentleman was. 
He said that he is a :tall, nice looking gentleman. He came 
and told me. and after that he disappeared. 



, 
l: went again 'to'Mr, 'Saha 'for the second time, because in the 

meantime my Reservation Clerk came to my office for 
:seme lCardboard lOr pencil-because I suWly these things-
1lnd he told me that we got a letter from Mr. Saba on a 
Lok Sabha postcarCi that he wanted reservation on 28th 

,J"ne, 1972-that is, the previous day of the incident. t 
was strucK with 'wonder that we had got reservation on 
28th June, 1972 ftow that gentleman can again go on the 
:29th.On 'his '¥fwd 1 agaln went to the waiting room and 
asked him: 'Excuse me, Sir, may I see your identity card 
again?' 'Who are you',Mr. Saha asked me. I said: 'I am 

"the Head TiCket Collector'. 'What made you to come 
~gain?'he asked. 1 sald 'you wanted reservation on the 
'28th but today is 29th'. He immediately brought out the 
"the identity cara and said 'fer the 28th I asked for reSE.'r­
''Vafion not for "myself but for some of my friends but that 
'was cancelled'. Actua1ly, wben Mr. Das, my Reserva-
1:ion Clerk came to me, 1 was going through the Diary 
Book. Against the 28th it was written that all the pas­

-wengers were accommoaatea according to their reserva­
itions. "This made me wonder that ,,:,hen all the passen-

i -gers had gene, 'how he could be here. I wanted to satisfy 
'IIlyself and so 1 "went agam. But he told me that he had 
got it -cancelled through the Station Master Bankura. So 
1 said 1 'was very sorry and came back to my offtce .... 

When 1 came after lunch, it was learnt from some ticket col­
lectors-(my Ticket Collector, Mr. Mukerjee told me 
after lunch)-they were talking with that gentleman, Mr . 

. nutta and "Mr. Saha also went to GRPOfftce .... 1 came 
'to "know 01 It on1y at I1J;30-17.00 hours that he was taken 
to the police station, It was only after lunch that I heard 
"that he '(Shri K. K. Dutt~) had made a complaint in writ­
ing at the p01ice station, 'Shri Saha also went to the Police 
'Stlltion. 

Why sheula I harass him? 1 am a Central Government em­
ployee.Why sbould I harass anybody at all? My Inten­
tion }Vas to honour the MP. There was no intention at Illl 
about harassment .... 1 had no intention to insult him or 
tor thut matter any passenger. I do not know how it has 
bappened that aay., .. 1 made a mistake (in asking for 
the laentity card for the second time). I am sorry .. , .1 
can only tender my apology for doing so .... My regrets 
are unqualifted. 1 "have "no intention of offending any hOD. 

2216 LS-'2. 
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Member of Parliament. I w.ould. only add that. r rear" 
for what had happened that da)t. I beg. to. be. excused if 
I had caused any inconvenience. to, an! bon. Member., 
Please execuse me if I had. done. anything;. 1 apologise for 
it". 

(ii) Evidence of Shri R. N. C1iowd7ium,~' '!icket CoUectmo 
Asansol 

"I had gone to the Head Ticttet COllectOl"'s Oftfce' for some 
purpose, and when he asked me to accompany him to, 
condud a check in the 1st Class. waiting'lloom, I accom­
panied him along with two. other' TiCket Cbilectors 
(Shri B. D. Singh and Sbri· Upkar Singh). We enter­
ed inside the 1st Class waiting room;' onrY' t~ Head' 
Ticket Collector and myself entered' iilsid"e, while the' 
other two Ticket Collectors were' outside the waiting 
room, because the Head Tidtet Collector had' told' them' 
not to enter at the same time, and" therefore: they were­
waiting outside the gate ...• 

We approached the Han. Member, and I myseTf asied for 
his ticket. He produced his identity caTd in my hand, 
and by that time, the Head Ticket Collector had ra. 
quested me to hand over the' said' card' ill his hand. 
which I did, and the Head Tici:et Collector looked after 
the card .... I had no chance to see the number of the­
card and the photo etc .... 

When I asked for the ticket from the han. Member; he' did 
not say anythin8. He simply looked at my face and' 
produced his identity card .... When I went" there that 
was the first time that the ticket was checked. 

It took about 3-4 minutes to complete the check. I came 
back from the waiting room, entered the H:T.C. Office 
and I was there fOr about 3-4 minutes ana then r left 
the place and then again I returned, as far as I remem­
ber, after 16 hours, that is, after the seald'ah-Pathan­
kot Express had left, and when I came to my office. I 
heard that some trouble was between one gentleman, 
with that of an hon. Member of Parliameut, and he was 
taken to the GRPS. I heard that .... there was some­
trouble, with one passenger, by name, Krishna Kanta 
Dutta and on his complaint one han. Member WAS 

taken to the GRPS. Since that day, uptU now, I dar 
not know who 'Mr. K. K. Dutta is. 



If I have in any way hurt the feelings of the han. Member 
of Parliament, I beg to apologise for that. J went to 
check the tickets only once, Ilnd not twice, and there I 
have fO!llowed only the order of my superior. If in thet 
process I have caused any inconvenience to the han. 
Member, I may be excused". 

(iii) Evide1lce of Shri B. D. Singh, Ticket CollectoiT, Asansol 

IeAt about 12.30 hours on 29th June, 1972, I was summoned 
by the Head Ticket Collector for checking the 1st Class 
waiting room .... On my arrival, 1 learnt that the Head 
Ticket Collector had already gone to the 1st Class wait­
ing room. From there, 1 proceeded towards the 1st 
Class waiting room which was quite adjacent to the 
Head Ticket Collector's Oftlce. When J reached at the 
gate, that is, the entrance gate at thEl 1st Class waiting 

room, I was just stopped by the Head Ticket Collector 
by a show of his hand. 1 saw that the Head Ticket Col­
lector was already conducting the check of the 1st Class 
waiting room by one Shri' R. N. Chowdhuri, Travelling 
Ticket Examiner. I, remained there for a while, for 
about one 01' two minutes. 

Late!!" on, after one or two minutes, one more Ticket 
Collector, Shri Upkar Singh pappened to go there just 
at the entrance gate. 

As far as I remember, there were only seven or eight pas­
sengers in the 1st Class waiting room, and I think it 
took hardly three or four minutes to check the 1st Class 
waiting room .... 

The duty of checking the 1st Class waiting room is allotted 
to a particular Ticket Collector daily. On different 
dates, different Ticket Collectors are allotted these 
duties. It is not the usual duty of a Travelling Ticket 
Examiner to check the 1st Class waiting rooms. So 
many times, 1 had checked the 1st Class waiting room. 
On. that particular date, however, 1 was not allotted 
the duty of checking the 1st Class waiting room . 

. ... 1 agree it was unusual; definitely, Sir, when the Head 
T.C. himself was conducting the checking. J cannot 
say, why the Head Ticket Collector called me for check­
ing tile 1st Class wafttrlg room.' ... a check was conduct­
ed by the Head Ticket Collector himself because there 

, was a complaint ftom one passenger Mr.,Dutta regard-



16 
.. 

tng the genuineness of the Hon. Member~ I also heard 
that th~ sam~1! passenger approached the Thana also and 
the Hon. Member was taken to the Thana also and be 
was let off )from there. . 

In the end, I would like to offer my unqualified apology 
for the inconvenience caused to the hon. MP, ~ any, 
from my side." 

(2) Evklmce giuen by the concerned Police Officials 

(i) Euidence of Shrt S. Banerjee, Second Offker, G.R.P.S., 
A,ansol 

"1 was the Second Officer of G.R.P.S., Asansol on 29th 
JW1e. 1972. I was not in-charge of the P.S ... " because 

'. at that time,' I was on duty at R.P.S., and Shri Maha­
paf;ra, an A.S.!., my junior Officer, was the duty Officer 
then. 

While I was returning from RPF Post after completing a 
conftdential enquil'y, I met Shri Mahapatra, ASI, who 
is my junior, just at the entrance of platform number 
five. He told me that a person had lodged a written 
complaint to the effect that one person was posing him­
self as an MP, Shri Ajit Kumar Saha, who was not so 
because the identity card with photo was actually 
false-it was a forged one. 

First ASI reported to me. Then, on the report of the ASI 
I did not go to the waiting hall. Then I came to the 
Police Station. I went through the written complaint 
and then I went to P.S. and I saw there a written com­
plaint. At 13.05 hours the complaint was made. The 
complaint was made by one Shri Krishna Kanta Dutta. 
In the written complaint he wrote his address as Ban­
kura Machantala. I did not know the complainant but he 
was not present at the police station. I did not find him 
in my office. My ASI told me that while he went to 
the 1st Class waiting hall, the complain~nt went with 
him and pointed out that person. that is, hon. MP, Mr. 
Saha. He told me. So I did not search for the com-, 
plain ant at that time. 

The complainant submitted that Mr. so and 80 who is pos­
ing himself as an MP was not acblally an MP. His 
identity card was a forged one· The offence charged 
was of impersonation. 
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The ASI first went to Shri Saha. The hon. Member refused 
to show him the identity card. He refused to show it 
to him. So, a s}lspicion aro~e that the identity card may 
be a forged one and he actually may not be the M.P. 
(I did not now that he had shown his identity card be­
fore. He had refused to show his identity card to the 
ASI)1I1. 

I went to Shri Saha. 1 showed him proper respect by stand­
ing in attention. Then I disclosed my identity that 1 
am the Second Officer, GRPS, Asa~ol. Then I told 
him that there is a written complaint against him. 1 
told him about the complaint and then I requested him 
to show the identity card for my verification. He asked 
me as to what was my identity. Then I told him that 
1 have no identity card with me. My ASI who came 
alongwith me told him that 1 was the Second Officer 
GRPS., Asansol. Because he refused to show the iden. 
tity card at the first instance, I requested him to go to 
the Police Station to show, his identity card to my 
Qmcer-in--charge. ,I said to him: 

'(Kindly come downstairs. Our Police Station is down­
stairs and, 1 have already sent word to the OC that 
you will" show your card to him'. 

I am not always in uniform anQ, r~a~.QJl811y.1 have to do 
my duty when I am in mu.fti) It •••• underneath my 
hawa! shirt, I had a revolver whlCb might be ~stble. 

When we receive complaints of this nature, we do not con­
sult the r~i1way authorities. If a wrjtten complaint is 
lodged We could do it under th~ Cr. P.C. During the 
course of investigation, if a pers9n is suSpected of the 
commission of an offence. we c~n certainly arreat him 
under Section 54 of the Cr. P.C. ' . We have got the 
Police Regulation Book. According to the PoUce Regu-
lation Book, 'if there is a complaint, we have to make 
'an investigation. ' 

When Mr. Saba C8JDe with me to the pS, then I met him 
(Shri Krishnf ~a Dutta). He told me that he was 
Dot aD MP, he Wla not Ajit Kumar Saba, that he was 
,lOme Mandai. 

1l'l'nuJated from Benpli. 
1'1'l"11Ml1ded from BeDpli. 
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There was no question of harassment at all. In the case 
of impersonation, it was our duty. There are instances 
of this kind where we try tt> verify. " . This is not a 
fact. No one had come to exercise any pressure on 
him to come to' the Police Station . 

... . cognizance was taken by the O/C, G.R.P. of the com­
plaint made by Mr. Dutta .... and complaint lodged be­
fore the Hon'ble Magistrate on 20th July, 1972. My 
0IC went to Bankura to verify the antecedents of the 
complainant. In the year 1969 Or 1970. there was a 
case against him and there was a charge-sheet against 
the complainant. 

In the discharge of Government duty, if any annoyance has 
been caused to the han. MP, 1 regret for that". 

(if) Eviden.ce of Shri A. T. Mahapatra, AS.I., G.R.P.S. 
A.ansol 

~IOne Shri K. K. Dutts came to the Police Station and lodg­
ed a written report at 13.05 hours that a false MP was 
waiting in the 1st Class waiting room-He was not real­
ly an MP but posed as an MP. 1 went to the 1st Class 
waiting room at about 13.07 hours after making an 
entry in the G. D ..... Because this was the first instance 
and there was nobody else there in the P.S .. and 1 was 
In-charge, I had to go. 

1 asked him (Shri Krishna Kanta Dutta, who was the com­
plainant), and he told me that he was from Bankura, 
and he was going home by train. I asked him and he 
said that he (Shri Ajit Kumar Saba) was Mr. MandaI. 

, (1 

(1 believed the complaint to be genuine .... and there 
was not much scope for investigating further about the 
comp~aint ,lodged)1B. 

was not aware that the, !1'ailway officers had already 
checked the identity card. A. complaint, was lodged 
and on that basis I went to investigate) 10 •••• I did not 
inspect the register in the waiting room. It was a bO'l'W% 
fide mistake. I did not have a talk with the bearer 
of the waiting rOOn1. I did not try to ftnd but from the 
Railway Ticket Collector\; Office or from the Checking 
Office whether there has been any checking in the wait-
tng room. 

---------------------~--~ 
18Tranalated from Ben,aU. 
19Translated from Ben,all. 
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~r. Dutta came along with me. He showed him to me 
and went away. He was outside. He just pointed to 
him. I instructed him (Shri Dutta) to go and wait at 
the Police Station. Normally we do not guard the COln­

plainants. They are allowed to move about. 

1 asked him (Shri Saha) for his identity card. He refused 
saying 'Why should I show the identity card?' At that 
time. I returned to the P.S. I did not say anything. 
If he was actually an MP, there would be a serious al­
legation against me and we should not take such risk. 
I am a petty ASI of the Police Station. Some senior­
most officer should go. That was why I came to the 
P.S .. for O/C. -. 

On the way, I met the S.I., Mr. Banerjee and I narrated 
the facts to him, viz. that such and such person is in­
side the waiting room. He saw the complaint and ask­
ed me about the matter. He asked me about Shri 
Dutta and I told him that he was in the platform some­
where. Then both of us went (to the 1st Class wait­
Ing room). 

'Then I identified Mr. Saba. Mr. Banerjee asked him to show 
his identity card. Shrl Saha said: 'Who are you?' Then 
I identified him and said he is the Second OfBcer of the 
Police Station. It was not said that the Service revol­
ver which Shri Banerjee had was his identity. Shrl 
Saba refwed to show his identity card in the second 
instance also. Then we requested him to accompany 
us to the Police Station to show it to the O/C. 

We took Mr. Saha to the Police Station and m,ade him sit 
comfortably in the personal Chamber of the'O/C. Then 
OIC arrived and we left the entire business to him. 
We were waiting outside. We were not aware of every 
detail that transpired inside. But I learnt t.ter that 
he has shown the'identity carel. 

After verification of hla identity card everybody realised 
, that a false complaint had been ma~. 

About the action taken against Shrl Dutta. that was upto 
the O/C. He was present at the P.S. an~ he would take 
action. We are subordinate to h'm and we would carry 
out whatever otders he would gtve: ' 
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Sir, I am a poor ASI. I do not know about thi6 Committee.;. 
For any inconvenience that is caused to an hon. Mem­
ber is regretted. I can only tender my sincere apollJ~ 
and you will please forgive me." 

(iii) Evidence oj Shri A. Bhattacharjee Officer-in-charge, 
G..R.P.S., Asansol 

"On the 29th June, 1972, I was sick. I was not on leave, but 
I did not attend the Police Station. r was sitting in 
my quarter. At about 13.10 hours, one Constable came 
to my quarter and told me that there was some trouble 
in respect of one MP. So, in spite of my sickness, 1 
thought it proper to attend to this com,laint at the P.S. r 
immediately went to the P.S. and I saw one gentleman 
standing in the General Sherista Room. Shri Saha was 
sitting in my personal room. After the arrival at the 
P.S., I immediately perused the General Diary and 
the complaint made by the gentleman. wno was known 
at that time as Shri K K. Dutta. I asked' him whether 
he knew Shri Saha personally or by face. He told me 
that he did not know him personally. He told me' 
that he knew him as Mr. MandaI. and not as Mr. Saha. 
He repeatedly apid 50. And this gentleman known as 
Mr. MandaI was carrying the identity card' of Mr. Saha. 
So I concluded from that that there was something 
wrong. 

Jihen went to my personal room and requested Shri Saba 
to' state whether he was an MP or 'not. I first told him 
about the complaint made by Shri Dutta against Shri 
Saha. I said: 'This is the complaint; I would request 
you to kindly produce your identity card, if any'. He 

,produced his identity card. I had gone through it and 
I found that there was nothing wrong in that. So, I 
requested him to go by the said train which was due 
to arrive. That is all. 

After due enquiry I submitted ~ report to higher Officers. 
I submitted the case against Mr. Dutta. He was sub­
sequently prosecuted after verifying lits character and 
antecedents. In 1910 he was charge-sheeted in a riot­
ing case at Bankura. I had to get his father's name and 
other antecedents. I took time to verify his character 
and anteeedents. J submitted ,a tePOrt to my SRP after 
a few days, probably on 8th July. 
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The original complaint (filed. by Shri nutta) was sent to.> 
the Court alongwith prosecution report. 

I think, Mr. Dutta wanted to harass him (Shri Saha). 

No complaint was lodged by Mr. Saha in writing against the 
behaviour of the Ticket Collectors and policemen. 

It is a fact that this has caused annoyance. There was some 
inconvenience in travelling caused to Mr. Saha due to 
the repeated checking and .... l as an U'mcer-in-charge· 

" myself and on behalf of the staff tender an unconditional 
apology to you anq. to Mr. Saba also for causing such in-
convenience to him." 

_ 26. In view of the above evidence, the Committee dk'ected that: 

(i) the Ministry of Home Affairs and the Ministry of Rail­
ways be asked to furnish to the Committee copies of the 
statements made by these officers before the Executive­
Magistrate, 1st Class, Asansal, and before the Railwa,r 
authorities, who had held separate enquiries in connec­
tion with the complaint of Shri Ajit Kumar Saha, MP;; 
and 

(U) the Ministry of Railways might be asked to· obtain and 
furnish to the Committee a statement of &bri, K. N. Gan­
guly, Assistant Station Master, Asansor, regarding the­
ehmplaint made to him by Shri A,jit ,1Ctmzar- ~a, MP. 
and _ ~he action taken by hiin on tliet complaint. 

The Ministry of Railways furnished20 to the Committee a copy 
each of the statements made by Sarvaslui D: ,B. Banerjee, Head 
TickefCollectOr, Asansol and R. N. Chowdhuri; Senior Ticket Col­
lectot, Asansol, before the Railway -authonties who had held an' 
inquiry ~n conn~tion with the complaint of' Shri Apt Kumar Saba, . 
MP. -

"nle Mini.try of Railways- alS0- intimated" intl'1' alia 8S tollow:r­

(I) no statement wall' made, by the- remaintilg fbur OtIrcers of­
the Railways/GRPS before the Railway authorities in 
the departmeDt,.i lUqulrYi' and: ' 

(U) 8hri Ajit Kumar Saba had appriied Shrf K. N. Ganguly, 
AIai.tant Station )laster, Aanaol verbany about the re-
peated checks of hiB identity card and Shrf Ganguly had~ 

----- ---_ .. _- --_ .. _----------_ .. _------
201 •• ~cUs VI ... IW AnaeXUl'el I'., u; 

21See Appendix YD. 
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conveyed this to Shri D. B. Banerjee, Head Ticket Collec­
tor, Asansol, and that no statement was- recorded by· Shri 
K. N. Ganguly before the departmental inquiry officer. 

The Mimstry ot Home Affairs intimated22 that according to an 
intimation received by them from the Government of West Bengal, 
no statement of the Railway and GRP Staff. involved in the case was 
recorded by the enquiring officer. 

(3) E~dence of ShTi Krishna Kanta Dutta 

27. The Committee also examined on oath Shri Krishna Kanta 
Dutta. who was alleged to have made an oral complaint to the Rail­
way officials and also lodged a written complaint with the GRPS, 
which led to checking and re-checking of the identity card of Shri 
A. K. Saha, MP, thereby causing inconvenience and harassment to 
him. Shri Duttaltated in his evidence inter alia as tollows: 

"On the 29th June, 1972, at 1.15 P.M., I was standing outside 
the door of the lst Class waiting room at Asansol Rail­
way Station. One MP was asked to show his identity 
card by the Railway officials and he refused. The request 
was made several times and he refused. At that time, 
MP was going over the over-bridge outside the Railway 

. Station. At that time, GRP staff came on the staircase and 
asked him to come back again. 

They asked him 'please show your identity card'. He refused. 
He said 'I am an MP'. That is all. He was .asked again 
'please show your identity card'. He refused. 

(Five-seven minutes after the occurrence, two-three persons 
of the Railway Police, whom I cannot recognise, came to 
me and asked me to give tn writing that he (Shri Saha) 
was asked to show his identity card and h~ refused. I 
gave in writing that Shri A. K. Saha, MP, was asked to 
show his iden1tty card and he refused). 

I had not known Shri Saha earlier. I had not seen Shri Saha 
earlier)211 

When asked whether his complaint was signed by ~ and writ­
ten in Bengali, Shri Dutta replied in the affirmative. When the fol­
lowing English translation of his said written complatnt to the 
GRPS, Asansol (partly in Bengali) .• a copy of which was furnished 
to the Committee by GRPS, Asansol, was read out to him: 

" 
--22Sie-Appendix VIn. 

23Translated hom HindI. 
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"In the first class waiting room, one person said that he is 
A. K. Saha, MP, and he signed the visitors book. Actually. 
he is not the MP. Tne identity card with photograph 
which he had, must be forged" 

Shri Dutta said that he had not lodged that complaint with the 
GRPS, Asansol. 

Then a Tru Copyl4 ~ the written complaint (See Appendix 
. IX), partly in Bengali which had been entered in the General Diary 
of the Government Railway Police Station, Asansol, a8 entry No. 
1396, was shown to Shri Dutta. Shri Dutta denied having lodged 
that complaint. He stated that what he had given in writing, after 
the occurr~nce of the incident involving Shrt Saba, was that Shri 
A. K. Saha. MP, was asted to show his identity card but he had re­
fused. In reply to repeated questions, Shri Dlltta reiterated thllt 
he had not given that complaint in writing and tliat those were not 
the. contents of his writing. 

When asked whether he thought that the Rallway ofBcials had 
-forged his statement, Shrl Dutta replied: "I cannot say (That which 
I have not given in wdtmg how should I say that I have given):!'. 

When Shri Dutta was questioned about his statement2~ in the 
-Court, he ssid: 

"At the Court .... 1 told the same thing, what had happened, 
that the MP was asked to show his identIty card and he 
refused." .. ' 

28. Thus, Shri Krishna Kanta Dutta, in his oral evidence before 
the Committee, totally denied having made the written complaint 
.alai~t Shri A. K. Saha, MP. in the language which the Railway 
and Police OiBcf.als had cODveyed to the Committee ,In their evi­
<lence earlier. 

~4Duly attested by Shri A. Bhattacharjee, Oftlcer-ln-charle, GRPS, 
Asanllol. and furnished to the Committee on 20-8-11'1'3. 

; 25T~anslated from Hindi. 
26An English translation of the Statement of Shri K. K. Dutta In the 

Court of Sub-Divisional Judicial Magistrate. AlCaOl, UDder Beetion 342 of 
the Criminal Procedure Code in the case ot State VB. Krishna Kanta Dutta 
under Section 182 Indian Penal Code is at Appendix X. -
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29. The Committee felt that the case had assumed a serious di-· 
mension as a result of Shri Dutta's evidence before the Committee 
because it seemed that either the Railway officials and the Police 
omciels had earlier given false evidence before the Committee and 
prod\ICed a fabricated document before them or Shri Dutta had 
given false evidence before the Committee by denying the author­
ship of that document. 

30. In order to determine the truth in the matter, the Committee 
examined again the following persons: 

(i) Shri A. Bhattacharjee, Oftlcer-in-charge, GRPS, Asansol; 

(ii) Shri A. T. Mahapatra, ASI of GRPS, Asansolj and 

(iii) Shri Krishna Kanta Dutta. 

31. The Commt»ee also called for the following documents: 

(1) General Diary of the Government Railway Police, Sta­
tion, Asansol, relating to this incidentj 

(it) Original written complaint lodged by Shri Krishna Kanta 
Dutta . with the Government Railway Police, ~. 
wherever it might bej 

(iii) Case diary of the Investigating Officer in this case; and 

(iv) C;:omplete file in this case in the Court of Sub-Divisional 
Judicial Magistrate, Asansol. 

(4) Evidence ot Shri K. K. Basu, Deputy SecTetary (Judicial" 
Department), Gooemment ot West Bengal 

32! Shri K. K. Basu, Deputy Secretary (Judicial Department), 
Government of West Bengal, Caleutta, appeared before the C0m­
mittee arid prOduced the original" ~ fUe in the Court of the Sub-
Bivisional Judicial Magistrate, Asansol. Shri K. K. Basu deposed. 
be1orl! the Committee that the onpna! complaint made and signed 
by shn Krishna KUlta Dutta with the GRP$. Aaanaol, agatnst Shri 
Ajit Kumar Saba, liP, was not there in the aforesaid Me and that 
the Government of Weat -a..n"al would take up .the matter through 
the Calcutta High Court regardin" that doeument not being avail­
able in that fUe. 
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Shri K. K. Basu also stated in his evidence before the Commit­
,tee inter alia as follows: 

"In find from the judgement27 that the case started on a com­
plaint which was recorded in the GO entry aad the Ma­
gistrate started the case on that entry. But the originAl 
entry is not there in the record .. .I find that the original 
(First Information Report) is not there; a copy Is record­
ed there". 

Asked whether the accused (Shri Krishna Kanta Dutta) made a 
statement in the Court, Shri K. K. Basu stated in his evid.ence be­
fore the Committee that "He was examined and he did not say, 'it 
is not the complaint which he filed'." In reply to a question whe­
ther Shri Ajit Kumar Saha, MP, was examined as a witness in the 
Court. Shri K. K. Basu stated that "He was not examined as a wit­
ness". 

(5) Re-ezaminatian of Bome witT&eBBe, 

33. Shri A. Bhattacharjee, Oftlcer-in-charge, GRPS, Asansol, who \ 
Was called again before the Committee, produced the General Diary of 
the Government Railway Police Station, Asansol, containing the rele­
vant entries211 of the case. Shri Bhattacharjee stated before the 
Committee that the original complaint filed by Shri Krishna Kanta 
Dutta with the GRPS, Asansol, was sent to the Sub-Divisional Judi':' 
cial Magistrate, Asansol, with theChallan papers through a messen­
ger and the messenger got the signature of an officer of the Court 
who received those papers. Shri Bhattacharjee read out to the 
Committee the following English version (original being par~~y in 
Bengali) of the relevant entry (No. 1396) in the General Diary about 
the complaint of Shri Krishna Kanta Dutta: 

"A person is there in the 1st Class waiting room who is giv­
ing himself out as Shri A. K. Saha, MY, -and he has sign­
ed the visiting book as such. In fact. he is not an MP 
and the identity card with photograph which he produc­
ed must be forged". 

When Shri Bhattacharjee was asked whether he knew that 
'Shri Krishna Kanta Dutta had denied having filed the above written 
complaint attributed to him. he replied: "I do not know .... I 
·examined him on the very day he submitted his report. During my 
·examination be did not deny it". 
-+--_._---- --- _ .. -:-- ---------- -~-.. --.------ ..... -.--.~------ .. 

21Juqement of the Su~Dlvll1cma1 Judicial Ma;tstrate, AsansoJ. in the 
ease of State Va. Kriahna Kanta Dutt. under Sectioa 182 lPC. (Se. Appen­
.dix XI). 

28See Appendix XII. 
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34. Shri A. T. Mahapatra. ASI of GRPS, Asansol, who. was also 
examined by the Committee again stated that Shri Krishpa Kanta 
Dutta had lodged a written complaint on 29-6-1972 and added 
that-

"He (&bri Dutta) himself had written his report. The origblal 
report which was submitted by him was also signed by 
him ... the original document was also sent to the Court 
by my officer through the court Inspector, Asansol". 

Shri Mahapatra was shown the relevant entry (No. 1396) in the 
General Diary and asked to conftrm whether that bore his signature .. 
Shri Mahapatra said: "This is mine". 

35.' Shri Krishna Kanta Dutta, who was also examined by the 
Committee again on oath stated: 

"I made a statement before the Pollee. I only said that the 
identity card wa:s asked for and that was not produced. 
That statement was given in writing after the occurrence. 
I signed t.hat." 

In reply to a question whether he was shown by the! Magistrate 
during his trial his own original written statement which he had 
lubmitted to the Railway Police at Asanso-l, Shri Dutta replied in 
the negative. 

IV. Findings of the Committee 

36. The Committee find that the entire episode 'involving Shrf 
A. K. Saha, M.P., started· with the oral report of a waiting room 
bearer to the Head Ticket Collector (Shri D. B. Banerjee) of the 
Asansol Railway Station that one of the passengers in the 1st Class 
waiting room was complaining that a person sitting in the waiting 
room who was calling himself A. K. Saha, M.P., was not holding 
the identity card, the number of which he had reeorded in the 
waiting room registeI'. The Head Ticket Collector, Shri D. B. 
Banerjee, then took Shri R. N. Chowdhuri, one of the Senior 
T. T. Es. along with ,him and went to th~ 1st Class waiting room 
where Shri A. K. Saha, M.P., was sitting. Meanwhile, he also 
called two other Ticket Collectors, Sarvashri B. D. Singh and 
Upkar Singh, and asked them to wait outside the waiting room. 

Thus. four Railway o.fticials went together to check the idE'ntity 
card 'OfShri A. K. Saba, M.P. According to the concerned Railway 
officials, Shri Saha showed them his identity card immediately. 
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But checking of Shri A. K. Saha's identity card was done by Shri 
B. D. Singh, the Head Ticket Collector, for the second time, althougb 
he had seen the identity card on the first occasion and he was 
satisfied with the bonafideB of Shri A. K. Saba as an M.P. The 
reason given to the Committee for making the second checking that 
Shri Saba was booked to travel on a previous day does not appear 
to be convincing and the second checking by Shri D. B. Banerjee 
seems to be unwarranted and uncalled for. 

37. While the first checking of Shri Saha's identity card by Shri' 
R. N. Chowdhuri, T. T. E. and Sarvashri B. D. Singh and Upkar 
Singh, Ticket Collectors may .have been justifted, the Committee­
feel that Shri D. B. Banerjee, Head Ticket Collector, Asansol, did 
not act judiciously or with a sense of responsibility in checking Shri 
Saha's identity card again, fl)articularly when he knew that a 
Member of ParHament was involved in the matter. 

The Committee observed. that the concerned Railway officials 
acted in a hasty and unusual manner as no effort was made by 
them to contact the original complainant, ,Shri Krishna Kanta 
Dutta, referred to by the waiting room bearer. No convincing 
reason has been given to the Committee why in the ini~ial checking 
four Railway officials went together to check the identity card ot 
Shri Saha. 

38. The concerned officials of the Government Railway Police, 
Asansol, swung into action on an alleged written complaint filed 
by Shri Krishpa Kanta Dutta to the effect that the person who was 
gi'Ving his name as Shri Ajit Kumar Saha, M.P., was not actually an 
M.P. and that the identity card he was carrying was a forged one. 
The Committee find that Shrl A. T. Mahapatra, ASI, a'.R.p.s., who 
was on duty at the Po-lice Station and reiCeived the said written 
complaint from Shri K. K. Dutta, straightaway went to the 1st 
Class w~tin.g room to check the bonafides of SAri Ajit Kumar 
Saha, M.P., without caring to find out the locus standi of the com­
plainant or to verify the substanc~ of tohe complaint either from 
the concerned Railway offtC'ials or from the relevant register in the 
waiting room or from the bearer of the waiting room. In this' 
connection, Shri Mahapatra stated during his evidence before the 
Committee that "I believed the complaint to be genuine ...... ancr 
there was not much scope for investigating further about the 
complaint 10dJed". It seeins that he did not gIve any thought to 
the fact that a Member of Parliament was involved in the mAtter 
and that he should proceed with discretion. 
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39. Shri S. Banerjee, "Second Officer, G.R.P.S., Asan90l~ who 
'\Vent to Shri ~. K. Saba in the 1st Class waiting room also failed 
to take the alaove--mentUmed llece8sary steps and went to Shri 
A. K. Saha with rath~r undue haste without first ascertaining thel 
factual basis of· the complaint. Like Shri' A. T. Mahapatra, Shri 
Banerjee also did not take any steps to hold back shri Krishna 
Kanta Dutta, the complainant.. at the Police Station or keep him 
under B(¥De kind of surveiU81"ce Shrl Banerjee's behaviour w.ith 
,Shri Saha was also most reprehensibl~ and thoraughlyunworthy 
of a responsible Pollee Officer as he seems to have brandished his 
Tevolver for hili identity of being a PoUce officer when Shri Saha 
asked him about his identity. He also took Shri Saha to the Police 
Station presumably to show his authority. 

40. Similarly, Shri A. Bhattacharjee, Officer-in-charge, G.R.P.S., 
Asansol, does not appear to have a.cted with sufficient discretipn 
'while dealing wiTh Shri A. K. Saha's case. 

41. Thus, tbe Committee find that the concerned Police officers 
acted in an indiscreet and high-handtM manner when they pro­
~eeded against Shrl A. K. Saha, M.P., on the basis of a frivolous 
complaint. Their conduct caused harassment and humiliation to 
S1hri A. K. Saha, M.P. The concerned officials failed to give any 
valid and convincing reason or explanat~on for their rather extra­
ordinary conduct in dealing with the case involving Shri A. K. Saba, 
M.P, 

42. In so far as Shri Krishna Kanta Dutta is concerned, he 
·d~nied bef,ore the Committee having filed the written complaint with 
the Government Railway Police authorities in the language in which 
the Police oftlclals recorded it in the General Diary of the Police 
'Station and conveyed it to the .Committee. However, the Com-
mittee have gone into the matter at some length and are of the opi­
nion that the evidence given by Shri Dutta before the Committee 
-on this poInt 1s false. 'The Committee have reasons to believe from 
the evidence before them that Shri K. K. Dutta did file the impugn-
ed report with the Police and in the lan'luage in which :It has been 
recorded in the General Diary of the Police and conveyed to the 
Committee by the concerned Pol;ce officers although the original 
hand-written complaint of Shri Dutta is not now available even in 
the relevant case ftle of the Court of the Sub-Divisional Judicial 
Magistrate, Asansol. 

The Committee consider that an entry (No. 1396) in the General 
Diary of the Government Railway Police Station, Asansol, is 
worthy of due weightage and ean. bereUed Upon; as this General 
Dairy, whi'ch is a contemporan~us record, is maintained in the 
. normal course of business. 



29 

The Committee would, however, like to record their regret and 
amazement that the original written complaint of Shrt K. K. Dutta, 
which was the basis of lUs prosecution under Section 182 I.P.C. in 
the Court of the Sub-Divisional Judicial Magistrate, Asansol, should 
have been missing from the Court file of the case. The Committee 
hope that the Government would make a thorough probe into thls 
matter, as promised to the Committee by the Deputy Secretary of 
the Government of West Bengal during his evid*ce before the 
Committee, and take suitable action against the persons responsi­
ble therefor. 

43. While the Committee do not wish to go into the motives of 
Shri K. K. Dutta in filling such a complaint with the G.R.P.S., 
Asansol, they note the statement made' by Shri A. Bhattacharjee, 
the Ofticer-in-charge, G.R.P.S., Asansol, in his evidence before the. 
Committee: "1. think, Mr. Dutta wanted to harass him (Shri Saha)". 

Thus Shri Dutta was the prime mover in the whole episode 
whic.h led to the harassment of Shri A. K. Saha, M.P., at the hands 
of the Railway and Police officials. 

44. Thus the Committee find that firstly Shri Kri'!dlna Kanta 
Dutta deliberately made a false complaint to the Railway officials 
and the G.R.P.S., Asansol, to caUSe harassment to Shri Ajit Kumar 
Saha, M.P. Secondly, he deliberately ga~e false evidence before 
this Committee by sayi:ng that he did not file the impugned com­
plaint with the G.R.P.S., Asansol. on the 29th June, 1972. 

45. In this connection, the Committee have taken note of the 
fact that Shri K. K. Dutts was acquitted by the Sub-Divisional 
Judicial Magistrate, Asansol, of the charge against him 'under 
Section 182 of ~he Indian Penal Code for giving false information to 
the Police against. Shri A. K. Saha, M.P. The Committee find that 
the learned, Magistrate, while acqui'tting Shri K. K. Dutta of the 
charge against him, has stated in his judgementU ;-

'Learned A.P.P. has very frankly. and ,fairly con.ceded that the 
accused Krishna Kanta Dutta had no motive and then 
is no evidence against htm • in this respect-Prosecution 
has also failed to prove that the allegations made by the 

accused'in G.D.entry were falae to bis knowledge ar at 
any rate, he did not believe them to be true at the time 
when ·he made theSe allegations'. 

~.--.-----,---

"See Appendix-XL 

2216 Ls-3. 
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The Committee do not wish to comment on the judgement of 
the leamed Magistrate. However, the Committee find that although 
Shri A. K. Saba, M.P., was the most material witness in this case. 
the Prosecution did not examine him before the Court. 

Th~ Committee have carefully considered the question whether 
they may find' Shri K. K. Dutta guilty of breach of privilege w.hen 
he has been acquitted by a Court on a criminal charge based on 
the facts involved in this case. The Committee are of the vielW that 
decision by a Court in respect of a criminal offence is no bar to the' 
jurisdiction of the House to punish an offender if those facts con~ 
stitute a breach of privilege or contempt of the House. 

46. The Committee, after careful consideration of the entire 
written and oral evidence before them and all other relevant 
material placed before them, have come to the conclusion that un­
provoked and unwarranted harassment was caused to Shri Ajit 
Kumar Saha, M.P., at the Asansol Railway Station on the 29th June,. 
1972, while he was coming to Delhi to attend a sitting of a Parlia­
mentary Committee, namely, the Joint Committee on the Untouch­
ability (Offences) Amendment and Miscellaneous Provisions Bill,. 
1972, by the concerned Railway and Police officers and by Shri 
Krishna Kanta Dutta, who had filed 8- false written complaint with 
the Government Railway Police Station, Asansol, against Shri Ajit 
Kumar Saha, M.P., on that date. 

47. The Committee are of the view that checking of the ident;ty 
card of Shri Ajit Kumar Saha in the waiting room of the Asansol' 
Railway Stati'on was understandable for the first time but the 
concerned Railway officers and the Government Railway Police· 
Officers by making repeated checks of his identity card and taking 
him to the Police Station for interrogation had deliberately caused 
harassmelht to Shri Ajit Kumar Sa.ha, M.P. This conduct on the 
part of the concerned Officers is reprehensible and a breach of 
privilege and contempt of the House. 

48. The Committee are of the opinion that Shri Krithna Kallta 
Dutta has also committe'd a breach of privilege and contempt of 
the House as it was his false complaint to. ~e ofBcials of the Rai1~ 
way and GRPS, Asansol. which led to the harassment and ill­
treatment of Shrt Ajit Kumar Sahat M.P., while be wal on his way 
to Delhi to attend a sitting of a Parliameotary Committee. Shri 
Krishna Kanta Dutta has further committed a breach of privilege 



• , -, I' 

and contempt of the House by giving falseevi'dence before the 
Committee when he denied before the Committeebaving made the 
impugned written complaint against Shri Ajit Kumar Saba, M,P., 
as entered in the General Diary of the Government Railway Police 
Station, Asan~ol, on th~ 29th June, 1972. 

V. 8eeommendations of the Committee 

49. The Committee express their displeasure on the !Conduct of 
the conce.rned Railway and Police officers and recommend that 
suitable Departmental action be taken by the Government against 
them and reported to the House as early as possible. 

50. In regard to Shri' Krishna Kanta Dutta, the Committee are 
of the view that they need not recommend any specific punishment 
for ,him but leave it to the House to award suitable pU:1i~hm ~nt b 
him. 

Dated the 27th December, 1975 

N. K. P. SALVE, 

Chairman, 
Committee, of Privileges. 



Note by Shri M. C. Da,a 

I feel it my moral duty to put up my this dissenting note after 
a very careful and thoughtful consideration of the whole matter. 
My ftrm opinion is that Shri Krishna Kanta Dutta cannot be held 
guilty for breach of privilege. No iota of evideIljce is on record. 
Even the Hon. Member Shri Ajit Kumar Saba bas not been exa­
mined regarding Shri Krishna Kanta Dutta in detail. The Com~ 
mittee might as a whole has depended upon the general police 
.di·ary 'which in the eye of law has no evidentiary value. This piece 
of evidence in this particular case is nothing. The original F.I.R 
which was lodged by Shri Krishna Kanta Dutta has not been pro­

-ducefd. It i:s said that it has been lost. Hence the presumption will 
be in favour of Shri Krishna Kanta Dutta. On the contrary, this 
false evidence has been created by the police agency against an 
innocent citizen Shri Krishna Kanta Dutta. If any man of comQlon 
sense goes through the whole' statement of Shiri' Krishna Kanta 
Dutta he will ftnd out that he has not w~itten the alleged report 
mentioned in the general diary. The contents of the raport as 
alleged by the police are as follows: 

To 
The OIC Asansol, G.R.P.S. 

Dear Sir, 
[In I Class waiting room one person said that he is A. K. 

Saha, M.P. and he si'gned the visiting book. Actually 
he is not an M.P. The identity card with photograph 
which he possesses must be forged.] 

Sd/- Krishna Kanta Dutta 
29-6-7~ 

I noted the fact in G. D. and informed OIC in his quarter for 
verification of the same. 

Sd/- A. T. Mahapatra, 
A.S.I. 

This above entry of the general diary maintained by G.R.P.S. 
does not contain the signature of Shri Krishna Kanta Dutta. 
Second thing which I want to stress is the Report which ts allegeld 
to be found lodged by Shri Krishna Kanta Dutta is improbable and 
against human conduct. If one ta~es a little pain and tries to under­
stand the line which 'is alleged in the Report i.e. 'identity card with 
photograph which he possesses must be forged' cannot be written 
because in the statement which he has ddposed before the Com-



33 

mittee on the 29th January, 1975, the copy of relevant portion of 
his evidence is attached· for perusal, will support and strengthen 
my above mentioned argument. Moreover what he says in his 
statement is this: 

"I made a statement before the police. I only said that the 
identity card was asked for and that was Dot producedr 
That statement was given in writing after the occurrence. 
I si'gned that." 

The most imporiant thing is this that Shri Krishna Kanta Dutta 
says that he has written the F.I.R. in his own handwriting and that 
is in Bengali and what he wrote in Bengali is as translated above. 
But the original F.I.R. has been lost, it is not available. 'WIlen the 
original Report written by Shri Krishna Kanta Dutta is not avail­
able, how can this Committee depend upon entry made by the police 
in the general diary? The important aspect through whi'ch I want 
to take the whole House into confidence is that the poor fellow 
Shri Krishna Kanta Dutta was challaned by the police before the 
Sub-Divisional Judicial Magistrate, Asansol, under 182, I.P.C., and 
the judgement was delivered on 27th May, 1974 and the accused 
was acquitted under Section 245, Cr. P. C. No appeal or revision 
has been ever filed against fhis judgement of the Sub-Divisional 
Judicial Magistrate. Sub-Divisional Judicial Magistrate has not even 
shown Shri Krishna Kanta Dutta the original Report. Besides that 
the copy of the original F.I.R. is sent to Superintendent of Police 
and also to the original Court, neither the Superiq,tendent of Police 
has been examined by the Committee nor the presiding officer of the 
Court. 

In this connection, I will request the Hon. Members of the august 
House to IC\Ok into the statement of Deputy Secretary, Government 
of West Bengal, Shri K. K. Basu, who said in his statement"· which 
was recorded on the 26th February, 1975, which is that the original 
entry is not available and the Government is making a search of it. 
Compllete four years have passed, the original documdnt has not 
been produced. Hence adverse inference will be drawn against the 
prosecution. 

Hence innocent Shri Krishna Kanta Dutta canno~ be punished 
because of the general diary maintained by the police which does 
not contain even the signature of Shri Krishna Kanta Dutta. Not 
only this in order to support my argument I will like to quote the 
Report submittel:l by the Executive Magistrate 1st Class, Asan80l, 
:.---

·See pages 171-188 III the Report. 
"See pages 183-186 of the Report. 
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ana also the Report submitted by the General M8Ilager, Eastern 
Railway. These both Officers have not examined, Shrf: Krishna 
Kanta Dutta, nor the copy of that Report F.I.R. W8JI sulmlitted along 
with this Report. This all shows that this mischievous police 
officer and oth.,- railway employees in order ~ protect themselves 
made this poor fellow Shri Krishna. Kanta Dutta scape goat. For 
the time being presume that Shri Krishna Kan~ Dutta lodged the 
alleged report but from his statement it is clear that ue never talked 
with Shri Ajit Kumar Saha neither he did anything to prevent ,him 
or performing .his duty, nor Shri Ajit KUIpar Saha has ,said any­
thing about Shri Krishna Kanta Dutta, how can this fellow be 
punished under 'breach of privilege. ' 

Hence for justi'ce and equity sake ShriKrishna Kanta Dutta 
should not be punished. I would request the Honourable Members 
to kindly go through all the statements of the witnesses recorded 
by the Committee before taking any decision. Moreover, I will 
request that Shri Krishna Kanta Dutta cannot be punished, unless 
the Waittng Room bearer of Asansol Railway Station, the Assis­
tant Station Master on duty and Superintendent of Police and the 
Presiding Offu:er are also examined. 

New Delhi; 

The 6th Janua~. 1976. 
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Note by Shri Erasmo de Sequeil'a 

I fully agree with the Committee that the subject matter of thts 
Report would constitute a breach of privilege and contempt in 
normal times. However at .the present juncture, when matters 
have reached such a sorry pass, ~hat the President has seen fit, in 
his wisdom, to remove by Ordinance, the protecfion that Parliament 
saw fit to give to the publication of its proceedings by Law, and t.he 
Chief Censor of the Government insists that. no wort Qi the proceed­
ings of Parliament be published in the press without his prior written. 
permission, I find it difficult to concede that we have a Parliament 
fully alive, leave alone any privilege surviving. 

New Delhi; 
"The 15th January, 1976. 



MINUTES 

I 
Firat SlttiD, 

New o.lhi, Friday, the 6th October, 1972 

The Committee sat from 10.00 to 11.30 hours. 

PRESENT 

Shri R. D. Bhandare-Chairman 

MEMBERS 

2. Dr. Henry Austin 

3. Shri Darbara Singh 

4. Shri Dinesh Chandra Goswami 
5. Shri Jagannathrao Joshi 
0. Shri H. N. Mukerjee 
7. Shri Raj Bahadur 
8. Shri Vasant Sathe 

9. Shri R. P. Ulaganambi. 

SECRETARIAT 

Shri J. R. Kapur-Under Se(,retary . 
• • • • • 

3. The Cwnmittee decided to consider the question of privilege 
raised by Shri Ajit Kumar Saha, M.P., regarding the alleged harass­
ment and ill-treatment meted out to him by certain Railway staJf, 
police and others at Asansol Railway Station on the 29th June, 
1972, at their next sitting . 

• • • 
The Committee then ad;ourned .. 

-- --_._-_ .. _._----_. __ .. - .. _---------_._---------
"·Paru 2 and 4 relate to other easel and have accordingly been 

omitted. 
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SeeoDd Sittiq 

New Delhi, Wednesday, the 13th December, 19'12 

The Committee sat from 15.30 to 16.00 hours. 

PRESENT 
Shri R. D. Bhandare-Chairman 

MEMBERS 

2. Shri Somnath Chatterjee 

3. Shri Dinesh Chandra Goswami 

4. Shri Raj Bahadur 

5. Shri Vasant Sathe 

6. Shri Satyendra Narayan Sinha 

7. Shri R. P. Ulaganambi. 

SECRETARIAT 

Shri B. K. Mukherjee-Deputy Secretary. 
Shri J. R. Kapur-Under Secretary . 

• • • • • 
5. The Cor: mittee, then, considered the questiQll of privilege­

raised by Shri Ajit Kumar Saha, M.P., regarding the alleged harasI­
..Jllent and ill-treatment meted out to him by certain Railway std, 
police and others at Asansol Railway Station on the 29th June, 1972. 

The Committee decided to hear Shri Ajit Kumar Saha, M.P., 
who had raised this matter in the House, on the 24th January, 1973 . 

• • • 
The Committee then tJd;ottrned. 

In 
Third Sittin, 

• 

New Delhi, Wednesday, the 24th JanUAry, 1973 

The Committee sat from 15.00 to 15.50 hours. 

• 

---'--- -----
--;; ;Paras 2--4 and 8 relate to other casell 'and have aceordin,ly been 
omitted. 
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PRESENT 

Shri R. D. Bhand8H'-"Cha~nndn 

MBMBEIS 

2. Dr. Henry Austin 

3. Shri H. K. L. ·Bhagat 

4. Shri Darbara Singh 

5. Shri Jagannathrao Joshi 

6. Shri Nihar Laskar 

7. Shri H. N. Mukerjee 

8. Shri Raj Bahadur 

9. Shri Vasant Sathe 

10. Dr. Shankar Dayal Sharma 

11. Shri Satyendra Narayan Sinha 

12. Shri R. p~ Ulaganambi. 

SEcRETARIAT 

Shri B. K. Mukherjee-Deputy Secretary. 

Shri J. R. Kapur-Under Secretary . 

• .. .. .. .. 
4. The Committee then took up consideration of the question ot 

privilege raised by Shri Ajit Kumar Saha, M.P., regarding the 
alleged harasement aDd ill·treatment meted out to him ·by certain 

. Railway staff, police and others at Asansol Railway Station on the 
29th June, 1972. 

The Chairman informed the Committee that he had received a 
letter dated the 29th December, 1972. from Shri Ajit KUmar Saha, 
M.P., in which he had stated that he was unable to attend that 
sitting of the Committee due to his previous engagements and had 
requested fixation of another date on or aft~r the 15th February, 
1973 to hear him. The Committee decided to accede to hi!. request. 

The Committee then ad;cmmed. . 

. - - -Peru 2 and 3 relate to .other .cales and havellccordinJ]Y been 
omitted. 
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.. ,IV 
FourtbSitthaa I;'':' .11 

New Delhi, Tuesday, the 13th March, 1973 

The Committee sat from 15.30 to 16.15 hours. 

PRESENT 
Dr. Henry Austin-Chair1l1an 

MEMBERS 

2. Shri H. K. L. Bhagat 

3. Shri Somnath Chatterjee 

4. Shri Dinesh Chandra Goswami 
5. Shri H. N. Mukerjee. 

Shri Dev Kants Borooah, Minister of Petroleum and Chemicals, 
was also present. 

SEcRETAHIAT 

Shri B. K. Mukherjee-Deputy Secretary. 
Shri J. R. Kapur-Under Secretary . 
• • • • • 

5. The Committee then took .up further consideration of t~e 

question of privilege raised by Shri Ajit Kumar Saba, M.P.,' regard .. 
ing the alleged liarassment and ill-treatment meted out to him by 
certain Railway staff, police and others at Asansol Railway station 
on the 29th June, 1972. 

The Committee decided that Shri Ajit Kumar Saha, M.P., might 
be requested to appear before the Committee for oral evidence on 
the 19th April, 1973. 

• • • • • 
The Comm.ittee theft ad;oumed.. 

V 
Fiftb Sltti.., 

New Delhi, Thu'r.day, tltc"l9th April, 1973 

The Committee sat from 15.00 to 17.05 hours. 

·"Paras ~.nd 6 relate to other ea.. and have aec:ordtnll7 been 
omitted. 
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PRESENT 

Dr. Henry Austin-ChainnAn. 

MII:MBERS 

2. Shr! Somnath Chatterjee 

3. Shri Darbara Singh 
4~ Shrf Jagannathrao Joshi 

5. Shri Vasant Sathe 
6. Shri Satyendra Narayan Sinha. 

SECRETARIAT 

Shri B. K. Mukherjee-Deputy SeC1'eta7'1/. 
Shri J. R. Kapur-Under SecretAry • 

• • • • • 
9. The Committee then took up further consideration of the 

question of privilege raised by Shri A. K. Saha, M.P. regarding the 
alleged harassment and ill-treatment meted out to him by certain 
railway staff, police and others at Asansol Railway Station on the 
29th June, 19'72. 

The Committee decided to defer the oral examination of Shri A. 
K. Saha, M.P., to the 9th May, 1973. 

10. The Committee then adjourned to meet again on Wednesday, 
the 9th May, 1973, at 15.00 hours. 

VI 

Sixth SitUnI 

New Delhi, Wednesday, the 9th Ma.y, 1973 

The Committee sat from 15.00 to '16.45 hours. 

PRESENT 

Dr. Henry Austin-Chairman 

MEMBERS 

2. Shrl Somnath Chatterjee 

3. Shrl Dinesh Chandra Goswimi 

••• Paru 2-8 relate ·to .other casel and have aceordingl1 beeD -omitted. 



4. Shri Jagannathraq Jqshi 

5. Shri B. P. Maurya 

6. Shri Vasant Sathe 

7. Shri Satyendra Narayan Sinha. 
, " 

SECRETARIAT 

Shri B. K. Mukherjee-Depu.ty SeC'l'etary. 
Shri J. R. Kapur-Unde., Secretary . 
• • • • 

! ; 

• 
l' .... j.f ".., 

5. The Committee then took up ftirther '~~nsiderationof the 
question of privilege raised by Shri Ajit Kumar Saha, M.P., regard­
ing the alleged harassment and ill-treatment meted out to him by 
certain Railway staff, police and others at Asansol Railway Statton 
on the 29th June, 11172. The Committee decided that Shri A. K. 
Saha, M.P., might be requested to appear before the Committee for 
oral examination on Friday, the 11th May, 1978, at 9.30 hours. 

The Committee then adj01l.rned . 

• • • 

VU 

Seventh SitU ... 

• 

New Delhi, FTi~y, the 11th Mall/, 1973 

,The- Comlnittee sat from '9.30 to 10.16 hours. 

PRESENT 

Dr. ,HIIU'y AUIt1n~hat"mcu, 

MEMBEItS 

2. Shri Somnath Chatterjee 

3. Shri Darbara Singh Hi" 

4. Shrt B. P. Maury~'l;;';'-: :"\:i,,: , 

5. Shri Val~~. Sathe . ' 
6. Dr. Shankar Dayal Sharma 

7. 8hri Satyendra Na,rayan Sinha. 

" 

. __ ! -.:. __ i _ .. 

. ~,~.~ •• p-;;;-~-~i;te to ~ther cues aDd have accordinIl7 been ~tW. 
. , " • I ~ 



SECRETARIAT 

Shri B. K. Mukherjee-Deputy Secretary. 
Shri J. R. Kapur-Under Secretary. 

WITNESS 

Shri A. K. Saha, M.P. 

2. The Committee took up consideration, of the question of 
privilege raised by Shri A. K. Saha, M.P., regarding the alleged 
harassment and ill-treatment meted out to him by certain railway 
staff, police and t)therl at Asansol Railway Station on the 29th 
June, 1972. 

3. Shrt Ajit Kumar Saha, M.P., was called in and examined by 
the Committee. (Verbatim record was kePt). 

(The 'Witness then withd'rew). 

4. The Committee then deliberated on the matter and decided 
that, in the ftrst instance, the following persons, named by Shri A. 
K. Saha, as having ill-treated and caused obstruction to him, might 
be asked to appear before the Committee in person for oral exami­
nation, at their sitting to be held on the 16th June, 1973:-

(1) Shri R. N. Chowdhuri, Senior Ticket Collectorj 

(2) Shri B. D. Singh, Ticket Collector; 
(3) Shri D. B. Banerjee, Head Ticket Collector; 

(4) Shri A. T. Mahapatra, ASI of GRPS, Asansol; 

(5) Shri S. Banerjee, Second Officer. GRPS, Asansolj and 

(6) Shri A. Bhattacharya, OfIlcer-in-charge, GRPS, A.ansol. 

• • • • • 
6. The Committee then adjoumed to meet aiain on Wednesday. 

the 16th May, 1973, at 15.00 hours. 

vm 
Eilhth Sltti ... 

New Delhi, Wednesday, the 16th May, 1973 

r •. 

The Committee sat from 15.00 to 16.00 hours. 

, 

........ . '. ' . -.--------------
-••• Para 15 relates to another case and bas accordin,l)' been omitted. 
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PR,ESENT 

Dr. Henry Austin-Chairman 

MEMBERS 

2. Shri Darbara Singh 

3. Shri Dinesh Chandra Goswami 
4. Shri Nihar LaAar 

5. Shri H. N. Mukerjee 
6. 5hri Vasant Sathe 

7. Dr. Shankar Dayal Sharma 

8. Shri Satyendra Narayan Sinha. 

SBCUTARIAT 

Shri B. K, Mukherjee-Deputy Secretary. 
Shri J. R. Kapur-Under Secretary. 
• • • • • 

3. The Committee then considered theq\lestion of examination 
of witnesses in connection with the question of privilege regarding 
the alleged harassment and ill-treatment meted out to Shri Ajit 
Kumar Saha, M.P., by certain· Railwoy staff, police and others at 
Asansol Railway Station On the 29th June, 1972. 

The Committee directed that the concerned witnesses be alked 
to appear before the Committee on th 19th June, 1973 (instead of 
on the 16th June, 1973, 88 decided earlier) . 

• • • • 
The Committee then ad;oumed . .. 

IX 

Niatb Slum, 

Ntw DeIPri, 2\&e.&ItI. the 19th June; 1973 

The Committee sat from 11.00 to 13.25 hQUlS and again from 
15.00 to 17.00 hoUrs • 

•• ~P.r.. 2, 4 and IS relate to other cues and have accordin.ly beeD 
omitted. 
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PRESENT 

Dr. Henry Austin-Chairman 

MEMBERS 

~. Shri H. K. L. Bhagat 

3. ShrI Somnath Chatterjee 

4. Shri Darbara Singh 

'5. Shri Nihar Laskar 

'6. Shri H. N. Mukerjee 

7. Shri Vasant Sathe 

8. Dr. Shankar Dayal Sharma 
9. Shri Atal Bihari Vajpayet>. 

SIlCRI!lTARIAT 

Shri J. R. Kapur-Under SeC'retary. 

WITNESSES 

I 

1. Shri D. B. Banerjee, Head Ticket Conector, Asansot. 
~. Shri R. N. Chowdhuri, Senior Ticket Collector, Asansol. 
3. Shri B. D. Singh, Ticket Collector, Asansol. 
4. Sbri S. Banerjee, Second Offk!er, GRPS, Asansol. 

2. The Committee took up further consideration of the question 
'Of privilege raised by Shri Ajit Kumar Saha, M.P., regarding the 
:alleged harassment and ill-treatment meted out to him ·by certain 
railway staff, police and others at Asansol Railway Station on the 
29th June, 1972. 

3. Shri B. D. Banerjee, Head Ticket Collector, Asansol, was call­
ed in and examined by the Committ.ee on oath (Verbatim record 
'IDOl kept). ~ 1 

(The witness then withd'rew). 

4. Shri R. N. Chowdhuri, 8enior"cket Collector, Asansol, was 
then called In and. ~~ by tn_ Co~ttee QnQ8th (verbatim 
1'eCOt'd was kept). 

(The witness then withctrew). 

-(The Committee then adjou.rned at 13.25 hourS -aM r60.ssem.bled 
at 15.00 hours). 



• 
5. 8hri B. D. Singh, Ticket Collector, Asansol, wu then called 

In and examined by the Committee on oath (VerbGtift& record WGI 
kept). 

,(The witness then withcl'l"llw). 

6. 8hri 8. Banerjee, Second Officer, GRPS, AsaDlOl was thea 
called in and examined by the Committee OD oath (Verbatim ,.eco'rcl 
was kept). 

(The witneBl then withd'rew). 
7. The Committee decided to continue their examination of the 

l"emainin( witnesses on the 20th June, 1973. 

.. 

(The witness then withd,.ew). 

x , 
feDth Sitting 

New Delhi, Wednesday, the 20th June, 1973 

'The Committee sat from 10.00 to 13.45 hOU1'S. 

PRESENT 

Dr. Henry AustIn-Ch4innCl" 

MEMBERS 

2. Shri H. K. L. Bhagat 
3. Shri Somnath Chatterjee 

4. Shrt 'Darbara Siqh 
5. Shri Nihar Laskar 
·6. Shri H. N. Mukerjee 
7. Dr. Shankar Dayal Sharma 
8. Shri R. P. Ulaganambi 
'9. Shri Atal Bihar! Vajpayee 

SICRETARIA'l' 

Shri J. R. Kapur-Unde7" SecrettJ'lI. 

WlTNIlBSIII 
1. Shr1 A. T. Mahapatra, ASI of G.~.P s. Alamo!. 
2. Sbrl A. Bhattacharya, OfJlt:er..(ft,oCharge, G.It.P.S., AIcm.ol 

'2216 IB-t. 
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I. The Committee took up further consideration of the questioD 

of privilege raised by 8hri Ajit KUmar Saba, M.P., regarding the 
alleged harassment and ill-treatment meted out to him by certain 
railway staff, police and others at Asansol Railway Station on the 
Uth June, 1972. 

3. Shri A. T. Mahapatra, ASI of G. R. P . 5., Asansol, was called in 
ud examined lfy the Committee on oath (Verbatim record \C)(U 

Jeept). 
(The witness then withdrew) 

4. Shri A. Bhattacharya, Officer-in-charge, G.R.P.S., Asansol, was. 
then called in and examined by the Cqmmittee on oath. (Vnbatim; 
record was kept). 

(The witness then withdrew) 
G. The Committee then deliberated on the matter. 

·8. Shri A. Bhattacharya, Omcer-in-charge, G.R.P.S., Asansol, 
was again called in and examined by the Committee on oath. 8hrl 
Bhattacharya also produced the General Diary of G.R.P.S.t 
Asansol, and read out the relevant entries relating to the case as. 
directed by the Committee (Verbatim record of the evidence was 
lcept). 

(The witnesa then withcit'f'W) 
'1. The Committee directed that the Ministry of Railways might 

be asked to obtain and furnish to the Committee a statement 01 
8hri K. N. Ganguly, Assistant Station Master, Asansol, regarding the 
complaint made to him by Shri A. K. Saha, M.P., and the actioD 
'-ken by him on that complaint. 

The Committee also directed that the Ministry of Home Affaira 
and the Ministry of Railways might be asked to furnish to the Com .. 
mlttee copies of the statements made by the concerned railway 
ofllcials and officers of G.R.P.S., Asansol, before the Executive 
Magistrate, 1st Class, Asansol, and before the railway authorities 
who had held an enquiry in connection with the complaint of Shrl 
A. K. Saha, M.P. 

The Committee decided that the question of calling Shri K. K. 
Dutta (On whose complaint the railway officials and ofllcers of 
G.R.P.S., Asansol, had checked the Identity Card of Shri A. K. 
Saba, M.P.), might be considered at a sitting when the Minister of 
Law might be present. 

• • • • • 
The Committee then ad;ourned. ----._----

•• eJ»araa 8-10 relate to other cases and have accordingly been 
","eel. .-
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XI 

Eleventh S:ttina" 

New Delhi, Thursday, the 9th August, 1973 
The Committee sat from 16.00 to 17.10 hours. 

PRESENT 

Dr. Henry Austin-Chairman 

MEMBI!:R8 
2. Shri Somnath Chatterjee 

3. 8hri B. P. Maurya 

4. Shri H. N. Mukerjee 

5. 8hri Maddi Sudarsanam 

6. 8hri Atal Bihari Vajpayee. 

SECRJ!TARIAT 

8hri B. K. Mukherjee-Deputy SeCf'eta1'!l. 

8hri J. R. Kapur-Under Secreta1'!l . 

• • • • • 
3. The Committee then took up further consideration of the ques­

tion of privilege raised by Shri Ajit Kumar Saha, M.P., regarding 
the alleged harassment and ill-treatment meted out to him by cer. 
tam Railway staff, police and others at Asansol Railway Station 011 

the 29th June, 1972. 

The Committee took a grave view of the reprehensible conduct 
of the concerned railway officials and GRPS officers in harassing 
Shri Ajit Kumar Saha, by making repeated checks of his identity 
card and taking him to the police station for interrogation. The 
Committee decided to express their displeasure on their conduct and 
desired that suitable departmental action be takeD. by the Govern­
ment against them. 

As regard 8hri K. K. Dutta, on whose alleged false information. 
the railway and police officials had acted, and agaiNt whom a cue 
in that connection was pending in a court of law, the Committee 
decided to consider the matter further at a sitting when the Minister 
of Law, Justice and Company Affairs would also be present. 

• • • • • 
The Committee then adjourned. 

--------_. __ ._--------
~··Par&8 2 and 4--7 relate to other cases and have accorclin4Jly __ 

4Dltted. 
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XII 

Twelfth Sitting 

New Delhi, Wednesday, the 12th September, 1973 

The Committee sat from 16.00 to 17.15 hours. 

PRESENT 

Dr. Henry Austin-Chairman 

MEMBERS 

2. Shri H. K. L. Bhagat 

3. Shri Somnath Chatterjee 
4. Shri Darbara Singh 

5. Shri H. R. Gokh3le 
6. Shri Nihar Laskar 

7. Shri B. P. Maurya 

8. Shri H. N. Mukerjee 

9. Shri K. Raghuramaiah 

10. 8hri Vasant Sathe 
11. . Dr. Shankar Dayal Sharma 

12. Shri Maddi Sudarsanam. 

SECRETARIAT 

Shri B. K. Mukherjee-Deputy Secretary. 
ShriJ. R. Kapur-Und.er Secreta.ry. 

• • • • • 
4. The Committee deferred to their subsequent sitting, further 

consideration of the question of privilege regarding the alleged 
harassment and ill-t:eatment meted out to Shri Ajit Kumar ~ 
M.P., by certain Railway staft', police and others at Asansol RailwaJ 
station on the 29th June, 1972. 

• • • • • 
The Committee then adjourned . 

• - -Paras 2; S, 5 and 6 relate to other callC8 and have aceordin&l7 ~ 
omitted. .1 
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xu. 

Thirteenth Sittiq 

New Delhi, Wednesday, the 31st OctobeTJ 19'13 

The Committee sat from 11.00 to 13.00 houri. 

PRESENT 

Dr. Henry Austin-Cha.irman 
MEMBERS 

2. Shri H. K. L. Bhagat 

3. Shri Somnath Chatterjee 
4. Shri H. R. Gokhale 

5. Shri B. P. Maurya 

6. Shri H. N. Mukerjee 

7. Shri K. Raghuramaiah 

8. Dr. Shankar Dayal Sharma 
9. Shri Maddi Sudarsanam 

10. Shri Atal Bihari Vajpayee. 

SECRETARIAT 

Shri B. K. Mukherjee-Deputy SeCf'eta"1l • 

• • • ' . 
3. The Committee then took up further consideration of the que ... 

tion of priVilege raised by Shri Ajit Kumar Saha, M,P., regarding 
the alleged harassment and ill-treatment meted out to him by cer­
tain Railway staff, police and others at Asansol Railway Station on 
the 29th ,June, 1972. • 

The Committee decided that Shri K. K. Dutta who had complain. 
eel to the Ranway authorities against Shri A. K. Saha, M.P., might 
be called to appear before the Committee in person for oral evidence. 

The Committee also desired that the latest position of the case 
against Shri K. K. Dutta pending in the Court might be ascertained 
from the Ministry of Home Affairs. 

• • • • • 
9. The Committee then adjourned to meet again at 15.30 hours on 

the 31st October, 1973. 

- --Paras 2 and 4-8 relate other cases and have accordl~y been 
emitted. 
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XIV 

Fourteenth Slum, 

New Delhi, Friday, the 25th January, 1974 

The Committee sat from 11.QO to 13.00 hours. 

PRESENT 

Dr. Henry Austm-Chainnan 

MEMBERS 
2. Shri H. K. L. Bhagat 

3. Shri Somnath Chatterjee 
4. Shri Nihar Laskar 

5. Shri H. N. Mukerjee 

6. Shri Vasant Sathe 

7. Dr. Shankar Dayal Sharma 

8. Shri Maddi Sudarsanam 

9. Shri Atal Bihar! Vajpayee. 

• 

SEcaETARIAT 

Shri J. R. Kapur-Under SeCTeta.T'II . 

• • • • 
4. The Committee then took Up further consideration of the 

question of privilege raised. by Shri A. K. Saba, M.P., regarding the 
alleged harassment and ill-treatment meted out to him by certain 
Railway staff, police and others at Asansol Railway Station on the 
29th June, 1972. In this connection, the Chairman informed the 
Committee that Shri K; K. Dutta, who had been called to appear in 
person before the Committee for oral examination, had sent a letter 
dated the 12th January, 1974, stating inter alia that the criminal 
case pending against him in the Court of Sub-Divi'Sional Judicial 
Magistrate, Asansol, was expected to be finally disposed of by the 
end of March, 19'74. Shri Dutta had also mentioned his financial 
difticulties in meeting the expenses of his journey to Delhi aDd 
back. 

The Committee decided to defer further consideration of the 
motter and directed that Shri Dutta be asked to intimate to the 
Committee about the position of his case in the Court by the end of 
February, 1974. 

.. • • • • 
The Committee then ad;ourned. --_ .. '-'--

• ... Paru :, 3 and 5 relate to other eases lind have aeeordingly been 
omittad. 
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xv 
Fifteenth Sittiu. 

New Delhi, Monday. the 25th March, 1974 

The Committee sat from 16.00 to 17.05 hours. • 

PRESENT 
Dr. Henry Austin-Chairman 

MDnIRS 

'2. Shri H. K. L. Bhagat 

3. Shri Darbara Singh 

4. Shri H. N. Mukerjee 

5. Shri Maddi Sudarsanam 

6. Dr. Shankar Dayal Sharma 

7. Shri Atal Bihari Vajpayee. 

• 

SECRETARIAT 

Shri J. R. Kapur-Under Secreta.ry . 
• • • • 

5. The Committee then took up further coll8ideration of the qu .. 
tion of privilege raised by Shrl A. K. Saha, M.P., retarding tbe 
alleged harassment and ill-treatment meted out to him by oertaiD 
Railway staff, police and others at Asansol Railway Station on the 
29th June, 1972. In this connection, the Chairman infcmned the 
Committee that Shri K. K. Dutta, in a letter dated the 13th Marcb, 
1974, had intimated that the examination of tbe prosecution wit. 
nesses in the criminal caSe against him had almost been completed 
,and that the examination of the defence witnesses had been fixed 
for the 25th April, 1974, and that it was anticipated that the evidence. 
arguments and the judgement would take about three months' time. 
The Committee desired that the progress of t~at case in Ule Court 
might also be ascertained from the Government of West Bengal. 
The Committee decided to await the judgement of the Court iD the 
criminal case being proceeded against Shri K. K. Dutta . 

• • • • • 
The Committee then a.djourned. 

--· •• Paru2-4 and--6''''relate to O'iiler -c"ilses and-ha;e accordingly -been 
omitted. 
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XVI 

Sixteenth Sittin, 

New DeZhi, Ifondal/, the 30th Septembe'r, 1974. 

The Committee &at from 11.00 to 13.30 houra. 

PRESENT 

Dr. Henry AustiD-Chairman 

2. Sardar Bute Singh 

3. Shri S~ath Chatterjee 

4. Shri M. C. Daga 
G. Dr. Shankar Dayal Sharma. 

SECRETAlUAT 

Shri J. R. Kapur-Under Secretary 

• • • • • 

5. The Comfnittee then took up further consideration of the 
question of privilege raised by Shri Ajit Kumar Saha, M.P., regard­
ing the alleged harassment and ill-treatment meted out to him by 
certain Railway staff, police and others at Asansol Railway Station 
On the 29th June, 1972. The Committee perused the judgemellt ot 
the Sub·Divisional Judicial Magistrate, Asansol, acquitting Shri K. 
K. Dutta of the charge under Section 182, Indian Penal Code against 
him.. The Committee considered the question of calling Shri K. K 
Dutta to appear before the Committee and decided to postpone fur· 
ther consideration of the matter to a subsequent sitting when the­
Kinister of Law, Justice and Company Affairs might also be present.-

• • • • • 

The Committee then adjourned to meet again em the 1st October I 
\974, at 11.00 hoof'S . 

•• ·Paras 2--4, 6 and 7 relate to other cases and have accordingly been 
.rutted. 
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XVD 
Seventeenth SittiDr 

New Delhi,·Tuesclay, the 5th Novemher',,197 •. 

The Committee sat from 1l.oo to 13.00 houn.. 

PRESENT 

Dr. Henry Austin-Chairma" 

MJl!MBDS 

2. Shri M. C. Dap 

3. Shr1 K. G. Deshmukh 
4. Shri Chintamani Panigrahi 

5. Shri Maddi Sudarsanam 
8. Shri G. Viswanathan. 

SECRETAlUAT 

Shri Y. Sahal-Deputy Secretary. 
Shri J. R. Kapur-U"der Secreta.,., • 

• • • • • 

3. The Committee then took up further consideration of tb.' 
question of privilege raised by Shri Ajit Kumnr Saha, M.P., regard­
Ing the alleged harassment and ill-treatment meted out to him b, 
certain Railway IStaff, police and others at Asansol Railway 
Station on the 29th June, 1972. After considering the views of the 
Minister of Law, Justice and Company Affairs conveyed by h:fm to 
the members of the Committee on the 4th November, 1974, the 
Committee decided that Shri K. K. Dutta might be directed to 
appear before the Committee for oral examination on a date to be 
decided later . 

• • • • • 
The Committe. theft Gdjoumed to meet czgam Oft the 6th Noo­

emb.,.. 1974. 

---- - ----
- - -Pant. 2 and ol--8 relate to other eases and have aeeordJngly been 

omitted. 
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Ei,hteenth SlUina 

New Delhi, Wednesday, the 29th Ja."U4"71, 1975 

'The Committee sat from 11.00 to 13.10 hours. 

PRESENT 

Dr. Henry Austin-Chairma.~ 

MEMBERS 

2. Shri Somnath Chatterjee 

3. Shri M. C. Daga 

4. Shri Po.patlal M. Joshi 

5. Shri Shyamnandan Mishra 

6. Shri H. N. Mukerjee 

7. Shri Chintamani Panigrahi 

8. Shri B. R. Shukla 

9. Shri Maddi Sudarsanam. 

SECRETARIAT 

L Shri y~ 8ahai-Chief Legisla.tiw Committee OfJicrt. 
a Shrl J. 1l Kapur-Senior Legillatiw Committee OfJk:er. 

Wma.ss . 
Sbri Krishna Kanta Dutta, Btmkura., Wert Bengal. 

2. The Committee took 'U'f) further eonsideration of the questioD 
,of priVilege raised by Shrt Ajit Kumar Saha, M.P., regarding the 
alleged harlllS1DeDt and m·treatment meted out to him by certain 
Railway staff, police and others at Ascnsol Railway Station on the 
29th June, 1972. 

3. ShTi Krishna Kanta Dutta, at whose written complaint 
the Railway and Police BtIff had allegeclly harassed and Ul-treated 
Sbri A. K. Saha, M.P., at Asansol Railway Station on the 29th June, 
1972, was called in and examined by the Committee on oath. 

(Verbatim recorciwaB kept). 

(The witness then withcl'reto). 



4. DuriQg this ex.mlnation, Shri K. K. Dutta, daied. havlna 
.mme tile written complaint against Shrl A. It S8ha, M.P., in the 
.1anguqe which the Rallw.yand Police 0JBcers had 'conveyed to tIie 
'Commi~teein their evidence earlier. When a certifted copy of the 
written complaint stated to have been made by Shri K. K. Dutta ta 
the Railway Police at Asansol and produced by the Railw~ PIoliee 
Officer before the Committee during his oral evidence ·earlier w. 
shown to Shri Dutta, he denied having made any such complaint to 
the Railway Police at Asansol. Shri Dutta stated that he had 
given only a written statement to the Railway Police after the occur­
rence of the incident at the instance of the Railway Officials and 
Police to the effect that Shri A. K. Saha, M.P., had refused to show 
his identity-cum.-railway pass to the checking staff of the RaUwa, 
'when so demanded by them. 

5. The Committee felt thattbe case had assumed. a aeri011l 
dimension because it seemed that either the Railway Ofticials and 
Police Officers had "arller given false evidence before the Commit­
tee and produced a fabric(1.ted document before them or Shri Dutta 
was now giving false evidence before the Committee. In order to 
deterinioe the truth in the matter, the Committee directed that the 
follQWing persons might be called .,.m to appear before the Com­
~mittee for further oral examination on the 28th February, 1975:-

(i) 8hri A. Bhattacharya, Ofticer-Jn-eharge, Government 
Railway Police Station, Asansol 

(if) Shri A T. Mahapatra, ASI of GRPS, Ann8ol. 

(iii) Shri Krishna Kanta Dutta. 

6. The Committee also directed that the following document. 
:Jnight also be called fw- inspection by the Committee:-

(i) General diary of GovemlMnt RailwayPollce, Asansol. 
relating to this incident; 

(ii) Original written complaint lodged by Shri K. K. Dutta 
with the Government Railway Police, AsansoI, wherever 
it might be at present; 

(iii) Case diary of the Investigation OfBcer in this case. 

'(iv) 'nle complete file in this case (No. 129& of 1972) in the 
Court 01 Sub-Divisional Judicial Magistrate, AlanIJOI, re­
g'lrding State vs. Krishna Kanta Dutta under Sectioa 
182I.P.C. 



'1. The Committee also directed that telegrams might be sent to· 
the District and Sessions Judge, Asansol, Chief Judicial Magistrate, 
&ansol and the Sub-Divisional Judicial Magistrate, Asansol. re­
questing them to preserve the file relating to the ease against Shri 
K. K. Dutta in the court of Sub-Divisional Judicial Magistrate, 
Asansol as it would be needed fo,r production before the Committee· 
of Privileges. 

The Committee then adjourned. 

XIX 

Nineteenth Sitting 

New Delhi, Wednesday, the 26th Februa:ry, 1975. 

The Committee sat from 15.00 to 16.45 hours. 

PRESENT 

Dr. Henry Austin·-Chairman 

MEMBERS 

2. Shri Somnath Chatterjee 

3. Shri M. C. Daga 

4. 8hri 8hyamnandan Mishra 

5. Shri H. N. Mukerjee 

6. Shri Chintamani Panigrahi 

7. Shri B. R. Shukla. 

SECRETARIAT 

Shri Y. Sahai-Chief Legislative Committee Offtcer. 
Shri J. R. Kapur-Seni07' Legislative Committee Officer •. 

WrrNESSES 

1. Shri K. K. Basu, Deputy Secretary (Judicial Depcrtm.ent)· 
Government Of West Bengal, Calcutta. 

2. Shri A. Bhattacharya, OtJicer-in-charge, Government Rait­
way Police Station, Asansol. 

S. Shri A. T. Mahap:-ltra, A.S.I. Of GRPS, Asansol. 

4. Shri Krishna KlUlta Dutta. 
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2. The Committee tOok up further consideration of the question 

'Of privilege raised by Shri A. K. Saha, M.P., regarding the alleged 
harassment and ill-treatment meted out to him by certain Railway 
staft, police and others at Asansol Railway Station on the 29th JuDe, 
1972. 

3. Shri K. K. Basu, Deputy Secretary (Judicial Department). 
Government of West Bengal, Calcutta, was called in and examined 
by the Committee on oath. Shri K. K. Basu produced before the 
Committee the original file in case No. 1296 of 1972, in the Court of 
Sub-Divisional Judicial Magistrate, Asansol, regarding State " .. 
Krishna Kanta Dutta, under Section 182 !PC. Shri K. K. Basu de­
:posed that the original complaint made and signed by Shri K. K-
Dutta with GRPS, Asansol, against 8hri A. K. Sahai M.P., was not 
in the aforesaid file and that the Government of West B(!ngal would 
take up the matter, through the Calcutta High Court, regardiD. 
that document not being' available in that file. The Committee 
directed the witness to leaVe the file with the Committee for pem-
:sal. The witness handed over the file to the Committee accordingl,_ 

(Verb4tim record of evidenCe' tOa,. kept.) 

(The 'lDimelB then withdrew). 

4. Shri K. K. Dutta was then called in and examined by the 
, f" ,"" 

'Co.mmittee on oath. 

(Verbatim record was kept). 
(The '&Dimess then withdrew). 

5. 8hri A. Bhattacharya, Officer-in-charge, GRPS, Asansol, GIl 

the date of incident, was called in a.nd examined, by. the Committee 
-on oath. 'nle witness produced before the Committee the relevant 
General Diary of the Police Station, containing entries of that case 
and stated that the oripuu written complaint made andasigned ~ 
Sbri K. K. Dutta against Shri A. K. Saba, M.P., was sent to the 
Court alongwi~h the Challan against Shri K. K. Dutta. The Com­
·mittee diJected the witness to leavt! the General Diary with the 
·Committee for perusal. The witn8JS handed. over the General 
Diary to the Committee accordingly. 

6. 8bri A. T. Mahapatra, AS! of GRPS, A8amol, on the date at. 
incident, W8J then call~ iD. and examfned.bl the Com~ttee. GIl 

-oath. 

(Verbatim record was klept). 

(The tDitne" then tDithcfrel.D) , 
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'10 The ComuiittM then deliberated. on ibe matter. 

The Committee decided to! continue further consideration of the­
matter at a sittinl when Shri H. R. Gokhale, Minister of Law •. 
Justice and Company Mairs and a member of the Committee mig)li. 
also be present. 

• • • • 
The COmmittee then. adjourned. 

xx 
'l'w8ntiedl ~ 

N.", Delhi, JfcmcIay, the 19th MII'I/, 197& 

The Committee sat from 16.00 to 18.10 hours . • 
PRESENT 

Dr.u..yAua~ 

MDtnu 
2. Shri Somnath Chatterjee 

3. Sbri .. C. Dap 
4. Shri K. G. Deshmukh 

5. Shri H. R. Gokhale 
6. Shri Shyamnandan MUhra 

'1. Shri H. N. Kukerjee 

8. Sbri Atal Blh8ri Va,Jpa)'eL 

Sac:urARIAT 

• 

Shri B. K. Mukherjee-Chiel Lcgialative Ccrnvra.i.u.ee 0Ik*;. 
Shri J. R. Kapur-SealQr LegirlGtive Committee otfiee'r. 

2. The Committee delibera'ed on the quest'ion of privilege I'aised 
by Shri Ajit Kumar Saha, M.P., regarding the alleged harassment: 
and ill·treatment meted out to him by certatn Railway staJ!, Police 
ad others at AIaBsol Railway Station on the 29th June, 1m. 

3. The Committee deUberated on the matter, particularly, the· 
question whether Shri K. K. Dutta hgd r()mmitted a breach of privi-

--------------
•• • Para 8 relates to another case and has accordingly been omitted. 
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lege and contempt of the House on the follOjwing two counts by:-
(1) loEIging an alleged false report with the GRPS and Ran· 

way omcials against Shri Ajit Kumar Saba. M.P •• which 
caused harassment to Shri Ajit Kumar Saba, MP; and 

(ii) giving alleged talH evidence before the Committee of 
Privileges. 

The deliberations were not concluded and the Committee decid­
ed to deliberate further on the m: ,tter at a subsequent sitting. 

The Committee then adjou.rned. 

XXI 
Twenty-First Sittinr 

New Delhi, Tuesday, the 8th July, 1975 

The Committee sat from 10.30 to 11.45 hours. 

PRESENT 

Shrt N. K. P. SaIve--Chainncm 
)hvw:as 

2. Shri Chakleshwar Singh 

3. Shri Somnath Chatterjee 

4. Shri M. C. Daga 

G. Shri K. G. Deshmukh 

6. Shri Popatlal M. Joshi 
'1. Shri V. Mayavan 

8. Shri Chintamani Panigrahi 

9. Shri Erasrno de SeqUeira 
10. Shrt B. R. Shukla. 

SBcu:TARlAT 

Shri B. K. Mukherjee-Chief Legislative Committee Officet' •. 
Shri J. R. Kapur-Seninr Legi81ative Committee Officer • 
• • • • 

S. The Committee took up further consideration of the question. 
of privilege raiHd by Sbr1 Ajit Kumar Saba. MP, regarding the 
alleged banspmut aDd ill·treatment meted out to bi~ by eertain. 

-------
."p~ 2 and 4-7 rplate to other cases and have accordinll.J beeD 

omitted. 



• 
:Railway staff, police and others at Asan801 Railway Station on the 
29th june, 1972. The deliberations wen; no~ concluded and the 
.committee decided to deliberate further on the matter at their 
llext Bitting. . .. 

• 
• 

• 
• 

• 
• 

The Committee then. cd;ottrned. 

I XXU 

Twenty-Second Sitting 

, 
• • .. 

New Delhi., .Wedn.esday, the 17th September, 1975 

'The Committee sat from 10.00 to 13.05 hours. 

PRESENT 

Shri N. K. P. Sal~ 

2. Shri Chakleshwar Singh 

3. Shrt SOiIDDAth Chatterjee 

4. Shri M. C. Daga 
5. Shri Popatlal M. Joshi 
8. Shri V. Mayavan 
1. Shri Chintamani Panigrahi 
8. Shri Erasmo de Sequeira 
i. Shri Arjun Sethi 

10. Shri B. R. Shukla. 

8BcuTAllIAT 

Shri B. K. Mukherj~hief LegilZat.il1e Committe. ~. 

Shri J. R. Kapur-Sen.ior LeRillative Committee' Offk!er •. 

••• Paras 4-7 relate to other cases and have aceordlDgly be8Il 
omitted. 
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... ... ... ... ... 
3'. The Committee then resumed deliberation on the question of 

privilege raised by Shri ,Ajit Kumar Saha, MP, regarding the alleg­
ed harassment and 'ill-treatment meted out to him by certain Rail­
way staft, police and others at Asansol Railway Station on the 'Oth 
June, 1972. The deliberation was not concluded. The Coml .. "_ ~ 
decided to deliberate fu!ther on the matter at their sitting to , . .; 
held on Saturday, the 27th September, 1975, at 09.00 hours. 

The Committee then ad;oorned to meet again on Thursday, the 
18th Septemtrer, 1975, at 10.00 hours. 

XXIII 
Twenty-Third Sitting 

New Delhi, Thursday. the 18th September, 1975 

The Committee sat from 10.00 to 12.35 hours. 

PRESENT 

Shri N. K. P. Salve-Chainnan 

MEMBERS 

2. 8hri Chakleshwar Singh 

3. Shri POPatlal M. Jq!lhi 

4. Shri V. Mayavan 

5. 8hri Erasmo de Sequeira 

6. 8hri Arjun Sethi 

7. Shri B. R. Shukla. 

SECRETARIAT 

Shri B. K. Mukherjee-Chief Legislative Committee Officer. 
Shri J. R. Kapur-Sen~ Legislative Committee OjJicer. 

2. In regard to the question of privilege raised by Shri A. K. 
Saha, M.P., about the alleged harassment and ill-treatment meted 
out to him by .certain Railway staff, police and others at Asansol 
Railway Station on the 29th June, 1972, the Committee directed 
that the Government of West Bengal might be asked to inUmatet 
the OIUtcome of the inquiry about the missing of the original written 
complaint made and signed by Shri K.. K.. Dutta with GRPS, 

-
•• ·Para 2 relates to another ease and has accordingly been omitted. 

tThe Government of West Benpl (Judtci41 DePtl~t) in their 
communication dated the Zlrd September, 18711, intimated bater Ilk tbat 
the matter was being looked into. 

2216 LS-5. 
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Asansol, from the file regarding the criminal case No. 1296 of 1972, 
State 'VB. Krishna Kanta Dutta, under Section 182 IPC, in the Court 
.of Su~Divisional Judicial Magistrate, AsansoL 

* .. • 
• • 

• 
The Committee then adjourned. 

XXIV 

Twenty-Fourth Shting 

• 
• 

New Delhi, Saturday, the 27th September, 1975 

The Committee sat fTom 09.00 to 12.35 ho,urs. 

PRESENT 

Shri N. K. P. Salve-Chairman 

MEMBERS 

2. Shri Chakleshwar Singh 

3. Shri Somnath Chatterjee 

4. 8hri M. C. Daga 

5. Shri K. G. Deshmukh 

6. Shri Indrajit Gupta 

'1. Shri Popatlal M. Joshi 

8. Shrt V. Mayavan 

9. Shrt Eraamo de Sequeira 

10. Shri B. R. Shukla. 

SzcRETARIAT 

• 
• 

.~; 

Sbri J. R. Kapur-Senior LegiBlatiue Committee Officef'. 

2. The Committee deliberated' on the question of privilege rais­
~ by Sbri Ajit Kumar Saba, MP, regarding the alleged harassment 
aad ill-treatment meted out to him by certaiB Railway staft, police 
and others at Aaauol Railway Station QIl the 29th June. 1972. 

- -•• • Paras 3-5 rel,.~e to other cases and have accordingly been omittect 



63 

3. The Committee. after considering the entire oral and w titten 
evidence before them. came to the conclusion that unprovoked and 
unwarranted harassment was caused to Shri Ajit Kumar Saha. MP, 
at the Asansol Railway Station on the 29th June, 1972, while he was 
coming to Delhi to attend a sitting of a Parliamentary Committee 
by the concerned Railway and Police Officials and Shri K. K. Dutta, 
who had filed a false written complaint with the GRPS. Asansol, 
against Shri Ajit Kumar Saha, MP. 

4. The Committee were of the view that checking of the Identity 
Card of Shri Ajit Kumar Saha once in the Waiting Room of the 
Asansol Railwa yStation was understandable but the concerned Rail­
way Officials and the GRPS Officers by making repeated checks of 
his Identity Card and taking him to the Police Station for interroga­
tion had deliberately caused harassment to Shri Ajit Kumar Saha, 
MP. This conduct on the part of those concerned Officers was rep­
rehensible and a breach of privilege and contempt of the House. The 
Committee decided tDi express their displeasure on the condu.ct of 
the concerned Railway and Police Officers and decided to recom­
mend that suitable departmental action be taken by the Govern­
ment against them. 

5. The Committee were of the oplnIOn that Shri K. K. Dutta 
had also committed a breach of privilege and contempt of the House 
as it was his false cQIIlplaint to the GRPS Asansol which had led 
to the harassment and ill-treatment of Shri Ajit Kumar Saha, MP, 
while he was on his way to Delhi to attend a sitting of a Parlia­
mentary Committee. The Committee also felt that Shri K. K. Dutta 
had given false evidence before the Committee when he denied 
having made the said written complaint against 8hr! Ajit Kumar 
Saha. MP. as entered in the General Diary of the 29th June. 1972. 
of the Government Railway Police Station, Asansol. 

On the question of punishment to be recommended for 8hri 
K.K. Dutta for the breach of privilege and contempt of the House 
eommitted by him, the Committee were of the view that they need 
not recommend any specific punishment tor him but leave it to the 
House to award suitable punishment to him. 
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6. Shri M. C. Daga, however, did not agree with the above 
decisions of the Committee and he felt that no harassment as such 
had been caused to Shri A. K. Saha ond no breach of privirege or 
oontempt of the House had been committed in this case . 

• • • 
The Committee then adjouTned. 

XXV 

Twenty .. Fifth Sitting 

• 

New Delhi, Satu:rd.41J, the 27th DecembeT, 1975 

The Committee sat from 10.30 to 11.30 hours. 

II l' , PRESENT 
Shri N. K.. P. Salve-Chatrma" 

MEMBERS 

2. 8hri Somnath Chatterjee 
3. Shri M. C. Daga 
4. Shri K. G. Deshmukh 
5. 8hri Popatlal M. Joshi 
6. 8hri Chintamani Panigrahi 
7. Shri Erasmo de Sequeira 
a. Shri Arjun Sethi 
S. Shri B. R. Shukla. 

SBCUTARlAT 

• 

8hri B. K. Mukherjee-Chiej Legislative Committee Officer. 
Shri J. R. Kapur-SenioT Legislative Committee Officef' . 

• • • • • 
3. The Committee then took up consideration of tbeir draft 

Seventeenth Report on the questiQll of privilege railed by 'Shr1 Ajit 
Kumar Saba; liP, regarding the alleged haraasmen.t and ill-treat­
ment meted out to him by certain Railway ltd, Police and others. 
at Asansol Railway Station on the 29th June, 1972. 

···Para 7 relates to anotber eaSe and bas accordingly been omitted . 
•• ·Para 2 relates to anotber case and bas accordingly been omitted... 
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The Committee adopted the draft Report with the following 
modifications: 

(i) Para 39-
for "unbecQDling" substitute "most reprehensible and 

thoroughly unworthy". 
(ii) Para 41-

<a> for "acted indiscreetly and in an oft'·hand manner" 
substitute "acted in an indiscreet and high·handed 
manner". 

(b) for "rather frivolous" substitute "frivolous". 
(iii), Para 45-

for "he was not examined", Bubstitute lithe Pl'OleCUtioa. 
did not examine him". 

(iv) Para 49-

add at the end: "and reported t~ the House as evly as 
possible". 

<v) Para 50-
for "the Committee do not recommend any speciftc 

punishment but wish to leave it to the House to de­
cide the suitable punishment to be given to him." 
Bubstitute "the Committee are of the view that they 
need not recommend any specific punishment for him 
but leave it to the House to award suitable punish­
ment to him." 

4. Shri M. C. Daga did not agree with the ftndings and recom­
mendations of the Committee and desired to submit a sf"parate Note 
containing his views on the matter for be-tng appended to the Re­
port. The Committee gave him time upto the 15th January, 1978 
(15.30 hours) for the purpose. 

5. The Committee also gave Shri Erasmo de Sequeira the same 
time i.e., upto 15th January, 1976 (15.30 hours) for submission of a 
Note, if any, containing his views on the matter, for being append­
ed to the Report. 

8. The Committee authorised the Chairman to present the Report 
to the House after 15th January, 1976, after appending the Notes, 
if received, from Sarvashri M. C. Daga. and Erasmo de Sequeira by 
that date. '" .$ : 

!'he Committee then ad;ourned. 



MINUTES OF EVIDENCE TAKEN BEFORE T·HE COMMIT1'EE 
OF PRIVILEGES 

Friday, the 11th May, 1973 

PRESENT 

Dr. Henry Austin-Chainnan 

MEMBERS 

2. Shri Somnath Chatterjee 

3. Shri Darbara Singh 

4. Shri B. P. Maurya 

5. Shri Vasant Sathe 

6. Dr. Shankar Dayal Sharma 

7. Shri Satyendra Narayan Sinha. 

SEcRETARIAT 

Shri B. K. Mukherjee-Deputy SecTetary. 

Shri J. R. Kapur-Under Secretary. 

WITNESS 

Shri A. K. Saha, M.P. 

(The Committee met at 9.30 hours) 

Evidence of ShTi Ajit KumaT Saha, M.P. 

Mr. Chairman: Mr. Saba, since you had made a complaint to 
the! hon. Speaker regarding the alleged harassment and ill-treat­
ment meted out to you by certain Railway Staff, Police and others 
at Asa'nsol Railway Station rolld that complaint had been forwarded 
to the Privileges Committee for investigation, you have been called 
to appear before the Committee. You have also given your state­
ment regarding this complaint. Besides that statement, would you 
like to add anything more? Otherwise, I would ask the hon. 
Members to put questions to you. 

66 
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Shri Ajit Kumar Saba: I have already stated the facts in my 
letter which I sent to the Speaker and I have nothing to add to it. 
I hope the concerned persons will be examined before the Com­
mittee. 

Shri SatyeDdra Narayan Sinha: Whatever statement he had 
made in the House, if he wants that the same statement should be 
taken up here, it is all "l"ight. 

Shri SomDath Chatterjee: I believe two reports were obtained 
after he had made the statement and thos~ persons had been identi­
fied. Previously, he said that he did not know the persons. The 
names are there in the reports which came from the railway autho-
rity and other executive authority. Therefore, I do not know ..... . 

Mr. Cha,irman: . If you know the persons, then you give me a 
list of those P,eI'sons whom yo,u would like to call before the 
Committee. 

Shri Ajit Kumar Saba: I would like to call everybody. 

;Mr!.. ChainoaD: Would you like to go through the list and teU 
us the names of those persons whom you would like to call 
before the Committee? 

Sbri Ajit Kumar Saba: The! names are: Shri R. N. Chowdhury. 
Senior Travelling Ticket Checker, Shri D. B. Banerjee, Head Ticket 
Collector ..... . 

Sbri Somnath Chatterjee: Now, from the report of the Ministry 
of Railways, it is clear that the false information was given and tha.t 
man is being proceeded against. As far as Government officers and 
the railway officers are concerned, of course, I believe, the han. 
Speaker said that the case might also come from them and that all 
the three parts should be there. I am reading at page 261 Memo­
randum No.9: 

J .. 

t 
I 

"The Speaker informed the House that he had decided to 
refE:lr the matter to the Committee of Privileges as 
follows:-

'I have decided to send it to the Privileges Committee ..... 
There are three parts of that privilege motion. One 
was under prosecution. Previously I had decided to 
refer only two but now I think they cou~ not be 
separated from each other and had referred the whole 
matter to the Privileges CommJttee-all the three parts.'" 
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Now, I am reading paragraph 6 at page 260: 

"I (Speaker) quite agree, there are three parts to it. The 
whole thing started with the action of Shri Dutta. He 
gave an information to the police. The second ts that 
when the police were so informed, they should have 
exercised a bit of their own sense also in ascertaining the 
fact. The third one i's obstruction ,caused to the member. 
One matter concerning the first, wrong information given 
about the member, is already under investigation. 
About the other two, 1 will see it again. 1 will re-exa­
mine it and also see! what is the position, when one part 
is already under investigation. Or if we can wait, let 
this matter be an open issue; no decision on it; let us see 
wha,t comes out of the first part. If the judicial inquiry 
takes one view and your Privileges Committee takes an-
other view, 1 will have to separate them ...... 1 will have 
to examine it." 

Then, subsequently, the Speaker said, "all the three mattel'S". As 
far as matter two is concerned, whether that is also before us? 
'Either we can treat them as an integrated matter or we can treat 
them separately, namely, whether a person who gives deliberately 
the false information and tries to say that he cannot discharge his 
duties, that is a matter we have to consider. The Speaker, after 
.reconsideration of the matter, has referred the whole thing to the 
Privileges Committee. 

Mr. Chairman: Previously, 1 decided that we should refer to 
mat'ter two. Now, I think, they could not be separated from each 
other. 

Sbrl Somnath Chatterjee: And also the one which was under pro-
1;ecution. Subject to what the hon. Members feel, let us call those 
Government officials first before the Committee. 

Mr. Chairman: This meeting was called only to find out whether 
Mr. Saba has anything further to add to his statement which he 
had already sent to us. Now, Mr. Saha stands by his statement and 
he .does not want to add anything more to it. Certain name'S have 
been mentioned by Mr. Saba at page 259 of the Memorandum No.9 
which I am reading out. He said, "In view of the above, I submi1 
that Shri R. N. Chowdhury, Senior Travelling Ticket Checker, Shri 
B. D. Singh, Ticket Collector, Shri D. B. Banerjee, Head TIcket 
Collector, Shri A. P. Mahaps.tra, ASI of GRPS, Shri S. Banerjee, 
Second OfBcer, GRPS, Asansol, Shri A. Bhattacharyya, O. C., 
GRPS, Asansol and the said Krishna Kanta Dutta ...... '0 
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Shall we call these persons only or would you like other persons 
also to be called? 

Shri Ajit Kumar Saba: You may call these ~. 

Mr.Chairmaa: We shall call these persons first and then we 
wUI see whether more witnesses are required to be called. Mr. 
Saha, you have added. one more name (Mr. Bhattacharya) I think. 
We will call him also. 

Now, we shall have to fix a date for the next meeting. I think 
we can meet on 16th June. 

Mr. Saha, you may leave now. 
(Shri Saha then withdrew). 

Tuesday, the 19th June, 1973 

PRESENT 
Dr. Henry Austin-ChGirman 

MEMBERS 

2. Shri H. K. L .. Bhagat 
3. Shri Somnath Chatterjee 

4. Shri Darbara Singh 

5. Shri Nihar Laskar 
6. Shri H. N. Mukherjee 
7. Shri Vasant Sathe 

8. Dr. Shankar Dayaa Sh9rma 

9. Shri Atal Bihari Vajpayee 
SEcRETARIAT 

Shri J. R. Kapur-Under Secretary 

'-.. - WITNESSES - - •• _- '. ,. 

1. Shri D. B. Banerjee-Head Ticket Collector, AsUnsol. 
2. Shri R. N. Chowdhuri-Senior Ticket CoUertor Asanlol. 
3. Shri B. D. Singh-Ticket Collector, Asansol. 
4. Shri S. Banerjee-Second OfJicer, G.R.P.S. ~sansol: 

(The Committee met at 11.00 hou.rs) 

(i) E"idence·of Shri D. B. Banerjee, Head TU:ket Collector, As-ansol 
Hr. Chairman: Mr. Banerjee, you may please take oath before 

we proceed further. 

Shri D. B. BaDerjee: I, D. B. Banerjee, do swear in the name of 
God that the evidence that I ahall give In this cue shall be true 
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and that I will conceal nothing and that no part of my evidence 
shall be false. 

Mr. CJuirmaa: Are you Ticket Collector at Asansol? 

Sbri D. B. BaDel'jee: I am Head Ticket Collector, Aaanaol. 

Mr. Chairman: Were you on duty there on the 29th JWle, 19721 
Sbri D. B. Banerjee: Yes, Sir. 

Shri VlIS8Dt Sathe: Is it a fact that on 29th JUlle at about 12.30 
you checked the identity card of Shri Ajit Kumar Saha in tbe 
wai ting room? 

Shri D. B. Banerjee: Yes, Sir. 

Shri Vasant Sathe: What was the occasion for you to go and 
check the identity card? 

Shri D. B. Banerjee: Not identity card, Sir, I was working in 
th~ office when the waitin.g room bearer, whose oftlce is just at the 
entrance, right hand side of my office, came and told me that one 
gentleman is ~omplaining that one Shri A. K. Saha sitting in the 
waiting room is not holding the identity card number of which 
he has written in the waiting room register. I, therefore, called 
through the peon of my office one of my Ticket Collectors from 
downstairs. In the mealDtime, Mr. R. N. Chowdhuri, one of my seniOr 
TTEs came to my office. I thought that as it was a case of an Hon. 
Member of Parliament, I, should go peI'SOnally instead of sending a 
Ticket Collector. I took Mr. Chowdhuri with me and personally went 
to the waiting room. The waiting room is situated just as one 
enters South to North. From South we enter. There were about 
5, 6 or 7 passengers sitting there. Mr. Saha, I came to know later, 
was sitting on the Southern end. Mr. Chowdhuri started checking 
just from the left hand side after entering. the. room. There were 
two or three ticket holders and one pass holder perhaps. Then we 
came to Mr. Saha. He took out his ~dentity card and gave it to 
Mr. Chowdhuri. Mr. Chowdhuri gave it to me. We saw it and 
returned. Mr. Chowdhuri told 'Namaskar' to Mr. Saba. Then we 
went to the right hand side. One passenger W86 there. In the 
meantime, Mr. B. D. Singh, Ticket Colector, whom I had called 
through my peon, came. There were only a few passengers. After 
checking the waiting room 1 came 'to my office. 

Shri Vuant Sathe: How did you know who the person was? 

Shri D. B. Banerjee: I asked the waiting room bearer where the 
gentleman was. He said that he is a tall, nice looking gentleman. 
He eame and told me, and after that he disappeared; Normally 
I do some checking of the waiting room and if I ftnd that any of the 
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passengers do not have a 1st Class ticket or are without authorityr 
I take it up with tM bearer; that is why he got frightened and in­
formed me then and Ulere. 

Shri VasantSathe: After that, on checking the identity card' 
you were satisfied and so were the Ticket Collectors Mr. Chow­
dhury and Mr. Singh, when they knew that you had checked the­
identity card. After your return, did anyone of these people again 
go to Mr. Saha and ask him for his identity card? 

Shri D. B. Banerjee: No, they did not go; I went again. 
Shri Vuant Sathe: You again went for the second time? 

Shri D. B. Banerjee: Yes, because in the meantime my Reser­
vation Clerk came to my office for some cardboard or pencil-be­
cause I supply these things-and he told me that we got a letter 
from Mr. Saha on a Lok Sabba postcard that he wanted reser­
vation on 28th June, 1972-that is, the previous day of the incident. 
I was struck with wonder that when he had got reservation on 28th 
June, 1972 how that gentleman can again go on the 29tb. I asked 
him if he could bring me the card and he said "Yes, Sir, it is in the 
office but perhaps I cannot give it to you nOWi I can give it to you 
afterwards". On his word I again went to the waiting room and 
asked him: 

"Excuse me, Sir, May I see your identity card again"? "Who 
are you" Mr. Saha asked me. I said: "I am the Head 
Ticket Collector". "What made you to come again"? he 
asked. I said ''you wanted reservation on the 28th but 
today is 29th". 

He immediately brought out the identity card and said "for the' 28th 
I asked for reservation not for myself but for some of my friends 
but that was cancelled". Actually. when Mr. Das, my Reservation 
Clerk came to me, I was going through the Diary Book. Against 
the 28th it was written that all the passengers were accommodated 
according to their reservations. This made me wonder that when 
all the passengers had gone, how he could be here. I wanted to 
satisfy myself and so I went again. But he told me that he had got 
it cancelled through the Station Master Bankura. So I said I was 
very sorry and came back to my office. 

Shri Vasant Sathe: How far is the Police Thana from your 
office? 

Sbri D. B. Banerjee: My office is upstairs on the first floor and 
in the ~ond floor. . . 

Shri V"aDt Satbe: I am wanting to know what is the distance. 
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Sbri D. B .. Banerjee: My office is upstairs in the right eastena 
corner while the Police Thana is on the ground floor. 

Sbri Atal Bihari Vajpayee: You hav~ stated that you went to 
the waiting room twice, but according to the report of the General 
Manager, Eastern Railway which has been forwarded by the Rail­
way Board in this case you did not go to the waiting room in the 
first instance but only directed Mr. Chowdhury and the Ticket Col­
lector Shri B. D. Singh to check the waiting room. Now you say 
that you accompanied these persons. 

Shri D. B. Banerjee: I really accompanied. I directed Mr. 
Chowdhuri who is a T.T.-the waiting room is normally checked 
by Ticket Collectors, bu~ because· it was a case of an Hon. 
Member ... 

Shri Atal Bibari Vajpayee: That is not the question. Let us be 
precise; did you or did you not accompany the Ticket Collectors to 
the waiting room? 

Shri D. B. Banerjee: I accompanied the T.T.E. Mr. Chowdhury 
-to the waiting room. 

Shri Atal Bihari Vajpayee: So this report of the General Mana-
ger is not correct? -

Sui D. B. Banerjee: I cannot say. I definitely 'directed', but I 
also accompanied him. 

Shri Atal Bihari Vajpayee: What do you mean by 'directed'? 
It means you asked Mr. Chowdhury to go to the waiting room and 
you did not accompany him. 

Shri D. B. Banerjee: I accompanied him. 
Shri Atal Bihari Vajpayee: There is a difference between 

-directed' and 'accompanied'. 

Shri D. B. Banerjee: I first directed him to go and check the 
waiting room but after that, I practically followed him. He was 
checking and I want just behind him. 

Shri Atal.Bibari Vajpayee: Just now you said you directed; 
then you said you accompanied; now you say you followed! 

Shri D. B. Banerjee: I directed and then I followed and accom­
panied him. 

Shri Atal Bihari Vajpayee: Have you seen the report of the 
'General Manager? 

Shrl. D. B. Banerjee: Yes, I have seen it. 

Sbri Atal Dibari Vajpa),ee: That does not bear out the facts 
:you are statin, now. 
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Shri D. B. Banerjee: What meaning Is intended by 'directed" 
I cannot say. It was waiting for the Ticket Collector but in the mean­
time Mr. Chowdhury came to my office. So, instead of waiting for 
the Ticket Collector, I told him "Mr. Chowdhury, let us go and 
check the waiting room". He started going and I followed him and 
was with him. 

Sbri Atal Bihari Vajpayee: Is it not an afterthought? 

Shri D. B. Banerjee: No, Sir. 

Shri Atal Bibari Vajpayee: I would like to know whether it is 
normal for three railway officials to check a single waiting room. 

Shri D. B. Banerjee: Normally, one senior ticket collector checks 
the waiting room. Because this was the case of an honourable 
visitor, it was done this way. My diary says that waiting rooms are 
checked every now and then. 

Sbri Atal Bibari Vajpayee: Again, I will have to refer you to 
the report of the General Manager. According to his report, you 
directed not only Mr. R. N. Chowdhury, but also Mr. B. D. Singh 
and Mr. Upkar Singh to check the waiting room. Is it not some­
thing unusual? You could have asked one person. 

Sbri D. B. Banerjee: I told my peon to call one official. 

Shri Atal Bihari Vajpayee: You asked all of them to go to the 
waiting room. 

Shri D. B. Banerjee: Not all of them. Myself, Mr. R. N. Chow­
dhury went in and Mr. B. D. Singh was stopped at the entrance of 
1st Class waiting room. 

Shri AtaI Bihari Vajpilyee: You went only to see the Mer,nber 
of Parliament; and not the other passenger. 

Sbri D. B. Banerjee: No; We did not go directly to the Member 
of Parliament. We started checking from one corner. 

Mr. Cbairman: When Mr. Mandai. the waiting room bearer, in­
formed you, or complained to you regarding the identity of a cer­
tain passenger and that too, of a Member of Parliam.ent, did it occur 
to you that you should question him before youpf'Oceed personally 
to verify from the MP concerned? 

Sbri D. B. BaDerjee: I asked him, "who told you?" He repUed; 
"one passenger who was nicely dressed; he has now gone down­
stairs." 

Mr. Chairman: Did it occur to you to call dial particular com­
plaint, and find out what IOcua .tandi be had? 

Shrl D. D. Banerjee: No, Sir. 

Shri Ata. Dihari Vajpayee: Should you not have waited? 



SUi D. B. Baaerjee: I did not do that. 
8bri Atal Bibari Vajpayee: Why was it not done? Without 

waiting to identify the complainant and without obtaining all the 
facts from the gentleman, you rushed to the waiting room. to find 
-out whether he was a bona fide MP or not. 

Sbri D. B. Banerjee: We had no intention practically to give 
any inconvenience to any Hon. Member. That is why I checked 
the matter personally. Normally, we send the ticket collectors. I 
never thought that I should question the person. 

Shri B. K. L. Bhagat: Since how long are you at the Asansol. 
railway station? . 

Sbri D. B. Banerjee: I em working at Asansol since I was ap­
pointed as ticket collector, i.e., since 1944. 

Shri H. K. L. Bhagat: Now, Mr. Krishna Kant Dutta is the com­
plainant in this case. Did you, at that time, know him? Did you 
know any man of that name? 

Shri D. B. Banerjee: No, Sir. 
Shri H. K. L. Bha&,at: Is he a resident of Asansol? 
Shri D. B. Banerjee: I do not know. Sir. 

Shri H. K. L. Bhagat: Did you hear about his credentials after 
the occurrence? 

Shri D. B. Banerjee: After that event. just in the first week of 
this month, perhaps one letter from the General Manager came, to 
find out the position of the caSe which the police had already start­
ed. 

Shri H. K. L. Bhagat: You said you were particularly cautious 
because the complaint related to a Member of Parliament. You 
wanted to be cautious; but, as Mr. Vajpayee pointed out, you did 
not care to record as to whe the complainant waR. Did you make 
the enquiry in the presence of the passengers? 

8111i D. 8~ BlDerjee: There were 5 or 6 passengers then. 

Sbri B. K. L. Bb ... t: My question is simple; and I want you to 
answer it in a straightforward manner. You got a complaint about 
a Member of Parliament. First, you told a ticket collector to go and 
-check. You did not care to find out who the complainant was. You 
did not record his complaint. You did not wait. When you went 
there, did you talk to the MP in the presence of all the passengers? 

Shrl D. B. Ban81iee: Yes. Sir. 
Shri H. K. L. Bhapt: Why did you talk to him in the presence 

of all passengers and not call him aside and talk to him? Now, 
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another question. You saw the identity card and you were satided 
that he was Mr. Saha. You went to the place a second time becauRe 
the clerk said that the booking was done for a day earlier. You 
went to the waiting room and repeated the performance. 

Shri D. B. Banerjee: Yes, Sir. 

Shri H. K. L. Bhag.t: In a matte!' like thiS where you did not 
have a written complaint, you did not know the complainant and 
his antecedents, and you· knew that the complaint related to· a 
Member of Parliament, your going there once and again for a second 
time, and asking him again and again don't you agree with me that 
this has certainly caused embarrassment to the Member of Parlia­
ment unnecessarUy and that you were not sufficiently discreet and 
that you should feel sorry? 

Shri D. B. Banerjee: I am really very sorry, Sir. 

Mr. Chairman: You know you went to Shri Saha and asked for 
his identity card once or twice-twice I believe. Then were you 
satisfied that it was a genuine identity card of an MP? Did it occur 
to you at that stage as to why he (complainant) ftled such a com­
plaint when it was known that the Member had with him his iden­
tity card? 

Shri D. B. Banerjee: I did not do it. 

Mr. Chairman: Why did you not adopt such a course? You 
know that Shri Dutta, the complainant, had put it in writing about 
this to the Police Station. 

Shri D. B. Banerjee: It was only after lunch that I heard that 
he had made a complaint in writing at the poUee station. Shri Saha 
also went to the police station . 

. Mr. Chairman: Did it occur to you that he should question the 
complainant? 

Shri D. B. Banerjee: At that time both Mr. Saha and Shri Dutta 
were not in the station. 

Shri R. N. Mubrjee: After Shri R. N. Chowdhury, senior travel­
ling ticket checker reported to you-you had yourselves had ,one 
with him,· this was a different matter-that Shri Saba had possess­
ed an M.P. identity card with him, you went agatn to him. You 
know that he had cancelled an earUer reeervaUon. This It your evi­
dence. After you went to him second-time you apin asked him to 
produce the identity card which had already been inspected. 

Shrl D. B. BaDerjee: It is true that I did !tfOl' the second time. 
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Sbri B. N. Mukerjee: You asked him to produce that in the pre­
sence of other people. ... 

Shri D. B. Banerjee: For the second-time I asked him to pro­
duce the identity card. I wanted to be sure about it. At that time 
Shri Chowdhury was standing just near me. He showed it to me 
and I saw it. I gaYe that to Shri Chowdhury who, in tum, returned 
it to the M.P. I did not notice the cotrect number at that time. I 
saw the card with the Secretary's signature. I trunk it was dated. 
The year was 1971. The photograph of Shri Saha was also there. 
So, I returned it to him. . 

Shri H. N. Mukerjee: When you went again to ascertain as to 
what had happened to the earlier reservation made by Shri Saha, 
you asked him again to produce his identity card in the presence 
of other passengers and other members of the public who were near· 
by. 

Shrl D. B. Banerjee: 'nlat was for the second time. 

Sbri H. N. Mukerjee: Is it your practice to ask a Member of 
Parliament repeatedly over and over again in the presence of other 
people to produce his identity card? 

Shri D. B. Banerjee: It is not a practice. We have great respects 
to OUr hon. Members of Parliament. I have been seeing Members of 
Parliament as also Legislative Assemblies. Whenever I see them 
I accommodate them and I attend to their journey needs. Wafting 
room and retiring room are just at the side of my office. I had no 
such occasion in the past when this sort Of thing had te.ken place. 
I do not know how this happened on that day. 

Shri H. N. Muker:lee: You realise that it was improper conduct 
on your part to ask a Member of Parliament his identity card when 
it had already been examined. You asked for it in the presence of so 
maney people. You realise that it was improper, impolite and highly 
derogatory on your part to ask for the card again from the M.P. 

Shri D. B. Banerjee: I had no intention to insult him or for that 
matter any passenge~. I do not know how it was happened that day. 
I can only tender my apology for doing so. 

Shri Somna&h Chatterjee: Do you know that an enquiry was 
held by the First-Class Magistrate at Asansol over this incident. 

Shri D. B. BlIDel'jee: Yes, Sir. 

Shri Somnath Chatterjee: Were you called before him and did 
yOu make my statement in writing? 4\ 
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Sbri D. B. ilaD8I'jee: Yes, Sir. 

Shri Somnath Chatterjee: Were you similarly called before an,. 
railway officer who held an inquiry into the matter? 

Shri D. B. BaDeJ'jee: Yes, Sir. Our Divisional Commercial Sup." 
erintendent and Security Officer called me. 

I 

Shri SoDmath Chatterjee: Did you make a written statement 
before him 

Shri D. B. Banerjee: Yes, Sir. 

Shl'i Somnath Chatterjee: Have you got a copy of ·tbe statement?' 

Shri D. B. Banerjee: No, Sir. 

Shri Somnatll Chatterjee: What was the actual complaint that. 
was made to you by the waiting room bearer? 

Shri D. B. Banerjee: The waiting room bearer came and told' 
me that one passenger was complaining that one Shri Saha sitting· 
in the waiting room registered his name as an M.P. in the waiting· 
room register whose identity card was bearing No. 494 was not Shri 
Saha's card at all. He had not got the card at all. 

Shri Somnath Chatterjee: Did you ascertain whether the bearer" 
had asked for the card ..trom the M.P.? 

Shri D. B. Banerjee: He did not ask for it. 

Shri Somnath Chatterjw. Did you ask how did the bearer come.­
to know that the M.P. did not have any card? 

Shri D. B. Chatterjee: The bearer produced the register tn 
which the passenger writes his name and the ticket number. The 
waiting room, bearer is not authorised to ask anybody to produce 
the pass or ticket. 

Shri s.c..aath Chatterjee: - You youraelfaaid that· the l'Iaitinc. 
room bearer came to you and told you that the Member of ParHa-
ment did not have any card. On the basis of that, you went aloq 
with others to the waiting room-as you say dOW-to tilake an en­
qUiry. Did you not try to find out how the bearer came to k-.. 
that the M.P. had not got the identity eard? 

2216 ~. 
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Shri D. B. Banerjee: He told .me that one passenger had told 
him like that. I did not enq"ire about the passenger. The waiting 
ropm bearer came and told me that one passenger had told him that 
Shri Saha who was waiting in the waiting room had not got his 
identity card. 

Shri Somnath Chatterjee: I want to know exactly what was the 
complaint made to you? 

Shri D. B. Banerjee: He told me in Hindi. ~ ~ ~Cf, ofi ~~ 'i'~T ~ 
?f~ OfmffT i flifi ';jfT ~fcl'f 1O:q if i~ t fq~~ ;:;r~r Cf{f fq~ ~r~r ifWT ~ vh 
'3~~ q'r~ "iiJ ;:r~r ~ I ~t:f~ ~ ~t:f 'fiT <ti);:r 1I,"r? Cftr orr"!'T fi!fi ~ tii~ 
ifr«r IIH ~~r if~ qi';jf~ ~<'{r 'fU ? Cf~ Off\;fr fifi gt I ~ ~r fIJi lfi(t 'fliT ? 
'3~~ Ifilr fifi ~IfiT q'ffr ~ ~ I .~ ~ffiJr ~~ t:fll ~ ~ I . a· 

Shri Somnath Chatterjee: Was that sufficient for you to go along 
with others or making an on the spot investigation? 

Shri D. B. BanCTjee: It was not sufficient. But, I want to him. 

Shri Somnath Chatterjee: Is it your evidence that you never 
<lirected Shri Chowdhury or Shri B. D. Singh? 

Shri D. B. Banerjee: I directed Shri Chowdhury. I called Shri 
D. B. Singh another ticket collector. I directed Shri Chowdhury to 
come along with me and check up that in the waiting room. He 
started checking. I went along with him. 

That was the case. 

Shri Somnath Chatterjee: You have already been informed that 
the re?ort of the General Manager does not tally with what you are 
saying. Do you know that? 

Shri D. B. Banerjee: I have gone through that report. In that 
it has been written-I directed definitely-that after the. direction 
I went along with him . 

. SIlri Somnath Chatterjee: Is it your point or is it written any­
waere in the report that you went along with Start Chowdhury? 

Shri D. B. Baaerjee: No. Sir. 

Slari Somaath Chat~ After you made that firSt in,paction 
of the identity card. I take it that you were fully satisfied. about the 
Identity of the M.P. 
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. Shri D. B. Banerjee: Yes, Sir. At that time I never took so 
much of time to go through the number etc. I did not get the num­
ber directly. But Shri Chowdhury gave that to me. I returned it 
immediately. Had I seen that number of the identity card (494) 
as definitely correct, I would not have gone to him second time. 

Shti Somnath Chatterjee: You did not notice the number. You 
noticed the photograph. 

Shri D. B. Banerjee: The photograph and signature of the Sec-
retary. 

Shri Somnath Chatterjee: You came to know that the holder of 
the card was one whose photograph was there. You came back. 
Then there was casual information given to you that Mr. Saha had 
reservation for a day earlier. What was your purpOSe for going to 
him a second time when you are satisfied with the identity? 

Shri D. B. Banerjee: My intention was to ask from him whether 
he has gone or not. 

Shri Somnath Chatterjee: But for that why should you ask for 
identity card all over again? You could have asked. why there was 
re;;ervation on such and such day, what happened to that. Why did 
you ask for identity card all over again and for what purpose? 

Shri D. B. Banerjee: I made a mistake. 

Shri Somnath Chatterjee: What mistake? 

Shri D. B. Banerjee: Asking for the card. But I wanted to as­
certain the number 494. 

Shri Somnath Chatterjee: Why did you ask again? 

Shri D. B. Banerjee: I am sorry. 

Shri Somnath Chatterjee: What was your real intention? 

Shri D. B. Banerjee: Nothing. 

Sh. Sodmath {lhatterjee: Is it a practice? Is it the practice of 
head ticket collector of such stations as Asansol station, that evt!ft 
afte:r; two ticket collectors had ~ne and iIl$pected, you &flam go and 
~ct t.11e identity card Of a Member of Parliament? 

A. Q98 ... .,.her; He bas 110 reply. 
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Shri Vuaat Sathe: First information was given by the bearer. 
The bearer produced the register where signatures are made by pas­
sengers. Did you first go or did you ask him to hring the register 
to see that signature and identity card .... 

Shri D. B. Sa.rjee: I saw it ... 

Shri ValaDt Sathe: So, signature and number was already 
there. Is it your practice that just on the basis of the information 
of the bearer that such and such gentleman has nothing, you go and 
make inspection, before satisfying yourself whethe.r the complaint 
ia correct or not? 

Shri D. B. BaDerjee: It is not my practice. At that time com-
plainant was not there. 

Shrl Vasant Sathe: Did you ask him to bring that gentleman? 

Shrl D. B. Banerjee: No. 

Shri Vasant Sathe: You did not ask him to bring him. Without 
doing that you asked or directed Shri R. N. Chaudhury, B. D. Singh 
and Onkar Singh to check the waiting room. This is from the GM's 
report itself. It says: "On this, the head ticket co)]ector Shri D. B. 
Banerjee directed TTE Shri Chaudhury and Sarvashri D. B. Singh 
and Onkar Singh to check the waiting room." 

Shri D. B. Banerjee: This is correct, I remember. 

Shri Vasant Sathe: How many such persons are there general­
ly? 

Shri D. B. Banerjee: 58. 

Shri V .... t Sathe: They were on duty. You asked 3 ticket col­
lectors to go and check the waiting room. Then you yourself went 
on top of it. Is it the practice? 

Shri D. B. Banerjee: It is not my practice. 

Sbri V ..... t Sathe: Is it your practice to send three persons to 
check the waiting room? 

Shrl D. IS. Banerjee: No. 

SIui V .... t Satlae: You sent 3 pe1'lOD8 tocbeck the identity 
card. 

SIan D: B. &.aerjee: We honour Members and we attend ~ 
In numbers. . 

Shri v ..... t 8atJIe: Did you go to attend on Vr. S8IhI? ".'. 
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Slari D ••. llalleliee: No, that I cannot say. :t wanted to check 

his ticket. 

Slui V .... t Sathe: You went there to harass him. 

SUi D. B. Baaerjee: Why shoud I harass him! I am a Central 
Government employee. Why should I harass anybody at all? My 
intention was to honour M.P. There was no intention at all about 
harassment. 

Shri Vasaat Sathe: You went on the complaint of the bearer to 
che~k the identity card. If there was no complaint you would not 
have done ihat. 

Shri D. B. a.aerjee: No. Waiting room was- already checked. 

Slari Vuaat Sathe: Your object was to go only to Mr. Saha. 

Shri D. B. Baaerjee: Yes. 

Shn Vasaat Sathe: But why did you see the ticket of other 
persons? 

Shri D. B. Banerjee: I did not want to give the impression that 
[ was going direct to him. I did not want to go direct to him or 
hurt him in any way. 

Shri Vasaat Sathe: You wanted to give the impression that in 
the normal course such cheCking was done. 

Shri D. B. Baaerjee: So that other passengers may not knoW' 
what inspection has been directed to one gentleman only. 

Sbri VaPllt Sathe: Approximately how many minutes earIter 
was that checking done? Do you remember? 

Sbri D. B. Banerjee: Before 9-30 checking was done. I kneW' 
about it afterwards. 

Shri Vasaat Sathe: Who was that ticket collector? 

Shri D. B. Banerjee: Shri S. K. Roy, Ticket Collector. 

Sbri V ...... t Sathe: Mr. Roy has already checked. Now, did 
you call him, before going, to ask him whether he had cb.ecked and 
seen the identity card of Mr. Saha? 

Slari D. B. Baaerjee: No, I cannot say because it was checked 
before I came to my oftice, that is, before 9.30 he checked it. HI. 
duty starts at 8 O'clock. ., 



Shri Vasa~t Sat~ I, a~ not asking abou.t Wf~ I am·ukina 
whether before you proceeded on the complaint of the bearer{ you 
thought it necessary or proper to ask the person on duty whether 
he had checked the room. .. . ", 

SIui D. B. Bamwjee: Practically this diary is made out after the 
completion of each shift. His shift was from 6 to 14 hours. 

Sbri Vuant Sathe: I ani not a$king the diary. 

Shri D. B. Banerjee: At that time I did not know who checked it. 

Shri Vuant Sathe: Did you ask anybody whether he had check-
ed it? 

Shri D. B. Banerjee: I did not ask. 

Shrl H. K. L. Bhagat: \ ; Supposing some senior railway officer is 
said to be travelling while he. is not really a seniOl' railway officer 
and some passenger tells you that, would you have acted in the 
same manner-taking a batallion of three people, going there and 
asking him to produce the identity card, etc.? Would, you have 
acted in this manner? You were going there on the complaint of 
a waitc!r and you did not care to find out as to who he was. Would 
you have acted in the s.ame ma,nner if the complaint did Dot relate 
to an MP but related to some senior railway officer whom you do 
not know personally? Secondly, I want to know whether your re­
grets are qualified or otherwise. 

Shrl D. B. Banerjee: My regrets are unqualified. I ha'Ve no in~ 
tention of offending any hon. Member of Parliament. 

Mr. Chairman: Have you got anything further to say-other 
than what you have already said? , 

Shri D. 8. B~erjee: I would only add that I regret for what 
had happened that day. I beg to be excused if· 1 had caused any in­
convenience to any hon. Member. Please excuse me if I had done 
any thing. I apologia for it. 

Shri Vasant Sathe: Were you approached by your ASM? Did 
he call you at that time? 

Shri D. B. BaDeJ'j~: He was coming to my oftlceancl I was ,go­
Ing for my lunch and we met just in the verandah. 

Shri V.asant Sathe: He asked you about this checking? 

ShrlD. B. Banerjee: He told me "Mr. Banerjee, this gentleman. 
Is an hon. Member of Parliament. He is saying that he has beeD 
harassed in the waiting room." At that time. Mr. GaQguly, ASM 
and. mys~J,f were preseqt. I asked Mr. Saba, 'Only I have asked 
your ticket. Did I misbehave in any way?' He said 'You have 
asked me twice and three times. This is bad.' I said 'I am sorry.' 
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SIlrf v ..... t sathe: Did'the PoliceOffieer of the Thana a~roacl~ 

you? 

SIlti 0; B. Banerjee: No, Sir. 

Shri Vuant Sathe: Did be ask whether you made Ute che~ng 
arnot?'" 

8tiri D; B. BaherJee: No, Sir. 

Mr. Chairman: Were you at any time informed by the Poli ... 
that a complaint had been lodged and whether you had anythinl to 
say on that? 

Shri D. B. Banerjee: No, Sir. 

Mr. Chairman: The Police officer never :informed you anything 
about the complaint? 

Shri D. B. Banerjee: No, Sir. 

Mr. Chairman: Nor did you think it proper to au the Police 
whether they were seized of the matter? 

Shri D. B. Banerjee: When I came after lunch, it was 1ell'nt 
from some ticket collectors-they were talking with that gentleman,. 
Mr. Dutta and Mr. Saha also went to GRP office. 

Mr. Chairman: Did the bearer of the waiting room or any of 
your ticket collectors report to you that Mr. Saba had been taken 
to the police station, that the passenger sitting in the first class rail­
way compartment about whose identity you -had OCcasion to inter­
fere, had been removed to the Police station? 

Shri D. B. Banerjee: My ticket collector, Mr. Mukerjee told me: 
after lunch. 

Mr. OIUrman: Not after your lunch, but before your lunch. 

Shri D. B. Banerjee: No, Sir. Before that occurrence, neither 
any tiCKet collector nor the GRPS oftiCiaIs came. 

Mr. Chainn8D: After' you came from lunch did you verify? 

Shri D. B. Banerjee: I was going to the ticket collector's office. 
I never went to the GRPS' office. 

M.re. CUirman: How do you account fat yt>ur action? Wh~ • 
passenpl' about whose Identity as an MP you have verltled wu 
removed to the Police Station, 1s it not your duty to verify the rellOrl 
for his removal? 
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SIui D~ 8. Baaerjee: I came to know of it only at 16.3Q..17.oo 

Murs that he was taken to the Police Station. 

Shri Atal Dibari Vajpayee: All the time you have been empha­
.sizing that the waiting room was situated near your room. 

Sbri D. B. Banerjee: There was a separating wall. 

SUi Atal Bibari Vajpayee: Do you mean to say that when a first 
class passenger was taken away by the Police, you were not inform­
«i? 

Shri D. B. Banerjee: In my oftice room just at the entrance there 
18 a wooden door and my door is a swingdoor and only two clerks 
were there. 

Shri Atat Dibari Vajpayee: The bearer was very anxious to inform 
you about the complaint of that unknown gentleman. But he did 
not inform you that the Member of Parliament had been taken 
,away by the Police. 

Shri D. B. Banerjee: He never told me. I thought my job was 
'Over after checking the identity card a.nd I was satisfied. 

Shri Atal Bihari Vajpayee: Do you know that making false evi­
odence before this oommittee will be a serious offence? 

Shri D. B. Banerjee: I know. 

SIarl Atal Bihari Vajpayee: Even then you say that you accom­
'Panied the ticket collector in the first instance? 

Shri D. B. Banerjee: Yes, I accompanied. 

Shri Darbara Singh: When Y'Ou came to know it and you had 
identified the signature as the signature of the Secretary of the Lok 
Sabha and noticed that that man was the same person as you had 
seen from the photo, what made you see it again and again without 
,8I1y purpose? 

SIIri D. B. Banerjee: Not again and again, but once again only. 

Sbrl »arhara Singh: What made you see it once again? For what 
purpose? 

Shri D. B. Banerjee: I wanted to knbw about the reservation that 
'he had done the day before the previous day. 

Shri Darbara SiDgh: The reservation is written on that card. You 
must have asked him separately for thllt reservation card. But you 
did not 96k for it, but you only asked for the identity. 
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, Shri D. 8. Banerjee: I should have done that. I abould have asked 

lor that separately. 

(The witness then withdt'ew) 

(U) Erideaee of Sbri R. N. Chewdhurl, SeDior Ticket CeUee'tor', 
AlUJOl 

(Witne" was clIlled in, he took his leat lind took the 04th 

Mr. Chairman: You are the travelling ticket examiner at Asansol? 
Shri R. N. Chowdhuri: Yes. 

Mr. Chairman: You are still there? 

Sbri R. N. Cbowdhuri: Yes. 

Mr. Chairman: You were there on duty on 2~th June, 1972? 

Shri R. N. Chowdhuri: Yes. 

Shri Vuant Sathe: On 29th June, 1972, did you have occasion to 
go to the first class waiting room and see the identity card of Shri 
A. K. Saha, M.P.? 

Shri a. N. Cbowdhuri: Yes. 

Sbri Vaunt Sathe: How did you go there? 

Sb.ri R. N. Chowclllwi: I had gone to the head ticket colle:tor's 
'office for some purpose, and when he asked me to accompany him 
to conduct a. check in the first class waiting room, ]; accompanied 
him along with two other ticket collectors. We entered inside the 
first class waiting room; only the head ticket collector and myself 
entered inside, while the other 1:wo ticket collectors were ,outside 
the waiting room, because the head ticket collector had told them 
not to enter at the same time and, therefore, they were waiting out­
side the gate. 

We started checking from the left-hand side. After crossing about 
three or four passengers from the left-hand-side, we approached 
the hon. Member, and I myself asked for his ticket. He produced 
his identity card in my hand, and by that time, the head ticket col­
lector had requested me to hand over the said card in his hand, 
which I did, and the head ticket collector looked after the card. 

Shri v ..... t Satlle: Did you see in the identity card the photo­
graph of the person? 

Shri a. N. CbowcDaari: Actually, I had a glance at it when the 
card wu in the hands of tM head ticket collector, from the aide. 
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811rt, y...... Settle:' Were' you satisfied with the p&~t~ in,' the 

identity card? Was it the same as that of the gentleman who Wd 
there? . , 

Shri R. ~. Chowdhuri: Yes . 
. , .. . . 

Shri V •• nt Sathe:' So, you kn~w ~I:t~t the gentleman who was 
sitting theTe was Mr. A. K. Saha, a Member of Parliament. 

Shri B. N. Chowdhuri: I came to know it fr~m the photograph. 

SIlri V_at Sathe: You had no occasion to see him before? 
Shri B. N. Chowdhuri: No. 

Shri Vuant Sathe: After this inspection, you calhe out? 

Sbri B. N. Chowdhuri: Yes; just passing the han. Member, there 
were two other passengers, as far as I could remember now. I had 
checked their tickets also. One of them was JI. pass.holder. While 
It was returning fr.om the waiting room, with folded hands. I said 
'Nam.as1le' before the hMl. Member. 

Sbri Vuant Sathe: Did you have any talk with the bearer or 
waiter in the waiting room? 

Shri R. N. Chowdhuri: No. 

Shri Vuant Sathe: When you went to the head ticket collector's 
room and he. asked you to accompany him ·for: a check in.. the firlit 
class waiting room, what did he tell you? Did he tell you the rea80n 
for going to the waiting room? 

Shri R. N. Cbowdhuri: Of course, he told me that he was gorng 
to check the ticket or pass of an MP and his identity. 

ShriVasant Sathe: Did he say wby that check was necessary? 

SIuiR. N. Cliowdhuri: He asked me to accompany him because 
We were going to check the first class waiting room where we were' 
to check the pass or identity of an hOD. Member of Parliament. 

Shri V_at Sathe: Did he tell you that there was lit complaint 
that a person who claimed to be an MP was sitting in the First ClasS 
waiting room and that 'let us go and eheck it.'? Did he tell you that'!' 

Sbri R. N. Chowdhuri: He simply told me, 'You come along with 
me and you a.re to conduct a check in the first class waiting rtlom 
where you have to check the pass of an M.P.' Thia much he 
told me. 

Shri yasant Sathe: Along with you he had. also c~l1ed two other 
Tes. You just now said that two other TCs, Sbrl B. D. Singb and 
Onkar Singh were also ciUed. Is it eorrect?' 



Shri B. N. elWwdliuri: They were Shri 'B.D. " Stngll and Shri 
Upka.r Singh. 

Sbrl ,Vasa. Saabe: Who asJFed them to come alons? 

Shri B. N. Chowdhuri: That I cannot say. Actually, as to who. 
asked them to co~~ along. I cannot tell, As It entered the ATC's 
office ... 

ShriVasut Sa~~: I am not ~ng,about your entry. I am .skina. 
about ~()ing. yo~, four want. Who ~ed the four to come· ala..,t 
Did you or did you not ask? 

Shri R. N. Chowclhuri: I did not ask. About HTC, I do not know. 

Shri Vasaot, Sathe: Did you meet during that day Shri K. K. 
Dutta who had JJ1ade, a complaint in writing 110 the Police and who 
was the person who had also made a complaint about the identity 
of Mr. Saha not being the genuine Saha? Did you see h~m that day 
at the residence? ' , . 

Shri R. N. Chowdhu:ri: No, Sir. Since that dalY,upflll now, 1 do, 
not know who Mr. K. K. Dutta is. 

Shri Vasant Sathe: How long were you there at the railway sta~ 
tim .after you completed the eheck? 

Shri R. N. Chowdhuri: It took about 3-4 minutes. I came back 
from the waiting room, entered the HTC office and I' was there for 
about 3-4 minutes a.nd then I left the place and then again I returned, 
as far ~ I r~tmber, after 16 hours, that:, i., after tile Sealdah­
Pathankot Express had left. 

ShrlV.-t Sathe: For where did you leave? 

Shri R. N. ChoWdhvri: For my duty. 

SlariV .... t Sathr. Where was your duty? 

Shri ~. N ChOlW ...... : Actually I am a TrE and I have 1)eew 
given open programme by the administration fOl":good pedi!nmance. 
So, I, have no fixed programme. So, I find a suitable train for myself 
aDd work there. That da~ also for that: purpose I left the Omce and 
went out on some train. 

Shri Vasant s.a- Where did you ~? Which trailt? 

Shri a. N. Cho .... wi~ Perhaps I checked the Down Toof.D Ilx­
pl'e~> 

Sbri V ..... t Sathe: You Bre not sure? 

SItri R. N. a.owdhuri: As far as I remember, it was Dawn T~ 
Express. That is 8 Dn. 
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Slari V ..... t Sathe: Where was that Toofan Expresa? 

Shri B. N. Chowdhuri: In No.4 Platform. 

Slari Vas ... t Sathe: Did you go along with the train anywhere 
or IOn the statioft itself? 

SIIri a. N. Chowdhuri: I did not leave the station. 

Slari V.ant S.the: So you did not leave Asansol railway station 
.after your checking the First Class waiting room and for nearly two 
hours you were at the railway station checking some other trains? 

Shri B. N. Chowdhuri: Yes, Sir. 

Shri Vasant Sathe: After this check, did you hear from any other 
ticket collector or any other person in the entire railway station that 
this M .. Saha was taken to the Police' station by two constables and 
,all that? 

Shri B. N. Chowdhuri: Yes, Sir. 

Shri Vuant Sathe: Who told you that? 

Sbri:a. N. Chowdhuri: After the Sealdah-Pathankot Express, 
when I came to my office, I heard that some trouble was between 
o()ne gentleman, with that of an hon. Member of Parliament and he 
was taken to the GRPS. I heard that. 

S'hri Vasant Sathe: What time had passed between your check 
.and this information that you received? 

Shri •. N. Chowdhuri: My checking was at 12.30 hours and then 
1 came to my oftlce and I heard this at 16.00 hours. 

Shri Vas.nt Sathe: So in between you were checking other 
'trains. On which platform is this HTC's office? 

Shd B. N. Chowdhull'i: The HTC's oiRce and lbe waiting room 
.are upstai:rs and all the platforms are downstairs. 

Shl'l Vuant Sathe: On which platform is the oiRce? 

Shri B. N. Chowdhuri: Just on platform No.4 and 5, just on the 
upstairs. 

Sbri Vasant Sathe: Waiting room is also there? 

Shri a. N. Chowdhuri: Just on my o~ce side. 

Shri V.ant Sathe: On which platform is the police station? 
I 

Slal'i R. N. Chowclhuri: Just on the ground floor-of No.4 plat­
fmn. 
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Shri Vasant Sathe: You said just now that there was some' 
trouble going on about police coming and all that. What was that 
trouble? 

Shri R. N. Chowdhuri: I said that there was some trouble, with 
one passenger, by named, Krishna Kanta Dutta and on .his complaint 
one hon. Member was taken to the GRPS. 

Shri Vaunt Sathe: But no police 'officer or constable asked you. 
about this check that you had made that day? 

Shri R. N. Chowdhuri: No, Sir. 

Mr. Chairman: Did you report or did yoa give any information to' 
Mr. D. B. Banerjee, the Head Ticket Collector, about the trouble that 
you mentioned? 

Smi R. N. Chowdhuri: No, Sir. 

Mr. Chairman: You did not meet him after that? 

Sbri R. N. Cbowdhuri: I met him. 

Ml'. Chairman: When? 

Shri' R. N. Chowdhuri: The same day after the Sealdah·Pathan­
kot Express when I came to my office. The ATC was there in the 
office. 

Shri H. K. L. Bhagat: You iaid that you went to the waiting 
room to check. 

Shri R. N. Chowdhury: It was about 3·4 minutes; it hardly took 
that. 

Shri H. K. L. Bhagat: You did not return to the waiting room? 

Shri R. N. Chowdhury: Never. 

Shri' H. K. L. Bbagat: What is the distance of the police station 
from the place where you had gone, GRPS? 

Sbri R. N. Chowdhul'Y: 200-300 yards. 

Shri H. K. L. Bbagat: You went to which platform number? 

Shri R. N. Chowdhury: 4. 

Slui H. K. L. Bhagat: The police station is at the same side. 

Shri R. N. Chowdbury: Yes. 

Sihri B. K. L. BMgat: You asked the MP in the presence ot 
passengers whether he had an identity card? 

Shri B. N. Chowdhury: I simply asked for his ticket. There­
were four or five other passengers. 

SIari B. K. L. BIuIpt: You made the enquiry in thei'!' pores.nee? 
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Shri R. N. Chowdhury: 1 enquired nothing. I simply asked for 
hj,Q ticket. 

Shri. H. K. L. 8hagal: You asked for the ticket in the presence 
.of four people and he gave the identity card to you. Did you note 
down the number of the identity card? 

Shri R. N. Chowdhury: He handed over the identity card to me 
and it was transferred to the Head TC. 

Shri H. K. L. Bhagat: Before you transferred it to thl' Head TC, 
,did you see the number of thd card, photo etc? 

Shri R. N. Chowdhury: I had no chance to see. 

Sbri H. K. L. Bhagat: Not even the photo? 

Shri' R. N. Chowdhury: No. Ti'll then I had no chance to see. 

Shri H. K. L. Bhagat: You just got the identity card and handed 
it ov~r to the Head TC. 

Shri R. N. Chowdhury: Yes. 

Shri R. K. L. Bhagat: Both of you have CQrTle together to give 
evidence. 

Shri R. N. Chowdhury: Yes . 

. . Shri II. K. L. Bhaga!: Did :vou discu;;" abnut this? 

. Shri R. N. Chowdhury: Of course, there was a little bit of con­
versation. How can I deny it'? 

. Shri H. K. L. Bhagal: Were/ you called to the police station for 
enquiry in connection with this and did anyone record your state­
ment? 

. Shri R. N. Chowdhury: There were only two enquiries. 

Shri H. K. L. Bhagat: You made a statement to the police. 

Shri R. N. Chowdhury: Some of them asked for my statement; 
some said 'you need not give a statement': they simply asked some 
questions. 

Sbri H. K. L. Bhagat: Have you seen earlier statements before 
the police or the railway officers before coming to give evidence 
here? 

Shri R. N. Chowdhury: Not all the papers? 

Slari H. K. L. 8hag_t: But some papers? 
• 4' , 

Shri R. N. Chowdhury: Some papers. OUf divisional comme!r­
dalo11eer . called us once and showed us a few reports. 
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Shri H. K. L. Dhagat: Have both of you brought those papers 
with you? 

Shri'R. N. Chowdhury: 1 have no pnpers with me. 

Shri H. K. L. Dhagat: Are they with the Head TC? 

Shri R. N. Chowdhury: May be. 

Shri H. K. 1... Bhagat: Is it within your knowledge or not, that 

some papers have been brought here? 

Shri K. N. Chowdhury: Actually, after leaving Asansol, what­
ever we had was a verbal discussion, not over any papers. 

Shri H. K. L. Bhagat: Is it within your knowledge or not that 
some papers relating to this matter were seen by both of you and 
hav~ been brought here? 

Shri R. N. Chowdhury: Some exercise book or some waiting 
room register or something like that was brought. 

Shri H. K. L. Dhagat: Apart from that, some statements which 
you may have given earlier? 

S.hri R. N. Chowdhury: Yes. Everything is lying with the HJ~ad 
TC-what he has brought. I have seen some exercise book with 
him. Tha t is all. 

Shri Atal Dibari Vajpayee: Is it usual or normal fur the Head 
TC .to check the first class waiting room or is it normally done by 
the Ticket Collector? 

Shri R. N. Chowdhury: Normally it is done by the Ticket Collec­
tor. 

Shri Atal Dihari Vajpayec: But on that particular day, it was 
done by the Head TC. Why? 

Shri K. N. Chowdhury: I think it was because it was the case of 
an MP. So he himself went with us. 

Shri Atal Dibari Vajpayee: When you we're asked by the Head 
'TC to come to the first class waiting room and to check the ideniity 
of an MP, did you not tell hi'm that you would go by yourself and 
he need not come? 

Shri B. N. Chowdhury: No. I did not request him like that. 

Shri Atal BlhariVajpayee: Why not? 

Sllri B. N. Chowdhury: Th~ Head TC himself .sked me to follow 
him and conduct the check there. So how could I a* him 'You 
need not come; I will go myseU'? 
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Shri Atal Blhari Vajpayee: Don't you do it yourself? You could: 
have told him 'I will go and find but whether he is an MP or not'. 
Is it something unusual or J;!xtraordinary? 

Shri R. N. Chowdhury: Usua]]y we TTEs do not go to check the 
first class waiting rooms. 

Shri Atal Dihari Vajpayee: You are contradicting yourself. 

Shri R. N. Chowdhury: We are to check the tickets of passengers 
in the platform or in the trains. 

Sltri Atal ~hari Vajpayee: Who does the c,hecking of first class·, 
pass~ngers waiting in the first class waiting room? 

Shri R. N. Chowdhury: Ticket Collector. 

Shri Atal Dibari Vajpayee: Not the Head TC. 

S"i R. N. Chowdhury: The H~ad TC is to supervise everything. 
Usually in every .shift, there is 'one. Waiting room is checked by 
the Ticket Collector. 

Sbri Atal Dibari Vajpayee: You said you norIl\811y do not check 
passengers in waiting rooms. ... 

Sbri R. N. Chowdhury: I said about m~e)f; I am a TTE. 

Shri Atal Dihari Vajpayee: Why were you called by the Head 
TC? 

Shri R. N. Chowdbury: He found me on the spot. I was alone. 
When I entered, there was DO other senior TTE. When he found 
me, he told me 'Chowdhury, you are to accompany me. I am going 
to check the first class waiting room right now; you ar~ to see the 
identity card of an MP'. 

Mr. ChairmaD: Does your duty extend to checking tickets in the 
waiting room? For that purpose, the Head TC should have called 
the ti(!ket collector who might be there. . 

Shri Atal Dibari Vajpayee: Were you called by the Head l'C' 
or yOll just happened to be there? 

Sbri R. N. Chowdbury: I just happened to be there. 

Shri Atal Dibari Vajpayee: tyou were not called? 

Shri R. N. Chowdhury: Never. Incidentally, I went to the· 
office at about 12.30 or 12.35 for. some work. The Head TC asked 
me 'Pleasei corne along. You are the senior man. Better you eume 
with me'. He asked two other ticket collectors to stay outside the· 
waiting room. 



ihri ·At ... · ..... ' vlij,., .. : Was it necellllU'Y fOr the Head TC to 
ask you' to accompany him? Could he not have lOne himself? 

SIarl B. N. Chowdhury: How can I answer it? 

SIui Atel Bibari Vajpa,ee: You cannot answer? 

Sbrt B. N. Chowlih1ll'l': The Head TC is our overall supervisor, 
What he says I am duty bound to follow . . 

Shri Atal Bihari Vajpeyee: You followed him or he followed 
you? 

Shri R. N. Chowdhury: I followed him. 

Shri Atel Blh8l'i Vajpayee: You agree that the Head TC should 
go and oheck the tickets of first. class passengers in the waiting 
room. 

sliri R. N. Chowdhury: I said that because it was a question of an 
MP the Head TC had not sent for' an ordinary TC to conduct the 
check. Ther~fore, he himself asked me to accompany him to make 
the cheek. 

Shri Atal Hi.ri Vajpa~ He could gone by himself. If it was 
an MP, where was the necessity of getting a battalion of TCs to the 
waiting room? 

Shri B. N. Chowdhury: We were only two inside the waiting 
room. 

Shri A. H. Vajpayee: Two were waiting outside? 

8hri B. N. Chowdhury: The Head ticket examiner told' them not 
to enter the waiting room; .he asked me to accbmvany him only. I 
accompanied him. 

Shri A. H. Vajpayee: Before the HTC went and examined the 
tickets of first-class passengers, the ticket collector had aJready gone 
there and checked the identity card of Mr. saba? 

Shri B. N. Chowdhury: I do not know. 
Shri A. B. Vajpayee: W,ho were the persons waiting outside? 
'Shri B. N. Chowdhury: ShriVasdeo Singh and Upkar Singh. 
$lui B. N. Mukerjie: Both of you had examined the identity card 

of tpe Member of Parliament in the presence of other people. The 
HTC and yourself, both of you, examined the card. one after the other 
or together? 

Shri R. N. Chowdhury: Together. 

2216-L.S.-7. 



Shri B. N. Muk_jee: Is it the practice for two officers at the same 
time to 80 and· ask the passengers to pro'duce the card and· examine 
it? It is not normal. There were two ticket collectors outside; y<rif 
and your head ticket collector went inside and examined the identity 
carc;l of a Member of Parliament; you all crowded together and 
created a kind of commotion in the presence of a large ntunbel' of 
people. . '.,. \ 

Shri R. N. Chowdhury: No. Let me explain the position of ~ 
waitIng rQom. One big cushion is there where can s~t comfort~bly 
three or four passengers; around the central table. also four persons· 
could sit; there are other types of chairs where three or four pas­
sengers could sit. 1 started checking from the left hand side; we did 
not approach the hon. Member directly. We felt that if we went 
to him directly leaving aside all the other passengers, he would be 
annoyed. 

Shri A. B. Vajpayee: In order to avoid annoyance, you enacted a 
drama of checking other passengers also? Don't you see that you 
arel making contradictory statements? You say that you were ac­
companied by the head ticket collector because a Member of Parlia­
ment was involved; but when you reached the waiting room you 
did not approach the Member in a straightforward manner. 

Shri R. N. Chowdhury: I explained that I did not approach him 
directly because that might annoy him. 

Shri B. N. Mukerjee: You were keen not to annoy the hon. Mem­
ber. When you checked the card, did you apologise to the Melmber 
of Parliament for having asked for his card in that manner? 

Shri R. N. Chowdhury: When I returned after completing the· 
check, I folded my hands and spoke in Bengali: Namaskar 

Sbri B. N. Mukerjee: Did you see your superior also apologising 
to him in that way? Do you remember? 

Shrt R. N. Chowdhury: He also saluted him. 
Shrl H. N. Mukerjee: Do you realise that you had behaved with 

the hon. Member in a manner which was entirely unworthy? 

Shri R. N. Chowdhury: I simply asked for his ticket. The HTC 
was standing by me. If I ha"e in any way annOJled him I must 
apologise. 

SIIri SomJlath Chatterjee: When did you become travelliJl& 
ticket checker? 

Shd R. N. Chowdhury: In 1961. 



Shri SomDath Chatterjee: Since when you are senior travel-
ling ticket checker? Is it a higher post?·· 

Shri B. N. Chowdhury: They are higher posts; but II Bin Dot:in 
the higher post. However, since I am working as a TTC from 198t);~ 
I am caUed senior TIC. 

Shri Somnath Chatterjee: I take it that it is Dot'the duty of the­
TTC to inspect tickets in waiting rooms? 

Shri B. N. Chowdhury: Usually it is not the dutY. But the H'IC' 
can utilise me if he wants to do so. ' 

Shri Somnath Chatterjee: On that day, you were asked to do 
the unsuaI duty? 

Shri B. N. Chowdhury: Yes, Sir. 

Shri Somnath Chatterjee: Shri B. D. Singh and Upkar Singh 
ticket collectors, were present at that time? 

Shri R. N. Chowdhury: Yes, Sir. 

Shri Somnath Chatterjee: In your experience havt: you ever seen 
four ticket collectors or checkers including one senior ticket 
check-elr and a head Hcket collector going in a proce~sion to check. 
the ticke1s of three or four passengers sitting in a waiting roOm? 

Shri R. N. Chowdhury: Sometimes we do like that to do special 
checks on platforms. 

Shri Somaath Chatterjee: This was not a speci'aJ check? 
Shri B. N. Chowdhury: No, Sir. 

Shrl Somnath Chatterjee; Therefore it is a unique case, a uni­
que occasion, when four persons left the ticket collector's room for 
the purpose of checking four or five pass~gers sitting in the waiting 
room. 

Shri R. N. Cbowdhurt: The Head TC asked me to accompany 
him to check the tickets, and the other two ticket collectors were 
Dot allowed to enter the waiting room. 

Shri Somnath Chatterjee: You said you made a statement be­
fore the executi've magistrate w.ho held an inquiry into this matter. 

Shri B. N. Chowdhury: I had been to his place and he asked me 
two or three questions. After hearing everything hel told me that 
I need not make a statement in writing. 

Shri Somnath Chatterjeec Did you make a statement in wriUna 
before the railway oftlcer who held the inquiry? 



SIIri •. N. Chowdhury: Yes, Sir. 
Shri ·Soamath Chatterjee: Have you got a copy of that stat. 

meot with you? 

Shri R. N. Chowdhury: No, Sir. 

o Sltri'Seaulath Chatterjee: Have you seen the .report of the 
lIagistrate of Asansol? 

'8hri :B. N. Cbowdhu.rl: No, Sir. 
Shri Somaath C"tterjee: Did you see toe repCft't of the General 

14anager? 

SUi B. N. Chowdhury: No, Sir. I have seen the report of the 
Benior DGMP. 

Shri Somnath Chatter,iee: Do you know that the General 
Manager, Eastern Railways, sent a report withrcgard to this inci­
dent? 

Shri R. N. Chowdhury: I do not know. 

8hrl SomIlath Chatterjee: I am r.eading out to you a portton of 
the report submitted by the Executive Magistrate who held the 

inquiry: 

"The Head TC sent Shri R. N. Chowdhury, Senior Ticket 
Checker and Shri B. D. Singh to chec~ the tickets of 
the passengers in the first class waiting room. After a 
while Shri Chowdhury came back and reported that alJ 
the passengers in the waiting room were genuine first 
class passengers with tickets except two ladies \yho 
accompanied Shri Saha." 

Shri R. N. Chowdhury: What I said earUer waS that the two 
ticket checkers were not in the waiting room. That is correct. 

Shri Somnath Chatterjee: Why were these persons asked to 
walt outside the first class waiting room? 

Shri R. N. Chowdhury: The Head TC ordered like that. 

Sbri Somnath Chatterjee: Can you yourself "ive an explanation 
for such an unusual step being taken of two ticket collectors being 
inside and two waiting outside? 

Shri R. N. Chowdhury: No, I cannot give an answer. 
Shri Somnath Chatterjee: So, it cannot be explained; you cannot 

Clve any explanation. 
Sbri R. N. Chowdhury: I obeyed the orders of the HTC. 



SJlrJ V .... t Sathe: When you along with the Head TC ulted 
for the tickets did Shri Saba pratest and aSk you Or die Head' re 
as'to why his identity card is being asked for? 

SIari R. N. CIaowdbury: When I asked for the tieket from the 
hon. Member, he did not say anything. He simpJr leaked at my 
face and produced his identity card. 

Sbri Vasant Sathe: Did he not say that you are asking for tlrla 
again becausel the tickets have already been checked? 

S¥i R. N. Chowdhury: When I went there that was the first 
time that the tieket was check~. 

Shri Vasant Sathe: Were you not aw~re that ~lready an hour 
or so earlier the checking was done? 

Shri R. N. Chowdhury: No, Sir. Shri Saha also did not explaill 
it that way. 

Sh,-j Vasant Sathe: Did any passenger in the waiting room 
objett to your coming in and checking their tickets and passes 
again? 

Sbri R. N. Chowdhury: No, Sir. There was no protest from 
anybody. 

Mr. Chairman: Would you like to say anything more than what 
you have said? :1, 

Shri R. N. Chowdhury: If I have in any way hurt the feelings 
of the hon. Member of Parliament, I beg to apologize for that. 

Shri Atal Bihari Vajpayee: Why so many "ifs" and "buts" in 
the apology? 

Shri R. N. Chowdhury: I want to check the tickets only once, 
and not twice, and there I have followed only the order of my 
superidr. If in the process I have caused any inconvenience to the 
hon. Member, I may be t!xcused. 

Mr. Chairman: You may withdraw from the Committee for the 
time being. We will call for you again. 

(The witnes, then withd7'ew) 
(The Committee then adjourned to meet again at 15.00 hour,). 

(The Committee re.ouembled after Lunch at 15.10 hour.) 
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'(til) Evideoee of Shri B. D. Singh, 'f.ioket Collector, Asausot 

(Witness was called in and he took his seat aM then took his oath) 
M;r. Chairman: You are a ticket collector at Asansol station? 

Slui B. D. Singh: Yes. 
Mr. Chairman: Were you on duty on 29th June, 1972? 

Shri B. D. Singh: Yes, I was on duty from 0600 hours to 1400 
bours. 

Mr. Chairman: Are you still there? 

Shri B. D. SJogh: I am still there, as junior enquiry clerk. 

Shri Atal Bihari Vajpayee: Have you been demoted or promo­
ted? 

Shd B. D. Singh: I have been promoted as junior enquiry 
clerk. 

Sbd Somnath Chatterjee: Do you remember that on 29th June, 
1972, at Asansol station, there was an occasion for checking the 
idlentity card of Mr. A. K. Sa.ha, M.P.? 

Shri B. D. Singh: At about 12.30 hours on 29th June, 1972, I 
was summoned by the head ticket collector for checking the first 
class waiting room. 

Shri Somnath Chatterjee: Why had you to be summoned? 
Where were you then? 

Shri B. D. Singh: I was in the ticket collectors' office down­
-stairs, whereas the head ticket collector's office is upstairs quite 
adjacent to the first class waiting room. 

Sbr(t lSomnath Chatterjee: Were you t.he only person so 
-summoned? 

Shri B. D. Singh: I cannot say, but the peon came and informed 
me that I was required by the head ticket collector fO'r ch~king 
the first class waiting room. Then, I proceeded towards the head 
ticket collector's office which is upstairs. On my arrival, I learnt 
that the h&d ticket collector had already gone to the first class 
waiting room. From there, I proceeded towards the first class 
waiting room which was quite adjacent to the head ticket collector's 
oftice. When I reached at the gate, that is, the entrance gate at the 
first class waiting room, I saw that the head ticket collector was 
already conducting the check of the first class waiting room by one 
Shri R. N. Chowdhury, travelling ticket examiner. I remained there 
for a while, for about two minutes and from there, I returned back 
downstairs to my own office. 



H 
.' ':'s.ri Samath Cbatteliee: W.hen you reached there the head 
tieket collector had already entered the fir8t class waiting room 
and he was already conducting the checking by SIU'i R. N. 
~l1owQhury. You did not meet him? 

Shri B. D. Sinch: No. 

Shri Solllllatb Chatterjee: Why not? You wer~ ask.ed.. to meet 
" .... 1 "M"&& • 

Shri B. D. Singh: I was asked to go to him, but when I reached 
at the gate, I was just stopped by the head ticket collector by a 
show of his hand. 

Shri Somnath Chatterjee: Which other memPer of the railway 
staff was there? 

Shri B. D. Singh: Later on, after one or two minutes, one more 
ticket collector, Shri Upkar Singh happened to go there just at the 
.entrance gate. 

Sui Somnath Chatterjee: He was also summoned by the head 
ticket collector?, 

Shri B. D. Singh: I cannot say. 

Shri Somnath Chatterjee: Then, what did you do? 

Shri B. D. Singh: From there, I returned back to my ticket 
<collector's office to perform my normal duties. 

Shri Somnath Chatterjee: Did you take the permission of the 
head ticket collector before you went back to your office? 

Shri B. D. Singh: When he came out, I was just standing before 
the head ticket collector's office, and as far as I remember, there 
were only seven or eight passengers in the first class waiting room, 
and I thi'rlk it took hardly three or four minutes to check the first 
class waiting room. Then, the moment he came out, he directed 
me to attend to my normal duties. 

Shri Solllllath Chatterjee! Apart from this, you. do not know 
anything about the matter whi'ch they were investigating? 

Shrl B. D. Singh: So far as I could remember, I cannot throw 
any light on wha'; they did in the first class waiting room, because 
while standing at the gate, I could not ascertain anything. Nothing 
remarkable was noted by me. Shri R. N. Chowdhuri was checking 
the tickets from the passengers, and they were producing their 
tickets voluntarily, and the head ticket collector was keenly ob­
serving him. This much I observed, and then I returned back; I 
waited for a while before the head ticket collector's chamber 
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which i. quite ad~ent to the first cJass waiting .Toom and with, the 
permi~oD or direction of the head ticket collectc:, I proceeded .:­
wards my ticket collector's office downstairs. 

Shri Somnath Chatterjee: 'How lohg have you been ticket 
collector? 

Sbri B. D. Sinp: I was appointed on 15th August, 1958 . 
. Shri Somnath Chatterjeec Whose duty was it to check the 

tickets of first class waiting room passengers? 

Sbri B. D. Sinrh: The duty of checkin& the first class waiting 
room is allotted to a particular ticket collector daily. 

SUI 8om.ath Chatterjee: Who was that ticket collector at 
Asansol railway station who was allotted this duty? 

Shri B. D. Singh: On different dates, different ticket collectors 
are allotted these dutie(o:;. 

Shri Somnath Chatterjee: Do I take it to be your evidence that 
Shri R N. Chowdhuri's work was not to check the tickets of the 
passengers in the first class waiting room? 

Shri B. D. Singh: No, it is not the! usual duty of a traveIli'ng 
ticket examiner to check the first class waiting rooms. 

Sbri Sonmath Chatterjee: Now was it yours, and you were 
never asked to do this job? 

Shri B. D. Singh: So many times, I had checked the fi'rst class 
waiting room. On that particular date, however, I was not allotted 
~he duty of checking the first class waiting room. 

Shri Somnath Chatterjee: Nor was Shri Upkar Singh given that 
duty? 

Shri B. D. Singh: No, he was also not given that duty. 

Shri Sonmath Chatterjee: So, according to you, when you came 
there, you found two persons who we!r'e not usually doing t»is 
duty present there and checking the tickets? Is this correct? 

Shri B. D. Singh: No, Sir. Only tickets were checked by Shri 
R N. Chowdhuri under the direct supervision of the Head Ticket 
Collector. I did not enter the room. 

Shri Somnath Chatterjee: Did you try to find out why persons, 
who usually did not do checki~, were conducUng the check on 
that day in the first class waiting room? Am I right that this was 
something unusual? 
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Sui B. D. S .... h: Yes, Sir. 

Shri Somnath Chatterjee: You were not authorised to do that 
checking, either. 

Shri B. D. Singh: I was not given that duty. 

Sbri Somnath Chatterjee: For how long was this checking 
going on? 

Shri B. D. Singb: So far as I 'remember, I remainQd there for a 
while, and I think ~ check the tickets of 7-8 passebgers is a matter 
of 4-5 minutes. 

Shri Somnath Chatterjee: I am not interested in your guess 
work. How long did it actually take? 

~hri B. D. Singh: It depends upon the capacity of the Ticket 
Collector. 

Sbri Somnath Cbatterjee: How long did it take on that parti­
cular date and occasion? 

Shri B. D. Singh: I cannot say; I waS not there from the be­
ginning to the end. 

Shri Somnath Chatterjee: Did you ask the Head Ticket Collec· 
tor, why he had summoned you for this purpose? 

Shri B. D. Singh: I did not dare ask my immediate boss. The 
peon informed me that I had been summoned to check the first 
class wait'ing room. 

Shri Somnath Chatterjee: Did you ask Shri R. N. Chowdhuri? 

Shri B. D. Singh: No, Sir. 

Shri Somnath Chatterjee: Did YOIl ask anybody? 

Shri B. D. Singh: J! did not. 

Shri Somnatb Cha1iterjee: You had no curiosity to find out why 
you have been summoned? 

Shri B. D. Singh: After a lapse of about 40 to 50 minutes, I came 
to know that one Mr. K. K. Dutta had lodged a complaint regarding 
the genuineness of Shri A. K. Saha, M.P., for which a check was 
arranged. , I 

Shri Somnath Chatterjee: Who menthmed the name of Dutta? 
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Silri B. D. Singh: This was being discussed in the Ticket Collec-
tora' office. 

Shri Somnath Chatterjee: Do you know, who was this K. K. Dutta? 

Shri B. D. Singh: I do not know. 

Shri Somnath ChatteJojee: Did you try to find out who Be was? 

Shri B. D. Singh: It was being mentioned that this gentleman 
haals from Bankura district. 

Shri Somnath Chatterjee: When the discussion was going on 
in the Ticket Collectors' Office, you were there throughout. 

Shri B. D. Singh: I was not si tUng for 40-50 minutes. in the 
ticket Collector's office. But it was mentioned there that some 
gentleman had complained against the genuineness of the identity 
of the hon. Member of Parliament, for which the check was arranged. 

Sbri Somnath Chatterjee: And there the name of K. K. Dutta 
was mentioned at that time. 

Shri B. D. Singh: Yes, Sir. 
Shri Somnath Cl1atterjee: The Head Ticket Collector must; have 

known this. 

Shri B. D. Singh: I do not know, Sir. 
Shri Somnath Chatterjee: What is the name of the peon, who 

came to call you? 

Shri B. D. Singh: Manmath Nath; he is peon in the Ticket Collec-
tors' Office. 

Shri Somnath Chatterjee: Do you know Sukhdev MandaI? 
Shri B. D. Singh: He is bearer of the first class waiting room. 

Shri Somnath Chatterjee: Can you give any explanation why on 
that particular date, you would be asked to do something which 
you usually are not expected to do? 

Shri B. D. Singh: On the call of the Head Ticket Collector, I 
went there. 

Shri Somnath Chatterjee: Can you give any explanation for this? 
Shri B. D. Singh: I cannot say, why the Head Ticket Collector 

called me fOr checking the first class waiting room. I got acquainted 
with the facts of this case later on. 

Shri Somnath Chatterjee: That means, you cannot give any ex­
planation for this unusual thing. 



103 

, Shri D. D. Singh: L cannot give, Sir. 

Shl'i Somnath asatterjee: Was this not unusual? 

Shri D. D. Singh: Definitely it was unusuaJ. 

Shri Atal Dibari V-ajpayee: You say that you were sumnioned 
by the Head Ticket Collector and when you reached his office,' he 
had already left for the first class waiting room, and then you also 
reached there. You say, that you did not enter the waiting room. 

Shri D. D. Siugb: Yes, Sir. I waited at the entrance gate. 

Shri Atal Dibari Vajpayee: You did oot wait even far the ins­
tructions from the Head Ticket Collector. You came away from 
there without being permitted by the Head Ticket Collector? 

Shri B. D. Silngh: I was stopped rather by the Head Ticket Col­
lector a.t the entrance gate of first class waiting room by movement 
of his hand. I, went thereafter to the office of the Head Ticket 
Collector, which is adjacent to the first class waiting room. 

Shri Atal Dihari Vajpayee: Who accompanied you, when you 
went to the Head Ticket Collector's office? 

Shri D. D. Singh: I was alone. 

Shri Atal Dibari Vajpayee: Did you know that some other rail­
way officials have also been called by the Head Ticket Collector? 

Shri D. D. Singh: I was not aware. 

Shri Atal Dihari Vajpayee: You want us to believe that you did 
not know, which other colleagues of yours were ca,Ued by the Head 
Ticket Collector. 

Shri D. D. Singh: I cannot say. I came a bit later. Shd Upkar 
Singh also happened to come. 

Shri Atal Dibari Vajpayee: Where was he before? 

Shri D. D. Singh: I cannot say. I do not remember, whether he 
Was on the platform or in the Ticket Collectors' office, but he als" 
came. 

Shri Atal Dibari Vajpayee: Had Head Ticktt Collector called 
him also? 

Shrt Be D. Singh: I cannot say. 

Shri Atal Dibari Vajpayee: Did you 1Ialk to Mr. Upka/l' Singh? 

Shri B. D. Singh: I did not talk to him. 

Shri H. K. L. Bhagst: Was the door of the waiting room open? 

Shri D. D. Sinp: Yes, it was open when I reached there. 
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Sbri B. K. L. Bhapt: And the distance betWftD you and the 
Ticket Collectors and the passengers sitting there wali about a few 
feet? 

Shri B. D. Sinlh: It was a little distance. 
Shri H. K. L. Bba,,_: You said that you saw them asking for 

tickets from four or five passengers? 

Shri B. D. SiDgh: Yes, Sir. 

Shri H. K. L. Bheeat: So you saw them asking for tickets and the 
passengers giving them the tickets. Did you hea.r any conversation? 

Shri B. D. Siugh: No, Sir, I did not hear any conversation. 
Shri H. K. L. Bhagat: You said that you stood there and saw the 

passengers giving them the tickets. You said they were voluntarily 
giving the tickets. How did you know they were giving the tickets 
voluntarily? Was there any conversation passing on between the 
passengers? 

Sh'rl D. D. Singh: They were voluntarily producing the tickets 
except that at one place I saw that one passenger was talking to 
the Head Ticket Oollector. 

Shri H. K. L. Dhagat: You did not know what he was talking? 

Shri D. D. Singh: No, Sir. 
Shri H. K. L. Dhagat: Was he talking loudly? 
Shri D. D. Singh: No, Sir, he was talking slowly. 

Shri H. K. L. Dhagat: Then how did you know he was talking? 
It means you heard something; OT you just saw the movement of 
the mouth? 

Shri D. D. Singh: I, could not hear anything. 
Shri H. K. L. Dhagat: You can say he was talking but YI()U do not 

know what he was talking? 
Shri D. D. Singh: No, Sir, I cannot say what he was talking. 
Shri H. K. L. Dhagat: And the others did not talk at all? 

Shri D. D. Singh: No, Sir. 

Shri H. K. L. Dhaga.t: You were standing alone there aot the gate? 
You said you stood for two minutes and the Head Ticket Collector 
came and then you left. He asked you to go and you left? 

Shri D. D. Singh: I returned back and stood by the doOT ... 

ShrPII. K. L. Dhagat: So you did not know what it was all about 
and who was checked? You did nnt hear anything? 



105 

Slari B. D. Sin,h: I did not dare to ask the Head Ticket Collector. 
He is my boss and he was himself conducting the check. 

Shri B.K. L. Bhapt: But nobody said anything? You really did 
not know what was happening? 

Shri B. D. Slugh: No, Sir. 

SIari B. K. L. Bhcat: You said you went back to your room. 
Then, that day you heard nothing? 

Shri B. D. Singh: After a long time, about 40 minutes later, after 
.the Hon. Member left, it was being discussed in the Ticket Collec­
tors office. 

Shri H. K. L. Bhagat: What was being discussed? 

Shri B. D. Singh: That a check was conducted by the Head Ticket 
'Collector himself because there was a complaint from one passen­
ger Mr. Da.tta regarding the genuineness of the Hon. Member. I 
aI'SO heard that the same passenger approached the ThaDa also and 
the Hon. Member was taken to the Thana also and he was let off 
from there. 

Shri B. K. L. Bhagat: Tha.t was approximately 40 minutes after­
wards? 

Shri B. D. Singh: After the departure of the train. 

Shri B. K. L. Bhagat: How do you say that it was approximately 
40 minutes later, after such a long time? 

SMi B. D. Singh: Because it was abou, 12.30 when we were 
called. 

Shri B. K. L. Bhagat: Since how long have yoU been there at the 
Railway Station-for how many years? 

Shri B. D. Singh: I am going to complete 15 years. 

Shri B. K. L. Bhagat: For how many years were you posted at 
that Station? 

Shri B. D. Singh: From 15th August, 1958 I was there. 

Shri B. K. L. Bharrat: Did you know the name of the person who 
made the complaint, 40 minutes later? 

Shri B. D. Singh: Yes, Sir. 

Shri B. K. L. Shagat: What was the name? 

Shri B. D. Singh: K. K. Dutta. 

Shri H. K. L Bhagat: That was mentioned 40 minutes later? 

Shri B. D. Slugh: Yes, Sir. 
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Shri B. K. L. Bhagat: You knew that Dutta before? 

Shri B. D. Singh: No, Sir. 

Mr. ChairlD8D: When you entered the 1st Class waiting room, 
how many persons were there? 

Shri B. D. Singh: I did not enter the door but was on tbe thres-
hold. 

Mr. Chairman: You said you did not go in but just peeped in? 

Shri B. D. SiDjgh: Yes. About six to seven passengers were there. 

Mr. Chairman: When you peeped into the room you said Mr. 
Chowdhury and the Head Ticket Collector were theTe. What were 
they exactly doing? 

Shri B. D. Singh: Mr. Chowdhury was asking for the tickets 
from the passengers and the Head TC was standing by the side. The 
passengers were producing the tickets. 

Shri Somnath Chatterjee: Do you know whether any inquiry 
into this matter was held by the high Railway authorities? 

Shri B. D. Singh: I have heard that a'n inquiry had been held in 
this connection at the Railway Station, but 1 W1-.S never called to. 
attend any inquiry and nar was I asked to submit any statement in 
this regard. 

Shri Somnath ChatteTjee: Have you seen the report which was 
submitted by the General Manager? 

Shri B. D. Singh: No, Sir. 

Shri Somnath Chatterjee: Or by the Executive Magistrate? 

Shri Singh: No, Sir. 

Shri Somnath Chatterjee: You have come to Delhi, I believe, 
along with Mr. Chowdhury and Mr. Banerjee? 

Shri B. D. Singh: Yes, Sir. 

Shri Somnath Chatterjee: You came in the ~ame compartment? 

Shri B. D. Singh: Yes, Sir. 

Shri Somnath Chatterjee: Wes there any discussion about this 
matter while )'QU were coming? 

Shrl B. D. Singh: On the way there was no such discussion. 
Shri Somnatb Chatterjee: No discussion at all throughout the 

journey? 
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Shri B. D. Singh: They were just talking that only on account of 
Mr. Dutta this journey has been necessitated; otherWise it would not 
have occurred, and so on. There was no particular discussion on the 
subject. 

Shri SolDDaa. Chatterjee: You never joined the diseuadol1? 
Shri B. D. Singh: No, Sir. 
Shri Somnalh Chatterjee: Did you have Rny discu'ssioft before-

you left for Delhi? 

Shri B. D. Singh: No, Sir. 

Shri Somnath Chatterjee: With nobody? 
Shri B. D. SiDgh: No, Sir. 

Shri Somnath Chatterjee: At no point of time? 

Shri B. D. Singh: No, Sir, at no point of time. It was not neces­
sary because at the earlier inquiries I was never called. Only when 
I received a letter on the 9th June, 1973 !tat I should proceed to Delhi 
to appear before this august body. I wanted to know what ore the 
contents of the complaint against me. I perused the contents and 
1, proceeded ... 

Shri Somnath Chatterjee: Contents of what? 

Shri B. D. Singh: Contents of the complaint made by Shri A. K. 
Saha, honourable M.P., Sir. I had appealed to our Divisional C<lm­
mercial Superintendent to let me know the contents of the complaint; 
and as a result, it' was shown to me in his office. 

Sbri Solll.Dath Chatterjee: Was no copy given to you? 
Shri B. D. Singh: No, Sir. I received a. letter from OUr Divisional 

Commercial Superintendent, on the basis of which I made an attempt 
to know the contents. As a result, I have the letter issued to me on 
9th June, 1973. 

Shri Somnath Chatterjee: Do you know that it has been stated 
in the report of the General Manager, that the Head Ti ket Collec­
tor had directed Shri R. N. Chowdhuri and yourself, as also Shri 
Upkar Singh to check the waiting room? Is it correct, according to 
you? 

Shri B. D. Singh: I cannot say, because in the earlier enquiries,. 
I was never aslred to give any statement. 

Sbri Sonmath Chatterjee: Is that finding correct according to-
you? 

Shri B. D. SinCh: How can I say that, Sir? 
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SIari Somaath Cbatte&-jee: Do you know that the Head Ticket 
Collector had asked you and Shri R. N. Choudhuri to do the check­
ing? 

Shri B. D. Siatrh: No .. Sir.-

Shri Darbara Singh: Didn't you accompany Mr. Choudhuri? 

Shri B. D. Singh: I did not acCompany him, Sir. 

Shri Atal Bibari Vajpayee: When you received this letter asking 
you fa appear before the Privileges Committee, did you noot find 
out from the Railway officials as to why you were being called to 
Delhi; whether any report has been sent by the General Manager 
or Railway officials, to the Parliament? Do you mean to say that 
you did noot ask for any information? 

Shri B. D. Singh: In. this connection, I have already submitted 
·one statement, stating that "in the earlier enquiries, I have never 
been asked to submit my statement; hence I would like to know 
wha,t are the complaints against me." Hence the contents of the 
complaint were shown to me. Though the particular complaint 
was not against me, I do not know what for I have been sent before 
this august body, because neither I checked the Fil":it Class Waiting 
RD.)m, nor did I talk to the honourable M.P., on any subject whatso­
ever. 

Shri Atal Dihari Vajpayee: Did you not ask Mr. Banerjee OT 
anybody as to why you were being involved in this case, when you 
·did not check the passengers? 

Shri B. D. Singh: This is an amazing point for me. I have already 
submitted to t'he Divisional Superintendent that I have never been 
asked to give a statement. 

Shri Atal Bihari Vajpayee: Do you know that your name app<:!ars 
in the report? 

Shri B. D. Singh: I do not know, Sir. 
Shri Atal Dihari Vajpayee: Who informed that you were involv­

ed? It must have been done by the Head T.C. The report 'Of the 
General Manager says that you, along with Mr. Upkar Singh were 
sent first to check the tickets in the waiting room. 

Shri D. D. Singh: That is not a. fact. 
Shri Atal Dihari Vajpayee: Do you mean to say' fuat the repoTt 

of the General Manager is not correct? 

Shri D. D. Singh: I am not going to say that, Sir. On going up­
stairs, I round that the Head Ticket Collector was there. 
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Shri Atat Dibari Vajpayee: Then, where was the necessity to 

summon you? I. 
Shri B. D. Singh: He is my immediate boss and if he calls me, 

I should go. 

Sbri Atal Bibari Vajpayee: In that case, he should ha.ve waited 
for you. 

Shri B. D. Singh: Regarding this, I cannot say anything. 

Shri Atal Bibari Vajpayee: Don't you agree with me, th~t what 
happened on that day was something unusual, and something ex­
traordinary that does not normally happen? 

Shri B. D. Singh: I agree it was unusual; deftnitely, Sir, when 
the Head T.C. himself was oonducting the checking. 

Shri Atal Dihari Vajpayee: In the evidence, you said that you 
wanted to enter the fi1"5t claoSS waiting hall, but you were asked 
by the Head T.C. to stop. Was the Head T.C. looking towards the 
gate or was he checking the tickets of the passengers? Was his at­
tention divided? 

Shri B. D. Singh: May be, Sir. 

Shri Atal Bibari Vajpayee: He was checking the tickets as well 
as looking at the door. 

Shri B. D. Singh: It may be, Sir. 

Mr. Chairman: You said that you left that place a few minutes 
after; but thereafter, did you contact the Head Ticket Collector to 
find out whether he wanted your srevice further? 

Shri· B. D. Singh: I did not dare to enquire from him. I looked 
from door of the first class waiting room; and came near the door. 
I waited for a few minutes. He came and told me: "You can go; you 
are not required." 

Mr. Chairman: Did he say that? Did you meet Mr. Choudhuri? 
Shri B. D. Singh, I did not meet Mr. Choudhuri. I do not kno\'.' 

whether he went; but by the orders of the Head Ticket Collector, 
I went upstairs; and I did not particularly dare to ask my immediate 
boss as to why he was himself conducting the Checking. It was 
learnt by me after a long time . 

.... C ...... : Would you like to add anything 1D0re than what 
you have already stated! 

m6L.S.~. 
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SMi B. D. SiDeh: In the end, I would like to offer my unqualified 
apology for the inconvenience caused to the Hon. M.P., if any. from 
my side. 

Mr. Chairman: You may go. 

(The witness then withdrew) 
(iv) Evid.ence of Shri S. Banerjee, Second Oftlcer, G.B.P.S. AlIIlDsoJ 

(Witness was called in and he took oath) 

Mr. CIaairmaa: Mr. Banerjee, I suppose you are the Second Offi­
cer of the Government Railway Police Service. Are you? 

Shri S. BaDerjee: Yes, Sir. 

Mr. CbairmaD: Were you on duty at Asansol Railway Station OD 
29th June, 1972? 

Shri S. Baaerjee: No, Sir. I was not on duty at that ttme • 

.... Cb.urman: Were you not (In duty? 

, .. 

Sbri S. Banerjee: I was not on duty. I went to R.P.S. post for 
an enquiry. 

Mr. Chairman: Were you on duty there? 

Shri S. Ban.erjee: As I said earlier I was not on duty at the 
Police Sta.tion but I went to R.P.S. Post for some enquiry. 

Mr. Chair~: Where did you go then? 

Shri S. Bauerjee: That was within the railway premises. 

Mr. ChairmaD= Are you not a Second Ofticer of the G.R.P.S.? 

Sbri S. Ba.oeIiee: Y~s, Sir. 

Sbri SomDath Chatterjee: So, on the 29th June, 1972 you were 
also Second OGicer of the GRPS. 

Slid S. Banerjee: Yes, Sir. 
Shri Soomath Cbattujee: Is Shri Mahapatra yOUl' senior or 

junior officer? 

Shri S. Bauerjee: He is an A.S.L my junior oflie,r. 

"'·SIIrt 50 ..... a.tterjee: Were you In charge df the .P." at 
about 12·30 and thereafter (In that date? 

Shrl S. a..erjee: No. I was not in charge because, • that ~ 
J was on duty at R.P.S. and Shri Mahapetra was the duty iOIlcer 
then. 
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Shri Semnath Chatterjee: Did you have any occasion on that 
day to &0 to the fint-class waiting room at Asansol Station? If so. 
what time7 

Shri S. Banerjee: Yes, Sir. At about 13-10 or 13-15 hours I had aD 
occasion to &0 there. 

Shri Samaatla Chatterjee: Who asked you to go there? 

Shri S. Banerjee: While I was returning from R.P.F. Post after 
completing a confidential enquiry, I met Shri Mahapatra, A.S.I. who. 
is my junior just at the entrance of platform number five. He ,old 
me that a person has lodged a written complaint to the effect that 
one persnn was posing himself as an M.P. Shri Ajit Kumar Saha 
who was not so because the identity card with photo was actually 
false-it was a forged one. Then I went to G.R.P.S., my police sta­
tion, along with A.S.I. 

Sbri Somnath Chatterjee: Where did you meet Shri Mahapatra? 

Shri S. Banerjee: Just at the entrance of platform number five 
when I was coming do~n from upstairs I met him. 

Shri Somaatb Chatterjee: What was he doing there? Was h~ the­
duty Officer? What was he doing at the entrance 'Of platform num­
ber five? lIe should have gone to the police station. 

Sbri S. Ba.aerjee: Shri Mahapatra was then coming. He told me­
that he was coming from the first-class waiting hall. 

Shri Somnath Chatterjee: And you met him accidentally. 

Shrl S. Banerjee: Yes, SiT. He told me about the complaint. Then 
I went to P.S. and I saw there a written complaint. At 13-05 hours 
the complaint was made. 

Shri Somnath Chatterjee: Within five minutes Shri Mahapatra 
had gone upstairs and made enqUiries and while coming ciown you 
met him. The enquiry was very expeditiously completed withie 
five minutes. 

Shri S. Banerjee: I was not there at tbaittime when he made the 
enquiry. 

SIIri SoIDaa .... Claatterjee: Please answer my question .. You aaid 
that the complaint was made at 13-05 hours. You =et Shri Mahapatra 
at the entrance of platform Number Five at 13-10 or 13-15 hou1'8. 
Within ft~ minutes of making a complaint he had a1tetfdy Iftade 
his fn'vestigatio'ft. tn other words the matter had been dealt wi. 
very expeditiously. ! .' . 
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Shri S. Banerjee: That may be so. 

Shri Somnath Chatterjee: Do you agree with me on that point 
that within five minutes the whole matter had been inv;estigated 
and enquiry completed? 

Shri S. Banerjee: Yes, Sir. 

Shri Somnath Chatterjee: In the G. D. entry did you ever, in 
your career, come across such charge? 

Shri S. Banerjee: No, Sir. 

Shri Somnath Chatterjee: Was it not a very unusual complaint? 

Shri S. Banerjee: I, can't foU'Ow. 

Shri Somnath Chatterjee: This was a very unusual complaint 
which you had never come across before. 

Shri S. Banerjee: No. 

Shri Somnath Chatterjee: You know the seriousness of the charge. 
Did you realise the seriousness of this charge? 

Shri S. Banerjee: Yes, Sir. 

Shri Somnath Chatterjee: Did you realise that the complaint 
might be a false 'One. If the complaint was a false one. then did 
you not realise why a Member of Parliament was harassed like this? 

Shri' S. Banerjee: There was no question of harassment at all. In 
the case of impersonation it was our duty. There are instances of this 
kind where we try to verify. 

Shri Somnath Chatterjee: The duty officer had gone there. Do 
you think that it is your duty also 110 have gone there immediately? 

Shri S. Banerjee: Because he informed me that the hon. Member 
Shri Saha had refused to show his identity card. 

SUi Somnath Chatterjee: Mr. Banerjee, at that time, you were 
tn plain clothes? 

Shri S. Banerjee: Yes. Sir. 

Shri Somnath Chatterjee: You had a revolver then which could 
be visible? 

Shri S. Banerjee: Yes, Sir. Because it was undemeath my hawai 
shirt, it might be visible. 

Sbri Soauaatb Chatterjee: The complaint was that somebody was 
.tUng in a ftrst-clallS waiting room while the head ticket collector's 
I'OGm is just dose to that waiting room. 
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Sbri S. BaDerjee: H.T.C. room was just close to First-Class 
Waiting Room. First comes the H.T.C. room and then the waiting 
room. 

Shri Somnath Chatterjee: Therefore, could you not find out from 
him whether any check had been made by him inside the waiting 
room. 

Shri S. Bauerjee: No, Sir. My complaint was not that. The 
complainant submitted that Mr. so and so who is posing himself 
as an M.P. was not actually an M.P. His identity card was • 
forged one. 

Shri SomDath Chatterjee: Did you go to the Ticket Collector's 
Office? 

Shri S. BaDerjee: No, Sir. 

Shri Somnath Chatterjee: How did you know that your c:om~ 
laint was different from the other complaint? 

Shri S. Baaerjee: I do not know. 

Shri Somnath Chatterjee: You yourself had said that it was. 
different complaint. 

Shri S. Banerjee: No, Sir. I went there on the basis of a c:om~ 
laint made by the complainant in the G.R.P.S. 

Shri SomDath Chatterjee: Tell us who made that complaint. 

Shri S. Banerjee: The complaint was made by one Shri 
Krishan Kant Dutta. 

Shri Somnath Chatterjee:' Did you actually talk to him before 
you went upstairs? 

Shri S. Banerjee: No, Sir. By that time he was not there. 

Shri Somnath Chatterjee: Did you ask him to be produced before 
you went upstairs? 

Shri S. Banerjee: He was not there at that time. 

Shri Somnath Chatterjee: Did you find out where he had gone 
within five minutes? He had made the complaint at 13-05 hours. With­
in five minutes you had arrived. You should have tried to find out 
where he had gone. Before you took up this unusual matter, should 
you not be satisfied about the complaint? 

Sbri S. Banerjee: I talked with my ASI. 
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Sbri Somnatlt CIIatterjee: Why did you not try.to Bnd out where 
the complainant had gone because you could easily ask:: him about 
it in the course of investigation? You did not try to find out where 
the complainant was and where he had vanished within five minutes. 

Ihri S. Baaerjee: I did not find him in my oftice. 

Shri Somnath Chatterjee: Did you try to find out where he 
was? Within the railway premises or on the platform or not? 

Slari S. Banerjeee: I asked my ASI, but he did not tell me any 
thing. 

Shri Somnath Chatterjee: You asked your ASI. He did not 
reply! 

Shri S. Banerjee: He did not tell me where he was. 

Shri Somnath Chatterjee: He did nat answer your question? 

Shri S. Banerjee: He did not tell me where he was. 

Shri Somnath Chatterjee: Why didn't you direct him to find out 
the complainant because he was your subordinate officer? You 
have no explanation to give. You didn't either try to verify who 
the real complainCint was or whether there was any basis for a 
very serious and unusual charge like this? And within five minutes 
~though the complainant had vanished, you took the expeditious 
step of rushing to the waiting room. 

Shri S. Ban~ee: My ASI told me that while he went to the 
first class waiting hall, the complainant went with him and pointed 
out that person, that is, hon. M.P., Mr. Saha. He told me. So, I 
did not search for the complainant at that time. 

Shri Somnath Chatterjee: Therefore, why did you go there 
yourself? 

Shri S. Banerjee: Because my ASI told me that while he went 
to the first class waiting hall to verify, the hon M.P. refused to 
show his identity card. 

Shri Somnatb Cbatterjee: Then why did you go? FOl" what 
purpose? 

Shri S. Banerjee: I went there for verification. 

Sbri Somnath Chatterjee: Verification of what? 
Shri S. Banerjee: Verification of the identity card. 

Shrl Somnatb Chatterjee: Only for that purpose? 

Sbri S. Banerjee: Yes, Sir. 



115 

Shri Sonmath Chatterjee: When he has already refused? 
Shri S. Banerjee: Yes, Sir. . 

Shri Somnath Chatterjee: You asked him to go to the Police 
Station? 

Shri S. lJaaerjee: I requested him to come to the Police Station 
hecause he refused to show me the identity card. So I requested him 
to come to the Police Station to show my officer-m-charge the 
identity card. 

Slad Somaatb Chatterjee: What did he tell you? 

SUi 8. B_rjee: First time... Though I was in plain clothes, 1 
disclosed my identity to him. 

Shri Somn .. h Chatterjee: You showed your identity. 

Shri 8. Banerjee: I disclosed my identity. 

Sb.rI Somnlrth atatterjee: You have had your identity card? 
Shri S. Banerjee: No, Sir. 

Shri Somnath Chatterjee: Some sort of re~ord to show that you 
are a Police Officer? ... You did not have anything? 

Shri S. Banerjee: No, Sir. 

Shri Atal Bibari Vajpayee: That is why you showed the pistol? 

Sml SomlUlth Chatterjee: Did you tell Mr. Saba that as you had 
a service revolver, that would indicate that you are a police officer? 

Shri S. Banerjee: No, Sil'o 

Shri Somnath Chatterjee: You went to him and told, 'Produce 
your identity card?' 

Shri S. Banerjee: I went to him and give him proper respect. 

Shri Somn.h Chatterjee: How? 

Sbri S. Banerjee: By standing in attention. 

Shri Atal Bibari Vajpayee: Then by producing revolver? 

Shri S. Banerjee: No, Sir. The revolver was under my waist. I 
was just standing to attention. 

Shri Darbara Singh: Are you expected to stand in attention when 
you are not in the unifonn? 

Shri S. Banerjee: Yes, Sir. 
Shri Somnath Chatterjee: You stood in attention even when you 

were not sure whether he was an M.P. or not. Is that your evi­
dence? 
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Shri S. Banerjee: Yes, Sir. , 
Shri Somnath Chatterjee: Without being sure if he was an MP'r 

Sbri S. Banerjee: Yes, Sir. 

Sbri Somnath Chatterjee: Without being sure yourself you stood 
in attention. That is what you want us to behave? 

Shri S. Boerjee: Yes, Sir. I showed him proper respect. Then 
I disclosed my identity that I am the Second Officer, Asansol, 
GRPS. Then I told him that there is a written complaint against. 
him. I told him about the complaint and then I requested him to 
show the identity card for my verification. 

S.vi Somnath Chatterjee: Then what happened? 

Shri S. Banerjee: He asked me as to what was my identity. 
Then I told him that I have no identity card with me. My ASI who. 
came alongwith me told him that I was the Second Officer, GRPS 
Asansol. Then he asked him to go along with me to the Police 
Station to show his identity card to my officer-in-charge. 

Shri Somnath Chatterjee: Therefore, you asked him to come to. 
the Police Station? 

Shri S. Banerjee: No, Sir. I did not ask, but I requested him. 
Shri Somnatb Chatterjee: What did you say actually? What 

were the words that you actually used? 

Shri S. Banerjee: I requested. 
Shri Somnath Chatterjee: What were the exact words lJst!d by 

you? 

Shri S. Banerjee: Shall 1 say in Bengali? 

Shri Somnath Chatterjee: Yes. 
Shri S. Banerjee: (spoke in Bengali). 

Shri Somnath Chatterjee: This is what he said in Bengali. 

"Kindly come downstairs. Our Police Stati(m is downstairs 
and I have already sent word to the OC that you will 
show your card to him." 

Do you know that Mr. Saha has already made a complaint to the 
8M or ASM that he was being harassed by the railway officials 
about the identity card? 

Shri S. Banerjee: No, Sir. 
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Shri ScJmnath Chatterjee: You did not go to the Ticket Collector'5 
office which was next door to the waiting room? 

Shri S. Banerjee: No, Sir. 

Shri Somnath Chatterjee: You did not try to find out from 8JJy 
railway authority whether there was any trouble and whether there 
was any complaint or not? 

Shri S. Banerjee: No, Sir. 

Shri Somnath Chatterjee: And then only on the basis of what 
ASI has said, you forthwith rushed to the waiting room along with 
your ASI and asked him to produce the identity card? That ia 
what you did? 

Shri S. Banerjee: Yes, Sir. First ASI reported to me. Then, on 
the report of the ASI I did not go to the waiting ball. Then I cam~ 
1x> the Police Station. I went through the written complaint and 
then I went. 

Shri Somnath Chatterjee: You perused the complaint. The com· 
plainant was K. K. Dutta. Did you try to find out what his position 
was and who he was. 

Shri S. Banerjee: No, Sir. 
I Shri Somnath Chatterjee: You did not find out who he was? 

Shri Darbara Singh: Did he mention his full address to you 
while making the complaint? 

Shri S. Banerjee: In the written complaint, he wrote his address 
as Banka Machantala. 

Shri Somnath Chatterjee: Did he mention as to what he was? 
Shri S. Banerjee: No, Sir. 

Shri Somnath Chatterjee: Who he was actually, you did not 
ascertain. You did nO'!; try to meet him but you rushed to the 
waiting hall. . 

Shri S. Banerjee: I asked my ASI where he was. 
Shri Somnath Chatterjee: Is this the way you carry out investi· 

gations? 
Sbri S. Banerjee: If any written complaint is submitted, we have 

a duty to verify it. 
Mr. Chairman: What is the procedure obtaining there? When 

some complaint comes to you regarding the railway station, are you 
bound to inform the matter to the station master or whoever may 
be, in charge of the railway station or on your own you proceed 
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with it or should you get the pennissioD of the highest om f 
that railway station? . cer 0 

Sbri B .. ~. L. Bhagat: Under what provision of law could you go 
to ~ waltlnf room and ask Shri Saha to accompany YOU 1x> the 
polIce s~ation. COUld you quote the relevant provision in the Code 
of Criminal Procedure? 

Shri S. Banerjee: On the basis of the complaint. 

Sbri B. K. L. Bhagat: You said that you are a police officer and 
that you requested him to accompany you to the police station. 
Under what provision of law could you do that? 

Shri S. Banerjee: If a written complaint is lodged, we could do it 
under the Cr.P.C. 

Shlf B. K. L. Bbapt: Under which provision? 

Shri S. Banerjee: During the course of the investigation, if a 
person is suspect~d of the commission of an offence, we can certainly 
arrest him. 

Shri B. K. L. Bhagat: In this particular case, under what provi­
sion of law did you ask Shri Saha to accompany you to the police 
station? 

(No answer) 

Sbri H. K. L. Bhagat: The normal procedure is that when a FIR 
is lodged, the man's statement is recorded, apart from the FIR. 
Then you make a preliminary investigation. You int~rogate the 
complainant and record his statement. If Y'lU are satisfied with it, 
you proceed with that. In the present case, the ASI tells you of 
a complaint and you rush to the spot and ask Shri Saha to accom­
pany you to the police station. Under these circumstances, did you 
really act as you should have acted as a police ofticer exercising 
his powers under the law? What have you to say about this? 

Shri S. Banerjee: On the basis of the source of information we 
could arrest a person under section 54 of the Cr.P.C. 

Shri B. K. L. Bbacat: But you did not arrest him. And without 
arrest you cannot take him to the police station. It is an offence. 
In fact, by taking Shri Saha to the police station you have committed 
an offence in the eyes of law. 

Shri S. Banerjee: I did it in the performance of my duty. 

Shri B. K. L. Dbapt: Your duty is to prevent the commission of 
offence. But you derive your authority from the law itself. 
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Sb.ri Atal Bibari V~PQ'ee: Do you mean. to say that You' would 
have arrested Shri Saha if he had refused to accompany you to the 
police station? 

Shri S. Baaujee: No, Sir. I would have infonned my OC and 
he would have taken action. I went for the verfication of' a written 
complaint. Then the question of arrest may come. 

Shri At" Bibari Vajpayee: But there was no Fm, only a simple 
complaint. You did not know the complainant and you did not 
examine him. 

Shri S. 8aDerjee: I did not know the complainant but he was not 
present at the police station. 

Shri Atal Bibari Vajpayee: Apart from the formal complafut, did 
you know anything more about the complainant'! 

Shri S. Baa-i-: I asked my ASI to go into that. 

Sbri Atal Bibari Vajpayee: In that case, you could have waited 
and asked the ASI to produce the complainant in view of the fact 
that the matter involved a Member of Parliament. 

Shri S. Banerjee: The ASI first went to Shri Saha. The hon. 
Member refused to show him the identify card. He refused to 
show it to him. So, a suspicion arose that the identity card· may 
be a forged one and he actually may not be the M.P. 

Shri Atal Dibari Vajpayee: Do you not agree that it is a matter 
in which the railway authorities were directly involved? Do you 
mean to say that even in such cases there is no co-ordination iJe4.iween 
the railway police and the railway authorities? Before ~oing to the 
first class waiting room and asking a passenger to produce his 
identity card, why did you not go to the head ticket collector? 

Shri S. Banerjee: When we received complaints of this nature, 
we do not consult the railway authorities. 

Shri Atal Bibari Vajpayee: Do you mean to say that there is no 
co-orfiination between the railway authorities and the poli~e? 

Shri S. Banerjee: In this Qase the West Bengal PoUc:e are deputed 
to the GRP. When we enquire into a complaint there is no q.estion 
of consulting the railways. 

Shri Atal Bibari Vajpayee: Here the complaint was about the 
identity of a first class passenger. 

Shri S. Banerjee: The complaint was that his identity card was a 
forged one. 
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The complaint actually was that 'the identity card is a forged 
one. 

Shri Somnath Chatterjee: Is possession of a forged document an 
oftence if it is not used? What was the offence chargf'd? 

Shrt S. Banerjee: 419-impersonation. 

Shri Somnath Chatterjee: Impersonation before whom? What 
was the complain't? 

Shri S. Banerjee: He signed in the visiting register that he is 
Mr. Ajit Kumar Saha whereas actually he was not. 

Shri Somnath Chatterjee: Did you inspect the register yourself 
before you went inside the room? 

Shri S. Banerjee: No, Sir. 

Shri Somnatb Chatterjee: Then how did you know he signed as 
Ajit Kumar Saha? 

Shri S. Banerjee: That was the complain't. 

Shri Somnath Chatterjee: You did not even inspect the register 
in the waiting room. 

Shri Daflbara Singh: There is a register kept for that purpose in 
the waiting room. Any passenger coming in must enter his name 
and identity. Had you checked that, you would know who is who. 
And why you did not go to the railway authorities? 

Shri S. Banerjee: I asked my officer. He talked with the com­
plainant. He told me. I believed him. 

Shri Darbara Singh: You ~o not believe the MPj you believe 
your ASI. 

Shri S. Banerjee: My ASI told me. Then I went to the PS. I 
saw the complainant. 

Shri Darbara Singh: Why did you ask the MP to go to the police 
station. When you could have straightway asked him to show his 
identity card and then satisfied yourself? Otherwise, the procedure 
should have been for you to ask the Ticket Collector to kindly check 
the ticket of this gentleman. After that, if he was not in possession 
of the identity card, you could have gone there. It is a matter of 
commonsense. It is not an inquiry. 

Shri S. Banerjee: No. I gave him proper respect and I told him 
that there is a complaint. 

Shri Somnatb Cutterjee: What was the complaint? Where was 
the impersonation? Before whom? Before you jnveS'tlgated, you 
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must realise what was the nature of the offence alleged. If it was 
impersonation, impersonation before somebody mllst be there. 

Mr. Chairman: Impersonation before the railway authorities. 

Shri Somnath Chatterjee: If at all, it was impersonation before 
the railway authorities, the proper course would have been to 
·enquire at the railway ticket collectors' office; have you verified 
this person's ticket or identity, the person who is in the first class 
waiting room. You did not do anything of that kind. 

Mr. Chairman: When you contacted Mr. Saha, did ile tell you 
'Already the Ticket EXaminers have come and verified my ticket'? 

Shri S. Banerjee: No, Sir. 

Mr. Chairman: Are you sure? 

Shri S. Banerjee: Yes. 

Mr. Chairman: What did he say-that he was not going to show 
the ticket? 

Shri S. Banerjee: After giving proper respect, I asked him .... 

Mr. Chairman: Did you ask him whether any ticket examiners 
had come to check the ticket or identity? 

Shri S. Banerjee: No, Sir. 

Mr. Chairman: The very fact that the gentleman had entered the 
first class waiting room showed that he had some right and that 
without the permission of somebody, he could not enter it. Naturally, 
the first person whom you should have contacted should be some­
body connected with the waiting room, the bearer or somebody else. 
Did you contact the bearer? 

Shri S. Banerjee: No, Sir. 

Mr. Chairman: He is the person in charge of the waiting room. 
When you went there, was the bearer there? 

Shri S. Banerjee: I went there to verify the identity? 

Mr. Chairman: That is a different matter. When you went into 
the room, was the bearer of the waiting room there? 

Shri S. Banerjee: I cannot exactly recollect. May be he was 
there. 

1Ir. Chairman: Did you find him there! 

Shri S. Banerjee: I cannot say . 
.... Chairman: Did you enquire whether the bearer wu there ... 

8hri S. BaDerjee: No. 
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Mr. Cbail'lDall: '" to check on what ground this gentleman was 
allowed, whether there was any suspicion. You did not make any 
effort. Did you think that he was the person vitally involved in 
this inquiry, 'l;he bearer of the .room? 

Sbri S. Banerjee: No, I did not make any enquiry about the 
bearer. 

Shri H. K. L Bhagat: If the complaint disclosed an offence under 
s. 419, it is a cognisable offence. You have not registered the case; 
you have not started the investigation. You had gone to make 
some kind of preliminary enquiry. A'I; the most, it could be said 
that there was some suspicion, somebody has made a complaint and 
you went to verify. That also is under law. Sec. 157 of Cr.P.C. 
says that even in such cases where you suspect the commission of a 
cognisable offence, you make a report forthwith to the magistrate 
and then only proceed. Did you send the report? 

Shri S. Banerjee: In case of non-cognisable offence ... 

Shri H. K. L. Bbapt: I am talking of cognisable offence. Where 
you suspect the commission of an offence, you proceed v:ith f'nquiry 
only after you forthwith send a report to the magistrate, that such 
and such information has been despatched; it mayor may not reach 
him. But you do your duty. You prepare a report and send it to 
him and then go on. 

I am repeating my question. You do not do· 
that. Just your ASI tells you and you go there. Did you ask the 
MP because here it was a question relating to a charge of imperson­
ation of an MP? Did you ask him, 'Are you such and such MP? 
Have you an identity card?" Or you just told him to come to the 
police station. Why did you not ask him straightway if he' was an 
MP or not? Why did you not satisfy yourself by asking him to show 
his papers? Instead, you took him to the police station. Don't you 
feel you acted in an illegal, improper and irrational manner? 

Shri S. Banerjee: No, Sir. 
Shri R. N. Mukerjee: You told us that you know Krishna Kant 

Dutta, you know him, and you do not know the man who made the 
complaint. 

Shri S. BaDerjee: No. 
Shri R. !t. lIukerjee: You made no investigation on that ., 

about the complainant. 

Slbt S. Baaart-: It ia • non-cognisable offence; it is • slImdIoas 
procedure ... 
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Sbri H. N. lIukerjee: After submitting his complaint, he vllDished. 
He was not there. You were told by your ASI that one Krishna 
Kant Dutta has made a complaint. You did not meet Mr. Krishna 
Kant Du'tta. 

Shri S. Banerjee: Later I met. 

Shd B. Ii. M1Ik.jee: When? On that day? 

Shri S. Banerjee: Yes. When Mr. Saba came with me to the PS, 
then I met him. He told me that he was not an MP he was not , 
Ajit Kumar Saha, that he was some MandaI. 

Slui H. N. Mukerjee: You met Krishna Kant Dutta after Shri 
Saha had come with you to the POlice station. 

Shri S. Banerjee: After I offered him a chair in the OC's room. 

Sbri H. N. Mukerjee: Though you had made no investigation 
about the complainant, you had gone to the waiting room even though 
you were not in uniform to drag Mr. Saha io the police station? 

Shri S. Banerjee: *1 am not always in uniform and occasionally 
I have to do my duty when I am in mufti. 

Shri R. N. Mukerjee: You are a railway police officer. You 
know that on the railways Members of Parliamnet travel with 
identity cards. 

Shri S. Banerjee: Yes, Sir. 

~bri B. N. Mak.-jee: You know that the identiiy of a Member of 
Parliament in a Railway Station waiting room or railway carriage 
could be proved by the production of the identity card to any rail­
way ofticer. 

Shri S. Banerjee: Yes, Sir. 

Shri H. N. Mukerjee: When there were so many ticket-checking 
officers, why did you not make enquiries from 'them but showed 
your revolver and made threatening gestures? 

Shri S. Baaerjee: No, Sir. 
Shri H. N. Muker:lee: You are denying it. IllItead of; taking the 

advice of any railway official, you went straight into t.bte room and 
asked Mr. Saba to come to the police station. 

Shri S. Baaerjee: *The ASI told me that he had already gone 
there but the gentleman refused to show his identity card. At tbat 
time I went there. Actually a complaint was made to fhe ole 
Aaansol GRP that a pelIOn impersonating himlelf 81 Ajit K18lB1' 
Saha had entered his name in the register in the waiting roOlll aDA 
that the identity card was a forged one. I never knew that I would 
be implicated in this matter. 

-----
eTransJoated from Bengali. 
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Shri H. N. Mukerjee: Don't yuu think that for a Member of 
Parliament who has shown his identity card to railway officers, to 
be asked in the presence of other people to go with you to the police 
station is a very humiliating proceeding? 

Shri S. Banerjee: ·1 did not know that he had shown his identity 
card before. He had refused to show his identity cardt()-the AS!. 

Shri H. N. Mukerjee: Your evidence is that you never consulted 
the railway officials in regard to Mr. Saha's identity card. 

Mr. Chairman: When you requested Mr. Saha to produce his 
identity card, according to you he refused. You asked him to ~o to 

,1e police station along with you. 

Shri S. Banerjee: *He refused to come with me in the first 
instance. Then I requested him to come to the police station to 
show his identity card to my officer in charge. 

Mr. Chairman: Ultimately he came along with you. During this 
altercation did other people come there? You were arguing with 
him and putting pressure on him and forcing him to come along 
with you to see your superior officers. Did it attract other pE'ople? 

i'-

Shri S. Banerjee: This is not a fact. No one had come to exercise 
any pressure on him to come to the poliCe station. 

Mr. Chairman: At first he protested. Because of 'your repeated 
requests he agreed to come with you. Did anybody else come there? 

Shri S. Banerjee: No. Nobody else had come from the Railway. 

Mr. Chairman: Were there passengers? 

Shri S. Banerjee: 8 to 10. 

Mr. Chairman: Did any of the passengers tell you that railway 
ticket collectors or examjners had some talk and examined those 
tickets? 

Shri S. Banerjee: No. 
Mr. Chairman: When you demanded identity card all the other 

passengers were simply keeping quiet. When all the altercation 
was going on all the passengers remained simply quiet according 
to you. 

Shrf S. Baaerjee: Firsi I disclosed my personal identity to him. 

1Ir. Chairman: That is all right. Did any of the passengers who 
were waiting in I Class Waiting Room talk to you? 

*Translated from Bengali. 
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'Shrl S. Bamerjee: No . 

. Mr. Chairman: Was there no observation or remark? 
Shri S. Banerjee: No. 

Mr. Chairman: No word was uttered? 
Shri S. Banerjee: No. 

. Shri Atal Bihari Vajpayee: There was the register kept there. 
Why did you not examine that register kept in the I Class Waiting 
Room? You know that such a register is kept? 

Shri S. Banerjee: Yes. 

Shri Atal Bibari Vajpayee: Why did you not examine that reg! .. 
ter? Was it becau:.;e you thought there was no necessity of seein& 
that register? 

Shri S. Banerjee: I was really not 10 mindful of that aspect of 
that matter, Sir. 

ShrI Barbara Singh: Are you not expected to be as pollee ofBcer 
in uniform when you are on duty? 

Shri S. Banerjee: Yes. 

Shrl Darbara Siagh: You made your identity known to the M.P. 
You should have asked him: Show me your identity card. Was 
that not ,enough rather than taking him to yoar police station? 

Shrl S. Banerjee: I had said all that. 

Shri Darbara Sjn~h: Did he not show his identity card? 
Shri S. Banerjee: At first instance he did not show. 

Shri Darbara Sin~h: At the second instance? 

Shri S. Banerjee: In the first instance he asked for my identity 
-card. At that time I said that I did not have any identity card. 
Then my ASI told him that I am the second officer of the RPS. 
Because he refused to show the identity card I requested him to go 
to the ofBcer in the RPS to show it to him. I mean. the officer in 
·eharge. 

Shri Darbara Singh: When he agreed to accompany you to police 
station, what made him do so? 

Sbri S. Banerjee: ASI told him that I am. second officer. So he 
:agreed to accompany me to police station. 

Sbrl Darbara Sinch: Did you ask him to show his identity card 
before taking him to pollee officer? 

Shri S. Banerjee: Yea. 

Shrl Darbua Slqh: What did he say? 

:2116 LS-e. 
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Shri S. Banerjee: He refused to show me. As such I requested" 
him. 

Shri Darbara Singh: So he agreed to accompany you to police 
station? 

Shri S. Banerjee: I said, you might show it to officer in charge. 
To that he agreed. 

Shrl Darbara Singh: Did you ask him to accompany you by putt­
ing your hand on your pistol? 

Shri S. Baner;iee: I~ is not a fact. 

Mr. Chairman: Did he not tell you he had already shown the 
identity card? When you said you would like to verify, did he tell 
you that already that verification Was over by proper railwayautho­
ritles? 

Shri S. Banerjee: No. 
Shri H. K. L. Bhagat: You said that Mr. Saha refused to accom­

pany you to the police station. Did he give any reason for his 
refusal to go to the police station saying, "I am a Member of Parlia-
ment" or whatever else he said? ' 

Shri S. Banerjee: He was not prepared to believe that I was a 
police officer. He did not say these things. 

Shri H. K. L. Bhagat: When you pOinted out your revolver, he 
believed you and he went with you. 

Shri S. Banerjee: He believed only when the AS! told him that 
I was the Second Officer. 

Shri H. K. L. Bhagat: Did you go to the Waiting Room on Y\J>UI' 
own or under the orders of any superior offieet.:s? 

Shri S. Banerjee: I was holding the charge of the thana. My 
ofticer-in-charge was in a sick condition. I was told by th~ ASJ 
that he had already been informed about it. 

Shri H. K. L. Bhagat: Thr the purpose of making an inquiry into 
the complaint? 

Shri S. Banerjee: He was informed about the complaint. 

Shri H. K. L. Bhagat: He went there for the purpose of making 

an inquiry? 
Shri S. Banerjee: Yes, to verify the identity card. 
Shri H K. L Bhagat: An inquiry according to law. But he does 

not know' the law. Under what law did yOu make an inquiry? 
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Shri Banerjee: We have got the Police RQgUlatlon Book. Accord­
Irtp.to the Police Regulation Book, if there is a complaint, we haW' 
.,. make an investigation. 

Shri H. K. L. Bhagat: Can you show me the Police Regulation 
Book or quote the Police Regulation Book showing that he has got 
the power to go to the spot and ask the person to accompany him to 
the police station? There can be no regulation which is in conflict 
with the law, the Criminal Procedure Code. 

Slari Somnath Chatterjee: Was cognizance taken by the police 
station about the complaint made by Shri Dutta? 

Shri S. Banerjee: Yes, Sir. 

Shri Somnath Chatterjee: It has been stated in the report of the 
General Manager, Eastern Railways, that the O.C., G.R.P. did no' 
take any cognizance of the complaint, that is, the complaint of Shri 
Dutta. 

Shri S. Banerjee: This is not a fact. 

Shri Somnath Chatterjee: Therefore, the cognizance was taken 
by the O.C., GRP of the complaint made by Mr. Dutta. 

Shri S. Banerjee: Yes, Sir. 

Shri Somnath Chatterjc(): When was the complaint lodged? 

Shri S. Banerjee: Before the Hon'ble Magistrate on 20-7-72. 

Sbri Semnath Chatterjee: Can you tell me why did he take so 
long? 

Shri S. Banerjee: My O.C. went to Bankura to verify the antece­
dents of the complaint . 

. Shri Somnath Chatterjoo: Have they been velified now? 

Shri S. Banerjee: Yes, Sir. 

Shri Somnath Chatterjee: What are the antecedents? 

Shri S. Banerjee: In the year 1969 or 1970, there was a case 
against him and there was a' charge-sheet agai~t the complainant. 

Sbri SolllD.8ltb Chatterjee: What was the charge against him? 

Shri S. Banerjee: I cannot exactly recollect, under Section 147 
or 148 or like that. 

Shri Somnath Chatterjee: Any other charge against him? 

Shri S. Banerjee: No, Sir. 

Shri Somnath Chatterjee: After making an inquiry, the complaint 
was lodged with the Magistrate. A t wh~ stage is thai complaint? 
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Shri S. Baaerjee: CD 5-5-73, after the non-bailable warrant wu 
issued by the Magistrate, he was gra.nted bail, and the next .... 
of hearing is 24-8-73. 

SIui SolDlUlth Chatterjee: You were in-charge of the police 
atation on that date because the O.C. was sick. Why was the O.C. 
sent for? Why did you ask the O.C. to come when you were in~ 
charge of the police station? 

Shri S. Banerjee: I was posted at the R.P. at thai time. When 
the complainant lodged the complaint before the ASl, the ASI 
informed my O.C. 

Shri Darbara Singh: Why did not the O.C. come to the Waiting 
Room and enquire from the M.P. whether he had an identity carel 
with him or not 7 

Shri S. Banerjee: By the time the O.C. came, Mr. Saha wu 
alreedy at the police station. 

Mr. Chairman: Would you like to add anything more to what you 
have already stated. 

Shrl S. Baaerjee: In the discharge of Government duty. if 8D7 
annoyance has been caused to the hon. M.P., I regret for that. 

8hri Somnath Chatterjee: When did you come to Delhi? 

Shri 8. Banerjee: I came on the 17th. 

Shri Somnath Chatterjee: Along with whom? 

8mi S. Banerjee: Along with my O.C., my ASI and railway 
officen. 

Shri Somnath Chatterjee: You came in the same compartment. 

8hri S. Banerjee: Yes, Sir. 

Shri Sonmath Chatterjee: Was any inquiry held about thia 
matter in Asansol ? 

Sbri 8. Banerjee: Yes, Sir. 

8hri SoDlll8th Claatterjee: Did you make any statement lD 
writing? 

Shri S. Banerjea Yes, Sir. 
Shrl Somaath Chatterjee: Before whom? 

Slut Banerjee: Before the First Class Magistrate. 

Shri Somnath Chatterjee: In the train, did you di8cuas tbItI 
matter amongst younelves? 
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Shri S. Baaerjee: 'Yes, Sir. We were only regretting that we hael 
performed a Government duty and now we were going to face the 
consequences before the Privileges Committee. 

Sbri SolDD8th Chatterjee: All of you were only expr88IiDI 
regrets. r 

Shri S. BaDerjee: Of course, there were other topics alao but OD 
uu.. particular aspect we were very sad and did not dt,;'CUSS much. 

Shri H. K. L. Bhagat: You slid if any annoyance has been caused, 
I regret. What do you think under the circumstances has any 
armoyance been caused to him or not? 

"I 
1 

Shri S. Banerjee: Much annoyance has been caused. 

(The witness then withdrew) 
The meeting then adjourned. 
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(i:) Evidence of Shri A. T. Mahapatra, A.S.l, G.R.P.S., AsauoL 

Mr. Chairman: You may take the oath. 

Shri A. T. Mahapatra: I, A. T. Mahapatra do swear in the name 
pi God and solemnly a.ftirm that the evidence which I shall give 
in thi';, case will be true, that I will conceal nothing and that no 
part of my evidence will be false . 

•• Chairman: You are an Assistant Sub Inspector in Govern­
ment Railway P\llice Service? 

Shrl A. T. Mahapatra: Yes. 

Mr. Chairman: Were you on duty at Asansol Railway station on 
29th J qne 1972. 

Shri A. T. Mahapatra: Yes. 

Shri Somnath Chatterjee: Did you on the 29th of June 1972. 
have any occasion to go to the 1st Class waiting room. of the A'S1lD­

sol Railway Station? 

Mr. A. T. MabapIit:nl: Yes. 
Shri Somnath Chatterjl: In what connection? 

Shri A. T. Mahapatrlll:' One Shri K. K. Dutta came to the Police 
Station and lodged a written report that a false M.P. was waiting 
in the 1st Class waiting room. 

Shri Somnath Chatterjee: What did you understand by the words 
ufalse M.P."? 

Shri A. T. Mahapatra: He was not really an M.P. but posed as 
an M.P. 

Shri Somnath Chatterjee: That was the written complaint. 

Mr. A. T. Mahapatra: Yes. 
Sliri Somnath Chatterjee: You were in the Police Station then? 

What did you dQ? 
Shri A. T. Mahapatra: I went to the 1st Class waiting room. 

Shri Somnath Chatteorjee: Why? 
Shri A. T. Mahapatra: It was a case of cognizable offence. 
Shri Somnath Chatterjee: An offence under what Section of the 

Penal Code? 

Sbri A. T. Mabapatra: Under Section 419. 
Sbri Somnath Chatterjee: What does it say? 

Shri A. T. Mahapatra: Actually, he was not A. K. Saba, M.P. 
according to the complaint. 
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Shri Somnath Chatterjee: You said it was an offence under a 
~ertain Section of the Penal Code. What is the nature of the offence? 

Sbri A. T. Mahapatra: False personation. 

Shri Somnath ChatterJ: False penonaUon before whom? It 
must be before somebody. 

Shri A. T. Mahapatra: Before me. 

Shri Somnath Chatterjee: Did anybody come and tell you that 
he was A. K. Saha although he was not A. K. Saba? You receiv­
ed a complaint and according to you, that complaint related to false 
personation. False personation must be before somebody. But A. 
K. Saba never came to you and did not make a false statement be-
"fore you. Therefore this false personation wu made before whom? 

Shri A. T. Mahapatra He wrote the name tn the waiting room 
register. 

Shri Somaath Chatterjee: Therefore, writing in the register la 
.according to you, false pel'lJOnAtion? 

Mr. A. T. Mahapatra: Yes. 
Shri Somnath Chatttfrjee: What did you do after going to the 

waiting room? 

Shri A. T. Mahapatra: I asked him for his identity card. 
Sbri Somnath Chatterjee: Did you inspect the regslter? 

Sbrl A. T. Mahapatra: No. 

Shrl Somnath Chatterjee: Why not. Then how did ~u know 
whether there was a false record in the regiater or not? 

Sbri A. T. Mahapatr8: The complainant wrote this complaint. 

Shri Somnath Chatterjee: Somebody came and made a complaint 
that some false entry has been made in a book and you did not 
inspect the book? 

Shri A. T. Mahapatra: No. 
Shri Somnath Chatterjee: Why not because that was the com-

plaint? 
Shri A. T. Mahapatra: It was a bonafide mistake. 
Shri Somnath Chatterjee: Was it a mistake or were yOU asked 

to go and harass the gentleman there? 

Shri A. T. Mahapatra: No, Sir. 
Sbri somnath Chatterjee: Because you we~e intendin.g to harass 

tho gentleman you went straight to him Without venfying the 
.!l'e~ster in the waiting room and asked for his identity card? 
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Sui A. T. Mahapatra: No, Sir. 

Shri Somnath Chatterjee: Did you have any talk with the bearer­
of the waiting room? 

Shri A. T. Mahapatra: No, Sir. 

Shri Somnath Chatterjee: Did you try to find out from theRall­
way Ticket Collector's office or from the Checking office whether 
there has been any checking in the waiting room? 

Shri A. T. Mahapatra: No, Sir. 

Shri Somnath Chatterjee: At what time was the complaint made?' 

Shri A. T Mahapatra: At 13.05 bra. 

Shri Somnath Chatterjee: When did you go to the waiting room?' 

Shri A. T. Mahapat'l'a: At about 13.07 or 13.08 hrs., Sir. 

Shri Somnath Chatterjee: Within two or three minutes, you rush-
ed to the waiting l'~m without making any enquiries; 

Shri A. T. Mahapatra: Yes, Sir; but after making an entry in 
the G.D. 

Shri Somnath Chatterjee: Who was the complainant? 

Shri A. T. Mahapatra: Shri Krishna Kanta Dutta, Sir. 

Sbri Somnatb Chatterjee: Do you know him personally? 

Shri A. T. Mahapatra: No, Sir. 
Shri Somnath Chatterjee: Did you try to know his ante~edents? 

Shri A. T. Mahapatra: He said he was from Bankura. 

Shri Somnath Chatterjee: Did you make any enquiry as to why 
a person from Bankura came b:» Asansol and made a complaint? 

Shri A. T. Mabapatra: He told me that he had landed property. 
He went there. When he was writing this complaint, I asked him 
why he came to Asall$01. 

Shri Somnath Chatterjee: Did you ask him why he had come to 
the railway station? 

Shrl A. T. Mahapatra: Yes, Sir. He told me that he was going 
home by train. 

Shri Somnath Chatterjee: Was he a bone fide passenger? Did you 
verify it? When did you see his ticket? 

Shrl A. T. Mahapatra: I cannot say when; but he had the ticket. 

Shri Somnath Chatterjee: Have you recorded that in the G.D~ 
entry? 
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(No reply.). 
Sbri Somnathi Chatterjee: Therefore, on the complaint of 8J 

person who had a ticket and who had ~ome from Bankura, you 
rushed to the waiting room? 

Shri A. T. Mahapatra: Yes, Sir. 

Shrl Somnath Chatterjee: In which class he was travelling? 

&lui A. T. Mahapatn: In the third class, Sir. 

Shri Somnath Chatterjee: Did you ask him, "How do you know 
this gentleman?" 

Sbri A. T. Mahapatra: I asked him and he said that he was Mr. 
Mamal. I 

Shrl Somnath Chatterjee: How long are you in service, Mr. 
Mahapatra? 

Sui A. T. Mahapatra: For the last 20 years, Sir. 

Shri Somnath Chatterjee: Had you ever ~eived any such un­
usual complaint during your service? 

Shri A. T .. Mahapatra: No, Sir. I have heard about such a com­
plaint; but I have not received that. 

Shri Somnath Chatterjee: You have heard about such a comp­
laint i.e. impe:sonation. When was it? 

....... 
Shri A. T. Mahapatra: Not involving an M.P., Sir; but some-

body else. 

Shrl Somnath Chatterjee: It was unique, unheard of and most 
unusual; and even then, within two or three minutes, you jumped 
from your seat and rushed to the waiting room. 

Shri A. T. Mahapatra: It is a matter of serious nature. Sir: this 
posing by an ordinary person as an M. P. 

Shri Somnath Chatterjee: He might have been a genuine Mem': 
ber of Parliament. Then it would be harassment to him; do you 
~? 1 

Shrl A. T. Maha".tra: Yes, Sir; J agree. 

Shri Somnath Chatterjee: Knowing that. you did not take any 
precaution, or any care to find out the real fact<;. You have no ex­
planation; have you? 

Shri A. T. Mahapatra: I had no time to!!O throur-h that. Sir. If 
he had actually been some other person than an M.P., he mi~ht 
have fled away. 
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Shri Somnath Chatterjee: You were so eager that you must 
c~tch hold of him.. Therefore you had no time. Is it the way to 
discharge your duties? Do you have no explanation? Anyway do 
you agree that the ticket collector's office is next door to the w~ft­
mg room? 

Shri A. T. Mah.apatra: Yes, Sir. 

Shri Somnath CIIatterjl'le: Ordinarily, you would agree with me 
that it is the duty of the ticket collecting and checking &taft to 
find out whether an unauthorized person was occupying the waiting 
room. Is it not their duty? You knew that; didn't you? 

Shrl A. T.Mabapatra: Yes, Sir. 

Shri Somnath Chatterjee: Therefore, w bether somebody was 
''\1V1"ongly sitting in the waiting room or not, ordinarily you would 
have gone to the ticket collector's office, which was in the next 
room; and checked whether there was a person In th. waiting hall. 

SlId A. T. MahIql8tl'a: Yes, Sir. 
Shri Somnath Chatterjee: You did not do the proper .thing. 
Sbri A. T. Mahapatra: Yes, Sir. I failed to do it. 

Shrl Somnath Chatterjee: Why was this great hurry? Anyway, 
how long were you there in the waiting room? 

Shri A. T. Mahapatra: One or two minutes. 

:Shri Somnath Chatterjee: Then what did you do? 

Shri A. T. Mahapatra: I came down then. 
Shri Somnath Chatterjee: You had asked :£or the identity card 

and it was not shown to you. Is it not so? 
Shri A. T. Mahap.tra: Yes, Sir; not shown to me. 

Shri Somnath Chatterjee: Then what did you do? 

Shri A. T. Mahapatra: I came to the police station. On the way, 
I met the S.I., Mr. Banerjee and I narrated the facts to him. viz. 
that such and such person is inside the waiting Nom. 

Mr. Cb:1innan: You said that you rushed to t..'1e waiting room, 
becau3e you feared that he might run away from there. So, when 
Mr. Saha did not show his card, how is it that you left, without 
making aTrangements that he will not escape? 

Shrl A, T, MRhapatra: T was going by the stairs of the over­
bridge and this was the way to Ct.)me out. 

Shri Somnath Chatterjee: You mean, one has to come to the 
stairs to go out? Did you ask anybody else to keep a watch over 

him? 
Shri A. T. Mahapatra: No, Sir. 
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Shri Somnath Chatterjee: Tell me was there anybody alon. 
with Mr. Dutta? Were there a numb~r of persons? 

Shri A. T. Mahapatra: Mr. Dutta was alone. 

Shri Somnath Chatterjee: It was inside the police station. Out-
side, did you find other persons? 

Shri A. T. Mahapatra: There were passengers for the Toofan 
Express? 

Shri Somnath Chatterjee: Was there any other perIOn, or com-
panion of Mr. Dutta? 

(No reply) 
Shri Somnath Chatterjee: You told Mr. Banerjee. Then wbat 

happened? 

Shri A. T. Mahapatra: He went and I also went along with him. 
SUi Somnath Chatterjee: When you met Mr. Banerjee and ta1d 

him, both of you went immediately. Is it so? 

Shri A. T. Mahapatra: Yes; he saw the complaint and asked me 
about the matter. 

Shri Somnath Chatterjee: How long did it take? 

Shri A. T. Mahapatra: Two, three or mur minutes; then both 01 
us went. 

Shri Somnath Chatterjee: Then what happened? 

Shri A. T. Mahapatra: Then Mr. Banerjee asked him to show 
his card and requested him to come to the police station. 

Shri Somnath Chatterjee: Mr. Banerjee was not in uniform; but 
he was carrying a revolver or a pistol. Is it not? 

Shri A. T. Mahapatra: Yes, Sir. 

Shri Somnath Chatterjee: Mr. Saha asked for the identification 
of Mr. Banerjee. Was it not? 

Shri A. T. Mahapatra: Yes, Sir. 

Shri Somnath Chatterjee: And he showed the revolver. 

Shri A. T. Mahapatra: No, Sir. 

Shri Somnath Chatterjee: Then how did he identify hbnself? 

Shri A. T. Mabapatra: I identified Mr. Saha. 

Sbri Somllath Chatterjee: But the revolver was there and could 
be seen easily; and it was pointed out. 

Shri A. T. Mahapatra: No, Sir. 
Shri Somnath Chatterjee: Was it not stated that the service re. 

volver was an indication of his authoJrity? 
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Shri A. T. Mahapatra: It was not sald Sir. 

Shri Somnath Chatterjee: Then what happened? 

Shri A. T. Mabapatra: Then Mr. Saba came to the police station. 

Shri Somnath Chatterjee: On his own? 
Shri A. T. Mahapatra: Yes, Sir. 

Shri Somnath Chatter,iee: With whom? 
shri A. T. Mahapatra: With us. 

Shri Somnath Chatterjee: Is it not COlTect that Mr. Saha made 
• complaint to the Assistant Station Master about the harassment 
caused to him? 

Shri A. T. Mahapatra: I do not know. 
Shri Somnath Chatterjee: You never tried to find out. 

Shri A. T. Mabapldra: It is not my duty. This is the dut;y of 
the Sub-Inspector i.e. OIC.I am subordinate to the OIC. 

Shri Somnath Chatterjee: It was not your duty to investigate? 

Shri A. T. Mahapatra: No. 
Shri Somnatb Chatterjee: Why did you run upstairs? 

Shri A. T. Mahapatra: Because this was the first instance and 
there wa''; nobo.Jdy else there in the P .S., and I was in charge and, 
therefore, I had to go. 

Shri Somnath Chatterjee: Therefore, you had to go immediately 
to the waiting room, although it was not your duty to investigate? 

Shri A. T. Mahapatra: In the absence of the superior officer, it 
was my duty. 

Shri Somnath Chatterjee: On that day, you were in charge of 

the investigation? 

Shri A. T. Mahapatra: Yes. 
Shri Somnath Chatterjee: What are you saying? Was it your 

duty to investigate on that day? 

Shrl A. T. Mahapatra: Yes, in the absence of the OC. 
Shri Somnath Chatterjee: But your officers were not absent. 

They were there. 
Shri A. T. Mahapatra: They came after that. 
Shri Somnath Chatterjee: You yourself said that it was not 

your duty to investigate. Then, why did you investigate? Under 
what authority? 
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Slari A. T. Mahapatra: There was no officer at that time. SI. 
. Shri Banerjee came after this. 

Shrt Somnath Chatterjee: Did you consult your OC? Such .. 
serious charge had been made, and it was concerning a Member of 
Parliament; and it might cause embarrassment, as you yourself 
thought, and, therefore, before you took upon yourself this impor­
ta!lt decision, did you consult your officer in charge? 

Shri A. T. Mahapatra: I sent intimation to the DC to come. 

Shri Somnath Chatterjee: Did you consult him before rushing 
up to the waiting room? . 

Shrl A. T. MahapatM: No. 

Sbri Somnath Chatterjee: Why not? It was such a serious 
. matter, as you yourself had said. 

Shrl A. T. Mahapatra: The OC was not there, and I took the 
. matter with the person at the PS, and the matter was so serioua. 
and so, I went 

Shrt SomIlath Chatterjee: But you felt that it was serioua 
enough to send for the DC? 

Shrl A. T. Mahapatra: Yes. 

Shri Somnath Chatterjee: It was your intention to consult the 
OC? 

Shri A. T. Mahapatra: I sent for the OC to take the action Sa 
his own hand. because I did not like to take action. 

Sbri Somnath Chatterjee: Although you did not like t. take 
action, yet you rushed to the waiting room? 

Sbri A. T. Mahapatra: Yes. 
Shri Somnath Chatterjee: But that meant taking action. 

Shri A. T. Mahapatra: I was not sure whether the OC might 
come or might not come. For, he was sick. 

Shri Somnath Chatterjee: But that means taking action? 

Shri A. T. Mahapatra: A part of the action was .taken -then. 

Shri Somnatb Chatterjee: Do you know that Mr. Saha has made 
.. eertain charges about the way he was harassed and was taken to 
the police station at Asansol-railway station? 

Shri A. T. Mahapatra: I have heard it. I have not ICeD it. 
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Shri Seamath Chatterjee: He said that somebody not in uniform 

bad gone there and asked him to go to the police station, and when 
he asked for his identification, he showed his revolver.... . 

Shrl A. T. Mahapatra: Yes, I have heard this and also seen It in 
the newspapers. 

Shri Somuath Chatterjee: And then when he was going doWn 
for catching the train, he was stopped by two constables. 

Shri A. T. Mahapatra: No. 

Sbri Somnath Cbattertjee: And he was then taken to the police 
station? 

Sbri A. T. Mahapatra: No. 
Shri Somnath Chatterjee: You realised that Mr. Dutia had made 

a false complaint? When? 

Shri A. T. Mahapatra: After verification 01 his identity card. 

Shri Somnath Chatterjee: How much time after the making of 
the complaint? 

Shri A. T. Mahapatra: About 15 to 20 minutes. 
Shri Somnath Chatterjee: You realised tbat a false complaint 

bad been made? 

Shri A. T. Mahapatra: Yes. 
Shri Somnath Chatterjee: Where was Shri Dutta at that time 

when you realised that he had made a false complaint? 

Shri A. T. Mahapatra: He was at the PS. 
Shri Somnath Chatterjee: Shri Banerjee was there? 

Shri A. T. Mahapatra: Yes. 
8hri Somnath Chatterjee: The OC was there? 

Shri A. T. Mahapatra: Yes. 

Shri Somnath Chatterjee: Everybody realised that a false com-­
plaint had been made? 

Shri A. T. Mahapatra: Yes. 
Shri Somnath Chatterjee: What action was taken against Shri 

Dutta? 

Shri A. T. Mabapatra: That was up to the OC. He was present 
at the PS and he would take actlon. We w.ere subordinate to him 1 

aad we would carry out whatever orders he would give. 

Shri Somnath Chatterjee: Butsou took the first decision? 

Shri A. T. Mahapatn: Y •. 
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811ft Soamath Chatterjee: After Shri Banerjee came back and you 
met him near the stairs, what did you do? Did he make any inquiry? 

Shri A. T. Mahapatra: He only asked me and went through the 
complaint. 

Shri SoDUUlth Chatterjee: Nothing else? 

Sbri A. T. Mahapatra: He read the complaint 8Jld asked me about 
it. 

Shri Somnath Chatterjee: He asked you about the complaint, -.nd 
then he also rushed to the waiting room. That was all? 

Shri A. T. Mahapatft: Yes. 

Shri SomDath Chatterjee: You remember correctly? 

Shri A. T. Mabapatra: Yes. 

Shri Somnath Chatterjee: He did not inquire about Shrl Dutta? 

Shri A. T. Mahapatra: No. 

Shri Somnath Chatterjee: He did not ask you to find out Dutta? 
He did not ask you whether Dutta had vanished? 

Shri A. T. Mahapatra: He asked me and I.told him that he waf in 
the platform som~where. 

. Shri SomD,th Chatterjee: Did he ask yO\l to trace him and 
find him out and bring him before him? 

Shri A. T. Mahapatra: No. 
Shri SomDath Chatterjee: He never asked you? 

s&ri A. T. Mahapatnlc No. .... 

Shri Somnath Cbatterjee: So far as this inquiry is concerned, 
which YQu say you made, did you ever try to find out even bter whe­
ther any complaint had been made by 8hri Saba to the station mas­
ter? 

Shri A. T. Mahapatra: When the OC came to the P.S., he directed 
me to do it .... 

Shri Somnath Chatterjee: 'I'h~ DC did not ask you to flnd out? 

Shri A. T. Mahatatra: Yes. 
Shri Somnath Chatterjee: To your knowledge, he did not ask any 

other pp.rson to find out? .... 
Shri A. T. Mahapatra: No, I do not know whether he had done so· 

or not. 
8hri Somnatb Chatterjee: To your knowledge, he did Qot? 

Shri A. T. Mabapatra: I do not know about it. 
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8hri Somnatb Chatterjee: Under what authority did you ask Mr. 

:'Saba to go to the police station? . 

Shri A. T. Mahapatra: I had not asked; I only asked for the iden­
tity card; I requested him for the identity card. I did not. ask him 
·10 come to the police station. 

Shri Somnath Chatterjee: Did you make any record anywhere in 
·your police diary that you had gone there, investigatEtd and what 
happened thereafter? . 

Shri A. T. Mahapatra: Yes, I have recorded the fact . 
. Shri Somnath Chatterjee: When? 

Shri A.. T. Mahapatra: After coming from there. 
Shri SomDath Chatterjee: At what time did you make the inquiry? 

Shri A.. T. Mahapatra: At about 13.15 hou~: 
Shri Somnath Chatterjee: Along with Shri Banerjee, 'after you 

Iftturned? . 

Shri A. T. Mahapatra: Yes. 
Shrl Somnath Chatterjee: Before you went for the second time? 

Shrl A.. T. Mahapatra: After returning the second time. 

Sbri Somnath Chatterjee: You made a report after that? 

Shri A. T. Mahapatra: Yes . 
. Shri Somnath Chatterjee: And the OC had come by that time? 

Shri A. T. Mahapatra: After that time, he had come. 

Shrl Somnath Chatterjee: Your records will show that? 

Shri A. T. Mahapatra: Yes. 
Shri So~ Chatterjee: Your records will show what investi~ 

tWn you had made? 
Shri A. T. Mahapatra: Yes. 
Shrl H. N. Mukerjee: You know that Members of Parliament 

travelling on railways carry an indentity card which is also a railway 
pass. When you heard that in the waiting room there was an MP 
who was not a Member of Parliament, you certainly knew that the 
check 0{ his identity card and railway pass would be made naturally 
in the normal course of duty by the railway staff. You knew it? 

Shri A. T. MabapabW No. 
Shri B. N. Mukerjee: If you knew that, why did you ask the 

MP to come with you to the police station? Why did not leave the 
job of finding out the identity card and satisfying themselves about 
the identity of the MP to the railway staff? Why did you interfere in 
the tasks of the railway administration? Why did you go out of your 

way! 
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Shri A. T. Mahapatra: I was not sure whether the railway officials 
cllecked that. I went there on the basis of the complaint lodged. *1 
was not aware. that the railway officers had already checked the 
identity card. A complaint was lodged and on that basis I 'went 
to investigate. 

Shri H. N. Makerjee: You know the railway staff, the railway 
ticket checkers and that kind of people. You did not ask .any of the 
railway ticket checkers whom you must know in the station?' 

Shri A. T. Mabapatra: *No, I did not. .r. ' . 
Shri H. H. Mukerjee: You did not know any of the railway 8taft? 

Shri A. T. Mahapatra: *1 know some of the railway staff but did 
not enqui~e about this matter from them . 

. Shri H. N. Mukerjee: You thought that you could as Ii police 
officer go and ask an MP to come to the police station with you? 

Shii A. T. Mahapatra: * At that time, I was not sure that he was an. 
MP. So I went to investigate. 

Shri H. N. Mukerjee: But in order to make sure whether the rail­
w~y passenger waiting in the waiting r00m was a genuine passenger 
or not, you had to take him to the police station? 

Shri A T. MahapatJ"a: *No. Normally that is not done. But there 
was a complaint against him that he was impersonating somebody .. 
So, I was there to check up. 

Shri H. N. Mukerjee: Do you mean that you were so satisfied with 
the correctness of the complaint made by Shri Dutta that you went 
ahead so rapidly to make enquiries and to drag an MP to the police 
station? 

Shri A. T. Mahapatra: *1 believed the complaint to be genuine. 

Shri H. N. Mukerjee: You acted only because you received a 
'Complaint and without any authority under the law you went into 
the waiting room and asked a passenger. MP or no, to come with 
you to the police station? 

8hri A. T. Mabapatra: *At that time, I thought the mattet" to be 
urgent and there was not much scope for investigating further about 
the complaint lodged. So I went to the person concerned. 

8hri B. N. Mukerjee: I put it to you that your intention was to 
harass, to humilate and to insult in the sight of other people all 
MP. 

* Tranalation. 
2218 LS-I0 



142 

Sliri A. T. Mahapatra: No Sir; it is not a fact. 

Shri Somllath Chatterjee: You went into the waiting room and. 
went straight to Mr. Salia. 

Shri A. T. Mahapatra: Yes. 

Shri SomDadl Chatterjee: How did you know him? 

Shri A. T. Mahapatra: Mr. Dutta came along with me. He show­
ed him and went away. I asked him to go to the police station and 
take his seat. 

Sbri Somnath Chatterjee: You took him to the waiting room 
and Y01,1 went inside the waiting room. 

Shri A. T. Mahapatra: He was outside. He just pointed to him. 

Shrl 80mnath Chatterjee: And then vanished? 

Shri A. T. Mahapatra: No, I asked him to go to the police sta­
tion and take his seat. 

Shd Somnath Chatterjee: Where did he go? 

Shd A. T. M.hapatra: He came to the police station. So far as 
I know, he was in the stall. 

Shri 80mnath Chatterjee: When Mr. Banerjee was there, was 
he there? 

Shri A. T. Mahapatra: No. 

Shri SomBath Chatterjee: He had vanished. 

Shri A. T. Mahapatra: I did not see him. 

Shd 50mnath Chatterjee: Neither in the s~l nor in the police 
station. 

Shri A. T. Mah.patra: No, Sir. 

Shri Somnath Chatterjee: This happened in 3-4 minutes. By 
then he had vanished. 

Shri A. T. Mahapatra: He had not vanished. He was somewhere 
in the platform. 

Shd Somnath Chatterjee: How did you know? 

Shri A. T. Mahapatra: Because afterwards when we came to. 
the PS. he also came to the PS; when we returned back with lahri 
Saha and the SI he also came to the police station. 
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Sbri Somaath Chatterjee: Without knowing the identity of the 
complainant, without knowing him at all, you took him along to the 
waiting room without caring to ascertain from the railway staff 
Whether he was a bona fide passenger or not, and you allowed Mr. 
Dutta to point to somebody and you immediately rushed to him and! 
asked for his identity. That was what you did, all within 2-3 
minutes. . 

Slari A. T. Mabapatra: Yes. 

Sbri H. K. L Bbagat: When you went to the waiting room, d.id 
you go there to make enquiries or to bring Mr. Saha to the PS? 

Sbri A. T. Mabapatra:· I only asked for his identity card. 

Shri H. K. L. Dhagat: You asked for his identity card. You 
knew that MPs carry identity cards. 

Shri A. T. Mahapatra: Yes. 

Sbri H. K. L. Bhagat: You asked for it. Then what happened? 

Shri A. T. Mabapatra: He refused. 

Shri H. K. L. Bhagat: What did he say? 

Shri A. T. Mahapatra: He refused saying 'Why should I show 
the identity card?'. 

Slui H. K. L. Dbagat: Did you tell him 'there is a complaint 
against you' and so forth? 

Slui A. T. Mabapatra: No, at that time, I returned to the PS. 

Shri H. K. L. Bhagat: When Mr. Saha refused to show it. did 
you tell him that you had received a complaint in writing from so 
and so and that was why you wanted to see his identity card? 

Shri A. T. Mahapatra: I did not say anything. 1 returned to the 
PS. 

Sbri H. K. L. Dhagat: You did not tell him there was a com­
plaint? 

Shri A. T. Mahapatra: If he was actually an '11', there would 
be a serious allegation against me and we should not : ~\I:e such risk. 
I am a petty ASI of the police station. Some senior mORt officer 
should go. That was why I came to the PS for OC. 

Shri H. K. L Bhagat: You were reporting back to your .enior­
officer. But why did you not tell Mr. Saha that there was a com­
plaint against him and that was why you w~e. th~Te? This is a 

-Translation. 
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IIbnple fact. You had received a complaint. Do you not realise that 
when you talk to a person against whom there is a complaint that 
be is not an MP, this should have been mentioned. You just asked 
him to show you his identity card and he said 'I will not show', 
!'hen you went back. You did not mention to him that there is a 
!Complaint about his identity. 

Shri A. T. Mabapatra:* 1 thought it better and more advisable 
to wait for the OC. 

Shri H. K. L. Bhagat: Did you take some precautions? Suppose 
when you went back to the PS, he had run away. Did you take 
,..ecautions? 

Shri A. T. Mahapatra: Yes. 

Shri H. K. L. Dhagat: You asked those two GRP constables, be-
cause it is stated that two constables stopped Mr. Saha when he 
wanted to get into the train. Was it under your i~tructions? 

Shri A. T. Mahapatra: No, there was no consta,ble there. 

Shri H. K. L. Dhagat: What precaution aid you take? 

Shri A. T. Mahapatra: The exit gate is only 10 ft. from the PS. 
tf he went out, I could find out. 

Shri H. K. L. Dhagat: I am asking, did you take any precautions, 
and if so, what precautions? 

Shri A. T. Mahapatra: Yes. 1 was keeping a watch of the gate. 

Shri H. K. L Bhagat: Who was keeping watch? 

Shri A. T. Mahapatra: I myself. 

Shri H. K. L. Bllagat: At the same time you could be in the 
GRPS and also keep a watch on him? 

Shri A. T. Mahapatra: Yes, from that place. 

Shri H. K. L. Bhagat: Whether he slips out 01' not? 

Shri A. T. Mahapatra: It is possible to do that. 

Shri Darbara Singh: And also go on writing? 

Shri A. T. Mahapatra:* At that time, 1 was not writing anything. 
I was simply keeping a watch. 

Shri H. K. L. B .... at: Let us come to the later part. You re-
turned. with Mr. Banerjee. 

Shrl A. T. Mahapatra: Yes . 
. _----------

-Translation. 
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Shri H. K. L Dhagat: In how much time? 

8hri A. T. Mahapatra: 1~12 minutes. 

Shri H. K. L. Dhagat: In 10-12 minutes, you returned with Mr. 
Banerjee. Then you talked to Mr. Saha or Mr. Banerjee talked to 
him or both of you talked to him? 

Shri A. T. Mahapatra: Mr. Banerjee. 

Shri H. K. L. Dhagat: What did he say to Mr. Saha? 

Shri A. T. Mahapatra: He asked him to show his ident.ity card 
and requested him to come to the PS. 

Shri H. K. L. Dhagat: What did Mr. Saha say? 

Shri A. T. Mahapatra: He said 'Who are you?' 

Shri H. K. L. Dhagat: Then? 

Shri A. T. Mahapatra: Then I identified him and said he is the 
second officer of the PS. 

Shri H. K. L Dbagat: Did you tell Mr. Saha that there is a com­
plaint? 

Shri A. T. Mahapatra: No. 

Shri H. K. L. Dhagat: Did Mr. Banerjee tell him? 

Shri A. T. Mahapatra: Yes, by so and so. 

Shri H. K. L. Shagat: In your presence. 

Shri A. T. Mahapatra: Yes. • 
Shri H. K. L. Dhagat: You are a police officer of 20 years' stand-

ing. Under what provision of law, you were empowered to take a 
man to the police station without arresting him? 

Shri A. T. l\IIIhapatra: This was a simple request. 

Shri H. K. L. Dhagat: Mr. Banerjee says that Mr. Saha refused. 

Shri A. T. Mahapatra:* So far as I am aware. there is no law 
on the subject. I simply requested him to accompany me to the 
police station. 

Shri H. K. L Dhagat: Is it true that Mr. Saha said 'I will not 
go, why should I go?'. 

Shri A. T. Mahapatra: The first time he said that. 

Shri H. K. L. Shagat: He said 'I will not go'. 
saying 'Please go'. 

Shri A. T. Mahapatra: No. 

Then you inBfsted, 

--Translation. -------. -----
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Shri H. K. L. Dhagat: I will use the word 'request'. Under what 
provision of law can you insist in your request to ask a man to 
come to the police station? Is there any law which empowers him 
to make a request of this sort? 

Shri A. T. Mahapatra: No. 

Shri H. K. L. Dhagat: For how long did you detain Mr. Saha at 
the PS? Why did you want to take him to the PS? 

S~d A. T. Mahapatra: Only to verify whether he was A. K. 
Saha. 

Shri H. K. L. Dhagat: Whether he was an MP or not. That 
you could have done in the waiting room itself. 

Shri A. T. Mahapatra: If we got his identity card at that time. 

Sbri H. K. L. Dhagat: You thought that you could identify him 

in th~ police station. 

Shri A. T. Mahapatra: No, Sir. 

Sbri H. K. L. Dhagat: What method you wanted to E'mploy to 
find out whether he was an MP or not? By taking him to the PS? 

(No answer was given) 

Shrj H. K. L. Dhagat: You said it was a complaint under 419, 
criminal intention, a p~son impersonating another with a particu­
lar dishonest intention, mens rea, which in this case is the use of a 
forged railway pass, that he was trying to travel in a train without 
any authority by using the pass of somebody else. 

Shri A. T. Mahapatra:* That was my apprehension. 

Shri H. K. L. Bbagat: If somebody standing in the bazar says, 
'I am A. K. Saha', does he commit an offence? Obviously not. The 
essence of the offence lies in his alleged attempt to use a railway 
pass of somebody else. Otherwise, it would not be an offence. Sup­
pOSe I say 'I am i.nspector Mahapatra'. Suppose I stand on the road 
and shout like that; do I commit an offence? 

Shri A. T. Muapatra: So far as I know, no. 

Sbri H. K. L. Bhacat: The essential part of the offence was the 
alleged use of an MP's pass or photo. Why did you not care to ask 
the railway omeials, as Shri Mukerjee also asked? Here was a man 

-Translation. 
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allegedly tl'ying to travel by this train as an MP. Why did 1&\1 not 
.ask the railway officials? Instead you took him to the police station. 

(No answer was given) 

Shri H. K. L Bhagat: Do you not feel. having known what hap.­
pened, that you were indiscreet, somewhat hasty and rash and in 
that process you caused considerable embarassment to Mr. Saha? 

Shri A. T. Mahapatra: Yes. 

Shri Atal Bibari Vajpayee: Were you examined by the execu­
tive magistrate, Asansol, regarding this case? 

Shri A. T. Mahapatra: No, I was not available at that time. I 
was on leave. 

Shri Atal Bihari Vl1jpayee: Have you made any statement Ie­
;garding this before any authority? 

Shri A. T. Mahapatra: No. Sir. 

Shri Atal Bihari Vajpayee: Are you aware of the fact that the 
Executive Magistrate had written in his report: 

"Shri Mahapatra met the MP in the waiting room aDd request­
ed him to show his identity card and also to come to the 
GRPS which was downstairs". 

Shri A. T. Mahapatra: No. Sir. I only asked for the identity 
card. I did not request him to come to the police station. 

Shri Atal Bihari Vajpaycc: You think this report is not correct. 

Shri A. T. Mahapatra: My statement was not taken by the Mag­
istrate. I was on leave at that time. Presumably he had gone 
through the diary and may have written like that, that Mahapatra 
asked him to come to the police station. 

Shri Atal Bibari Vajpayec: Is it in the diary? 

Shri A. T. Mahapatra: No. Sir. 

·Presumably the Magistrate had seen the diary and thought that 
this was what I had done. 

Shri Atal Dihari Vajpayee: Is there any co-ordination between 
the railway authorities at the station and the GRP? 

Sbri A.. T. Mahapatra:* When lOme case is reported to us hy the 
railway authorities, then only we contact them. Otherwise, we act 
on our own. 
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8hri Atal Bihari Vajpayee: Do you mean to say that if any 
passenger is involved in any case, you start investigation without 
consulting the railway authorities? 

Shri A. T. Mahapatra: Normally, we do not consult the railway 
authorities in such cases. We act on our own. 

Shri Atal Bihari Vajpayee: Neither did you consult the railway 
authorities. nor did you inspect the register kept in the first class 
waiting room, nor did you contact the bearer, Shri Manda], before 
you approached that gentleman. 

Shri A. T. Mahapatra: I should have done that but I did not do· 
that at that time. 

Shri Atal Bihari Vajpayee: Were you under pressure at that 
time? 

Shri A. T. Mahapatra: No, Sir; there was no such pressure. 

Shri Atal Bihari Vajpayee: Then why did you rush within two 
or three minutes of receiving the complaints? 

Shri A. T. Mahapatra: I think the complaint is of a very serious 
nature. So, I thought I should rush in and find out the facts. 

Shri Atal Bihari Vajpayee: Normally you take some time to pro­
cess the complaint and then take action. Is there any case where 
you have acted within two or three minutes of receiving the com­
plaint? 

Shri A. T. Mahapatra: It depends upon the length of the com­
plaint. If it is a lengthy one. the writing of it takes time. But if 
it is a short complaint, we write it and immediately go for the inves­
tigation. If the place is near about the police station We rush in 
quickly. 

Shri Atal Bihari Vajpayee: Do you mean to say that the police 
is so prompt and efficient? 

Shri A. T. Mahapatra: Yes, Sir. We are taking action promptly. 

Shri Atal Bihari Vajpayee: Do you know Shri Datta who filed 
the complaint? 

8hri A. T. Mahapatra: No, Sir. 

SIari Atal Bibari Vajpa,.ee: You did not enquire about his ante­
ee<ients? 

Sbri A. T. Mahapatra: I made cursory enquiries as to where he 
lived and so on; not detailed investigation. 
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Sbri Atal Dibari Vajpayee: You thought that he was important 
enough to necessitate an immediate investigation of the complaint 
filed by him? 

Shri A. T. Mahapatra: I was impressed by his appearance and 
personality. He was tall, fair and well-dressed. My first reaction 
was that he had an impressive personality. 

Shri Atal Bibari Vajpayee: For how many years have you been 
working at the station? 

Shri A. T. Mahapatra: I have been there for the last two yearl1. 

Shri Atal Bibari Vajpayee: During the last two years you never 
heard of Shri Datta? 

Shri A. T. Mahapatra: No, I have not heard about him. 

Shri Atal Dihari Vajpayee: Where does the case now stand 
against him? 

Shri A. T. Mahapatra: The case is now sub judice. He is charge­
sheeted and the case is continuing. 

Sbri Darbara Sinrh: When you went inside me walting room 
why did you not take Shri Datta along with you to identify the 
person who was impersonating? 

Shri A. T. Mahapatra: He pointed out ilie person from outside­
the waiting room. He did not come inside. 

Sbri Darbara Singh: Since he was the complaint, why did 
you not ask him to put questions? 

Shri A. T. Mahapatra: I thought the OC will come and do the 
needful at the moment. I did not conSider it necessary to do that. 

Shri Darbara Sinch: When the case was a very serious one, why 
did you let him go? 

Shri A. T. Mahapatra: I had instructed him to go and wait at 
the police station. I did not allow him to go away. 

SJ:.n Darbara Singh: When you returned from the waiting hall 
was he at the police station? 

Shri A. T. Malaapatn: No, Sir; at that time he was not In the 
police station. Normally we do not guard the complainants .. Tbq 
are allOWed to move about 
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Shri Darbara Singh: From the police station you went to the 
waiting room and requested the M.P. to show his identity card and 
he refused to show it to you. Then, why did you not take any 
actiOl,? 

Shri A. T. l\Yahapatra: I waited for the DC to come and take 
the necessary action. 

Shri Darbara Singh: Was the OC present at the police station? 

Shri A. T. Mahapatra: He was in his quarters. I had sent for 
him. 

Shri Darbara Singh: By the time you returned from the waiting 
room, had he arrived at the police statiDn? 

Shri A. T. Mahapatra: Only a Second Officer had come'. He had 
not come till then. 

Shri Da,l'abara Singh: But the MP told you when you entered 
the waiting room that .he had shown his identity card to the railway 
ticket examiner. 

Shri A. T. MahapatrB: No. Sir. He did not say that. 

Shri Darbara Singh: You did not enquire from the TIE whether 
he had gone to the waiting room to enquire about his identity. 

Sbri A. T. Mabapatra: No. I did not do that. 

Shri Darbara Singh: Is this the process or method of going 
through the case or investigation by the Police in such a very very 
serious case? 

Sbri A. T. Mabapatra: Normally we do not act like that but I 
thO\~g,h!t that this was a very serious case and I was apprehensive 
thilt the person might run away. That was the reason for my 
hasty netton. 

Shri Darbara Singb: You could have posted a police constable 
at the door of the waiting 'room so that he migb!t not run away. 

Sbri A. T. Mabapatra: It is not correct. No police constable 
was available at that time. 

Shri Darbara Singh: Had the constables been available, then 
what? 

Shrl A. T. Mahapatra: Even then it would .not have been neces­
sary because I myself was keeping a watch over the exit . .. 

Shri At.1 Bilnlri Vajpayee: But you did not keep any watch on 
Dutt.? 
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8hri A. T. Mahapatra: The complainant is not gelnerally 
guarded. 

Shri Atal Dihari Vajpaye;x Even if the comp!aint was fictitious 
or concocted? 

Shri A. T. Mahapatra: Then he should be guarded. 

Shri Darbara Singh: In a murder case, the man who makes the 
complaint-what do you do with him? 

Shri A. T. Mallapatra: He is not guarded. If he is a complain­
ant we} need not guard him. 

Shri Dal'bara Singh: He should be taken to the spot of occur­
rence along with you to investigate the case. Is it not so? 

Shri A. T. Mabapatra: We take him to t,be spot if w_ consider it 
necessary. 

Shri Darbara Singh: This case you considered a serious one 
and yet you did not like to t.ake Dutta to the Police Station? 

Shri 1\.. T. Mahapatra: I did not fear tha,t he would run away or 
abscond. 

Shri Darbara Singh: But you feared that an MP would run 
away. 

Shr~ A. T. Mahapatra: All the' time I was under the impression 
that he was not t.he genuine MP, he was an imposter and he would 
run away. 

Shri Darbara Singh: 
colou'red man '! 

Because he was not a tall and fair-

Shri A. T. Mahapatra: No, Sir. That was not the reason, 

Shri Nihar Laskar: You were just telling us that after you got 
the complaint you rushed to the' platform and asked Mr. Saha for 
the identity card and he refused to give you. You said so. 

Shri A. T. Mahapatra: Yes, Sir. 

Shri NiI.r Lukar: After that you came with your Second 
Officer, Mr. Banerjee with the revo\ver and then demanded the 
identity card and then also he refused to show the identity card to 
both of you. Is it a fact? 

Shri A. T. Mah.,.,ra: He refused to show in the second instance 
also. Then we requested him to accoaapal11 UI w tbepoUce statiOD 

to show it to the O.c. 
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Shri Nibar Laskar: Then when you forcibly took him to the 
police station and when you demanded the identity card, he also 
refused to show you there also. 

Shri A. T. Mahapatra: When we took him to the police station,. 
the OC was there and we left the entire business to him. 

We left the thing to the OC to deal with and the inquiry was 
conducted by the OC in his personal room and we were waiti"ng out­
side. 

Shri Nihar Laskar: Your duty was only to take him to the 
police station and you did not know anything of what happened 
after that? 

Shri A. T. Mahapatra: We wait~d outside and the OC was deal­
ing with it. 

Shri Nihar Laskar: You were telling ~ that you took him to 
the police station. After that you did not know anything of what 
happened there. Is that your case? 

Shri A. T. Mahapatra: No, Sir. We waited outside. We were 
not aware of every de1.ail that transpired inside. But I learnt later 
that he had shown the identity card. 

Shri Nihar Laskar: You took him to the police station. Then 
you came outside. Who was there inside the police station? 

Shd A. T. Mahapatra: Only the OC and Mr. A. K. Saba. 

Shri Nihar Laskar: What was he doing at that time? Was he 
sitting or standing? 

Shri A. T. Mahapatra: We took Mr. Saha to the personal 
Chamber of the OC. We made him to sit there comfortably. Then 
the OC arrived and we weAt out. 

Shri Nihar Laskar: How many Chambers are there in the 
Police Station? 

Shri A. T. Mahapatra: Two chambers, one ior the DC and the 
other for the general officer. 

Shri Nihar Laskar: You took him to the back side of the 
chambet? 

Shri A. T. Mabapaua: The same chambE!r. There was a side 
room. 

Sh.-i Nihar Laskar: You took him inside and you were standing 
~ard outside. You did not know anythi·ng of what KtuaUy 
happened inside the small chamber? 
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Shri A. T. Mabapatra: I learnt it afterwards. 

Sbri Nihar Laskat': How long was he there in the small room 
·.according to you? . 

8hri A. T. Mahapatra: For about 10 to 12 minutes he was then. 
Mr. Chairman: Mr. Mahapatra, have you got anything more 

:to add to wh~t you have already stated? 

Shri A. T. Mabapatra: Sir, I am a p~ A.S.I. I do not know·about 
this Committee. For any inconvenience that is caused to an hOD. 

Membe'r is regre1ted. I can only tender my sincere apology and 
you will please forgive me. 

(The witness then withc:1Tew) 

(ii) Evidence of Shri A. Bhattacharjee, Oftker-in-Charge, G.R.P.S. 
Asansol. was called and he took his seat and took oath. 

Mr. Chairman: Mr. BhattacharjeE", were you an Officer-in­
charge of G.R.P.S. Asansol, on the 29th of June, 1972? 

Shri A. Bhattacharjee: Yes, Sir. 

Shri Somnath Chatterjee Mr. Bhattacharjce, were you the 
officer-in-charge of G.RP.S., Asansol on the 29th June 1972? Were 
you on leave or were you not? 

Shri A. BhaUacha,rjee: I was not on l~ave. But I was sick. 

Shri Somnath Chatterjee: You did not attend the police station. 

Shri A. Bhattacharjec: Yes, Sir. 
Shri Somnath Chatterjee: Do you remember this incident which 

took place conCC'l"n!ng Shri A. K. Saha, M.P.? 

Shri A. Bhattacharjee: Yes, Sir. 

Shri Somnatb Chatterjee: What do you know about it? 

Shri A. Bbattacbarjee: I was sitting in my quarter. At about 
13-10 one constable came to my quarter and told me that there 
was some trouble in ~pect of one M.P. So, in spite of my sick­
ness, I thought it proper to attend to this complaint at the P.S. 
I immediately went to the P.S. and I saw one gentleman standing 
in the General Cherista Room. Shri Saha was sitting in my per­
sonal room. After the arrival at the P. S. I immediately perused 
the general diary and the complaint made by the gentleman who 
was known at that time as Shri K. K. Dutta. I asked him wheth*' 
he knew Shri Saba personally or by face. He told me that he did 
not know him personally. So I concluded from that there was some­
thing wtrong. I then went to my personal room and requ$ted Shri 
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Saha to state whether he was an M.P. or not. He produced his 
identity card. I .bad gone through it and I found that there was 
nothing wrong in that. So, 1 requested him to go by the said train 
which was due to arrive. That is all. 

Shri Somnath Chatterjee: How long was Shri Saha there since 
you arrived? 

Shri A.. JBhattacbarjee: He was there for at least ten t8 12-
nurlutes. 

Shri Somnath Chatterjee: You took from 10 to 12 minutes to. 
find out whether he was a genuine M.P. or not. 

Shri A. Bhattacharjee: I requested him to show his identity 
card. 

Shri Somnath Chatterjee: It took you 10 t& 1~ 'minutes to find 
out whether the hon. Member of Parliament was in fact an M.P. 
or not. 

Shri A. Bba~ta"harjee: No, Sir. At that time, I had already 
interrogated Shri Dutta. 

Shri SoDUUlth Chatterjee: When you came to the police station, 
was Shri Saha already there? 

Shri A. Bbattacharjee: I found him inside the General Sherista 
Room. 

Shri Somnath Chatterjee: Along with other persons. 

Shri A. Bhattacharjee: There were some officers in my P. S. 
and one T. C. was also there. 

Shri Somnaih Chatterjee: What was his name? 

Shri A. Bhattacharjee: His name was Shri Chunilal Mukerjee. 

Shri Somnath Chatterjee: What was he doing there? 

Sbri A. Bhattacharjee: He was on duty in platform number 
5 on which the P.S. is situated. He entered the P.S. at that tim.et. 

Shri Somnatb Chatterjee: So, by curiosity he entered there to 
see what was happening there. 

Shri A. BbaUacbarjec: I think so. 

Shri Somnath Chatterjee: Did he tell you that he had been 
checking all passengers in the first-class waiting room? 

, ,SIu'i A., .haUac:baI'jee:. ;tie' did not .say anything. 
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Sbd Somnatb Chatterjee: Did you ascertain from him whether 
all the passengers of the first-class wai ting room had beeh checked 
or not? 

Shri A. Bhattacharjee: Afterwards only I heard that. 

8bri Som ... th Chatterjee: You did not make any enquiry your­
self? 

Sbri A. Bhattacharjee: No, Sir. 

Shri Somaath Chatta-jee: You entered the P.S. and found Shri: 
Saha in the General Room. 

8hri A. Bbattacbarjee: He was sitting in my personal room. 

Shri Somaath Chatterjee: You said Shl'i Saha was along with 
the other persons sitting in the General Room. 

Shri A. Bhattacharjee: No, Sir, Shri Saha was not there. Shri 
K. K.. Dutta was there. 

8bri Somnath Chatterjee: After entering the police station you 
did not try to find out anything concerning the M.P~ You did not 
also try to talk to that gentleman who was a Member of Parliament. 
You kept him waiting for 12 minutes. In the meantime there you 
were going on with your supposed investigation. Am I right? 

Shri A. Bhattacharjee: I first perused the genera' diary to know 
what was the complaint against him. Then I·.;~crrogated Shri 
K. K. Dutta whether he actually knew the M.P. by face or per­
sonally. He told me that he did not know him personally. Then r 
went to see Shri Saha. 

Shri Somnath Chatterjee: So, Shri Saha was detained nt the 
police station for at least ten to fifteen minutes and in the meantime 
you were carrying on your supposed investigation. Am I right? 

Shd A. Bhattacharjee: He' was at the police station for 10 to 15 
minutes. 

Shri Somoath Chatterjee: You did not straightway go to him 
and try to find out whether he was a genuine M.P. or not. 

Shri A. Bhattaeharjce: Firstly I did not go to .bim. 

Shri Sumnath Chatterjee: Why? 

Shrl A. Bhattacharjce: First I thought it proper to check up 
the complaint as to what was it for? 

Shri Som.natb Chatterjee: You did not try to find out why a 
genuine M.P. was being harassed. You dotaiflcd him in the P.S. 
without the authority of the law. 
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SUi A. Bhattaebarjee: I went to him and I T~uested him' to 
produ-ce the identity card. 

Shri Somnath Chatterjee: You did not try to find out as soon 
,as you entered the P.S. whether he was a genuine M.P. or not and 
why was he datained there without the authority at law. You did 
not try to find this out. 

Shri A. Bhattacbarjee: I tried my level best within 10 minutes 
to finalise the investi'gation. 

Shri Somnath Chatterjee: But. you kept him waiting in the 
anti-chamber. You did not even care to talk to him. And in the 
other portion of your room you were carrying on your supposed 
investigation. You "did not try to find out whether he was a genuine 
M.P. or not. 

Shri A. Bhattacharjee: Before my arrival he came to P.S. 

Shri Somnath Chatterjee: Why you did not try to ascertain whe-
ther he was genuine MP or not? Was it not your duty? 

Shr.i A. Bhattacharjee: This was my duty ..... . 

Shri Somnath Chatterjee: Why you did not do it? 

Shri A. Bhattacharje~ I wanted to enquire into the fact. 

Shri Somnath Chatterjee: After that complaint was made by 
Mr. Dutta did you try to find out as to what sf.{tps were taken by 
anybody? 

Shri A. Bhattacharjec: After due enquiry I submitted the case 
against Mr. Dutt. 

Shri Somnath Cha~terjee: You came to know that complaint in 
writing was lodged by him. 

Shri A. Bhattacharjee: After perusing the GDR. 
Shri Somnath Chatterjee: Did you go through the complaint? 

Shri A. Bhattacharjee: Yes. 

Shri Somnath Chatterjee: Did you try to find out after this 
-complaint was lodged what steps were taken? Did you enquire why 
did Saha come to be present there? 

Shri A. Bhattacharjee: I asked the second officer. He told me 
that he told this fact to M.P. He immediately came to P.S. and 
perused the G.D.R. and went to the waiting hall and wanted Mr. 
Saha to produce the identity card before hi.ln and explain the com­
plaint to him. He told him to come to the P.S. and talk to O.C. 
'Then he came to P.S. along with ~nerjee. 
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Shri Somnath Chatterjee: That you came to know subsequen­
!tly. after the whole thing .had happened to Mr. Saba. 

Shrl A. Bhattacharjee: Yes. 

Shri 8om.ath Chatterjee: When you perused the diary and went 
through the complaint you did not make any enquiry from your 
:subordinate officers what steps they had taken . 

Shri A. Bhattacharjee: Banerjee told me that. He told me aU 
Ithe facts. 

Shri Somnath Chatterjee: Did you ask ·theM whether they made 
·enquiries whether Saha was a bOM fide passenger or not? Or whe­
ther he was impersonating as MP? Did youtly;-1;e find out from 
Banerjee? 

Shri A. Bhattacharjee! I did not ask from Banerjee. 
Shri Somnath Chatterjee: Was it not duty of those in charge 

·of enquiry or investigation to find out from railway people? 

Shri A. Bhattachadee: We are not supposed to check passen-
.gar's ticket. ~ 

Shri Somnath Chatterjee: It is the railway official's duty to 
check ticket. He should know whether there is any unauthorised 
passenger or not. What did they do? 

Shri A. Bhattacharjee: They went to waiting hall for checking 
the identity. 

Shri Somnath Chatterjee: By looking at the identity they want­
ed to check or be sure of identity. Was it not checking? 

Shri A. Bhattacharjee: In one sense it is checking. 
Shri Somnath Chatterjee: Identity card. is meant for Railways' 

use. For what purpose is there this identity card? 

Shri A. Bhattacharjee: For journey purpose. 

Shri Somnath Chatterjee: Railway authorities verify whether 
he is an M.P. or not. T.he senior ticket collector's room is next to 
"the waiting hall. Was it not the duty of police officer to gn to the 
railway personnel first to know whether there was any unauthori­
sed person? 

Shri A. Bhattacharjee: Yes, Sir, that was not done by my 
·-officer. 

Shri Somnath Chatterjee: Have you called explanation from 
subordinate officers? 
:.2216 Ls..-;U 
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Shri A. Bhattaeharjee: I have submitted my report to my offi­
cers. 

Sbri Somnath Chatterjee: Whose duty is to call for explana­
tion? 

Shri A. Bbattaeharjee: As I said, I submitted my report to higher" 
officers. 

Shri SODUl8th Chatterjee: Why did you not ask for explanation 
from your subordinates? 

Shri A. Bhattaeiuwjee: I did not call. I submitted my report to· 
my officers. 

Shri Somnath Chatterjee: You verified so closely that you tore-
off a portion of the plastic jacket-the plastic cover? 

Shri A. Bhattacharjee: No, Sir. 

Shri Somnath Chatterjee: Have you seen the complaint? 

Shri A. Bhattacharjee: No. Enquiry was held by executive 
magistrate and my S.P. 

Shri Somnath Chatterjee: Did you appear in that enquiry? 
Shri A. Bhattacharjee: Yes. 

Shri Somnath Chatterjee: Did you submit any statement? 
Shri A. Bhattacharjee: Oral statement. 
Shrl Somnath Chatterjee: Signed? 

Shri A. Bhattacbarjee: Not signed. 
Shri Somnath Chatterjee: Unsigned statement. 
Mr. Chairman: Was the complaint filed by Mr. Saha shown to­

you? 

Shri A. Bhattacharjee: Original complaint was sent to court 
along with prosecu~ion report. 

Mr. Chairman: I am asking about complaint lodged by Mr. Saha, 
MP. " 

Shri' A. Bhattacharjee: I have not received. 

Mr. ChairmaD: It was not referred to you. When executive 
magistrate conducted enquiry no mention was made of statement 
of Mr. Saba? 

Shri A. Bhattacharjee: No. 
Shri SoDIDath Chatterjee: Did you try to ascertain before go­

ing to the waiting room whether Mahapatra tried to verify the 
antecede'nts of this complainant? 
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Shri A. Bhattacharjee: Afterwards I enquired into this. 

Shl'i Sollinath Chatterjee: Is it not astonishing? Within 2 
minutes of the lodging of the complaint of this nature, your ASI 
rushed into the waiting room and tried to harass an MP? 

8bri A. Bhattacharjee: I think Mr. Mahapatra thought it proper 
that because it was the question of a Member of Parliament he 
should go hurriedly. 

Shri Somnath Chatterjee: You will agree with me that the charge 
was against an M. P. It can be true; Qr it can be false. If the 
charge was false a genuine M. P. would be harassed and humiliat­
ed. You would agree with me? 

Shri A. Bhattacharjee: Some inconvenience was caused. 

Shri Somnath Chatterjee: To take any person to the pollee sta­
tion without the authority of law, without there being any basis. 
does cause humilation to anybody. 

Shri A. Bhattaeharjee: Yes. 

Shri Somnath Chatteriee: It took you five or ten minutes of in­
vestigation to see that Mr. Datta's complaint was not true? 

Shri Bhattachllrjee: Yes. 

Shri Somnatb Chatterjee: Mr. Mahapatra could have found, if 
he had any efficiency within ten or 12 minutes, that the complaint 
was not genuine? 

Shri A. Bhattacharjee: Probably he had no such efficiency. 

Shri Somnath Chatterjee: What about Banerjee, his second 
officer? Should he have gone to the waiting room in muflti with a 
revolver and forced a Member of Parliament to come to the police 
station against his wishes? 

Shri A. Bhattacharjee: Mr. Banerjee was in mufti as he went 
out for some enquiry in the railway premises along with the revol­
ver. He did not force the M.P. to come to the Police Station. 

Shri Somnath Chatterjee: What did you do with Datta? 

Shri A. Bhattacharjee: He was subsequently prosecuted after 
verifying his character and anteceden~? 

Mr. Chairman: Did you ask him why he lodged such a false 
complaint? 

Shri A. Bhattacharjee: I asked him. He told me that ht' knew 
him as Mondal, and not as Saha. He repeatedly said so. 

Mr. Chairman: When you found that his complaint was not 
right, why did you not initiate action immediately? 
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Shri A. Bhattaeharjee: It is a summons procedure- case. I could 
not take immediate action against this person. I am to submit a 
report to the Magistrate first. 

Shri Somnath Chatterjee: How l·.:>ng did you take to submit a 
report? . '$ ~ . ,I 

Shri A. Bhattacharjee: I submitted a. report on 20 July 1972. 

Shri Somnath Chatterjee: It took you 21 days although you were 
convinced of the falsity of the complaint. 

Shri A. Bhattacharjee: I took time to verify his character and 
antecedents. In 1970 he was chargesheeted in a rioting case at Ban­
kura. I had to get his father's name and other antecedents. 

Shri Somnath Chatterjee: But why were antecedents necessary? 
It took you 21 days to get his father's name though he was a re­
sident of Bankura. 

Mr. Chairman: When did it first occur to you that proceedings 
should be initiated again'St Datta? 

Shri A. Bhattacharjee: I submitted a report to my SRP after a 
few days, probably on 8 July. 

Shri H. K. L. Bhagat: When Mr. Datta himself told you that he 
did not know Mr. Saha by face, where was the question of asking 
for the identity card? 

Shri A. Bhattacharjee: He repeatedly said that though he did 110t 
know Mr. Saha by face, but this gentleman known as MandaI was 
carrying the identity card of Mr. Saha. 

Sbri H. K. L. Bhagat: YO'll did oot put Mr. Dutta before Mr. 
Saha and there has been no identification. 

Shri A. Bhattacharjee: No. 

Shri H. K. L. Bhagat: When he said that he did not know Mr. 
Saha by face, prima facie there was nothing for you to verify fur­
ther. In other WOMS when there was no surety of impersonation, 
then the question of verification did oot arise. 

Shri A. Bhattacharjee: He said though Mr. Saha was not known 
to him but somebody else was carrying his identity card. 

Shri H. K. L. Bhagat: You did not get the complainant to iden­
tify Mr. Saha as Mandai. 

Shri A. Bhattachariee: I did not do it. 



161 

Sbri B. K. L. Bbagat: Why did you not do so? You should have 
done it particularly when he said that he did not know Mr. Saha 
by face. You are a senior officer. I would like to know from you 
the essence of this offence. Mere impersonation is no offence. I 
say I am Bhattacharya. I do not commit any offence. It is an 
offence when it is done with some intention to carry out some act. 
You know 419 very well. The essence of offence in this case was 
trying tr.> travel or to use the coach pass. That is the essential 
ingrectient of the offence and that your officers could have made 
an enquiry whether the man was trying to travel or whether he 
was trying to use the ticket. Why did they not ask the Railway 
officers first? They were most important witnesses in the case. 

Sbri A. Bhattacbarji: It should have been done. 

Shri B. K. L. Bhagat: Under the proviSions of the law. have 
yOUr officers any power to ask a man to come to the police station? 
You can arrest him under suspicion under Rule 55, or under 160 
of the Cr. P. C. directions can be given. 

Shri A. Bbattacbarjee: I do not remember. 

Shri R. K. L. Bhagat: In every caR it is not given in writing. 
Particularly when the complaint is against ,a Member of Parlia. 
ment, under what authority you can ask him to come to the police 
station. 

Shri A. Bbattacbarjee: I do not remember the Sections. 

Sbri B'. K. L. Bhagat: Shall I give you the book-Cr. P. C. Per· 
son ally, I think the complaint was. of a serious nature. 
Mr. Mahapatra says he went to the waiting room. He asked for 
the identity card. He did not tell that there was a complaint 
against him. 

Sbri A. Bbattacbarjee: Mahapatra should have explained it. 

Sbri B. K. L. Bbagat: Has Mr. Saha in this process not been em­
barrassed and ha'S a good deal of trouble not been caused to him? 
Had your officer told that there was a complaint against him. this 
embarrassment could have been avoided. What is your re-action1 

Shri A. Bhattacharjee: It is a fact that this has caused anno­
yance. I as an officer-incharge, myself and on behalf of the 'Stafl' 
tender an unconditional apology to you and to Mr. Saha also. 

Shri B. K. L. Bhagat: You asked the Complainant to give his 
father's name and he refused to do so. You know there are pro­
visions under the law under which he could have been arrested. 
You could have said I put you in, particularly when you found 
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that the complaint was false. Under that charge you could have 
hauled him up. Axe you aware of this provision which em­
powers you to arrest such a person? 

Shri A. Bhattacharjee: I committed a mistake. 

Shri H. K. L. Bhagat: You. wanted to make an enquiry from 
Bankura. Did you want to know his father's name or antecedents 
or the background under which he made a false complaint? Did 
you want to be sure that he was the same man? What was it? 

Shri A. Bhattacharjee: His father's name as also whether he be­
longed to Bankura. 

Shri H. N. Mukerjee: You. are a responsible officer of the Rail­
way P>"lice and you are expected to know the nature of your duties 
and of your rights. Would you please tell us, if it was under your 
direction that Mr. Saba was asked to come to the police station or 
was it without your knowledge? 

Shri A. Bhattacharjee: Only after enquiry, he was requested to 
come down to the police station. 

Mr. Ch.rman: Were it you, who requested him? 

Shri A. Bhattacharjee: No, Sir. 

Shri H. N. Mukerjee: Your subordinate officer had brought Mr. 
Saba to the police station. You just saw Mr. Saba accidentally 
because you came down to the police station and YQU discovered 
Mr. Saha there. What happened actually? Were you at the police 
station on that day? 

Shri A. BhattaeharJee: Pardon, Sir. 

Shri B. N. Mukerjee: I cannot carry on like that. I will not put 
any question. 

Shri Atal Bibari Vajpayee: On that day, were you not at the 
police station? 

Shri A. Bhattacharjee: I was at my quarter on 'sick'. 

Sliri Atal Dihari Vajpayee: Were you on leave? 
Sbrl A. Bhattacbarjee: 1 was not on leave; 1 was on station sick. 

Shri Nihar Laskar: How did you come to the police station? 

Shri A. Bbattachal'jee: A police constable came to call me. 
Shri Nihar Laskar: What is the name of that constable? 

Shri A. Bhattaclaariee: I do not remember his name after a lapse 

of one year. 
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Shri Atai Bibari Vajpayee: How many constables have you in 
"the police station? 

SJari A. Bhattaebarjee: Sixty-two. 

Shri Atal Dibari Vajpayee: You do not know the names of all of 
~them. 

Shri A. Bhattacharjee: I know, but I do not know the name of 
"the constable who came to call me. 

Shri Nihar Lasbr: What did he tell you? 

Shri A. Bhattacharjee: He told me that there was some trouble 
with one M.P. and Mahapatra wanted me. I thought it a serious 
type of case and harriedly came to the pollce station. 

Shri Nibai' Laakar: What did you see 

Shri A. Bhattacharjee: I saw Shri Saha in my own room and 
Mr. Dutta was standing in the general room and one TIcket Collector 
was also present. 

Shri Nihar Laskar: Where were Mahaptra and Banerjee? 

Shri A. Bhattacharjee: They were in the Sharista room. 

Shri Nihar Laskar: What did you do on your arrival? 

Shri A. Dhattacharjee: I went through the general diary first. 

Shri Nihar Lask.ar: Did you know earlier that the M. P. was 
sitting in your room? 

Shri A. Dhattacharjee: On my arrival I was told that there was 
a complaint against Shri Saha. I went through the complaint, 
which was entered in the general diary. I did this first. Then I 
asked Dutta, whether he knew Shri Saba personally or not. He 
told me that he did not know him personally, but he knew that 
this gentleman was MandaI. I immediately came to my chamber 
and enquired Mr. Saba, whether he was Mr. Saha. I requested him 
to produce the identity card. He did so and I saw it. 

Shri Nihar Laskar: Was Mr~ Saha sitting comfortably in your 
room? He did not seem agitated. 

Shri A. Bhattacharjee: He was quite comfortable there in the 
room. 

Shri N"mar Laskar: Was he happy? 
Shri A. Bhattacharjee: I do not know that, but he was Fitting 

there. 
Shri Nibar Laskar: Did he complain against your officers? 

Sbri A. Bbattacharjee: He did not make any complaint .. "' .. 4 
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Shri Nihar I..skar: Was it not a pre-arranged matter to harass 
the M.P. 

Sbri A. Bhattacharjee: No, Sir. On getting the information only,­
I came to the police station. 

Sbri H. K. L. Bba,at: In every case of offence, the most import­
ant thing which you investigate is the motive. When you went to 
Bankura, you must have made some enquiries as to how this man, 
Dutta, made such a complaint against Mr. Saha. What was the 
backgTound? Was there any enemity? In cases where false com­
plaints are made, there is some intention behind that. That was the 
most important thing to investigate. 

Sbri A. Bhattachariee: I think, Mr. Dutta wanted to harass him. 

Sbri H. K. L. Bhagat: Did you try to find out? We do not want 
your inference. 

Shri A. Bbattacharjee: I did not enquire into this. 

Shri Darbara Sin,b: Were you in uniform when you went to 
the police station? 

Shri A. Bbattacharjee: No, Sir. I was in mufti. 

Sbri Atal Bibari Vajpayee: Since how long are you in charge­
in that Police Station? 

Sbri A. Bhattacharjee: One and a half years. 

Sbri Ata}. Bihari Vajpayee: Is it not the ~ormal practice in 
such cases for offidals of the Railway Police to cons .. It the Railway 
officials before approaching any passenger, particularly a passenger 
in the 1st Class waiting room? 

Shri A. Bhattachariee: The complaint was not against any 
passenger. 

Sbri Atal Bihari Vajpayee: How did you know that the comp­
laint was not against a passenger when he was sitting in the 1st 
Class waiting room? Are we to assume that there is no co-ordina­
tion between the Railw!lY authorities and the GRPS? 

Shri A. Bhattacharjee: There is co-ordination. 

Shri Atal Bihari Vajpayee: Then why did not your subordinates 
ask the Ticket checking staff before approaching Mr. Saha who was 
sitting in the 1st Class waiting room. 

Shri A. Bhattacharjee: They showd have done so. 
Sbri Somnath Chatterjee: Did Mr. Saha lodge any complaint? 
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Shri A. Bhattacharjee: No, Sir. 

Sbri Somnatb Cbatterjee: Are you sure about it? 

Shri A. Bbattacharjee: Yes. 

Shri Somnatb Chatterjee: Are you positive that no complaint 
was lodged by Mr. Saha in writing against the behaviour of Ticket 
Collectors and Policemen? 

Shri A: Bhattacharjee: No complaint was lodged. 

Shri Somnatb Chatterjee: Did Mr. Saha ask you to identify 
somebody-a young man standing there with a revolver on his 
person? 

Shri A. Bhattacharjee:. He did not ask me. 

Shri R. P. Ulaganambi: Did you know Mr. Dutta earlier? 

Shri A. Bhattacharjee: No, Sir. 

Shri R. P. Ulaganambl: Is he a politician? 

Shri A. Bhattacharjee: I do not know. 

Shri R. P. Ulaganambi: Does he belong to any political party? 

Shri A. BbaUacbarjee: I do not know. 
Mr. Chairman: As far as you are concerned, who informed you 

that there is some trouble taking place in the waiting room? 

Shri A. Bhattacharjee: One Constable. 

Mr. Chairman: What is his name? 
Shri A. Bhattaeharjee: I do not remember the name of the 

Constable. 
Mr. Chairman: Did you get any information from A. T. Maha­

patra on this? 
Shri A. Bbattaeharjee: I got this information from Mr. Maha­

patra through the Constable. 

Mr. Chainnan: Did Mr. Saha, M.P. tell you that he had already 
lodged a complaint with the Station Master regarding the harass­
ment meted out to him by the Railway offici8Js? 

Shri A. Bbattacharjee: No, Sir. 

Mr. Chairman: Did you know that he lodg~d a complaint with 
the Station Master? 

Shri A. Bbattacbarjee: I did not know. 
Mr. Chairman: Did it occur to you that you should contact the 

Station Master before you proceed further with the c:omplaint? 

Shri A. Bhattscharjee: I did not contact the Station Master. 
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Mr. Chairman: It did not occur to you? 

Shri A. Bhattacharjee: No, Sir. 

Mr. Chairman: Did Mr. Mahapatra or Mr. Banerjee tell you that 
-there was some trouble in the waiting room or that there was an 
:altercation? 

Shri A. Bhattacharjee: No, Sir. 

Mr. Chairman: Where was Mr. Saha ac<:ording to your informa­
-tion? 

Shr! A. Bhattacharjee: According to my information he came to 
the Police Station from the waiting room. 

Mr. Chairman: Mr. Saba says he was forcibly taken there when 
he was about to board a train. Did you enquire about that? 

Shri A. Bhattacbarjee: I asked Mr. Mahapatra to accompany 
.Shri Saha upto the train he wanted to board. 

Mr. Chairman: You did not care to enquire from where exactly 
"the M.P. was taken'? 

Shri' A. Bhattacharjee: From the waiting room. 

Mr. Chairman: You believed what the officers said you did not 
enquire? 

Shri A. Bhattacharjee: No, Sir. 

Mr. Chairman: Mr. Saha writes that you had forcibly taken his 
identity card. Is it true? 

Shri A. Bhattacharjee: No, Sir. 

Mr. Chairman: How did you approach him? 

Sh.ri A. Bhattacharjee: I first told him about the complaint made 
by Shri Dutta against Shri Saha. I said "This is the complaint; I 
would request you to kindly produce your - identity card, if any". 
Then he himself produced the card. 

Mr. Chairman: You did not forcibly take it? 

Shri A. Bbattacharjee: No, Sir. 

Mr. Chai,rman: It is further alleged that you tore the cover jacket 
to examine the card. 

Shri A. Bhattachariee: No. Sir. 

Shri Atal Bihari Vajpayee: You asked your juniormost officer to 
accompany Shri Saba, M.P., to the train. Why did you not go your­
self? 
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Shri A. Bhattacharjee: I was suffering from a carbuncle on my 
leg. 

Shri Atal Bihari Vajpayee: But you were fit enough to go to the 
Police Station and make enquiries. 

Sbri A. Bhattacharjee: That officer was in uniform; so I asked 
'him to accompany him. 

Sbri Atal Bibari Vajpayee: You thought it below your dignity to 
:accompany a Member of Parliament? 

Shri A. Bhattacharjee: No, Sir, I was unwell. 

Shri Atal Bihari Vajpayee: But Mr. Banerjee was there; he 
'should have gone. 

Sbri A. Bhattacharjee: He was in Mufti so I asked the junior 
officer to go. 

Sbri Atal Dibari Vajpayee: But his Mufti did not prevent him 
'from approaching the Member of Parliament who was waiting in the 
'waiting hall. So, the M.P. was given a send-off in unifonn! 

Mr. Chai.nnan: Have you got anything more to say apart from 
the questions put to you? 

Sbri A. Bhattacharjee: There was some inconvenience in travel· 
ling caused to Mr. Saha due to the repeated checking and on behalf 
of my officers and myself I tender an unconditional apology to this 
Hon. Committee as well as to Shri Saha for causing such inconveni­
.ence to him. 

Mr. Chairman: You may now go. 

(The witness withdrew) 

After some time, Sbri A. Bhattacharjee was caDed in again and 
examined. 

Mr. Chairman: Now, Mr. Amalendu Bhattacharjee, you can 
take the oath. 

(The witness then took the oath) 

Mr. Chairman: Have you brought the General Dis.ry of the poUce 
station of that date? Have you made any entry on Mr. Dutta's com­
plaint and other matters? Would you read thelm out? We will 
check it la ter. 

Sbri A. Bhattacbarjee: Mr. Dutta's complaint in this G.D. is 
-entered by Mr. Mahapatra. The diary is in BengaU. It reads, 
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"Received a written report from Mr. Krishna Kanta Dutta of Ban-· 
kura, Machantala, which is as follows: 

"To 
The OIC, 
Asansol G.R.P.S. 

The time is 1305 hrs. . . . .. " 

Sini R. P. Ulaganambi: Let it be translated into English by the 
Interpreter. 

Shri A. Dhattaeharjee: Yes, Sir. 

"Sir, in the First Class waiting room, one gentleman is giving 
,his identity as A.. K. Saha, M.P. and he has signed the 
visiting register as such. He is not the person he is claim­
ing to be; and the identity card with the pnotograph is 
a forged one." 

"Noted the fact in G.D. and informed 0/C in his quarter for 
verification of the same. 

Mr. Chairman: Any other entry pertinent to this? 

Shri A. Dhattacharjee: "1315 hrs. I had been to the First Class 
waiting room and requested Shri A. K. Saha to show his identity 
card of M.P. and also come to the P.S. for verification, but he refused 
at the first time. In the meantime, Shri S. Banerjee came at the 
waiting room and on his request, he came to the P.S. He was offered 
a chair with due respect and took his chair in the room of O/C and 
awaiting O/C's arrival at the P.S.". 

Shri H. K. L. Dbagat: That is regarding his first visit, and that 
is by Shri Mahapatra, when he went alone. Does it relate to that? 
This is an entry by Shri Mahapatra. Is it relating to the joint visit 
of Shri Mahapatra and Shri Banerjee or is i~ relating to his own visit 
there when he went there for the first time? 

Shri A. Dhattacliarjee: This was his own visit being noted here. 

Shri H. K. L. Dhagat: Is it mentioned here that he refused to 
show the identity card? 

SIrri A. Dhattachariee: Yes. 
Shri H. K. L. Dhagat: He says here that he asked him to accom­

pany to the police station. That also he refused? What does the 
diary say? Please read it out. 

Shri A. Dhattacharjee: It says (this is by Shri Mahapatra): 

"I had been to first class waiting room and requested Shri A. 
K. Saha to show his identity card of MP a~d also to come· 
to P.S. for verification, but he refused at the first time. 
In the meantime, SI, S. Banerjee came at the waiting 
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room and on his request he came to P.S. He was offered 
chair with due respect, and took his chair in the room of 
the O./C, awaiting O/C's arrival at the P.S.". 

Shri H. K. L. Dha,at: There is no other entry? I am asking 
:you this question for this reason. Shri Mahapatra had gone first, 
and then Shri: Mahapatra and Shri Banerjee had gone. Actually, 
according to Shri Mahapatra, he did not come with him; he did not 
'even ask him, but he only asked for the identity card. Are there two 
entries regarding the separate visits of Shri Mahapatra alone and 
Shri Mahapatra and Shri Banerjee together? For, he went with 
Shri Banerjee and Shri' Mahapatra, according to your own officer's 
statement and Shri Saha's statement itself. I want to know whether 
there are two separate entries regarding the two visits. 

Shri A. Dhattacharjee: There was no separate entry made by 
'Shri Banerjee and Shri Mahapatra. 

Shri H. K. L. Dhagst: Are there further entries? If so, pleaile 
read them out. 

Shri A. Dhattacharjee: The further entry by me is as follows. 
'This entry was made at 13.20 hours. It reads thus: 

"One caU came to P.S. in sick state. Persued G.D. entry 
No. 1396 of date. L interrogated Shri Krishna Kant 
Dutta and asked him if he actually knows M.P. Shri 
A. K. Saha, but he stated that he did not know Shri Ajit 
Kumar Saha physically; even he could not say name and 
particulars of the pe·rson whom he was suspecting not to 
be M.P. 

I then requested Shri' Ajit Kumar Saha to show his identity 
card of MP and he produced before mel MP identity card 
No. 494 dated 22.3.71 bearing the signature of the Secre .. 
tary, Lok Sabha. 

I also found the photo fixed with identity card fully identical 
wit.h the person carrying the same . 

. Shri Ajit Kumar Saha further stated that he would avail fll 
UP (aircondition) express for Delhi for which he 
had already booked the seats. Shri Ajit Kumar Saha fur­
ther stated that he was elected from Bishnupur, Distt. 
Bankura. as the Member of CPI (M). Full particulars are 
given below: 
Shri' Ajit Kumar Saha, 
s/o late Bimal Kanti Saha of Salboni, P.S., Bankura, 
Distt. Bankura. 
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From the identity card there was no suspicion about him. 
So, I allowed Shri A. K. Saha to avail 81 up train. Accord­
ingly he left the P.S. I directeld AS! A.T. Mahapatra to' 
accompany Shri Saha up to platform and to stay till avail­
ing the train.". 

Shri Somnath Chatterjee: At what stage is thp. case against 
Shri Dutta? 

Shri A. BhattaehaJojee: The next ,hearing has been fixed for 24th· 
August, 1973. 

Shri Somnath Chatterjee: Was he arrested? 

Shri A. Bhattacharjee: He surrendered in court on 5-5-73. 

Shri Somnath Chatterjee: So, from July, 1972 till May. 1973 no· 
steps were taken to apprehend him? 

Shri A. Bhattacharjee: The warrant was issuPd by thei S.D.J.M. 
to OC, Bankura Police station. 

Shri Somnath Chatterjee: When? 

Shri A. Bbattacbarjee: I do not know. 

Sbri Somnath Chatterjee: You have lost all interest in that 
prosecution? 

Shri R. P. Ulaganambi: 

Shri A. Bbattacharjee: 

He is on bail now? 

Yes. 
Shri R. P. Ulaganambi: So, you have not taken interest to arrest 

him? Was any warrant issued to arrest him? 

Shri A. Bhattacharjee: Yes. 
Shri R. P. Ulagallambi: But he was not arrested. 

Shri A. BhattaC'harjee: The warrant Was issued by thE: S.D.J.M. 
to D.C., Bankura P.S. That is another district. 

Shri R. P. Ulaganambi: If the police officer takes interest, he 
can arrest a person even in another State. 

Sbri A. Bhattacharjee: The warrant was not sent to me for arrest 
in this case. 

Shri R. P. Ulaganambi: He himself surrendered before'the court 
and now he is on bail? 

Shri A. Bhattacharjee: Yes. 
Shri Nihar Laskar: A statement had been made before us that 

Shri: Krishna Kant Dutta had told you that the man was one 
Mr. MandaI. It was not in the written statement. You have men­
tioned in your writing also nothing about this. How is th'it this 
MandaI came after that? Was it an after thought? 
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8hri A. Bhattacharjee: No, it was not an after-thought. 

Shri Nihar Laskar: How is it that you have not mentioned itr 
and the other man has also not mentioned it? 

Shri A. Bhattacharjee: During my interrogation, he immediately 
told me. 

Shri Nihar Laskar: Have you recorded it in your statement 
here? 

Shri A. Bhattaeharjee: No, i't was not mentioned. 
Shri Nihar Laskar: Shri Dutta also has not mentiond it in his-

written statement or complaint? 

Shri A. Bhattacharjee: In his complaint, he did not mention it. 
On my interrogation, he told me. 

Shri H. K. L. Bhagat: Did you record any other statement from 
Shri Dutta?'" 

Sbri A. Bhattacharjee: No. 

Shri H. K. L. Bhagat: So, this MandaI is all oral? 

Shri A. Bhattacharjee: Yes. 
Shri Atal Bihad Vajpayee: From where did MandaI appear? 
Shri 'A. Bhattacharjee: During my interrogation, he told me. 

Perhaps, I hap forgotten to note it. 

Shri Nihar ,Laskar: This is an important aspect, He thinks that 
it is somebody else whom he knows and he is Mandal, and you think 
that it is not important. 

Shri Darbara Singh: I find that one sheet is stolen away in bet­
ween page 89 and 90 from- this book? 

Sbri A. Bhattacharjee: This is written in carbon process, and one' 
of the copies is to be sent to our superior officers. 

(The witness then withdrew) 

Wednesday, the 29th January, 1975 

\PRESENT 

Dr. Henry Austin-Chairman 
MEMBERS 

2. Shri Somnath Chatterjee 

3. Shri M. C. Daga 
4. Shri Popatlal M. Joshi 
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!5. Shri Shyamnandan Mishra 

~. Shri H. N. Mukerjee 

1. Shri Chintamani Panigrahi 

"8. Shri B. R. Shukla 

.9. Shri Maddi Sudarsanam 

SECRETARIAT 

Shri Y. Sahai-Chie! Legislative Committee Officer. 
Shri J. R. Kapur-Senior Legislative Committee Officer. 

WITNI'SS 

Shri Krishna Kanta Dutta, Bankura, Wel$tBengal. 

(The Committee met at 11.00 hours) 
Evidence of Shri Krishna Kanta Dutta .• 

Mr. Chairman: Mr. Dutta, please take your seat and take the 
lIOath. 

Shri K. K. Dutta: I, K. K. Dutts, swear in the name of God that 
'the evidenoe which I shall give in this case shall be true, that I will • 
conceal nothing and that no part of my evidence shall be false. 

Mr. Chairman: Mr. Dutta, were you at the Asansol railway sta-
tion on 29th June, 1972? 

Shri K. K. Datta: Yes. 

Mr. Chairman: At what time were you there? 

Shri K. K. Dutta: 1.15 P.M. 
Mr. Chairman: Did you make any complaint to the railway offi-

cers about the 'person who was sitting there? 

Shri K. K. Dutta: No. 
Mr. Chairman: You did not make any complaint? 

Shri K. K. Dutta: After the occurrence. 
Mr. Chairman: What was the occurrence? 

Shri K. K. Dutta: The occurrence was, one M.P. was asked to 
·'Show his identity card by the railway officials and he refused. The 
request was made several times and he refused. At that time, MP 
was going over the overbridge outside the railway station. At that 
1ime, GR:P staff came on the stair case and asked him to come back 
again. 

Mr. Chainnan: Where were you at that time? 
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.Shri K. K. Datta: 1 was standing outside the door of the first 
~lass waiting room. 

Shri M. C •. Daga: Did the police officers asked for the identity 
,card to be shown in your presence? 

Shri K.K. Dutta: res. 

ShriM. C. Daga: Who enquired about the pass, identity card? 

Shri K. K. Dutt.: T.T.C. 

Shri M. C. Daga: Were YOll present at that time? 

Shri K. K. Dutta: 1 was at the first class waiting room. 

Shri M. C. Daga: Did you speak anything at that time? 

Shri K. K. Dutta:Nothing. 

Shri M. C. Dega: You did not speak anything? 

Shri K. K. Dutta: Nothing. 

Slori M.e. Daga: Did you have any talk with the police officers, 
those· RPF men, regarding this at that time? 

Slari K. K. Dutta: No. 

Shri M. C. Daga: Did you have any talk with the person, the 
:.M.P.? 

Slari K. K. Outta: No. 

SlIri M. C. Daga: Did you ask him about the pass? 

Shri K. K. Dutta: No, nothing. 

Sbri M. C. Daga: Did you ask 'why don't you show the card'? 
Sbri K. K. Dutt1l: 'I did not speak even a single word. 

Shri M. C. Daga: What impression you were gathering at that 
·timt'? 

Shri 'K. K. Dutta: Railway staff asked him to show his identity 
,card nnd he refused. 

Shri M. C. Daga: 'What did he say? Had he spoken anything? 
Wh~ t were his words? 

Shri K. K. Dutta: They asked him 'Please show your identity 
card. 

Shri M. ·C. Daga: What was his reply? 

Shri K. K. Dutta: He refused. 
Shri M. C. Daga:Refusal'in what way? Did he nod his head 

"or did he say in so many words? 

:'2216 LS-12. 
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mui K. K. Dutta: He said 'I am an M.P.' That. is-aD:. 

Shd M. C. Daga: Then, what happened'! 

Slui K. K. Dutta: He was asked again ·Please. show your id~ 
tity cflrd'. 

Sh,i M. C. Daga: Did he say anything in reply to- it?' 

Shli K. K. Dutta: He refused. 

Shli M. C. Daga: Did you move an. application m. writing? 

S hI i K. K. Dutta: Nothing. After the occurrence~ G.RP stafl 
askei me to give a written statement. 

Shd M. C. Daga: Were· you examined by the Police under Sec­
tion 1U2? When the case was lodged I against. you, when the case 
was rf,gistered against you, were you examined by the Police? 

ShJi K. K. Dutta: No. At the Court. ... 

Slui M. C. Daga: What was your statement in the' Court? 

SbJi K. K. Dutta: I told the same' thing, what had happene~ 
that the M.P. was asked to show his identity card and he refused 

Shli M. C. Daga: Did you give the names of the witnesses whicb. 
you w/lnted to produce at that time? 

Shli K. K. Dutta: No. 

Shd M. C. Daga: You did not speak. about the witnesses? 

Shl'i K. K. Dutta: No. 

Shli M. C. Daga: Did the Court ask you to give the names of 
witnesses? 

Shli K. K. Dutta: No. 

Shli M. C. Daga: You had no witnesses for your defence? 

Shit K. K. Dutta: No. 

Sbti M. C. Daga: How many times did you appear in the Court?' 
Shri K. K. Dutta: 10-15 times. 

Shli M. C. Daga: Did you cross examine the witnesses who ap-· 
peared against you? Did you cross-examine them? 

Sh~1 K. K. Dutta: My lawyer had asked him something. I:' can-­
not sa, what. 

Sla.ri M. C. Daga: Did you engage a lawyer? 
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SUi K. K. Dutta: Yes. 

SUi B. R. Shukla: What was your permanent residenoe during 
June, 19721 

Shri K. K. Dutta: Bankura. 

Shri B. R. Shukla: How far is it from Asansol? 
Shri K. K. Dutta: 5 miles. 

Shri B. R. Shukla: Did you know Mr. A. K. Saha, Mem,ber of 
Parliament, before 29th June, 19721 

Shri K. K. Dutta: No. 

Shri D. R. Shukla: In what connection did you happen to be at 
the Asanso! railway station On that particular day? 

III) .0 .0 1m : ~rt q ~rf tti) ~'ofiT ~ 9TT~ 'fiT ~,« ~ q~ trif ~ I 
eft .)0 WR 0 'l"'" : mq- 'fiT a' en IfITT t ? 

"" .0 .0 1m : nT fi§ ~ t I 
Shri D. R. Shukla: What is your profession? Since you had 

atkined the age of majority, have you been occupied in some busi­
ness, service etc.? 

Shri K. K. Dotta: I was a construction contractor. 

Shri D. R. Shukla: Was it in the railway department? 
Shri K. K. Dutta: No, no; it was in the P.W.D. 

Shri D. R. Shukla: Was it in Bengal? 

Shri K. K. Dutta: At Bankura, Sir. 

Shri ·D. R. Shukla: Did you know Mr. B. D. Banerjee, head 
ticket collector at Asanso!, earlier? 

Shri K. K. Dutta: No, Sir. 

Shri B. R. Shukla: You do not know him even now? 

Shri K. K. Dutta: No, Sir. 

Shri B. R. Shukla: What about R. N. Chaudhri? 

Shri K. K. »utta: No. 
Shri B. R. Shukla: About B. D. Singh? 

Shri K. K. Dutta: No, no. 
Shri D. R. Shukla: About S. Banerjee, section officer, G.R.P.? 

Shri K. K. Dutta: No. 

Shri D. R. Shukla: About A. Bhattacharya, officer? 
Shri K. K. Dutta: No. 
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Shri B. B. Shukla: None of these persons you had known from 
or before 29th June, 1972. Nor do you know them even now. 

Shri K. It. Datta: Not even now. 

Shri B. B. Shukla: Did you give some information in writing on 
the 29th June, 1972 to the railway staff, to the effect that a certain 
person who says that he is an MP is there; but he is not an MP? 

Shri K. K. Dutta: No. 

Shri B. B. Shukla: Did you give something in writing? 

Shri K. K. Outta: Yes. 

Shri B. B. Shukla: That writing was probably signed by you 
and probably written in Bengali. . 

Shri K. K. Dutta: Yes. 

Shri B_R. Shukla: I am now reading the translation of that 
written information which you gave in Bengali. The English tran­
slation is like this: 

"In first class waiting room, one person said that he is A. K. 
Saha, M.P. and he signed the visitors' book. Actually, 
he is not the M.P. The identity card with photograph 
which he had, must be forged." 

Shri K. K. Dutta: No, Sir. 

Shri B. R. Shukla: May I show the Bengali version to you? 

(Shri Dutta was shown the version in Bengali) , 
Sbri B. R. Shukla: The true copy of the information which you 

gave in writing to the railway people is before you. 

Shri K. K. Dutta: No. Sir. 

Sbri B. R. Shukla: I want to know from you whether after see­
ing the copy of that letter and by refreshing your memOry you can 
say that you had written the contents like this; or whether these 
are not the contents of the information which you had given to the 
railway staff. 

"" wio rio ~r: J;f11i~f~ J;f'fi~, ~ fi:fv if>1:mt' rqr fif>' ~ tto 
ilio ~~T, ttlfo 'fro ~ J;f!l:if.-m ~(ff.r 11ft 1fi\!T, ~ ~R ~'t~ fit;qr I 

"I asked the DTC to ask him to show the identity card; and A. K. 
Saha refused." This is what I had given in writing. Nothing much 
more. 
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Shri B. R. Shukla: It means that what is now being shown to 
you as the cOpy of your information. is not the information which 
you had given. 

Shri K. K. Dutta: No. 

Mr. Chairman: It is stated by the railways that you have made 
a written complaint to them regarding the alleged occurrence. And 
this is a copy of the complaint you were supposed to have. or you 
have given to the railway authorities. 

Shri K. K. Dutta: After the oC¥:urrence. I had given a letter. 

Mr. Chairman: Are these not the contents of what you have 
given? 

Shri K. K. Dutta: No, Sir. 

Shri Popatla) Joshi: The witness says that he gave this much, 
viA that they had asked for it from the MP and the MP refused. 
And that also after the occurrence. 

Shri Somnath Chatterjee: We should, therefore. await the arri­
val of the original document, because the witness's evidence Is com­
pletely contradictory. He denies every thing. I believe that the 
true copy Is authenticated by the police officer. He completely 
denies the contents of the copy authenticated by the police officer. 

Mr. Chairman: Mr. Dutta, the copy which we have shown to 
you now is authenticated by the police oftlcer as the copy which 
you have given in original to the railway sta1f. 

15fT .To 'fI"(0 ~ : ~rt ~ ~ ~ t.I!, ~ r..;!R'N ~ ~ ~~ ft;pJ' lfi~ 
~ ~--~ 1fro ijo ~ ~ ifR ij--~ !R'N ~ 29 "if, 1972 IIit ~. 1Pi;ntJ 
<tiT fu'. 'fi1: f~, ifqT mIJ -:m <tiT ~"'tctrr~ ~ ~ ? 

"""0 "0 tm : ;ifr ~ I 
15fT .To 'fI"(0 ~ : mq- it ;;it f~. Iifi'( f~ q: ~ f~. <n: ron ..,. !R'~ 

~ f~ ~-~ q: 'liJlT"jf ~~ ~ ~ ~mT it. ~~ if(\' t, ~ ~ iIft ;ifT 
~ ~ q-f t, ll'fufm ~ tr( t. ~ ~ ~ t ~ '3'ijo !R'N <tiT ftnTlllIT1fT 
~ I ~ srf~fq- Cfir ri;;rT m;q- fCfiln pr !R''llflG 1fT ~ it ~ I'm t-IR'M' it t'l'T 
~Ttrr ttCfi WTzr m q-;ri ~ it ~ ~m ~ I itu!R'rf ijo ~!fiT srql1A ~ ~ fit;;ft mq-
~ 2 9 ~if. 1 972 <tiT f~ ~ fro, 3f~ '3'6' <tir ~ 51'f~ t t:fT mq' ~ f9 J«'U ~ 
"fT {{'\-{ ~Tit -:m llir IRlI'tr ~ ~ ~ ? "I'T ~~ it fQT pr ~--ifqT!R'r!J ~ If(t 
omr m ,,~ it iI'(t ft;R{t 'fT ? 

15fT"o "0 ~ :~if(f~'fT I 



178 

11ft .ma '"" IIftft : q'('q' ~~ ~ Ifi) 'tiif ~ ~;:rif ~ IlT ~~ft f~;:r q'fq' if 
~ iii) m 'fT? 

"'''0,"0 m:. ~ ~ ~ ~ffi''fT I 
Ilt) q)lf! '"" 1itU-) : q-rlf if If~ ~if ~) 'ti'l'1 ... ~r ~'I'T !fT, 'tiq) irr~~T(f if(f 

Wf'iT? 
Ilt) ,"0 .0 qr : ~ ~if iii) 'tiwrr ... ~1 m 'fT I 

11ft ctlw ""' wmft : q'('q' 111') ,~A 'tilif q-flfr 'fT.? If(\~) (~"'i! ~"r q"h: ~if 
~T ~~ ~~, IfIlT ~ t ~ mer !Ii),IfiT{ ~~A q'fq'T 'fT ? 

11ft .0 "0 ~':'II'T~ I • 'I' ~ '"" a, : Ifilif ~\II'f.f qom "'T ? 
Ilt' .0 .0 nn : ~« rtif "T,," Ifi'l";:r ~ q'fq'T 'fT I 

'" qm '"" q, : lf~'T !lift ~~ 'iT ? 

-t\'.o .0 "T: '!:" ~ ~ 01'(1' I ~i If!!T Ifi~T tI'lfT 'fT fill' ~) ~ ~ 
.rrd~-etr ~ 1fi'lT 'fT q'tt ~1if ~'!~ fifi'lfT, q ft;r. 'ti'( ~ ~), tit f~. ~T I 

Ilt, qm "'" .'ftft : f~ ~ ~ 'fT ? 

-t\' .0 ,"0 ~, : ~ri ~ ~ I 

11ft q~ "'" ~ :. 'bT~ ~m ~ "'W flfi q'fq' if ~) ~.T t, ~ ft;r'l' ~ ~ itt ? 

"" .0 "0 nn : ~r ~ I 'I' qm '"" .ftft : qrtT ~ ,~ ft;r. ~ f~T ? 

,,' itio "0 WI : ;;rr ~, qJ1liZ1:-R~ I 
'" qm "'" ., : ~"o Ifto • ;;rA " ~ ? 

IIft .. o"o ~: q~)~f"~~~~~fi' I 
11ft ctlw ""' .mft : ~ ~"If • ~ qf'q' lfI1 ft;r'l'~ ~ ~ t11fT ? 
11ft .0 .0 ~, : 5-7 f,,~ ~ I 

11ft ctlw "'" .ftft : ~ m- q~ fi' 1fT ~~ ~ mit fi' ? 

11ft .0 '0 nfl: W(!fiT 1Jf'ffir ~ 'tift ~r ~ ~ Ii 
11ft qm '"".mft' : qrq ~ ~1:: ft;rfll lfi1: mr 1fT ~'(~ f\ll'. 'ti~ 'q'f'q' 111') frn 

qn: qrq ~~q,:~~ ~M'? 

11ft itio '0 nfl : tf.t"''I' lfi1: ft:!fT 'fT---'To mo tft'o qffiif«ffl' • 01'''' fill' 
~ri mqi ~ sm:~R:tt atilT t:rm 'fT, ~ • 0!11 ~--fri If(t .m ft;pr 

~!fi,"1 

'" ~q" ""' .,~ : U ~ {«'it 1II')f ifffl' ~r 'iT ? 
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"tJI" to to ~r : ~r I 

IJft q)w '"" W~ : it ~q'o Ift'o {f~ ;rtf ~, ifi'tf q'R ~ t, 'lor 'FT ~ 
'~);ri t-~ ~ij'r ~ it ft;r~ ~ or~r ~ 'fT ? 

'" to to ~ : ~ ij'ar ~ ~ ;;rRff q., 1:~ ~ ~Jfro ~ ~~!:l ~ 'fT I 

'" qm "'" II'ftft : ~~ ~ m ~ ifiT q 4'f'il'~~~ ~ mr ~r ? 

'" ..-0 ..-0 .wT : \if) ~t I 
~ q)q! "'" .)ut : IflfT ~ ifi'tf ~~ m~ lfT ~m{f q-,Nlf .. 4'i ~ 

~hrA q. I 

'" itl'o itl'o ~ : q'~" I 

IJft ~ "'" '1m, : IflfT {far q'flt " ? 

"'..-0 to ~ : ~~r ij'ij' ~r qorit" I ~li--it ~~ ~ ~"t ~ q. I 
IJft ~ "'" 'Inn : fq;l 'l'A i fR~ 'fT, IfZn' q- m1IT liT ? 

'" to itl'o ~: q ort.Y q'11f1' 'fT, ~ m it I ~~;r ifi) ~ ~ ~ 
fifi m q',lt it I 

"" qm "'" 'I"'" : .rT ~1Ii ~ Iq'11IT 'fT ? 
'" to to .wr : ~,~)-riTor ~"r q'flt it I 

Sbri Chintamani Panigrahi: The first Paragraph of the Judge­
ment says: 

"Prosecution case, in brief, is that on 29th June, 1972 at 13.06 
hours one Krishna Kanta Dutta, son of late Bijoy Gopal 
Dutta of Machatala Bankura Town P.S. Bankura Dlstt. 
Bankura submitted a written complaint to Asansol 
G.R.P.S. to the effect that one person saying himself as 
A. K. Saha, M.P. was waiting at the First Class waiting 
room of Asansol Railway Station. He was not really M.P. 
and the photo and identity card possessed by him were 
forged ones." 

This is stated in the Judgement, and you are denying it. 

'" itl'o itl'o .wr : ~ ~~ arm flfi W if; f~ ~.~ ifiT ~ t I 
Shri Chintamani Panigrahi: You have given something in writ­

ing to the police, and this is what is said in the first patllgraph of the 
Judgement. Now you are denying it, saying that you did not give 
the thing in writing. When the original writing comes, it will be 
shown to you. Do you think you are telling something which is 
.against your original writing? . ~, __ . "" \ 



180 

~ iJo iJo ftT: ~ WIJ f'l'Nc=r ~ f{tJT ~, ~ ~ .;;~ .' I 

Shri Chiutamani PaniJl'ahi: Do you; think, that, the railwa~ 
ofBeers forged your statement? 

Shri K. K. Dutta: I can not say. rit {If iT fR ;r;, ;tj~f~r~, 
~ ItiT ft ~'TT f!fi ftN Cf;, f~ ~ I 

Shri Cbintamani Panigrahi: In all your life' has there' beeBl 
any case against you? 

Shri K. K. Dutta: No. 

~ "'" """ fif-1' : ~ ~ f~ ~i m~ m ~.q ft ~it ir, ~l 
~ ir? 

~ iJo iJo 1WT: wm ~ wrt !fiT ~ !fiT 11~ t f~ ~ ir, ~~ !fiT W 
Ifi, qt m it; f'lir ~ ir I 

,,) ~ """ ~: iflfr'fTtr qt i~ ~ ~~ ir? ~ 50-60 II'~ t;, 
l1l11I qt Q ~ ~ ir liT ~~ ~ ~ ir ? 

~ iJo iJo 1WT : ~ ~ ~~ ~ !A1'1fT 'IT I 

,,) ~ """ "',,: W!f it; mr ~ m~ f~ lIfT ? 

'if) iJo iJo nn : \ifi ~t, lIfT I 

,,) "'" IR'l' "',,: ~T f~ tro ito it W!f it; ~ IRm1' fZlli!' Ifi) m' 

eft iJo iJo 1Wf : ~ Wf, m 'fT I 

,,) ~I'I' ~ fif-1' : f~T it ~ ~ th ? 

~ iJo iJo ftT: '"'"" fZifie Ifi?:T IR: ~ lIfT ~T ~ it m lIfT I 

~ f1r1'l' 'ITA ""': ~;r;~ ~ W!f ~f~ ~~ it ~ ~T IiflIT qt it; (lj.HIli{[' 

it ~ ~ ~WT lIfT flfi W!f am fz~ ~ t ? 

'ifT iJ 0 iJ 0 1WT : ~~ it "f{f ~ lIfT I 

,,' ~ """if "''' : iflI'T W!f ~ ~ f~ ;r;r "f;iI"(' iIlf ;r;) f~ it ~. 
flfitn' 'fT ? 

,,) to to ftr : ~ it ~ ~ ~ fi'T 'IT I 

,,) ~~ ~ "''1: WlI' ~h Q", ~m (m t flli qt IliT fltimlf it Wf;e' 
ifHf'{ ~ flFlfr 'iifTffi ~--Iftn' mtr it ~ fifilfT lIfT ? 

'if) to to 1Wf : m ~tI1 ~ 'fT I 

at) ~ ~ "'''' : irf'R ~ ~ ~ 'l'Trif.!ft lfiTi ~ ffl1fT, ~ ~ 
;rtf Ifi'trT I 

lift to to ftT : '" <it "!W 1if)it ~ it I 
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~ ~ ..... ~: 1ffa1r ~ it ~~ ~ Iliff ~ 'Q'T ~,' IRr W IfoT 
~fq~t? 

III) to to ~ : ~ f!'1fia' fqm ~, ~1IiOI' 8"11' ;to ~ ~ II1lT I ~ 
'm1' f!'1Ii!' 'IT, ~ ;l ~ f~T f~ lIfT I 

III).,... ~ ~: W ~ 1fiT1I' ~ ~ t, qt wr f!'lIi~ fqpn ~ t I 
~ mw it f~ ~ CiIMWl<"l ;srrlit ~ i ? 

~ to ,"0 1Wr: 10-15 ~ m II1lT'lT I 

~ "'" ~ ~ : ~ m 50-6 0 ~1w f( " f~ 'I"t ''iN 1 0-15 m<"I' 
.r~ 'lit it I 

III) to to 1Wr: ~ 1960 it'TtfT lIT, ~ ~ m~;;fT 11ft 1ft IIiT ~ 

"" """ ~ ..... : ~"IilTflli ~'fe.IT~qf, m'mf"lIi~ fm 
lIfT, q CiTtA IfIfT fft '" fll1lT ? 

III) to to 1Wr: iF~t mar~flli~)~TBft, i.tt~lIitfff ~Cil~ir~!t· 
IfiTi ~ ~~ ~'(r.f f~\1f flRT--q fn ifiT ~ it, ~.rq ifi~ ~ fm I 

..n ~'" ~ ....... : iflff ~r.t Ci'Jtf it ~ IfitT flli fq ~ it ~ it ~ 
Ci''tt ~1~ ~m flfjqT, w .ra- it; m~ W) ~ ? 

11ft rio rio ~f : mfr t f~ ~ IIiWT lIfT, q' q(l'~flli III fQ ~~' 
(tf~1 

~ ~'" ............ : ~ ~ qt 2t:t flfi Ci'Jtf ~ () ~ I 

III) to to ~ : ~ ifIT .r(f (Tift (f) ~ ~ f<"l"l'a-T I 

III) S1mf ;pf;f ~: f'fiT Ci'Jtf it; fnit ifiT ~T Sl'lff;;r;r'IT, q' a"" ~ ~. 
iii) ~ ~ .tt I 

..n to to 'CWl: m&TT u:);J it ~ ~T f~ I 

'" .... "'" ...... : Qf ~~ arm ifil ~ ~ Iff ~~ 1fIim'T ~ ~ f fifi 
!1mit' fQ ifi1: q flflfilll'(f ifiT IfT-~ iI'ffllliT ~ ~~ it; ~~ ~ ~ ~~ 
fllilfT t ? 

.n to to ftT : ~ 'q'f1:'f ifiT ~(f ~ ~T I 
lilT ~ ~ .... ,,: CITtA J;~r~ it; ~11fa- qm ~ ~ t fifi IrA ;t ~ 

Iti"tf nrifiTlffl' f\IN ifiT iIlT ~T t fili ~ ~ it; Offlf ~;;r) ~flRl' ~ iii) q~o ~o 

!I'm ~m t q: ~ ~ ~ ~ t, ~ mwr ~ ..-" t I ~ 1fi1i:qn:T 
lfT m ~;rrtT ~ ~ fili ~ ~~T ffiflf(f f~ iii"{ ~ '-ft, ~fifiO!' iIfi)i it; m~;r 
\I'TCr ~ ~ ~ emf ifi) ~f{' ~~ fifilfr ~ fifi CI'fCf.t ~ f'qfifiTlf(f fR ifiT .,~ ~ ? 

..n to to ",n: M;;r$ ~ 'PT flli Ci'N it 1p{1' fq 1Ii~ f~r I p ~ ~T-.fa 
q'1TT ~ if, mq-~ qr ~, ~ ~. f~lfT flfi {II' ~ 1Il fn Ifi~ f~r ~ I 
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aft "'"' """ Me: if'Vof ~Jfrt mr ~ !fin !fiT ~) «row ~ . . .•. 
~lti 'fl1A'tq ~~ : ~ ~ ~T ~, ~R !fiT m t I 

,,) ~ """ ftI,,: (~'t~ t5~ it ~ iftf f~(fT IW t fifi ",,"If ~ ~;:iJ~ 
fifilfT .~ fifi ~ ;r ~ f~. ~ ~T ron- ? 

,,' ,"0 ,"0 ~T: ~1f1't ~ ;r <tilf f'li ~ m arT~ iii' ~€f OftT t I 

,,' ~ ~ MIll : (~ijo q~r m ~T ~6'r t I 
.. 

~~"WT'IT: ~iiI')fQ~f~,ar~~~ijof\ftj,mt·~ 
m ~ ijo ~ liT ~~ eml'1 it ftNT 'f'h: ~ ~.6' f!fi1t I 

,,' ,"0 ,"0 ~ : ~ ~ tr fQr I 

,,' 'I'" .. WT'IT: o;lfi ~ f~lf ifil: !flfT a-rf.t ~ '1ft mm ~? 
~ ,"0 ,"0 nn : ~f I 

~ 1{'" .. WT'IT: ~ m'f it ~ m;r1 /fiT f~. Iti;: f~r, ~ it arr~ IflIT 

.~~ m;r1 it ~ iii ~ f\;r~, /fiTt ~~ ~ liT ~ ~ ? 

~ ,"0 ,"0 ftT : ~ ~ I 

aft "" ... W1'IT: ~r ~~ 'fT'f i¢'r /fi)f 'lCfTtT ~r ? 

~ ,"0 ,"0 ~ : /fi1I'T ~f ~ I 

,,) 1!" .. WT'IT : ltiTt ;;rA '1fT ~f lffl' ? 

aft ,"0 ,"0 ~ : ~T <tft I 

11ft 1{"''' WT'IT : ~ iii) 3fT furTt t IflIT '(~/fiT ~ it ~ if 1ft ~ I 
"" .0 ,"0 ~ : iIlf I 

aft 1{'" .. WT'IT: ~ it ~ ~ mr lfT ~ • ~lfi)~ ;r Rit ? 

~ .. o ,"0 ~ : ~~ it Rii I ~ tr ~ ~r I 
,,) 1{'" .. WT'IT : ~ f~Tt ~ m. Iti;:~) 'iT, <tlfT ~ IliT ~ it 

.~ 'ir? 

"'.0 ,"0 .wT : It'~ ~m 'iT ? 

tift 1{'" .. WT'IT : IflIT '(~ /fiT ~ it ~T vn I 

"') ,"0 ,"0 ~ : ~Jf it ~ m iIlf ft:r'-T'i), 3I'T 'f'lfT if6'mt ~ t I 

(~mtr~mn ) 

(The Committee then adjourned) 
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PRESENT 

Dr. Henry Austin-Chairman 

MEMBERS 

2. Shri Somnath Chatterjee 

3. Shri M. C. Daga 
4. Shri Shyamnandan Mishra 

5. Shri H. N. Mukerjee 
6. Shri Chintamani Panigrahi 
7. Shri B. R. Shukla 

SECRETARIAT 

- I 

Shri Y. Sahai-Chief Legislative Cf)mmittee Of!icer 
Shri J. R. Kapur-Chief Financial C'>mmittee Officer. 

WITNESSES 

1. Shri K. K. Basu-Deputy Secretary (Judicial Department) 
Government of West Bengal, Calcutta. 

2. Shri Krishna Kanta Dutta. 
3. Shri A. Bhattacharjee-Officer-incharge, Government Rail-

way Police Station, Asansot· 
4. Shri A. T. Mahapatra-A.S.I. of G.R.P.S., Asamol. 

(The Committee met at 15.00 hours) 

(i) Evidence of Shri K. K. Basu, Deputy Secretor'll (Judicial 
Department) Government of West Bengal, Calcutta. 

Mr. Chairman: Mr. Basu, you may take the oath. 
Shri K. K. BaIU: Oath taken. 
Mr. Chairman: Mr. Basu, are you a Deputy Secretary. West 

Bengal, Judicial Department? 

Shri K. S:. B88u: Yes. 
Mr. Chairm8D: Have you brought a file regarding cale No. 1296 

of 19.72 which was in the court of Judicial Magistrate, Asansol? 

Shri K. K. Basu: Yes. 
Shri M. C. Daga: Kindly see whether the First Information Re-

port is in original or a COpy is there. 

, Shri K. K. Basu: I find that the original is not there; a copy Is 
recorded there. 
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Shri M. C. Daga: After a magistrate takes a statement from 81 

particular witness, the original document must be on the file. As 
far as the challan is ooncerned, it must have the FIR, with it. 

Shri K. K. Basu: I find from the judgment that the case started 
on a complaint which was recorded in the GD entrY and the magis­
trate started the case on that entry. But the original entry is not 
there in the record. 

Shri M. C. Daga: Whether the accused had given a statement?, 
Shri K. K. Basu: He was examined and he did not say, "it is not 

the complaint which he filed." 

Shri M. C. J)aga: We will have a copy of that statement given 
by the accused. 

Shri K. K. Buu: If you so desire, you can keep it. 
Shri Somnath Chatterjee: Whether the original statement sign­

ed by the accused is there? 

Shri K. K. Basu: The statement made by the accused is there 
which is signed by the accused himself as well as the magistrate. 

Shri M. C. Daga: After the evidence was recorded, was his. 
statement recorded again? 

Shri K. K. Basu: He said, "this is the evidence against you, what 
have you got to say"? Whatever he said is recorde4 here. 

Shri M. C. Daga: Do you find any cross-examination by the coun­
sel for the accused or no cross-examination? 

Shri K. K. Basu: There were four witnesses who were examin-· 
ed. They are: witness No.1, that is, a police officer; witness No.2, 
that is, a ticket collector and two other witnesses. 

Shri M. C. Dala: Was the whole evidence recorded in one day? 
Shri K. K. Ba.u: On the first day. only one witness was examin­

ed; on 7th December, 1973, witness No.2 was examined; and on 3rd 
January, 1974, third and fourth witnesses were examined. 

Shri M. C. Daga: Ws:s the accused present in the court on all 
these occasions or the counsel was representing him? 

Shri K. K. Basu: On all these occasions, when the witnesses 
were examined, the accused was present. 

Shri M. C. Daga: Did he produce any evidence in support of his 
defence also? 

Shri K. K. Basu: No, Sir. 
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Shri M. C. Dare: Was Mr. Saha examined as a witneas? 
f 

Shri K. K. Basu: He was not examined as a witness. 

Shri M. C. Dare: Whether the accused was released on bail or 
!bond or surety or he was asked to fill up a simple bond? 

Shri K. K. Basu: The accused surrendered himself and be was 
allowed to go on bail of RI. 750. 

Shri M. C. Dara: Kindly read out the statement of the accused 
-which he had given. 

Shri K. K. Basu: It is written in Bengali. 

Shri M. C. Dara: Whether the FIR had been shown to him? 

Mr. Chairman: Let him read out that statement in Bengali. It 
will be better if you give the English translation of this statement. 

Shri B. R. Shukla: In order to satisfy ourselves about the con­
tents of the file. he should be helped by somebody who can translate 
Bengali into English. Please tell me. is there any list of documents 
which have been produced before· the court, appended to this file 
and whether any indexing of the file bas been done? 

Shri K. K. Basu: No, Sir. 

Shri B. R. Shukla: Are you aware. that the prevailing system 
in your State is that all those documents which are filed in the 
court, are indexed? 

Shri K. K. Basu: In this case, no paper seems to have been 
filed in the court. 

Mr. Chairman: Please read out the statement. 
Shri K. K. Basu: (Read out the statement in Bengali). 

Mr. Chairman: Kindly give us English translation of it along­
with your signatures on it. 

Shri Somnath Chatterjee: The original complaint should have 
been there. Is there any explanation for it? 

Shri K. K. Basu: No. 

Shri S."lmnath Chatterjee: I want to know the time when it was 
received by you. Was any information given by the Magistrate's 

-Court whether the original was there or not? 

Shri K. K. Basu: No. 
Shri Somnath Chatterjee: When did you find it that the original 

'Was not there? 



186 

Sbri K. K. Basu: Immediately on the receipt of the recQrd. 

Shri Somnath Chatterjee: Have you brought it to the notice at 
the Court? 

Shri K. K. Basu: We are taking steps. 
Shrl B. R. Shukla: Is the matter being investigated? 
Shrl K. K. Besu: We are writing to the High Court. 

Shri B. R. Shukla: He should submit the file, and he should get 
a receipt from our Secretariat that this file contains so many papers 
so that it may not be said later on that something is missing. 

(The witness then withdrew) 
(ii) EvideDee Of Shri Kirshna Kanta Dutta, District Bank1U. 

(West Bengal) 

(Shri K. K. Dutta was called in) 

Mr. Chairman: Mr. Dutta, you may please take the oath. 
Shri K. K. Dutta: Yes, Sir. (Then Mr. Dutta took the oath) . 

.n ~ lIlA W'I'n: ~T 9;frf.t 1:~ 1fT~ ~ 1I~ ~ m ~l11ft~ ~'" ~~ 
fur)t f\\l4fT ~ ? 

,,' .-0 .-0 ~l :;ifT~, 'f)ft ~T ri~ "Iil'l''i ~ f~1iT v.fT 9;f'~ ~ ~ ~«fli';:r 
~~itl 

.n "" ~ W'I'n: "1") f~Ti mtf.t f\\l(f~ tt ~T ~) 9;f)'qij.; f~ llf~Z" 
i\' f~4fif '11? 

,,' .-0 .-0 ~T; I!lfrtt f\\l(f1 ~t hInt ~ if\ir fq'T'{ tTt I ~ ~ if 
~~T f", ifIIT f~~ R~T ~ ift ~~ ~f~ <til "!~ ~r ~TlIT I 

,,' ~ ~ W'I'n : "~llf~~Z" if 9;f('q'<ti) w~ f~Ti ~r fP:(I'Tt ? 

'" .0 .-0 1Wf : \iff, ~ I 
,,' 1!« .. ~ WT1T1 ; ~ ~'ifT;fr !f.W ~ f", ""rq-it f~~ ~r ~1fT ~ I 

'" .0 .-0 '~T; ~ ~if.if, ~ "W fir. ~~ f~li'lfi~ mr t I 

.-ft .,. ~ (~,,~f~") : f~q'rt ~~T~ if~T '11 iflfTf", fu(,i CI1:q-~~ ~ ~lI'1 
'11 ~~ f~)! 9;fr.t it <ti~ ~ ~ ~ ~ I ... 

,,' ~ ~ '11111 : 9;f1li ~ ifi(:f~lr fer. "i~ fcfia'.fr fl!~f~tT ~t f ? 
.-ft ~o ~o ~ ; 8-1 0- 1 2 f~f't:tr ~t ~ I 

""~ .. ~ W'I'n: ~ ""rf.t I!:I'~ ifr.ii ~ ~ t f", ~lf 0 1ft 0 "'1'1 ~ Q'mrl 
• tftW ~1~~ it, IflfT mtf.t ll~ iffi'I' 9;fq''lT f~)! if f\\l1i'1 '11 ? 
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,,1'0 '0 ftf : ~ ~OfT ftq-)t it 'fi(f t fit; !:tlfo Ifto ~ lR1'f~ it ifi" if " 
~ '1" "" wPrI : or(f ~If ~ or(f ~ ~ t fII' ~ ~ _i ~ 8'11' 'lff '(' t 

fiti ~ ~rR ~OfT m1i it ~ f'1'flm 'l'T fiti l:tIf 0 'fro ~ ~ it; Ifti ~~ if ? 

.,. '0'0,"",: ~~)m- fif; ~ ~Z1f.' it f.fq~ 'lrir~, 1q''mrT it; 
!fii ~)~ ~ ~r=t it ~ ~ lfffT 1 pr" ~ ~ ~ 111 'l6T flfi ro m ~or ~o!fio 
iti)~~t? ~~~fit;~IJ~~~11 

,,1 1JW'W't.".,: >ii1f '~IfT ~~) 1IrN" ~,~ it lfiA'-liR "sr~ 
.. ..;.. ? 'l3 "'''I . 

,,1 '0'0 ~: tar""m it ~) ~ 'flIT ~ ~ ~ qr iRfTZI'f 'fT I) 
tit .10 'I1l'0 ~: IflfT Iq'rq"~ ~e-~m 'f'{ ~~ t ? ~ lfiTf ~m 

il'fff (1") ;:r{t ftlrl#t f1r« Iq'rq" n {e- ~q 'TWff ~A'~ ~l? IR'Tq' ,,-m ~~ ~ !fiT 

itir oro ~) ~.¢ 1 

,,1 '0'0 1m,: ~r~, ~r=t ~e- ~ ~~rm: ~ Iq'~ ~Jf~ d' q-~ ~ 
"t.f~tl 

en .no ~o ~: m ~T'f",1 ¢~U i!fi1i it ftIr .. r tr( 'l'r ? 

,,1 '0'0 '""': iifr, li!t 1 

Shri B. R. Shukla: The Court's file containing your statement is 
here. That statement is being shown to you. Now, after reading 
your statement, kindly tell us whether that statement is true or 
f~lse. 

,,1 ".. ~ WIll': ~i{ Iq'T'" ~ i~T fifi ifi~r.q 3f) 'IT.:r'' 'l6T q1fT 'fT m~.m 
lq'T'fifi) ~ it iI'~qr q1fT ?iT ? 

,,1 to to ~, : ~I ~, ~o:rT4T ?iT 1 

,,1 '1'1' .. It.".,: IIricf.t lfi~~tT it ,Il il"q'A fri' ir Zl'r q-p;rlf: ~ifi~ if R7t it 
IIrrR ~ ron fiJi ~.fi')1;r if ~ q. fff IIrr'f4ft lfi)or e-r ~ ~~r ~ ? 

,,1 '0 to ~,: ~1Jr=t ~ifil« it Wi ir 1 

.n ~ Wl'TT: ~r ",f'fif 1:1;'1'0 'fio ~ "lfJ 1R''tt ~crr\lf 1fr f~ q. ? 

,,1 '0 to nn: ~Jf;r !J;'fo 'fro ~ mr ~l'it it f'1'i\' Jfi1rr 'fT ~:fiol ~(A 
ortf f..:'t'Tlfr ~r=t ~~'-n: it 1Ir q'ffi if; Cf~ it 'l~ ~f.t;;=r ~"t~ Of(\' f~It'TIfT 1 

'11 "~.,,.,: ZI'(~) q-~ ~a-~ir.c mr ~ IfIfT ~ ?Si'lfi ~ ? 

'1r itio itio ~, : ~6. rizJf<a" ~1f,' ~ I 

Shri Somnath Chatterjee: Apart from this statement have you 
made any other statement? 

Shri K. K. Dutta: I made a statement before the police. I only 
said that the identity card was asked for and that was not produc­
ed. That statement was given in writing after the occurrence. I 
signed that. 
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Shri Somnath Chatterjee: Can you tell us whether on that do­
cument the case was ftled against you? 

Shrl K. K. Dotta: No, the case was not filed on that document. 

(The wittness then withdrew) 

(iii) Evidence of Shri A. Bhattacharjee, Officer-in-charge, GRPS,' 
Alansol 

(Oath taken by the witness) 

Shri Somnath Chatterjee: I am showing you a document from 
the records of Case No. 1296 of 1972 in the court of S.D.J.M., Asan­
sol under Sec. 182 IPC. Please tell us, whether if bears your signa­
-tures or not. 

Shri A. Bhattacharjee: This bears my signatures. 

Shri Somnath Chatterjee: Is this in your hand-writing? 

Shri A. Bhattacharjee: Yes, Sir. 

Shri Somnath Chatterjee: The entirety of it. 
Shri A. Bhattacharjee: Yes, Sir. 
Shri Somnath Chatterjee: Are all the entries correct there? 

Shri A. Bhattacharjee: Yes, Sir. 

Shri Somnath Chatterjee: In remarks column, it is stated that 
the 'original is enclosed'. What is this 'original'? 

Shri A. Bhattacharjee: The original written complaint of Shri 
K. K. Dutta. -

Shri Somnath Chatterjee: When the case was filed in the court 
-of the Magistrate. this original document was also ftled. 

Shri A. Bhattaeh&rjee: Yes, Sir. 
Shri Somnath Chatterjee: Do you know Shri K. K. Dutta? 

Shri A. Bhattacharjee: I saw him on that day.-

Shri Somnath Chatterjee: Did you see him today? 

Shri A. Bhattacharjee: No, Sir. 
Shri Somnath Chatterjee: Can you identify him? 

Shri A. Bhattacharjee: Yes, Sir. 

Shri Somn.ath Chatterjee: On the basis of your report, a prosecu­
-tion case was launched against him. Where is that original docu-
-ment? 

Shri A. Bhattacharjee: That was filed with the 5DJM, Asansol. 
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Shri Somnath Chatterjee: Was it taken back by the pOlice? 

Shri A. Bhattacharjee: No, Sir. 

Shri Somnath Chatterjee: Have you got a true copy of the com­
plaint? 

Shri A. Bhattacharjee: It is there in the G. D. Book. I have 
brought it' with me. 

Shri Somnath Chatterjee: Do you find a true copy of. that GD 
entry in this file? 

Shri A. Bhattacbarjee: It is there. 

Shri Somnath Chatterjee: Who has certified it? 

Shri A. Bhattacharjee: I certified it. 

Shri Somnath Chatterjee: You certified it correctly. 

Skri A. Bhattacharjee: I think so. 

Shri Somnath Chatterjee: What dtJ you mean by 'I think so'? 

Shri A. Bhattacharjee: It is correct. 

Shri Somnath Chatterjee: It refers to the complaint filed by Shri 
K. K. Dutta. 

Shri A. Bhattacharjee: Yes, Sir. 
Shri Somnath Chatterjee: You interrogated or questioned Shri 

K. K. Dutta on that day and ytJu found that the complaint was base­
less? 

Shri A. Bhattacharjee: Yes, Sir. 
Shri Somnath Chatterjee: Because you came to that conclusion, you 

referred the case to the court of the Magistrate. 

Shri A. Bhattacharjee: Yes, Sir. 
Shri Somnath Chatterjee: Kindly produce your own records. 

Where is the G. D. entry? 

(Sri A. Bhatt'-lcharjee produced the record) 

Shri Somnath Chatterjee: Where is the entry which contains the 
complaint made by Shri K. K. Dutta? Please identify it. 

Shri A. Bhattacharjee: It is here. 

Shri Somnath Chatterjee: Please read it. 

Shri A. Bhattacharjee: Itreads:*· 

"A person is there in the 1st class waiting room who is giv­
ing himself out as Shri A. K. Saha, M.P. and he has signed 

--------------------------------
**Translated from BengaU. 

'2216 LS-13. 
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the visting boolk as such. In fact, he is not an M.P. 
and the identity card with photograph which he produced 
must be forged." 

Shri Somnath Chatterjee: Do you know that Shri K. K. Dutta 
says that he did not file any such complaint? 

Shri A. Bhattacharjee: I do not kllow. 

Shri Somnath Chatterjee: Is that correct? 
Slui A. Bhattacharjee: No, Sir. 

Shri B. R. Shukla: In the case instituted under Sec. 182, loPe 
against Shn K. K. Dutta, were you examined as prosecution witness? 

Shri A. Bhattacharjee: Yes, Sir. 

Shri B. R. Shukla: At that time, did you have an opportunity to 
see the original complaint of Shri K. K. Dutta? 

Shri A. Bhattacharjee: No, Sir. 

Shri B. R. Shukla: Do you send the charge-sheet or complaint to 
the court directly or through the Superintendent of Police? What 
is the practice in your State? 

Shri A .Bhattacharjee: No; direct to the court. 

Shri B. R. Shukla: Was it sent in a sealed cover? 

Shrj A. Bhattacharjee: Not in a sealed cover; it was sent by a' 
messenger. 

SJu,i B. R. Shukla: Before submitting the Charge-sheet under 
Sec. 182 of the IPC you must have examined Mr. Dutta also'! 

Shri A. Bhattacharjee: I examined him on the very day he sub-
mitted his report. • 

Shri B. R. Shukla: During the course of the examination by 
you, did he deny the original report which is alleged to have been 
filed by him or did he admit that he made the report. 

Shri A. Bhattacharjee: During my examination he did not deny 
it. 

Shri B. R. Shukla: So he accepted that the complaint has been 
made by him and at no stage did he deny and just that it was not 
made by him? 

Sbri A. Bhattacharjee: No, he did t:,lot deny it. 

Shri Chintama'lli Panig'rabi: The original sent by the mes3enger 
must have been received by a court officer. You had said in reply 
to a quesion that you sent it direct to the court; so somebody must 
have signed in token of having received it from you. Did the mes­
senger get the signature of the officer who received it" 
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Shri A. Bhattacharjee: Yes. 

Shri Chintamani Panig'rahi: If that is also with you, will you 
certify it and send us a certified copy? 

Shri M. C. Dags: Under Sec. 182, do you suo motu prosecute a 
person or do you obtain the permission of the Superintendent of 
Police? . 

Shri A. Bhattacharjee: I have to obtain the permission of the 
Superintendent of Police. 

Shri M. C. Dags: Did you obtain his permission in this case? 
Sliri A. Bhattacharjee: Yes. 

Shri M. C. Daga: On what date did you obtain the permission? 

Shri A. Bhattacharjee: On 13-7-72. 

Shri M. C. Daga: Was it in writing? What orders did the S.P. 
pass? 

Shri A. Bhattacharjee: He permitted me to prosecute the per­
son I had detained for examination. 

Shri M. C. Daga; Did .he give it in writing or not? 

Shri A. Bhattachlft'jee: No; he telephoned the message to me 
with an official No. 

Shri M. C. Daga: You say that no body can be prosecuted under 
Sec. 182 unle~ and until tile S.P. gives permission. But here yo~ 
have not obta.J.ned the S.~'s permission in writing and nothing 1 <; 

on recoNi to show that he has given permission? 

Shri A. Bhattacharrjee: He has given permission orally. 

Sbri B. R. Shukla! Before prosecuting Mr. Dutta, did you exa­
mine Mr. Saha, M.P.? 

Shri A. Bhattacharjee: I examined him on the very day on which 
the complaint was lodged. 

Shri B. R. Shukla: Was he cited as a witness? 

Shri A. Bhattacharjee: No, he was not cited. 

Shri B. R. Shukla: Is that G.D. book finished? 

Shri A. Bhattacbarjee: Yes. 

Mr. Chairman: It is not the current G.D. book? 

Shri A. Bbattacharjee: No. 

- , 

Mr. Chairman: Will it be all right if you leave it here? 
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Shri A. Bhattacharjee: Yes. 

Mr. Chairman: Then you may leave it here. 

Shri Somnath Chatterjee: Will you please identify the entry in 
the original G.D. book that it is in your hand-writing am is correct? 

Mr. Chairman: You read the entry first. 

Shri Somnath Chatterji: Please read the entry to satisfy your­
self and identify that it is correct. 

(The entry was read out in Bengali by Shri Bhaftacharjee) 

Shri A. Bhattacharjee: This was written by my A.S. who was 
on duty at that time. 

Shrj Somnath Chatterjee: That is the entry on the basis of which 
you launched the prosecution 

Shri A. Bhattacharjee: Yes. 
Shri Somnath Chatterjee: Then please identify it. 

Mr. Chairman: You may say that this is the G.D. entry made by 
YQur assistant officer and on the basis of the same your prosecution 
was launched. 

Shri A. Bhattacharjee: Yes, I do. 

(The witness then withdrew) 

(iv) Evidence of Shri A. T. Mahapatra, ASI of G.B.P.S., Asansol. 

(The witness took the oath) 

Mr. Chairman: Are you ASI of GRPS? 
Shri A. T. Mahapatra: Yes. 

Mr. Chairman: Were you on duty on 29-6-1972? 

Shrj A. T. Mahapatra: Yes. 
Shri M. C. Daga: Did Mr. Dutta lodge a complaint through you? 

Shri A. T. Mahapatra: Yes. 

. Shri M. C. Daga: Who examined him and who reC':>rded his state­
ment? 

Shri A. T. Mahapatra: He himself had written his report. 
Shri M. C. Daga: When the report came to you, did you examine 

him? 
Shri A. T. Mahapatra: I myself examined him. Then my officer 

also examined him. 
Shri M. C. Dala: Have you got the original document? 
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Sbri A. T. Mabapatra: Yes. 

Shri M. C. Daga: After you had examined him, you obtained the 
signature on the report? 

Sbri A. T. Mabapatra: The original report which was submitted 
by him was also signed by him. 

Shri M. C. Daga: You have seen the original report. After you 
had examined him, you had also put certain questions to him and 
he gave you the replies. 

Shri A. T. Mabapatra: Yes. 

Sbri M. C. Daga: That you had taken down. 

Shri A. T. Mahapatra: No. 

Shri B. R. Sbukla: You had examined him orally after he gave 
you the information ill writing. But his oral examination was not 
reduced to writing either by you or by your superiors. 

Shri A. T. Mahapatra: The examination of Shri Dutta was not 
noted in my general diary. I had orally examined him. 

Shri M. C. Daga: After that, did you submit this file to the court? 

Shri A. T. Mahapatra: By my officer. 
Shri M. C. Daga: Was this flle directly sent to the court or it was 

sent through the SP? 

Shri A. T. Mahapatra: It was sent through the court inspector, 
Asansol. 

,Shri M. C. Daga: Was that original document also sent? 

Sbri A. T. Mabapatra: Yes. _ 
Sbri SomDatb Cbatterjee: Kindly look into the GD entry 1396. 

Whose signature is this? 

--Sbri A. T. Mabapatra: This is mine. 
Sbri Somnath Chatterjee: Is it correctly recorded? 

Shri A. T. Mabapatra: Yes. 

(The witness then withdrew) 
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(See para 17 of the Report) 

AJIT KUMAR SAHA 

MEMBER OF PARLIAMENT 
(LOK SABHA) 

The Secretary, 
Lok Sabha, 
Parliament House, 
New Delhi-I. 

Dear Sir, 

4, Ashoka Road, 
New Delhi-I. 

July 31, 1972. 

Under Rules 222 and 223 of the Rules of Procedure and Conduct 
of Business, I hereby give notice seeking permission to raise the 
question involving a breach of privilege concerning me. as a mem­
ber of Parliament. The facts of the' case will appear from the 
Statement enclosed (Annexure). 

Encl: statement. 
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Yours faithfully, 

Sd/-
(Ajit Kumar Saba) 



ANNEXURE TO APPENDIX 1 

STATEMENT 

With a view to attend the meeting of the Joint Committee on 
Untouchability Offences (Amendment) Bill, due to be held on 1st 
July, 1972, I intended ro come to Delhi. by 81 UP Train on June 29, 
1972 from Asansol Railway Station. I reached Asansal Raijway 
Station on 29th June, 1972 at about noon to catch the train which 
was due to reach Asansol at about 1.48 P.M. As there was still 
some time for the train to reach Asansol Station, I went into the 
First-Class Waiting Room of Asansol Railway Station. While I was 
waiting there, a Ticket Collector, whose identity is not known to 
me, repeatedly came to the Waiting Room and asked for the pro­
duction of my IdentitY Card as a Member of Parliament, which I 
showed to him and the same was verified by him more than once'. 
'The same procedure was repeated by the Head Ticket Collector 
on two occasions. I was greatly harassed and felt humiliated by 
such repeated requisitio:g. for production of my Identity Card in 
the presence of a number of people in the waiting room. I protest. 
ed against such treatment to both the Ticket Collector and the 
Head Ticket Collector and I was told by them that -there was a 
complaint against me. I wanted to know what the complaant was 
but they refused to disclose the same. Soon after a young-man came 
11.:> the Waiting Room and asked me to accompany him to the Police 
Station. When I demanded his identification and pointed out that 
he was not in uniform, the young man stated that his revolver, 
which he produced, was his identification. I refused to go to the 
Police Station and instead approached the Station Master and com. 
'~lained to him about the harassment meted out to me. 

Subsequently, I came down from the waiting room (which is ')n 
the first floor of the Railway Station Building at A1iansol) and I 
was going to board the Train (81 UP), two Constables prevented 
me from getting into the train and took me against my wishes to 
the GRP Thana in the Station. There, the Officer Incharge forcibly 
took my Identity Card from my hand and tore the cover (jacket) 
of the card to examine it. When I asked him why I had been 
broulZht to the Police Station and what the complaint against me 
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was, he stated that one Shri Krishna Kanta Dutta had complained 
that I was not a genuine M.P. It may be stated that the said Dutta 
is a notorious criminal of Bankura with many criminal cases pend­
ing against him. I was detained inside the Police Station for some 
time and was harassed on such a ridiculous charge that I wa''; not 
a genuine M.P. Although the Police Officer had removed the Iden­
tity Card from my possession and had inspect!?d it, he did not al­
low me to board the train with full knowledge of the fact that I 
was to catch the train to come to Delhi to attend the Meeting of 
Parliamentary Committee, which I disdosed to him. The young­
man who ha.d earlier approached me in the Wniting Room wa" 
found -in:side· the Police Station and when I asked for the identifi­
cation of the young-man the Officer Incharge did not disclose the 
same. I lodged a complaint in writing agali.nst the behavk>ur of the 
concerned Ticket Collectors and the Policemen. As the train was 
about to leave, I somehow came out of the Police Station, after 
getting back my Identity Card which I demanded from the Police 
Officer concerned, and was just able to catch the traan. 

From the above, it will be clear that there was a pre-planned 
conspiracy to harass and humiliate me and to prevent me from com­
ing to Delhi to attend the meeting of the Parliamentary Committee 
and thereby to interfere with the di'Scharge of my duties and func­
tion as a Member of Parliament. The treatment meted out to me 
is unprecedented. In the presence of a number of people, I was 
repea~edly asked to produce my Identity Card by the Ticket Collec­
tor and the Head Ticket Collector, was taken to GRP Station by 
two Constables against my wishes without any charge or complaint 
against me, my Identity Cam was forcibly taken from me by the 
Officer Incharge of the GRP Station, I was kept waiting at the Po­
liee Station unnece~sarily on an alleged but frivolous complaint, 
with the clear object to humiliate and harass me. The above inci­
denb; amount .to deliberate misbehaviour towards 8 Member of 
Parli-ament and interference with the proper discharge of his duties 
and functions. ·The same, I submit, also amount to molestation 
apart from the illegal detention. I apprehend that the young-man 
with the 1:evolver, in collusion with a section of the Railway Station 
and Police,· WSJ?, intending to kidnap and murder me. . Throughout 
the i~i~ent; 'many anti-soci~ elements, including the said Shri 
Krishna Kanta Dutta and "oondas gathered in and around the 
POlic~hS~ation and observed my movement. This shows the state of 
aftairs. in AS8nsoi where even an M.P. is not safe from the reign 
Qf tetror and intlimidation. That this should happen in a Railway 
Station and with the collusion of the Railway Police makes the situ­
ation worse. The whole thing was clearly pre-planned and pre-me-
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ditabed. On July 1, 1972, I wrote to the Hon. Speaker informing' 
him about the incident and sent copies of the said letter to the 
Prime Minister of India, the Railway Minister and the Chief Minis­
ter of W. Beng!¥. I submit that there has been a clear breach of 
privilege and I hope that the Hon. Speaker will be pleased to allow 
the matter to be raised as. a ·~··;.04.,pr.ivilege and see that the: 
rights of the members of this augu'St House ~r~ not trifled with. 



APPENDIX n 
(See para 19 of the Report) 

MOST IMMEDIATE 

CONFIDENTIAL 

MINISTRY OF HOME AFFAIRS 
SUBJECT: Complaint by Shri Ajit Kumar Saha, M.P., regarding 

harassment and ill-treatment metedout to him by the Rail-
way Staff and Police at AsUnsol Railway Station on the 29th 
June, 1972. 

Reference Lok Sabha Secretariat U.O. No. 17/CI/72, dated July 
31, 1972, on the subject mentioned above. 

2. The Government of West Bengal were requested to furnish 
the facts. They have forwarded a copy of a report of inquiry made 
by the Executive Magistrate, I Class', Asansol, which is sent here­
with (Annexure I). Since the incident had taken place in a rail­
way station, the Ministry of Railways (Railway Board) were also 
requested to ascertain facts. The repor"t of the General Manager, 
Eastern Raiwa"y, forwarded by the Railway Board is also sent here­
with (Annexure II). The Minister in the Mini'Stry of Home Affairs 
has seen this before issue. 

Sd/-
(T. R. AGNANI) 

Under Secretary (Poll II), 
Ministry of Home AffairB. 

Lok Sabha Secretariat (Shri B. K. Mukherjee) 

MHA U.O. NQ. 30/60/72-Poll (A). dated 2-8-1972. 
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ANNEXURE I TO APPENDIX II 

(See para 2 of Appendix II) 

Report of enquiry made by Executive Magistrate, I class, Asan­
sol, into the incident of alleged ill-treatment of Shri Ajit Kumar 
Saha, M.P., by the Railway Staff and police at Asansol Station on 
29th June, 1972. 

As desired by A.D.M., I have made an inquiry into the incident 
referred to above. The result of the enquiry is given below. 

On 29-6-1972 at about 12.30 hours the bearer of the First class 
waiting room reported to Head Ticket Collector Shrt D. B. Banerjee 
that a passenger was ch!l»enging the identity of another passenger 
who had entered his name as Shri Ajit Kumar .Saha, M.P. in the 
waiting room register and was going to travel in 81 Up train as an 
M.P. The Head T.C. sent Shri R. N. Chaudhuri, a senior Travel­
ling Ticket Checker and Shri B. D. Singh, Ticket Collector to check 
the tickets of the passengers waiting in the First q1aq Waiting 
Room. After a while Shri Chaudhuri came back and reported that 
all the passengers in the Waiting room were genuine 1st Class pas­
sengers with tickets except two ladies who accompanied Shri Ajit 
Kumar Saha. M.P. Shri Saha had, however, his Identitly Card (as 
M.P.) bearing No. 494. 

In the meantime, Shri P. K. Das, the reservation clerk came 
to Head T. C. and told him that Shri Ajit Kumar Saha had booked 
3 berths by 103 Up on 28-6-72 by sending a requisition from Bankura 
in an M.P.'s Post Card and giving the number of his identity card. 
"Thinking that it was necessary to ascertain the fact, the Head T.C. 
met Shri Ajit Kumar Saha in the Waiting Room and examined his 
identity card. The M.P. is stated to have informed the H. T. C. that 
he had already eancelled his reservation for 28-6-72 at Bankura 
Station. The H. T. C. expressed his regret for disturbing the M.P. 
and came back fx> his office. 

Shri Saha then went to meet the A.S.M. but, without finding 
him, told Shri K. N. Ganguly, Asstt. Yard Ma'Ster who was doing 
A.S.M.'s work at that time about the incident. Obviously he took 
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exception to the checking of his identity card more than once. Shri 
Ganguly looked for the person who had complained about the iden­
tity of the M.P. 

In the meantime Shri Krishna Kanta Dutta (that was the name 
of the person who had challenged the identity of the M.P.) lodged 
a written complaint with the G.RP.S. to the effect that the person 
who was giving his name as Shri Ajit Kumar Saba, M.P. was not 
actually the M.P. and that the identity cam he was carrying was 
counterfeited. This complaint was entered in G.D. as Entry No. 
1396 dated 29-6-72 by Shri A. T. Mahapatra, A.S.l. of G.R.P.S., 
Asansol. Shri Mahapatra met the M.P. in the waiting room and 
requested him to show him his identity card and also to come to 
the G. R. P . S. which was downstairs. Shri Saba refused to do any­
thing of the kind. Then Shri S. Banerji, 2nd Officer of the G.R.P.S. 
met Shri Saha, introduced himself, he was in plain clothes and was 
carrying a revolver) and requested Shri Saha to show his identity 
card and also come to the P.S. The M.P. according to Shri Banerji, 
was shown due courtesy and was seated in the rOOm of the O/C, 
G.RP.S. These facts were recorded as Asansol G.R.P.S. G.D. 
Entry No. 1397 dated 29-6-72. 

The OIC, G.RP.S. Shri A. Bhattacharya, who had already 
been informed of the incident, then arrived at the P.S. and took 
up the investigation. At first he interrogated the complainant Shri 
Krishna Kanta Dutta. Shri Dutta stated that he did not know 
Shri Ajit Kumar Saba, M.P. personally nor could he give the name 
and other particulars of the person who was allegedly impersonat­
ing the M.P. The o/e then looked into the identity card produced 
by Shri Saha. It was duly signed by the Secretary of the Lok Sabha 
and bore No. 494 dated 22-3-71. The o/e found that the Photograph 
fixed on the Card 1P be that of the persO,n .'carrying the card. Shri 
Saha told him tha.t he was elected M.P; ,from Bishnupur Constitu­
ency of Bankura District and was on that day at Asansol station 
to avail himself of the 81 UP Train, to Delhi. 

The OIC was fUlly satisfied about the identity of Shri Ajit 
Kumar Saba, M.P. and directed A.S.l. Shri Mabapatra to escort 
the M.P. to the compartment of the train and stay, with him till the 
departure of the train. The OIC entered these: ,facts in G.D. entry 
No. 1398 dated 29-6-72. 

The OIC, G. R . P . S " also lodg,ed prosecution report against 
Shri Krishna Kanta Dutta, s/o Late Bojoy Gopal Dutta of Machan­
tala, Bankura town, distt. Bankura (who was responsible or starting 
the whole thing) u/s 182 I.P .C. or giving false information with 
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Intent to cause a public servant to use his lawful power to the an­
noyance of another per9Jn. This has reference to G.R.P.S. N.C.R. 
No. 682/72 dated 20-7-72. 

The young man referred to in the letter of the M.P., addressed 
to the Speaker of the Lok Sabha, was Shri S. Banerji. 2nd Officer 
of Asansol G.R.P.S. He stated that he had disclosed his identity 
to the M.P. and approached him with proper courtesy. He denied 
having produced his revolver, but said that it was in holster and 
was visible. 

The staff of the G.R.P.S. involved denied that the M.P. was 
prevented by two constables from getting into the train. They 
stated that he had come from the Waiting Room to the P.S. on the 
request of Shri S. Banerji, 2nd Officer of Asansol G.R.P.S. 

Sd/- A. BARI. 

Executive Magistrate of 
the 1st Class, Asanso1. 



ANNEXURE II TO APPENDIX II 

(See para 2 of Appendix II) 

.Copy of G.M./Eastern Railways D.O. letter No. G/160/5/2/7Z 
dated 24-7~72. 

The Report of the General Manager, Eastern Railway, forwarded 
by the Railway Board, regarding the alleged misbehaviour to Shri 
Ajit Kumar Saba, M.P. . 

The matter has been enquired into and the facts are briefly as 
under: 

On 29-6-72 Shri A. K. Saha, M.P. had come by 351 Up ex. S. E. 
Rly. to Asansol and occupied 1st Class waiting room. At about 
12.30 hrs. Shri Sukdeo MondaI, waiting room Bearer, informed the 
Head Ticket Collector that one gentleman was complaining about 
the bonafides of a passenger who gave his name in the Waiting Room 
Register a'S SOO A. K. Saha, M.P., Identity Card No. 494. On this, 
the Head Ticket Collector, Shri D. B. Banerji. dire'cted TTE. Shri 
R. N. Chowdhury, No.2, and TCs, Sarvashri B. D. Singh and Upkar 
Singh to check the waiting room. Shri R. N. Chowdhury (2) ap· 
proached Shri Saha and requested him to show his identity card. 
Shri Saha showed the same. 

Meanwhile, Shri Das, Reservation Clerk, who happened to be 
in Head Ticket Collector's Office, pointed out to Head TC that he 
had received a letter dated 9-6-72 from the same M.P. requesting 
for reservation of three III class Sleeper berths by 103 Up on 28-6. 
72, i.e. the previous day. At this, the Head Ticket Collector him-· 
self went to Shri Saba and aga~n requested him to show his identity 
card. On seeing the identity card, the Head T.C. was satisfied and 
returned to his office. Shri Saha was a little upset by the repeated 
checks of his identity card and expressed the fact to the ASM on 
duty Shir K. N. Ganguly. Shri Saba, however, did not lodg~ any 
written complaint at the statJion. 

One Shri Krishna Kanta Dutta, an outsider, who had earlier 
complained about the bonafides of Shri A. K. Saha to the Waiting 
Room Bearer, also reported to Shri Mahapatra, ASI. GRPS, Asanso] 
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that a fake person carrying Identity Card lin the name of S'hri A. K. 
Saha, M.P. was occupying the 1st Class Waiting Room. When ask­
ed by the ASI, Shri Dutta lodged a written complaint with the GRPS, 
on which G.D. Entry No. 1396 of 29-6-72 was made and the ASI 
went to meet Shri Saba and requested him to come to GRPS. Shri 
Saha declined ro come to Police Station, on which the ASI came 
back and informed hiG Officer-in-Charge. Meanwhile, the 2nd Offi­
cer, Shri S. Banerjee met Shri Saha and requested him to come to 
police station. At this the M.P. asked Shri Banerjee as to who he 
was. Shri Banerjee was in muf1li but was carrying his Revolver. 
He stated that he was a GRP officer. Shri Saba wanted to see the 
identity card of Shri Banerjee at which Shri. Banerjee stated that 
the police officers were not supposed to be in possession of any 
identlity card. But the fact that he had a service revolver would 
indicate that he was a police officer. ! 

Finally, at the entreaty-of 2nd officer and the ASI, Shri Saha 
came to the police station. Meanwhile, the DC, who was on sick 
list came down from his residence and linterrogated Shri K. K. 
Dutta, the Ct:>mplainant, as to whether he knew Shri Saha in person. 
Shri Dutta replied in the negative but stated that this gentleman 
was not Shri Saha, the MP but was some Shri MondaI. SInce Shri. 
Saha produced his identity card to O/C, GRPS, Asansol which borft 
tile signature of the Secretary, Lok Sabha, and also bore Shri Saha's 
photograph tallying with his person, the O/C, GRP did not take any 
cognizance of the complaint. Rather. he directed his ASI to escort 
Shri Saha to the platform till he entrained 81 Up. 

It has been ascertained from SRP, Howrah that a case has al­
ready been started against the complainant, Shri K. K. Dutta, by 
Asansol GRPS for lodging a false complaint against the M.P. The 
case i'5 under investigation. 

Yours sincerely, 

Sd/­
General Manager,. 
Eastern RailW\l1l .. 



APPENDIX III 
(See para 20 of the Report) 

AJI.T KUMAR SAHA 
MEMBER OF PARLIAMENT 

(LOK SABHA) 

The Secretary, 
Lok Sabha, 
Parliament House, 
New Delhi. 

Dear Sir, 

. 
4, Ashoka Road, 

New Delhi-I. 
August 20, 1972. 

On July 31st, 1972 with the permissil()n of the Hon'ble Speaker, 
I raised a question involving breach of privilege concerning me as 
a· member of Parliament. The Hon'ole Speaker was pleased to refer 
the matter to the appropriate authorities for their report: Since then, 
a few days back, I have been supplied with copies of two reports, 
one from the Executive Magistrate, 1st Class, Asansol and other 
from the Ministry of Railways concerning the incident referred to 
by me. 

From a perusal of the said reports it will be clearly established 
that there has been a gross and deliberate breach of priv1ilege on 
the part of the persons concerned, with the intention of delibera,tely 
interfering with the discharge of my duties and functions as a mem­
ber of Parliament. According to, the report of the Ministry of Rail. 
ways, one Krishna Kanta Dutta, described in the said report itself 
as an outsider, had allegedly complained about my bonafides to 
the Waiting Room bearer and that he had allegedly also made com­
plaint to the ASI Of GRPS, Asansol that a fake person carrying 
Identity Card in the name of Shri A. K. Saha, M.P., was occupying 
the 1st Class Waiting Room. From the report of the Magistrate it 
appears that on the basis of alleged complaint of the said Krishna 
Kanta Dutta, the bearer of the Waiting Room allegedly reported to 
the Head Ticket Collector, that "a passenger was challenging the 
identity of another passenger who had entered his name as Shri Ajit 
Kumar Saha, M.P., in the waiting room register and was going to 
travel in 81 UP train as an M.P.". It is clear from the above that 
the description of Shri Krishna Kanta Dutta as a passenger in the 
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I'eport of the Magistrate is wholly untrue. It is amazing that the 
instance of an outsider who had allegedly complained to the Waiting 
Boom bearer, the Head Ticket Collector had sent two Railway Offi­
,cers for the purpose of ohecking the tickets of passengers in the 
waiting room and such officers required me to produce my identity 
<card more than once. No explanation has been given why, after 
the Travelling Ticket Checker and the Ticket Collector were satis­
fied with my bonafides, again the Head Ticket Collector himself 
'came to the waiting room for the purpose of examining my identity 
card all over again. The explanation given tha.t the Head Ticket 
Collector had gone to the waiting room on the basis of some infor­
'mati on allegedly given by the Reservation Clerk is fantastic and 
obviously fabricated. I,t is preposterous to think tha,t because I had 
previously sent a requisition from Bankura for making some reser­
vation for 103 UP on 28-6-1972, the Head Ticket Collector on the 
basis of such information would go to the Waiting room to examine 
my identity card on 29-6-1972. What possible connection could be 
there with regard to the concellation of the booking on the previous 
day mnd checking up my identity on the following day has not been 
disclosed nW' explained. I submit that what was done by the Head 
Ticket Collector as well as by the Ticket Collect'or who was accom­
panied by the Travelling Ticket Checker was deliberate and motiva­
ted with the sole intention of humiliating me before other passen­
gers, who were there present in the waiting room. 

It is a clear case of deliberate mis-behaviour with a Member of 
Parliament resulting in flagrant breach of my privilege as a Mem­
ber of Parliament. It is absolutely false that the Head Ticket Col­
lector expressed any regret to me at any point of time. It is to be 
noted that according to the report of the Magistrate the Head Ticket 
Collector had sent the Senior Travelling Ticket Checker and the 
'Ticket Collector to check the tickets of the passengers in the wait­
ing room and that the Tra,velling Ticket Checker had already report­
-ed of my presence in the waiting room. In spite of that no reason 
has been given why the Head Ticket Collector went to the waiting 
room again for the purpose of examining my identity card. The 
explanation given is clearly by way of after thought and cannot bear 
:scrutiny at all. 

From the said reports it appears that one Shri A. T. Mahapatra 
.As! of GRPS, Asansol, had gone to the waiting room and met me 
'1>n the basis of the alleged complaint made by the said Krishna 
Kanta Dutta. I do not know the name of the Person who came 
-to the waiting room and asked me to accompany him to the Police 

2216 ~14. .! 



206 

Station. When I demanded of such person to disclose his identity 
a.nd pOinted out that he was not in uniform, the said person who was 
a, young-man, stated that his revolver, which he produced, was his 
identity. It now appears from the repart 'Of the Magistrate that 
one Shri S. Banerjee, Second Officer of the GRPS, Asansol, had 
gone to the waiting room and he was in plain clothes and was car­
rying a revolver. The said Shri S. Banerjee never discLosed his, 
identity to me and as such II had refused to go with him to the 
Police Station. Instead I approached the Station Master and made 
complaint about the mis-behaviour meted out to me. It is absolutely 
fdse that the said Shri S. Banerjee either introduced himself to me 
or produced any identifica.tion or I was shown any courtesy what­
soever, or that I accompanied, is fabricated and a gross distortion 
of facts. If either the said Shri S. Banerjee or Shri A. Bhattacha.ryya 
O.C., GRPS, wanted to verify whether I was a genuine M.P. or not,. 
the request for production of my identity card would have been 
sufficient (even if such ridiculous complaint could be taken cogni­
sance of by any police officer at all) and it was not necessary to ask 
me to go to the Police Station as this had allegedly done. 

As stated in my earlier Statement, when I came down from 
the waiting room and was going to board the train, two Constables 
prevented me from getting into the train. I,t is: completely untrue 
that I was escorted to the compartment of the train by the ASI. If 
any such entry has been made in the Police records, then the same 
is nothing but pure concoction. It is significant to note that only on 
JUly 20, 1972 a case has been allegedly started against the said 
Krishna Kanta Duna, who is a notorious criminal of Bankura. 

There are clear contradictions in the report of Executive Magis­
trate, 1st Class, and the report of the Ministry of Railways, which 
will appear from a mere perusal 00 the same. I submit tha:t the 
reports submitted are wholly unsatisfactory and in many respects 
unt'rue and on the other hand they c1ea.rly establish the charges that 
I have made. In view of the above I submit that Shri R. N. Chow­
dhury, Senior Travelling Ticket Checker, Shri B. D. Singh, Ticket 
Collector, Shr:i D. B. Banerjee, Head Ticket Collector, Shri A. P. 
Mahapatra, ASI, Of GRPS, Shri S. Banerjee, Second Officer, GRPS, 
Asansol, Shri A. Bhattacharyya, O. C., GRPS, Asansol and the 
said Krishna Kanta Dutta are guilty of deliberate breach of my pri­
vilege as a Member of Parliament having intentionally interfered 
with the discharge of my duties amd functions, intending to prevent 
me from attending a meeting of the Parliamentary Committee for' 
which, to their knowled~, I was coming to Delhi. They are also 
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guilty of deliberate mis-behavi1Qur towards me and also of gross 
ill-treatment. The above incident also pmounts to molestation to­
wards me as well as to illegal detention. 

I respectfuHy submit that the Hon'ble Speaker will be kind 
enough to refer the matter to the Committee of Privileges unless 
&he House itself is pleased to deal with the matter, in view of the 
clear case of breach of privileges involved. 

, 
Yours faithfully, 

Sd/ .. 
(Ajit Kumar Saha) 

Div. No. 530 



APPENDIX IV 

(See para 21 of the Report) 

Statement: made by the Minister of State in the Ministry of Home 
Affairs (Shri K.C. Bant) in Lok Sabha on the 2nd September, 
1972 regarding the alleged harassment and ill-treatment meted 
out to Shri Ajit Kumar Saha, M.P., by the Railway Staff and 
Police at Asansol Railway Station on the 29th June, 1972. 

A copy of the letter dated 1-7-1972 from Shri Ajit Kumar Saha, 
M.P., addressed to the Speaker, was forwarded to us f.o!' obtaining 
a factual report on the complaint made therein regarding haras­
sment and ill-treatment meted out to him by the railway staff and 
police at Asansol Railway Station on the 29th June, 1972. The 
Ministry of Railw,ays and the Government of West Bengal were 
requested to furnish a factual report on the subject. The Ministl"y 
of Railways obtained a report from the General Manager, Eastern 
Railway. The Government Of West Bengal got an inquiry made 
into the matter by the Executive Magistrate I Class, Asansol. Copies 
of these reports were furnished to the Lok Sabha Secretanat, who 
had made them available also to Shri Saba. 

2. Acoording to information received from the Government of 
West Bengal, one Shri Krishna Kanta Dutta s/o late Bijoy Gopal 
Dutta is being prosecuted under section 182 IPC for allegedly giving 
false information with the intent to cause a public servant: to use his 
lawful power to tbe injuI'y of another person and the criminal case 
is sub-judice in a Court of competent jurisdiction. 

3. Shri Ajit Kumar Saha has made some further observations 
on the reports received from the Government: of West Bengal and 
the Ministry of Railways. Since a criminal case arising out of thls 
matter is sub-;udice, I would like to refrain from making any fur­
ther statement on the subject. 



APPENDIX V 

(See para 24 of the Report) 

MINISTRY OF HOME AFFAIRS 

POLL. I SECTION. 

Immediate --_._-
Confidential 

St7B.JECT: Notice of qu.estion of privilege given by Shri Ajit KumClr 
Saha, M.P., regarding haTassment and ill-treatment meted 
ou.t to him by the Railway Staff and Police at Asansol 
Railway Station on the 27th June, 1972. 

Reference Lok Sabha Secretariat! U.O. No. 17/19!CI/72, dated 
August 22, 1972, on the subject mentioned above. 

2. We had forwardt:d a copy of the letter dated 20th August, 
1972, addressed by Shri Ajit Kumar Saba, M.P. to the Spea1ker, Lok 
Sabba, to the MiIUstry of Railways (Railway Board) and the Gov­
ernment of West Bengal for comments. A copy each of the replies 
received from them, is sent herewith. (vide Annexures I and II). 

Sd/-

Lok Sabha Secretariat (Shri B. K. Mukherjee). 

:M.H.A. U.O. No. 32j60/7?,..Poll. I, dated 30-9-1972. 
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(T. R. AGNANI) 
Under Secretary. 



ANNEXURE 1 TO APPENDIX V 

GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS (RAILWAY BOARD) 

D.O. No. 72/SEC. (SPL.) /200/24. 

C.G. Saldanha 

n.LG. (RPF) 

New Delhi-!. dt. 26-8-1972. 

SUBJECT: Alleged ill-treatment of Ajit Kumar Saha at AsansoZ Rail-
way Stat.ion. 

My dear Agnani, 

Kindly call for the correspondence resting with your D.O. letter 
No. F. 32/60/72-Poll. II, dated 23-8-1972, addressed to Shri Sarma, 
on the above subject allld copy endorsed to this office. I have carefully 
gone through the contents of Shri Ajit Kum.ar Saha's letter dated 
20-8-1972 enclosed therewith. We do not find anything unreasonable 
in the conduct of the Railway employees as reported vide my D.O. 
letter of even number dated 31-8-1972. Nor do we see any self-con­
tradictions in the said report. As such, we have nothing further to 
say in the maltter. 

To 
Shri T. R. Agnani, 
Under Secretary, 
Ministry of Home Affairs, 
New Delhi. 
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Yours Sincerely, 

Sd/-
25-8-72. 



ANNEXURE II TO APPENDIX V 

Shri B. C. Sarma, I.A.S. 

.Joint Secretary. 
WEST BENGAL SECRETARIAT 

HOME DEPARTMENT 

Calcutta, the 14th Sept., 1972. 

D.O. No. 5773-PL. 

Dear Shri Agnani, 

Kindly refer to your D.O. No. F. 32/60172-Poll. I, dated the 23rd 
August, 1972, regarding alleged harassment to Shri Ajit Kumar Saha, 
M.P. by the Police at the Asansol Railway Station. We have gone 
through the letter, dated the 20th August, 1972, from Shri Ajit 
Kumar Saha M.P. We do not want to make any comment on the 
allegations against the railway employees. We have kept our com­
ments confined to the .allegations against the police officers of 
G.R.P.S., Asansol. A separate sheet containing our comments is 
·enclosed. (See Enclosure). 

Shri T. R. Agnant, 
Under Secretary to the Govt. of India, 
Ministry of Home Affairs, 
New Delhi. 

Enclosure 

Sd/-

to Annexure II to Appe'ndix V 

Comments on the allegations 

Yours sincerely, 

(B. C. Sarma) 

Para 4-1t is a fact that on 29-6-72 AS.I. A.T. Mahapatra went to 
the first class waiting hall and told Shri A K. Saha about a written 
complaint received by him a,gainst Shri Saha and requested the 
latter to show his identity card. Shri Saha refused tlo show his iden­
tity catel. Lt is true that Shri S. Banerjee, Second Officer of the 

oGRPS, Asanso!, was in plain clothes and was carrying a revolver. 
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Shri Banerjee disclosed his identity and explained to Shri Saha the 
details of the written complaint and requested him to show his 
identity card. As Shri Saha refused to accede to his request he was 
requested to come to the Police Station. Shri A. K. Saha was shown 
all courtesy and was offered a chair in the room of the Officer-dn­
charge rof the P.S. 

Para 5-It is not true that Shri Saha was prevented by two 
constables from getting into a train. On the contrary, A.S.I. A.T. 
Mahapatra was directed by the O.C. to accompany Shri Saha up to. 
the platform and to stay there till he boarded the train. 

It is a fact that a case was started against Shri Krishna Kanta' 
'Dutta on 20-7-72.' The prosecution could not be launched earlier as. 
the O.C. had to go to Bankura to ver'ify the antecedents of the com-· 
plainant. 

Para 6-We do not think that the reports of the Executive Magis­
trate 1st Class and the Ministry of Railways are contradictory in 
nature. If there is any discrepancy between the two, it is absolutely 
insignificant. No untrue report has been submitted by the Execu­
tive Magistrate. 

In fine, it may be stated that whatever has been done by the· 
police officers of the GRPS was done by them in good. faith in dis­
charge of their duty. When a writt'en complaint as to the genuin­
ness of an MP. was submitted it was quite natural for the police 
officers to verify whether the allegation of impersonation was true­
or not. There is no evidence or hint that the police officers (or the 
Executive Magistrate 1st Class) had any previous grudge against 
the M.P. So it is not proper to jump to the conclusion that the police 
officers intentionally tried to prevent the M.P. from attending a 
meeting of the Parliamentary Committee or deliberately showed 
discourtesy to him. 



APPENDIX VI 

(See para 26 of the Report) 

Copy of letter No. 72-SecjSplj200/24. dated the 30th June, 1973. 
received from the Ministry of Railways (Railway Board). 

The undersigned is directed to refer to the Lok Sabha Secretariat 
O.M. No. 18121CI172, dated the 22nd June, 1973. Copies of the state-
ments made by Shri D. B. Banerjee, Head Ticket Collector, Asansol, 
and Shri R. N. Chowdhuri, Senior Ticket Collector, Asansol before 
the railway authorities who held an inquiry in connection with the 
complaint of Shri A. K. Saba are sent herewith. Also, enclosed there. 
with are copies of the questions put to these . officers and their 
replies thereto (See Annexures I & II). 

As reg&ll'cis the statement of Shri K. N. Ganguli, Asstt. Statior. 
Maater, Asansol and thale of other railway and GRP Ofticers Asansol, 
the position is being aacertained :frOm the railway and further com-
munication will follow. ' 
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ANNEXURE 1 TO APPENDIX VI 

Statement made by Shri D. B. Banerjee, Head Ticket Collec~, 
Asansol before the departmental inquiry held into the inci:dent of 
alleged ill-treatment to Shri Ajit Kumar Saha, M.P. at Asansol 
Station on 29-6-72. 

The Divisional Commercial Supdt., 
Eastern Railway Asansol. 

Sir, 

On 29-6-72, at about 12.30 brs. the Waiting Room bearer came 
.and reported to me that one passenger is complaining about the 
genuineness of one Shri A. K. Saha, M.P., one of the occupants of 1st 
Class waiting Room and requested me to check the waiting room. 

~'Thinking its a case of M.P., I directed Sri R. N. Chowdhry (a Senior 
'TTE who was present there) to check the waiting room. Other two 
TCs were also sent with him. After few minutes Sri Chowdhury 
came and reported that the 'Occupants of waiting room are all .bona 
fide passengers except two ladies with Sri Saha. Sri Saha was hold­
ing MP's Ilc No. 494. One of the ladies was claimed to be the atten­
dant of Sri Saba and the other has deposited her ticket in the Gate 
(from Bankura to Asansol) aiS stated by Sri Saha. At that time 
our reservation clerk Shri Das was present there. He told me that 
he has received one letter from one Sri A. K. Saha MP regarding re­
servation of 3 berths in SIC by 103 UP of 28-6-72 against MP's I/C 
No. 494. I was in a fix. After proper enquiries in the Reservation 
Office I found that both the IIC Nos. are same i.e. 494. To be sure 
about the number I personally went to the waiting room. On enquiry 
the gentlemen (Sri Saha) told me that he had already cancelled his 
reservation of 28-6-72 through S.M./Bankura. I came back to my 
office. After few minutes I found Sri Saha & Y. M., Sri K. N. 
Ganguly coming towards my office. The purpose of twice checking 
him was explained .to Sri Saha and "Sir, Sorry for inconvenience" 
was also said to Mm. He told me that he wQ.uld report this matter to 
:Railway Minister. After that I went for lunch . 
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The other incidents as published in paper (Ganasakti) is not 
known to me. 

For information, please. 

Sd/- D. B. Banerjee 
Hd. T.C./ ASN. 

dt. 11-7-72. 

Questions asked of Shri D. B. Banerjee, Ticket Collector, Asansol 
:and his replies thereto. 

Q.1. As stated by you that when the reservation clerk informed. 
you about the reservation against MP I/C Card on the 
previous day by 103 UP, felt suspicious about to check the 
MPs IIC for the Second time. At that time did the MP 
produced his IIC Card immediately on demand? Did you 
behave with M.P. properly at that time? 

AnL No first he refused, saying that he had already shown his 
ticket once to one of the ticket collectors and when, the 
question of reservation by 103 UP of previous day was 
disclosed then only he produced his IIC Card No. 494. I 
WBS satisfied and expressed my sorry for inconvenience 
caused. 

Q.2. Who was the reservation clerk who informed you about the 
MPs reservation of the previous day Bnd how. he came in 
the picture? 

Ans. Shri P. K. Dass was the reservation clerk and he C9me to 
my office to take some carbon paper at that time. When 
he knew that all of us went to check the waiting Room 
where Shri A. K. Saha was sitting then he told me about 
previous days reservation of Sri Saha. That is how he 
came in the picture. 

Q. In your presence in the waiting room dtd any young man 
appear and try to forCibly drag ,him to the GRP Office on 
the point of a revolver? 

Ans. No. Not at all. There' was no such incidence. 
Q. Do You know when did Sri Saha leave for GRPs? 

Ans. No sir, I do not know. After checking the ticket of Sri Saha 
I came back to my ciftice .. 

BdI- D. B. Banerjee, 

Hd. TC/ASN. 
Dt. 11-7-72. 



ANNEXURE II TO APPENDIX VI 

Statement made by Shri' R. N. Chowdhury Ticket Travelling 
Examiner Asansol before the departmental inquiry held into the 
incident of alleged ill-treatment to Shri Ajit Kumar Saha, M.P. at 
Asansol Station on 29-6-7~. 

To 

The Divisional Commercial Supdt. 

Asansol. 

Sir, 

On date 29-6-72, I was asked by Hd. T.C. Asansol at about 12.30 
hrs. to accompany him and to check the First Class waiting room. 
Accordingly I along with Hd. T.C. and two other Ticket Collectors 
entered the said waiting room and began to check. In course of 
checking one person produced one Identity card for the Lok Sabha 
issued in the name of Sri A. K. Saha, Sri Saha was accompanying 
with two young girls. When I asked the ticket for those two girls~ 
he said that one is her attendant and the ticket for the other girl is 
already handed over to the gate, as he was travelling from Bankura. 

This is all what I know and all along I was very polite and court­
eous with him. 

Dated Asansol 11-7-72. 

Yours faithfully, ' 

Sd/- R. N. Chowdhury 
TTE/ASN 

Questions asked to Shri R. N. Chowdhury TravelUng Ticket 
Examiner and his replies thereto. 

Q.l. Did Sri A. K. Saba, M.P. produced his IIC Card immedi-
ately on demand? 

Ana. Y cs he did. 

2. In course of checking did you any way ,misbehave with 
the M.P. Sri Saba? 
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Ans. No. I behaved ver, politel, knowing him as M.P. addres­
sing him as Sir. 

3. Why di'd then the M.P. brought this allegation against you? 

Ans. I never did misbehave at all. Since I had demanded the 
IIC card from a M.P. in presence of other passengers, it 
might have wounded his feelings and that may be the 
reason of allegation against me. The other, two ticket 
collectors who were with me were only on lookers and 
they came along' with me. 

\ 

Sd/- R. N. Chowdhury 
Ticket Trave~ling Examiner 

Asansol 
Dt. 11-7-72. 



APPENDIX VII 

(See para 26 of the Report) 

Copy of letter No. 72-Sec/SpI/200/24, dated the 12th July, 1973" 
received from the Ministry of Railways (Railway Board). 

The undersigned is directed to refer to this Ministry's Office Me­
morandum of even number dateid 30.6.73 on the above subject and 
to state that besides the statements of S/Shri D. B. Banerjee and 
R. N. Chowdhury, no statement was made by any of the other four 
Railway/GRPs officials before thei Railway authorities in the depart­
mental inquiry. Further, Shri Saha apprised Shri K. N. Ganguly,. 
ASM, Asansol of repeated checks of his identity card and Shri Gan­
guly conveyed this to Shri D. B. Banerjee, Head Ticket Collector 
Asansol. No statement was recorded by Shri K. N. Ganguly before 
the departmental inquiry officer. The other details of the case have 
been given in GM/Eastern Railway's D.O. letter No. G. 160/5/2/72, 
dated 24-7-1972 a copy of which was sent to Lok Sabha Secretariat 
by the Ministry of Home Affairs vide their U.O. No. 30 160 I 72-Poll. 
I (A) dated .2-8-1972. 
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APPENDIXVID 

(See para 26 of. the Report) 

Copy of letter No. F. 1/40173-GPA.I, dated the 30th June, 1973, 
received from the Ministry of Home' Affairs. 

The undersigned is directed to refer to the Lok Sabha Secretariat 
Office Memorandum No. 18/2/CI172, dated the 22nd June, 1973, on the 
subject noted above and to say that the Government of West Bengal 
who were addressed in the lnatter, have informed this Ministry 'Vide 
their T.P.M. No. 6399, dated the 28th June, 1973 (copy enclosed) that 
no statement of Railway and GRP staff involved in this case was. 
r~orded by the enquiring officer. (See Annexure). 

ANNEXURE TO APPENDIX VIII 
GOVERNMENT OF WEST BENGAL 

TELEPRINTER MESSAGE: HIGH PRIORITY 

FROM CHIEFSEC CALCUTTA. 

TO : HOME NEW DELHI 

TEST OF MESSAGE NO. 6399 dated 28-6-73'. 

NO. 4338--P.L. DATED 28-6-73 STOP 

REFERENCE MINISTRY OF HOME AFFAIRS NO. lI40I73-GPA-I 
DATED 22·6-73 REGARDING THE PRIVILEGE MOTION BY 
SHRI AJIT KUMAR SAHA, M.P., ABOUT ALLEGED HARASS­
MENT METED OUT TO HIM BY RAILWAY AND POLICE P~­
SONNEL AT ASANSOL RAILWAY STATION ON 29-6-72 STOP. 

IT APPEARS THAT NO STATEMENT OF RAILWAY AND 
GRP STAFF INVOLVED IN THIS CASE WAS RECORDED BY 
THE ENQUIRING OFFICER STOP. 
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APPENDIX IX 
(See para 27 of the Report) 

True copy of Asansol G.R.P.S. G.D. entry No. 
1396 dt. 29-6-72. 

Received a written report from one Krishna i~·g5 
Kanta Dutta of Bankura, Machantala which is t6 
as follows. no ~ f 

on In or. 

To mation 

The Ole Asansol, G.R.P.S. 

Dear Sir, 

[In I Class waitin~ room on~ person said that Certified 
he is A. K. Saha, M.P. and he signed the visiting to be true 
book. Actually he is not an M.P. The identity COPY. 
card with photograph which he possesses must Sdl· 
be forged.] Asansol 

Sd/- Krishna Kanta Dutta 
29-6-72 

I noted the fact in G.D. and informed Ole in 
hi's quarter for verification of the same. 

Sd/- A. T. Mahapatra, 

ASI 

[ ] Ori,in.l Partir in Banl.li. 

G.R.P.S. 
29.6.72 



APPENDIX X 
(See para 27 of the Report) 

EngJitsh translation of the Statement of Shri Krishna Kanta Dutta in 
the COua't of Sub-Division.al Judicial Magistrate, Asansol, under 
Section 342, Criminal Procedure Code in the case of State VB. 
Krishna Kanta Dutta under section 182, Indian Penal Code. 

Examination of the accused uls. 342 Cr. P.C. 

Examination of Krishna Kanta Dutta. 

Q. No. 1. Witnesses have deposed that on 29-6-72 you made a 
complain t to the G. R. P . S. Asansol to the effect that in 
the first cla'Ss Waiting Room a gentleman is giving out 
that he is A. K. Saha. M. p. and you tried to prove that 
gentleman to be the fake A. K. Saha M. P. What is your 
answer? 

Ans. I was in the first class waiting room. I found one man 
giving out to be a member of Parliament and misbehav­
ing in the company of two women. Many passengers 
raised objection to this. He refused to show his identity 
card or pass to the Railway Ticket Collector. 

Q. No.2. Witnesses have further deposed that on the basi. 
of your complaint Officers of the G.R.P.S. interrogated 
M.P. A. K. Saha and also saw his identity card. 
What have you got to say? 

An'S. At first he did not ~ow his identity card. He tried 
to get away along the overbridge. As told by the 
officers of the G. R. P . S. I put in a written petition. 

Q. No.3. Have you got anything else to say? 

Ans. I am innocent. 

(SdH Sree ltrishna Kanta Dutta 

(Sd) P. Dutta 

(Magistrate) 5-3-74. 
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APPENDIX XI 

(See para 32 of the Report) 

Judgement of the Sub-Divisional Judicial Magistrate, Asansol, in 
the case against Shri K. K. Dutta, on whose alleged informa­
tion the "'Police and others acted against Shri A. K. Saba, M.P. 
on 29-6-1972. 

In the Court of Sub-Divisional Judicial Magistrate, Asansol. N.G.R 
case No. 129610f the 1972. 

State Vs. Krishna Kanta Dutta. u!s 182 l.P.C. 

JUDGEMENT 

Prosecution case, in brief, is that on 29-6-72 at 13.06 hours one 
Krishna Kanta Dutta son of late Bijoy Gopal Outta of Machatala 
Bankura Town P. S. Bankura Distt. Bankura submitted a written 
complaint to Asansol G. R. P . S. to the effect that one person saying 
hirm;elf as A. K. Saha, M. P. was waiting at the First Class wait­
ing room of Asansol Railway Station. He was not really M.P. and 
the photOt and identity card possessed by him were forged ones. 

However, on enquiry and verification of his identity card it was 
found that the said person waitin,g at first class waiting room was 
A. K. Saha, M. P. so, the informant Kri'Shna Kanta Dutta, who is 
now accused in this case, gave false information to the police with 
Ilome ulterior motive which he knew to be false and thereby caused 
the public servant to use his lawful power to the annoyance of the 
said M. P. The ,alleged occurrance took place on 29-6-72 and there­
after on 20-7-72 P.R. was submitted by the O.C., Asansol 
G.R.P.S. uls 182 I.P.C. against the accused. 

Now let me consider if the prosecution has been able to bring 
home the charge to the accused or not. Main point for determina­
tion 'in this case is whether there was any ulterior motive of the 
accused to cause annoy.ance to the said M. P. and wh~ther the in­
formation given by him to the police <as recorded in G.D. entry 
No. 1396 dated 29-6-72 Ext. 1) was false to his knowledge or not. 
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Prosecution has examined a'S many as four witnesses for the pur­
pose of proving its case P. W. 1 is the officer who recorded the G.D. 
entry No. 1396 dated 29-6-72 and 1397 dated 29-6-72 (Exts. 1 and A) 
P . W. 2 is the ticket collector whose name was not. mentioned in 
any of the G. D. entries. P. W. 3 is also a police officer and P. W. 4 
is the O.C.G.R.P.S. On perusal of the evidence of the 
P.Ws. it appears that evidence of P.W. 3 i'S at variance with the 
evidence of P. Ws. 1 and 4 and their evidence is mutually des­
tructive and their evidence is to some extent against the G.D. entry. 

Ld. Lawyers for the defence has argued that the evidence of the 
police officers which is not based on their personal knowledge but 
based on the result of some enquiries which was made in the course 
0.£ their official duties is wholly inadmissible in evidence. In sup­
port of his contention (sic) has referred to 42 Cr. L.J. 554 I have 
already mentioned that one ticket collector (P.W.2) whose name 
does not transpire anywhere of the G.D. entries has been examin­
ed but none of the passengers has been examined here. 

It also appeared that none of the witnesses had previous acquain­
tance with that M.P. Shri A. K. Saha, whose identity was verified 
on enquiry on perusal of the identity card which was at least pro­
duced by him before the O.C. Asansol a.R.p.S. 

Learned A.P.P. has very frankly and fairly conceded that the 
accused Krishna Kanta Dutta had no motive and there i's no evidence 
against him in this respect-Prosecution has also failed to prove that 
the allegations made by the accused in a.D. entry (Ext. 1) were 
false to his knowledge or .at any rate, he did not believe them to be 
true at the time when he made these allegations Ld. Lawyers for 
thl" accused ha'S also referred to 1960 Cr. L. J. 1113. 

From the evidence of the P.Ws. 3 and 4 it appea'rs that the M.P. 
was not annoyed in any way and due respect was paid to him ever 
when he did not show his identity card to the police officers. In a 
case u I s 182 of I. P . C. the onus is not upon the accused to prove that 
the information given by him is true or that he believed it to be 
true. On the other hand, prosecution is to be proved satisfactorily 
that ihe allegation made by the petitioner was false and that it was 
false to his knowledge or at any rate he did not believe them to be 
true at the time when he made those allegations. So, I find on per­
usal of the evidence that the prosecution has failed to bring home 
the charge against the accused. 

So the accused is acquitted u Is 245 Cr. P . C. 
Sd\- S. M. GhO'Sh Hazra, 

S.D.J.M. Asansol, 
27-5.1974. 



APPENDIX XII 
(See para 33 of the RePQI'~) 

Extracts of General Diary Entries of Govern­
ment Railway Police Station, Asansol. 

Entry No. 1396 dated 29-6-1972. 

Received a written report from one Krishna 13.05 
K.anta Dutta of Bankura, Kachan1:ala which is 1396 
as follows: . 

To The Olc Asansol G.R.P.S. note on 
Dear Sir, infor-

[In I Class waiting room one person said that mation 
he is A. K. Saha, M.P. and he signed the visiting 
book. Actually he is not an M. P. The identity 
card with photograph which he possesses must 
be forged.] 

Sdl- Krishna Kanta Dutta 
29-6-72. 

I noted the fact in G.D. and informed Olc in his 
.quarter far verification of the same. 

Sdl- A. T. Mahapatra, 
A.S.I. 

Certified to be true copy. 
Sdl- A. Bhattacharya, 
Olc Asansol G.R.P.S. 

2l)..6-73. 

Entry No. 1397 dated 29-6-1972. 

I had been to 1st Class waiting room and request- 13.11) 
ed Shri A. K. Saha to show his identity card of 1397 
M.P. and also to come to P.S. for verification but --
he refused at the 1st time. In the mean time note 
S.I. S. Banerjee came at the waiting room and 
on his request he came to P.S. He was offered. 
chair with due respect and took his chair in the 
room of Ole and awaiting Olc's arrival at the 
P.S. 

Sdl- A. T. Mahapatra, 
A.S'! . 

. [ ]O~iiinal Partly in Bengali. 
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13.20 
13.30 
1398 

in 
Note 
and 
verifi_ 
cation of 
identity. 

~lS 

~ntry No. 1398 dated 29-6-1972. 

On call came to P.S. in sIck state. Perused G.D. 
entry No. 1396 of date: 

I interrogated Shri Krishna Kanta Dutta and 
asked him if he actually knows M.P. Shri A. K. 
Saha but he stated that he did not know Shri 
Ajit Kumar Saha physically even he could not 
say name and particulars of the person whom 
he was suspecting not to be M.P. 

I then requested Shri Aji't Kumar Saha to 
show his identity card of M.P. and he produced 
before me M.P. identity card No. 494 dt. 22-3-71 
bearing the signature of the Secretary, Lok 
Babha. 

I also found the photo fixed with identity card 
fully idehtical with the person carrying the 
same. 

Shri Ajit Kumar Saha further stated that he 
would avail 81 Up (Air-condition) Express train 
for Delhi for which .he has already booked seats. 
Shri Ajit Kumar Saha further stated that he 
was elected from Bi:shanpur, Distt. Bankura as 
the member of CPI(M). Full particulars are 
given below: 

Shri Ajit Kumar Saha 

S/o Late Bimal Kanti Saha of Salboni 

P. S. Bankura, Distt. Bankura. 

From the identity card there was no suspicion 
about him so I allowed Bhri Ajit Kumar Saba 
to avail 81 Up train. Accordingly he left the 
P.S. I directejl A.S.!. A. T. Mahapatra to ac­
company Shri Saha upto platform and to stay 
till awaiting the train. 

Bd/- A. Bhattacharya. O/c. 

Certified to be true copy. 
Sd/- A. Bhattacharya, 
Ole Asansol G.R.P.S. 

25-7-72. 

GMGIPMRND-2216 LS 1-5-4-76-750. 
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